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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 26, 1968|Agraha-
yang 3, 1890 (Saka).

The Lok Sabha met at Eleven of the
Clock

[Mr. Sreaker in the Chairl].
ORAL ANSWERS TO QUESTIONS

Trade agreement with Iraq

*331. SHRI N. R. LASKAR:
SHRI R. BARUA:
SHRI B, K. DAS-

CHOWDHURY:

SHRI HARDAYAL DEVGUN:
SHRI BISHWANATH ROY:
SHRI N. K. SANGHI:
SHRI R. R, SINGH DEO:

Wil! the Minister of COMMERCE
be pleased to state:

(a) whether it s a fact that India
* and Irag have signed a trade agree-
ment in New Delhi recently;

(b) if so, the extent to which the
trade between the two countries is
likely to increase us a result of this
agreement; and

(c) the main features of the trade
agreement?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No,
Sir.

(b) The increase as compared to
the previous period of October 1967
to September 1968 js likely to be
Rs. 2.34 crores.

2

(c) The main features of the
arrangement are that during the
period we shall export goods of the
value of £4.5 million Sterling and
import goods of the value of £2.2
million Sterling. Irag's import will
inelude tea, iron & steel, builder's
hardware and electrical and enginecr-

ing goods, while we shall import
mainly dates from Iraq.
SHRI N. R. LASKAR: I would like

to know whether during the course
of the discussions with the delega-
tion from Iraq any suggestion has
been made for any private enterprise
from our country to have some colla-
boration with parties in that country
and, if so, with what result.

SHRI DINESH SINGH: It is not
part of the trade agreement. Still, we
would certainly welcome joint colla-
boration in Iraq.

SHRI N. R. LASKAR: May I know
whether it is not a fact that some of
our traditional exports like tea are
falling in this market? If so, what

efforts have been made to remedy the
situation?

SHRI DINESH SINGH: The export
of tea has not been falling: it has been
going up.

SHRI BISHWANATH ROY: May I
know whether the prices of articles in
the country would be affectad in anv
way by the export from India to Iraq
of anv commodity?

SHR] DINESH SINGH: The larger
the exports we have, the economy of
size comes into operatlon and there
is every chance of the prices coming
down,
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SHRI MANUBHA] PATEL: It is
our general experience that imports
are more than exports and thereby

an imbalance is created. What has

been done in the case of Iraq to ensure

that our exports will also be to-the

extent of our imports?

SHRI DINESH SINGH: I am sorry,
the hon. Member did not listen 1o
the answer I gave. The ratio. between
our imports and exportis is 1:2.
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SHRI HEM BARUA: We are very
sorry for you.

SHRI KANWAR LAL GUPTA: We
feel pity for you.

SHRI DINESH SINGH: I am touch-
ed hy the sympathy that is being
expressed. But so far as the question
of Israel's miracle is concerned, to
which the hon. Member has referred,
to0 my mind there is no miracle im
Israel. What has happened there 13
that there has been tremendous per
capita investment which has borne
fruit If we could have had that
much money. to invest per capita,
maybe, we would have done better.

SHRI KANWAR LAL GUPTA: Sir,
my question has not peen replied .te.
You will agres with me there.
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SHRI RANGA: Hoyw many Jakhs of
rupees?

SHRI DINESH SINGH: Rs. 5 lakhs.

SHRI: RANGA: Why not make it so
very clear?

SHRI DINBSH SINGH: I did not
realise that the hon. Professor would
have difficulty in understanding hun-
dreds of thousands. Anyway, in
1963-64 the imports were Rs. 9.456
lakhs and the exports Rs, 3.20 lakhs;
in 1964-65 imports Rs. 44.70 lakhs and
exports Rs. 11.12 lakhs; in 1065-86
imports Rs, 11.16 lakhs and exports
Rs, 6.96 lakhs, in 1966-87 imports

Rs. 20.18 Jakhs and exports Rs. 6.81
lakhs.
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SHRI 5. S. KOTHARI: 1 ghould
have thought that the Minister would
have felt shy of reading such petty
figures when he deals in crores of
rupees, even in S T.C. Is it a fact that
Igrael, from time to time, has offered
to the Government of India fertilisers
and technical know-how, etc. in the
flelds of agriculture, irrigation, dairy
and poultry farming and whether they
have also made a beneficent offer that
they will try to convert the Rajasthan
arid desert into a prosperous area
and, if so, what has been the Govern-
ment’s reaction to all these offers?
Has it just spurned them because of
political cowardice and servility to
Arab countries?
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SHRI DINESH SINGH: How can
I give one answer to a large number
of propositions which the hon, Mem-
ber has mentioned? If he would like
to have information from Government
about any one of them, I am sure, the
Government would give,

MR. SPEAKER: He wants to know
whether any offer has been made by
Israe] Government to assist India in
the development of trade.

SHRI DINESH SINGH: I am not
aware of any offer in the trade fleld.
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SHRI SWELL: From the flgures
given by the Minister, it would appear
that we have an adverse balance of
trade even with a tiny country like
Israel, I am curious to know what
other things we import from Israel
and what other things we export to
that country.

-

SHRI DINESH SINGH: 1t is a long
list. If you wish, I will read out some
items. We export to Israe] small
amounts of fruits and vegetables; we
exported sugar once, not ahy maore;
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we exported coffee once, not any
more; we exported oil cakes once, not
any more; we export spices, tobacco
and tobacco manufacture; mica we
exported once, not any more; jute
we exported once, not mny more; we
export cinematograph films and pre-
cious and semi-precious stones. The
imports from Israe] are bromine, some
essential vegetable oils, orange oil,
aluminium, organic compounds, tex-
tile yarn, art silk yarn and some parts
of motor wvehicles and motor-cycles.

SHRI ANANTRAO PATIL: As far
as the diplomatic relations with any
country are concerned, it is a question
of foreign policy, But about having
trade relations, we should not have
any allergy for any country. When
we can have trade relations with
G.DR., what is the harm in having
closer trade relations with Israel when
that country has made progress in
agriculture and other flelds. May I
know the reaction of the Government
thereto?

SHRI DINESH SINGH: I am un-
able to understand what the hon.
Member would wish me to say be-
yond what I have already said. Thera
is no restriction; he is free tp en-
courage exports to, and imports from,
Israel.

SHRI R. K. AMIN: From whatever
way the Minister is replying it seems-
that we are not taking any positive
steps in order to increase the trade
between these two countries. Qnly in
a negative way he says that he would
not mind the trade being developed.
In view of the fact that we took posi-
tive steps to develop trade even with
Russia and formed a rupee area, will
he try to form a rupee area between
Israel and India because Israeli peo-
ple are very keen to develop trade
with our country? They have
opened a Consulate here; the
wife of Israel's Defence Minister came
in order to encourage ours as well as
theirs handicrafts. Would he, there-
fore, take steps to negotiate with
Istae] to form g Tupee area?! Or, if
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such a suggestion is made by Israel,
would he accept it?

SHRI DINESH SINGH: I cannot
offhand reply to hypothesis. We shall
have to examine whatever propoai-
tions there may be, So far as the
hon. Member js concerned, he is free
to export and import in free exchange
according to regulations. There is no
need for a rupee area,

SHR] RANGA: In regard to rupee
exchange, you can take the initiative.
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SHRI HEM BARUA: In view of
the fact that the hon. Minister has
just now said that there are no res-
trictions on trade between Israel and
India, may I know whether any
trade delegation has been sent to
Israel so far in order to explore the
market there as we have done In
the case of other countries.

SHRI DINESH SINGH: No,
we have hot felt the necessity.

SHRI R. K. SINHA: In view of
the fact that the gquestion of self-
interest and politics is brought in the
discussion, may I ask the Minister
whether jt is more in our interest to
trade with Arabs or with Israelly if
a choice is forced?

SHRI DINESH SINGH: Our trade
with Arep countries is over Rs. 100
crores. There is no comparison bet-
ween, these two,

8ir;
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SHRI BAL RAJ MADHOK: At am
earlier time the hon. Minister
has answered to a question that
where trade is concerned, we
do not allow ideology or politics te
come in. May I know whether it is
not a fact that India was one of the
earliest countries to recognise Israel
when it was brought into existence
by the UNO, that Israelis are one of
the most ancient people like ours and
that in 8p many fields Israel has made
progress and lsraeli goods are now
se!ling all over the world, particularly
in the fleld of fertilisers, in the field
of agriculture and in the fleld of small
arms. The Israeli smal] arms are
considered to be the best in Western
Europe and even the world. In view
of the fact that we are very wmuch
in need of fertilisers, will the Govern-
ment of India take active steps to see
that we get the assistance of Israel in
developing our fertiliser industry and
in getting fertilisers therefrom and
also in getting small arms, particular-
ly automatic rifles which are consider-
ed to be the best in the world and
which can go along way in helping us,
particularly in view of the shift in
the Russian policy. Because there is
a shif{ in the Russian policy towards
Pekistan, there is bound to be a shift
in the Arabs' policy towards India.
In view of the new situation that is
developing, may I know whether the
Government of India will reconsider
its attitude towards Israel and try to
have closer relations with them?

SHRI DINESH SINGH: The hon.
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making rifies and other things our-
selves,

SHR] HEM BARUA: It is we who
have to explore the possibilities . . .
(Interruptions).

MR, SPEAKER: Next Question.
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI PARIMAL GHOSH): (a) Yes,
Sir.

(b) Rs, 132 lakhs approximately.
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SI1iIR1 PARIMAL GHOSH: Sir, the
loss that we have incurred because of
the dislocation of the service has not
been properly estimated as yet but the
figure that I am giving here is the
loss to Railway property that hus
been caused due to the breaches.
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SHRI PARIMAL GHOSH: Sir, it
is not a question of charging double
rate. Because of the breaches we had
ta divert passengers in circuitous
route. That is the facility given to
the passengers and naturally for that
extra mileage, we have to charge on
mileage basis.
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MR. SPEAKER: It Is on!y about
Gujaral and Rajasthan, not Bihar.
Otherwise the whole of India will be
covered. This is about Gujarat and
Rijasthan,

SHRI MANUBHAI PATEL: In south
Gujarat great dislocation has been
caused during the last floed. But it
was not only due to the flood alone.
Every year it is a general scene that
s0 many dislocations are taking place.
I want to know whether it is due to
wrong planning. May I know from
the Minister whether Government
wi'l investigate into the matter and
try to deviate the whole line if neces-
sary in order to avoid this break in
the railway lines every year?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, In
Gujarat particularly the intensity of
the flood damage has been very much
this year. For the last 30 years perhaps
we did not suffer such a havoc due to
floods. Actually. the entire tributaries
of the Narmada and the other rivers
confluenced and the whole area be-
came a sheet of water. It was an un-
préecedented flood. As a  matter of
fact; in- the normal conditions  the
water drainage system is adequate.
But in an abnormal situation one can-
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not plan. This matter is being hm
im'‘view when we are going to redo
sdme of these bridges and culverts.
We are now thinking of adding addi-
tional spans sgo that the waterway
provided will be better laid and the
flood conditions may be better con-
trolled.

SHRI SRADHAKAR SUPAKAR:
Sir, regarding the unusual nature of
floods in almost all parts of Indis,
will the Government take any mea-
sure to readjust the alignment of the
railway tracks, bridges and culverts
and even in normal lines where there
are breaches, so that diversion of the
trains and other difficulties do not
recur in future?

SHRI PARIMAL GHOSH: The
normal waterwayg that have been
provided in each of the railway em-
bankments are adequate enough for
the normal floods.

SHRI
enough.

RANGA: Not adequate

SHRI PARIMAL GHOSH: But be-
. cause pf the unprecedented floods that
have come this year, we have to re-
view some of the portions to find out
whether the waterways are really
adequate or not, In view of the exa-
mination that is now being carried
out if we find that there are places
where improvements are necessary,
necessary measures will be taken in
that regard in those places.

st sfsrame WAt ;- g aETa ®
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THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): T think it
was about Rs, 13 to 20 lakhy w that
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particular sector including one other
branch line in that ‘area. These floods
were most unexpected. The Ghaggar
river for some reasons is now flooding
up. That matter is now being studied
by the Errigation Ministry separately.
The Ghaggar which was practicaily a
dry river is now having increased
floods. This matter is under study by
the Irrigation Ministry, and on their
advice whatever needs to be done for
the railway track will be done,
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SHRI RANGA: I think the railways
have got a research section to look
into these things constantly in the
light of cxperience. But from what
my hon. friends from QGujarat, Orissa
as well as Rajasthan, have said, it is
clear that these floods are happening
every year; and they are not a new
thing. The destruclion of railway
property is also not a new thing. The
inadequacy of the culverts and bridges
has been noticed several times. Would
the hon. Minister see to it that the
research section in the railways will
be co-ordinated with the research
section of the Trrigatlon Ministry s0
as to see that in regard to all rallway
lines whatever changes have got to be
made are made in order to avoid the
dislocation that we are obliged from
year to year?

SHRI C. M POONACHA: This
suggestion will be kept in view and
we shall take necessary action in that
regard, .
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Rallway Catering Department

*335. SHRI YAJNA DATT
SHARMA: Will the Minister of
RATLWAYS be pleased to state:

(a) whether Government’s attention
has been drawn to the deterioration
in the quality of food served by the
various units of the Railway Catering
Department; and

(b) it so, the steps taken to improve
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) Complaints
in regard to the quality of food served
by units of the Railway Catering
Department are sometimes made, but
there are no indications that the qua-
lity has deteriorated recently, or dur-
ing the past few years.

(b) Railway administrations have
been striving, and continue to strive,
to improve the quality of food served
to the public. Some of the steps
taken are: maintaining effective super-
vision to ensure purchase and supply
of good quality of materials, laying
down of proper recipes, employment
of competent cooks, training of cater-
ing staff in the Institute of Catering
Technology and Applied Nutrition,
Bombay, at departmentally run hotels
at Aurangabad Ranchi and Puri, and
at other selected departmental cater-
fng units and surprise inspections of
catering units by officers and ins-
pectors.
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SHRI PARIMAL GHOSH: The ori-
gin of the departmental catering was
mainly the complaints that we were
receiving about the private con-
tractors, Though this was not a line of
activity connected with railway work-
ing, yet the railways had undertaken
the work of departmental catering
with the object of giving beiter
service to the public. As regards the
complaint which the hon. Member has
made, I would submit that after all
we are catering to different sorts of
people and to a number of people, and
the taste differs from individual to
individual. Normally it is expected
that we do receive some complaints,
but they are mainly in regard to the
quality of the cereal supplied. But the
railways do not have any direct con-
trol on that, because we have to
receive the supplies of rice, wheat etc.
from the civil authorities. The com-
plaints are mostly based on the qua-
lity of rice and chapattis. In spite of
that, we are trying our best to improve
the quality of the food. It will be
our endeavour to see that the service
that we render is improved a great
deal,

SHRI S. M. BANERJEE: You must
taste it, Sir. It should be laid on the
Table of the House.

oft wew wwi : wed W X
Tarar & fe ew oyt oT od@ amx
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s RO ww ¥ R & fafrm
9 g8@ | ¥ ag wraaT wngan § fir
39§48 7 @ gE fadr, W@ =
fawTT 3 37 & a1 F@ N =@ A
afz 2, &1 471 39 & §6 WS qforw
fwer 89

SHRI PARIMAL GHOSH: Recently,
a committee of Four Members of
Parliament was formed. They have
gone into the details of departmental
catering as well as catering by con-
tractors, and they had suggested some
remedies, and certain remedial mea-
sures have been adopted by the Rail-
way Board and they are being imple-
mented gradually.

As far as the earnings from depart-
mental catering are concerned, it Is a
fact that departmental catering was
losing to a very great extent for a
long time. But now we have turned
the corner and last year we had
earned a little profit, and this year
we expect g much bigger profit from
departmental catering.

MR. SPEAKER: At the cost of the
quality.

sft quiwa wa@ ;AT wEET A
w7 ¢ fF WE fawmn gud ¥ Ww
gizar | & gowar g s ag s
WAd ¥ whear @ ag v
fe Y Framr grar s & sl 3
aiver g ot g s & 1 & ag o
wrgar § fs w1 399 fwrr & g &
far g9 31 & ot ®1 @ =
w2 fgr §, wowr ot feAd & fag
@ g  amr W N s
21 W T, A, W el
e ot wnfe ey wrr dgw # W
qyar § 1 & e v & ag e e
f fe wr ey e & it ow

AGRAHAYANA 5, 1800 (SAKA)

Oral Answers 18§

& w7 g wwt dur § fe oy W W
qer g ar g

SHRI PARIMAL GHOSH: As an
experimental measure, we have tried
in some of the zones to serve food in
packets. Particularly on the Southern
Railway, we are now gerving sambhar
bhath and dhahi bhath in packets and
it has become very popular there.

I am very sorry to hear that the
hon. Member had the occasion to get
a packet which was cold. But [ zan
assure him that we are trying our best
to see that these things do not happen.

ot W WA Weqw WY,
WL A9T &7 gAY AT fEqT WA E |
T Aot TEET A qzw Taqd W OOF
ar Wl 5T w7 g W § 7

MR. SPEAKER: He hag promised
to give the hon. Member good food.
Now, Shri K. Lakkappa.

SHRI K. LAKKAPPA: The com-
plaint about the deteriorating situa-
tion In regard to catering on the ratl-
ways is not a thing which is made
only now, but it has been there ever
since the inception of the rallways in
India under the Congress rule, Since
there are a number of complaints in
this behalf, and the food that has been
supplied has even contained cock-
roaches, which are injurious to
health :

MR. SPEAKER: Non-vegetarian,

SHRI K LAKKAPPA: . . . of
the travelliing people, and in view of
the fact that the hon. Minister has
sald that a committes hag been cons-
tituted, may I know wether the com-
mittee has already submitted its re-
port, and if so, whether that has been
implemented either in part or in full?

SHRI PARIMAL GHOSH: The
Committee has already submitted its
huport which has been laid on the

ble.
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SHRIMATI SAVITRI SHYAM: To
check the deterioration in the quality
of the foodstuff, do Government pro-
pose -to raise the prices of the dishes

served in railway canteens? (Interrup-
tions).

;-SRI PARIMAL GHOSH: I am very

glad the hon. lady Member has made
a very correct suggestion, We would
like to examine it.

SHRI S. M. BANERJEE: Is the nhon.
Minister aware that the food, both
vegetarian and non-vegetarian, sup-
plied in the Parliament House canteen
which is run by the Railway depart-
ment iz better than that supplied to
passengers in trains and this is the
general feeling of those who travel
and those of us who have to take
their meals here? Will he try to im-
prove the quality of food served on
railways and make it equal to that
served to MPs here?

SHRI PARIMAL GHOSH: To serve
food in a running train as opposed to
a static station, there are certain diffi-
culties. The hon. Member has men-
tioned about the food served in Parlia-
ment House . ...

SHRI S. M. BANERJEE:
mination.

Discri-

SHRI PARIMAL GHOSH: There is
no discrimination. The food we nerve
in Parliament House is expensive and
the difference is being subsidised by
the Parliamentary Affairs Department.
Then again we are also very keen to
see that we supply mouthfuls to the
MPs.

SHRI PILOO MODY: Why don't
they lower the quality over here?
Then there will be no problem.

SHRI THIRUMALA RAO: In view
of the fact that sambar and rasam are
symbols of Dravidian culture, why is
it that they have eliminated rasam
from the South Indian lines?

SHRI PARIMAL GHOSH:
already been reintroduced.

It has

NOVEMBER 26, 1968
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o wiw e awh Ty @
g A ATEET SRR WA At
@ ¥, IEA qrE) FE Wk
Wer oa e &1 ¥efor fawe

WA @A & o137 gaver
TET guT §—, aw f& wmr o ¥
¥ oz arar g § e mdtz wr
wTE DI %7 w7 FT ¥

SHRI PARIMAL GHOSH: Firstly.
departmental catering is not run at a
loss now.

N WA xeTT e WA Aw
AT AT F @I

SHRI PARIMAL GHOSH: There
is a difference in the cost of Jepart-
mental catering in a dining car and
in a static room. The cost of dining
car service is definitely much more.
Most of the dining cars are run by
departmental catering and not by con-
tractors. Another thing is that the
food and staff cost and other things in
departmental catering are definitaly

higher compared to that of the con-
tractors.

SHRI NARENDRA SINGH
MAHIDA: I do not agree with the
hon. Minister when he says that there
is difficulty in serving food in moving
trains. T will cite the case of the air
services, In the air service they sup-
ply very nice food.

SOME HON., MEMBERS: No, no.

SHRI A, SREEDHARAN: IAC is
the worst.
AN HON. MEMBER: Tt is hopeless.

MR. SPEAKER: We will amend his
question accordingly.

SHRI NARENDRA SINGH
MAHIDA: They have mot tasted
India food. I would request them
taste Air India food which ‘s one
the best in the world.
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SOME HON. MEMBERS: No, no.

MR. SPEAKER: We are on railway
calering now.

SHRI  NARENDRA SINGH
MAHIDA: 1 want the railways to
come up to the standard of Air India
Is it a fact that MPs expect wonderful
food for one rupee . . .

SHRI K LAKKAPPA: What
wonderful food?
'SHRI NARENDRA SINGH

MAHIDA: For one rupee, they expect
10 dishes. It js not possible. Let us
havy two categories, those whp want
cheap meals and thosy who can afford
to pay more. May 1 know whether
the Minister will fhink in terms of
cheap and expensive maals to be serv-
ed to Members of Parliament and also
other passengers in the trains?

SHRI PARIMAL GHOSH: We have
two systems of food, the regular meal
in the thali, and we have also a la
certe where the hon. Member can get
specific items for spetific charges.

SHRI GADILINGANA GOWD: The
hon. Minister does not believe what
we say here. He only relies upon the
reports of his officers. On the 23rd
when [ travelled from Adoni to
Madras a railway officer was also
travelling with me. He told me that
he found a cockroach in the tea pot.
Therefore, 1 would like to know from
the Minister whether he would pay
surprise visits to these canteens in
cognito.

SHRI PARIMAL GHOSH:

1 will do
that. .

Circular Rallway in Calcutta

4
*336. SHRI SAMAR GUHA:
SHRI BENI SHANKER
BHARMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the report on Circular
Railway in Calcutta hag been com-
pleted; and

AGRAHAYANA 5, 1890 (SAKA)
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(b) if so, the details thereof?

THE MINISTER OF STATE IN TRE
MINISTRY OF RAILWAYE (SHRI{
PARIMIAL GHOSH): {a) Not yet.

(b) Does not arise.

oft ¥t wiwe et : wegw TRIEy,
forr wNi ®Y Wiwrr & o ogeter &

Faed € gwdt W R AR wor
wdwTom EFy oA § e agt &
qrt=r w1 a1 g e fer R
e o awfedt ey ff WX otk
afew gz frd o for ¥ yryac e
% Wt @ ¥ ax awer 1947 &
femrama d | 1947 ¥wC qewdlt
Hrrire ¥ weqweT & oF wwd
91 3w ¥ yo fewfor o | Iek
x §u W o wifeat 6| cnfim
wfwor 3 oft o widy wart o faw oY
fowefy ar ff wrk & 1 ott ey
qr  fr fera av g fod .
wriefr | A waww # W qemm
wweqr ¥ wizavat § e 7y wwe
o gowr tfY mveg wger
g waww # Merfofe o w
firg w8 ?

SHRI PARIMAL GHOSH: The
Metropolitan Transport Team under
the Planning Commission have under-
taken a study not only for Caleutta
but aiso for other metropolitan cities
like Bombay, Madras and Delhi This

M.T.T. worked in coordination with
the Railwayg and we have given them

%
g
;
i
§
¢!
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the necessary places where it can also
stop. ‘This report we have already got
with us and we are gwaiting the final
report in this matter.

oft aoft wwe waf : W weER
YT 7 TR NP w4 6 4 A
W W 1947 ¥ 1968 a% wAfeqt
T @ § R I e W
ot T g feg @ e &1 Wi
# ofdforg &1 ¥ fag =7 JmaTd oF 7
wifgs e of a1 I 7 W
wifes amari & A & w9 g
T FrgEar % fF o gu g
W T grw T & fag & § aw
w A K7 o & 8 arfm
¥ & wEEr @At § w0 w9y A
W X ¥y ¥ fag dwr @ A SEi
aTa &V BT FAE E WA e &
MR AN e, wWEAR X AH W@

Y wa-¥ g IEAr S
lﬁ Tty = @Yo e wy faw Wy
i fafret & 99 ang wowa § Q%
AT WA @ N o f
welt oY | W ¥ WF frwmr X sEwe
§ UETMITI4T 117 T 3@/
Wys T} I ¥ fag owwdw
W geg o ¢ afe s @ A 3w
war IuT d?

SHRI PARIMAL GHOSH: Regard-
ing the circular rallway, I have al-
ready indicated the position and I have
also stated that we are awaiting the
final report and after that the neces-
sary action in the matter will be
taken. Regarding the underground
railway, this ig also part of the study
now being undertaken by the Plan-
ning Commission, and they have also
requestsd whether the Rallways could
undertake a survey like that and we
have indicated that we wil] be too
glad to undertake that survey and
they have also allocated—not  yet
finally seanctioned—and we have been
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given an  indication that certain
amount will be allocated for the
necessary survey for the underground
railway not only for Calcutta but also
other metropolitan cities, Very soon
the matter will be taken up.

SHRI INDRAJIT GUPTA: In view
of the fact that this proposa] for eir-
cular railway is under consideration
even since 1847 and multifiarious com-
mittees and authorities from time to
time have been entrusted with the
responsibility and so on, it is no won-
der that tte people of Calcutta gene-
rally have now come to believe that
this is just a sort of rubbish and bluff
and it is never going to be executed.
I would like to know from the non.
Minister whether he could tell us—3
or 4 of his predecessors have also told
us the same thing that it is being
studied and a report is being prepared,
etc.—whether there Is the ghost of a
chance of this matter being finalised
and taken up for consideration at least
in the Fourth Plan period or in our
life time. .

SHRI PARIMAL GHOSH: It is a
fact that the problem of transport in
the metropolitan cities has reached
such a stage that even our suburban
sections are running at a choking
point. So some sort of a thing ol this
nature jg definitely bound to come. The
hon, Member stated that there had
been discussions and committees and
reports. Because of that I do mnot
want to give him an unnecessary bluff
in this matter.

MR. SPEAKER: It is a
bluff. (Interruptions)

necessary

SHRI PARIMAL GHOSH: 1 can
assure him that we are quite alive to
the situation and we are contacting
the Planning Commission. I am sure
that something positive will definitely
come.

SHRI INDRAJIT GUPTA: Can he
tell us whether it will come during
the Fourth Plan period?
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SHRI PARIMAL. GHOSH: The
matter iz under consideration and
there is a possibility for it. After all,
it is with the Planning Commission.

SHRI HEM BARUA: 1sit not a fact
that the hon, Minister made a state-
ment outside this House to the effect
that the circular railway in Calcutla
# a fact and is coming. If he made
that statement, what are the reasons
for making that statement? If he had

not made that statement, i he trying
to bluf? this House by saying all sorts
of things?

SHRI PARIMAL GHOSH: [ do not
know. At least so far as [ am econ-
eerned, I have not made any specific
commitment like that. A question was
put to me and I have already stated
what I have stated now. The matter
ig under the active consideration of the
Planning Commission and the Rail-
ways.

SHRI INDRAJIT GUPTA: He has
given an assurance that the Circular
railway is coming.

st W M qEa  Ew aTA
w W gu fr sasd, At o
fesft & ¥ gdzamd afaw DA E
® qver wga g f owar ¥ fawm
wawa, vt W foeely % @
ag ¥ qfama | Aw WA 6@
sg& s ?

Railway Wagon Manufacturing
capacity

*337. SHRI GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the railway wagon manufactur-
ing capacity of India at present with
the maximwm utilisation of plant and

machinery; -

(b) how much of the capacity: is in
actual use and how much of it |is
lying idle; .
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(c) whether it is proposed to create
additional capacity in view of the
Soviet orders for the Indian railway
wagons; and

(d) it so, the details thereoft?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): (a) At
present the wagon manufacturing
capacity of the country in terms of
four wheelers based on maximum
output ever achieved ig 27,500 in the
private sector and 3,500 i{n the Rall-
way workshops.

(b) Endeavours are made {o place
orderg every year commensurate with
the capacity after taking into account
actual output of the previous year
and the outstanding orders.

(¢) No.
(d) Does not arise.

ot arot s : wgw wEET
Tk & art & o A vt vl Y firwrer

SHRI PARIMAL QHOSH: There
is no shortage of any particular wagon:
in general. !llmuutmlumybe_
some shortage of a particular type of
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wagon at a particular time of the
season. That is also not because of
the- shortage of wagons - but because

«of the, situation that we sometimes
J.I’I'Id in ;-

Regarding the capacity in the work-
.shop which the hon. Member is men-
tioning, our workshops in the rail-
ways  are not primarily for
:the manufacture of wagons, These
.are mainly maintenance work-
shops, but, due to the various schemes
of incentive and other things, the
-capacity has been increased, and in
«order to engage the surplus staff that
has been declared because of the in-
centive scheme, we now undertake
‘sometimes the manufacture of wagons
‘to the extent it is available, but as
:soon as we get more work of mainte-
nance, the capacity for wagon build-
ing will be tapering down as it is
primarily for maintenance. We do
not have a programme to increase the
-capacity of the manufacture of wagons
‘there. Besides, in the private sector,
‘there is enough capacity. And so, we
de not consider that it is necessary to
increase the capacity in the private
-sector.

off ww wON ey wEEY,
Al WET W I GATATINTOR AT
¥ Ew Ay awwg ¥ 3500 4w
o @ & ¥ ag Y wvw 9 f fe
wifedt agr w1 W w5 o g g,
WTEAZ &< {1 WTH € §¥ 99 7
o i Y vk ¥ 7

"Iy ATEET GweT & N e w -
x# §, Tk ol faeerd e 2% § a
M & woE agt A §, 9w 97
foa ws W & | W AF w R ST
ATH § W TR & §9 R A
i, 7w & & o s qEE
TN | T W 9T e KT Y,
arg o -t et &, et Feafr 3 Feer
aw ¥ 8feh w1 w7 w1 by
A W1 ¥TF WY AT T ?
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SHRI PARIMAL GHOSH: Regard-
ing the capacity in the workshap I
have already given the . reply. Re-
garding the future order that may
materialise because of the .Russian
order, our programme for wagon pur-
chase in the near fufure is going to
be decreased. There is no possihility
of our going in for more wagons. As
such, gsufficient capacity is available
with the private sector. So, in case
we get the Russian order, there will
nol be any difficulty for the existing
capacity that 8 there In fhe private
sector; they can take up this work
without much difficulty.

st W™ AN W ATy ?

SHRI PARIMEL GHOSH: There
is no materia]l difference between the
two prices.

ft % s : ger AR,
& Adt waTar, T T g ?

SHRI PARIMAL GHOSH: [ can-

not give the exact price of the
Wagons.

sft wrk SO AT wTE W
Y W ?

MR. SPEAKER: Order, order. He
says he is not able to give it.

SHRI D. N. PATODIA: The rep-
lies given by the hon. Minister are
completely confusing. He sayy that
the private sector has a capacity of
27,500 and the public sector, 3,600,
making a total of 31,000. At the same
time, he says that in future, their
anticipated demand would be less and
from within the same capacity they
will be able to meet the demand of
the Russians alsa. May I, therefore,
know what is the projected demand
of.the Railway Ministry in the course
of the next five years, and if the pre-
seny negotiations frueitity, in  that
oase, what would be tbe demand of
the Russians-for the supply of wagoas
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from India, and whethes, in that case,
it. would be possible for the addi-
tional capacity to meet this demand?

THE MINISTER OF RAILWAYSB
(SEHRI C. M. POONACHA): This de-
pends on the volume of traffic that is
likely: to be generated during the five
year plan programme and based on
certain studies already made, the
traffic development during this period
is assessed to be somewhere near
280 million tonnes. This ig just an
estimate. We have already, so far
as the wagon capacity is concerned,
a capacity to the tune of 225 million
tonnes; the balance of it will be pro-
gressively increased

SHRI GEORGE FERNANDES: Re-
placement?

SHRI C. M. POONACHA: 1 am
coming to that. According to our
study and the necessity for augmenta-
tion of wagon capacity, orders will be
placed on the production units, both
private as well ag our own workshops.
That Is a thing which will have to be
studied and each year we will have
to determine what will be our wagon
order placement. In the meantime,
we ourselves are (ndeavouring oun
best to utilise the capacity far export.
ing wagoms to other countries, We
have already had an order from South
Korea angd we are almost completing
that order. The other orders from
Russia and from other countries are
now under consideration. The capa-
city that exists in the country would
be fairly utillsed for purpose of ex-
port.

Ag regards our own capacity, as
and when traffic requirements are
generated, we will certalnly place
orders with the manufacturers and
utilise the private sector capacity. As
my colleague mentioned, our own
capacity in the workshope is for re-
pairing and maintenance and periodi-
cal overhauls. Wherever there ig a
certain excess capacity that also will
be utilised for manufecturing wag-
fons even {o nerve againsi the Rus-
wian order
2433 (al) LED—2.
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SHRI D. N, PATODIA: My ques-
tion hat not been answered The
Minister of State made a definite comn-
mitment on the floor of the House
that the existing capacity will be able
to ‘meet not anly India's requiremsnts
but also the Russian requirements.
It is based on certain calculations, Tt
is not made simply in the air. What
is the basis of that calculation?

MR. SPEAKER: He has answered
that question. He has given a leng
reply.

st e oy : wsaw TgEy, W<
¥ mft oy, wer Wy g ) W ¥
THIE 8, EH A & fad vy ot
fawedt 2, Zww wY wrw o & fed
e 7 et 8, gardi-dw
&5 T 7% 4, A1 AW A qoe oo-
A% g, e gr age o O @t
Mty dmr v raw @ 1 Ay
F el W AT T FU—Ige
& yewt w) qu w3, fefrgw
# ufgfwdedr srdd 91X 99 a5 -
R FAR ay A —en o W
Froear § a1 ?

SHRI C. M. POONACHA: We have
capacity: to meet our local traffie
Over and above that, whatever is
peasible to be exported, we ghould do
50 in the interest of th: country and
for earning foreign exchange. We
must attach more importance to that
uspect also.

SHRI SHRI CHAND GOYAL: There
is overcrowding of trains and the
reason EBiven is that there iz paucity
of wagons, Then we have suffered
huge losses in goods traffic because
wagons are not avallable. To make
good that loss and to reduce oWVer-
crowding, ig it not necessary to put
into service more wagonst I &
not possible to produce more wag-
ofs s that we can export them and
eatn foreign exchange? What is the
difficulty?
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MR. SPEAKER: Shri Bibhuti specific requirements can also  be

Mighra.

ot fastfa foret : s ag w1 R Fs
o ¥ Ifa ¥ fad, A & Soqw & fad
mafxﬂftmt‘l}ﬂﬁm
g WST 917 @ar dw & fad
wrer pradw =t fawar arg ?

SHRI C. M. POONACHA: This s
what we have in view.

SHRI LOBO PRABHU: Two years
ago, railways refused to place orders
or placed only half the o.ders on the
private scctor on the ground that they
had g big cushion of wagons. Then
a recession set in and you had the
problem of placing advance orders
for wagons. [ would lke to know
how the position has changed since
then, because neither the goods tra-
fiic nor the passenger trafic has in-
creased. How has the position chang-
ed that you are in a position to place
an order for 27,000 wagons?

SHRI PARIMAL GHOSH: The
hon. Member has almost given the
answer to the question. Last year
our requirement was to the extent of
10,000 wagons. We placed orders to
the tune of about 16,000 wagons only
to golve the difficulties that the pri-
vate sector wagon-builders were
facing. Then, although our nor-
mal requirement of wagons |Is
about 10,000, we have got enough
cushion in most of the wagon tvpes.
That is why I have said that even if
the Russian order materialises the
private sector will have enough capa-
city to take up that order.

SHRI INDERJIT GUPTA: As far
as the Russian order is concerned, is
it not a fact that the type of wagons
they would like ug to supply them re-
quiires some gpecial fabrication proce-
dures, using certain specified types of
materialy like high tensile steel and
so on? ‘The Minister has gaid that
no additional capacity will be requir-
ed. 1T want to know whether these

provided in the existing workslrops
without any addition?

SHRI PARIMAL GHOSH: There
may be a request for putting up addi-
tional machineries to cope with this
particular type of wagons.

SeorRT NoTIcE QUESTION

g (fren oheft) ¥ sfenfedi o
gfem gro el wen

SNQ. s. st wo-sit> Wit : war
TE-H1E At a7 FATA A FO FGI

(%) wvag Aq & fF 27 Qe
1968 F gfew ¥ Ty fal & ¥qe
Fa # wifzarfaat o A a@ e 4

(&) v M 9T FT WY /@1
9T Iufeqe wfeoede gra fear mar qr;

() T TR F wEEEET AT
TR FAT WTAA g AAT WlET F1 AN
WY ATy ¥ gt

(%) ®ar T TR § qF AnE)-
qgTT fent @ ar Wi g dw & N
g 0¥ ¥ ol gfz &), @Y TEe v
w0 &

(¥) war gfam & =1 w2 safgeagl
¥ wal &7 IIY AT FE WA R
weqaT ¥ & AN T w14 femr oar
w\T gfg &, @t qar g N w9y &
frart 2 arx fapar am w7; o

(w) war goerT w1 faare I
e wE § wEAr Y mfew wiw
sUAw; Wicafg g, av e ?
THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

to (f). A statement is liad on the
Table of the House.

STATEMENT

According to information furnished
by the State Government, police had
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to resort to firing at on
October 27, 1968, at about 0.10 to
9. 30 p.m, in order to disperse an un-
ryly mob that was attacking the
police station, Chainpur, On the
same day, at about 11 AM. three mc-
cused in a case under investigation
were arrcsted at Chainpur. Followers
of an organisation called the Birsa
Sewa Dal objected to these arrests
and there was an apprehension that

the arrested persons might be
rescued by force. As the
situation was becoming  tense,
an ordcr undersection 144 Cr.

P. C. was promulgated banning the
assembly of flve or more persons and
taking out proc-ssions within a radius
of five miles of Chainpur. Later in
the evening, on the same day, some
persons were found instigating a
crowd of about a hundred villagers
in the Chainpur Bazar area, some of
whom were carrying lethal weapons.
The unlawful assembly was ordered
to disperse but the erowd became un-
rulv and started p-lting stones at the
police party. Lathi charge had ae-
cordingly to be resorteq to to disperse
the crowd and seven persons were
also taken into cutody. At the same
time, in another area of the village,
near the local busg stand, a crowd of
about six to seven hun-dred persons
had formed themselves into an un-
lawful assembly. Persuasions and
directions of the magistrate on duty
to disperse proved of no avall and
this crowd started pelting stones on
the police party and formed {ftself
into a procession to join  another
crowd which had meanwhile collected
near the police station. As It became
darker, the crowd near the police
station started petting stones on the
station House, At about 8 pm, The
Magistrate and the police pa~tv heard
two gun shots from the crowd. The
Magistrate again d-clared the assemb-
ly unlawful and commended it to dfs-
perse. Warning that grave conse-
quences would follow, also had no
effect. Pelting of stones continued
and the Magistrate and some mem-
bers of the police party were, infured.
Another warning that firing would be
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resorted to if the unlawful assembly
dig not disperse also proved to be of
no avail. Apprehending serious and
imminent danger to life and property
and holding the view that lathi-charge
or tear gassing in the prevailing dark-
ness would be of no effect, the Magls-
trate ordered the police to open fire.

2. The names of those killed in fir-
in‘ are:
1. Samue] Kujur—17 years:
2, Milani Toppo—21 yea:s:

8. Jama Toppo—20 years:
3. Names of the thirteen injured
persons are as foliows;

(1) Kumari Angila Tirkey, (2)
Kumarj Helema Lakra, (3) Kumari
Katherina Tigga, (4) Kumarl
Bibiana Tirkey, (5) Kumarl
Anaeshthisia Bakhla, (6) Kumari
Emunia Beck, (7) Kumar{ Manika
Bakhla, (8) William Kujur, (9)
Ramgopa] Prasad, (10) Jainath
Toppo, (11) William Tigga, (12)
Kandru, and (13) Marshal Tigga.

There age is not avallable on record.

4. Aftcr the firing, the mob carried
away bodies and injured persons
Three dead bodies and 11 injured per-
sons were later on found in a local
convent. Post mortem was performed
on the three dead bodies at Gumla
Hospital. One injured person was
also admitted in the Hospital.

5. The Deputy Commissioner and
S. P. Ranchi had alreadw: inquired
into the course of the incident and
are of the vicw that the use of force
was justified and that only minimum
force was used. Cases relating to the
incident have also been Instituted,
and are sub judice. It (s not pro-
posed to hold any judicial Inquiry
into the matter.

oft que quo witwfy : ceaer mivew,
og wraEt wwr e f | of wOTr gw
wyit & qre agw B, wwit oY i qartd
t § Ta% | qar wwar & fs gy
Y @ oY sremTy ar wrerd fiwdt §
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¥ oy oy 2 @ offe agt o
wemfa w1 Wt W@ W ¢ tafag
Wt grewre W forardy varr ¥
o v fear g 4

“...feex & faq oF 9w
XA | T B f ar ¥ qw
ot Az ¥ 2w 39 9T 9T
W& & faar | Ta & a0 W
afage aur gfow aw 7 Py &
w7 & Miferat wwy # gravo
g | AfFE A orATa 7 9 wiy
oifgg fear mar 9% faacfaas
17 &7 2w o | x| e w0
W f5 wd oform i @i,
®YE SWTa T 927 | TqOUy wrd @
aqr Afagz o ofve @ ¥ 3
syfer a7a9 gU | A0 JArAA o
+ fie afe wie Famg A4 g2 oy
Mt warf Ay, FE A9 AH
g | v aar vt 1 Q7 e
TrdIT AT F W@T gU 9T ag
fewre s gu fo wat § sy
T g W 7 w1 R w9 T
g, afage 3 gfwa £ A
e w1 waw faar o

¥R g7 AT% qar wear ¢ fE @ S
¥ qgar A A A0S w@ré W wy i
w & e fewm, afe g o
Ayt W 57 gww 2 fean )o@ w@i &
#rit 7 wfogdz & qor f wigw oy
&q wr y&ww W T fear a1 I
wt fs gfere & qr oy dw o Y A
o wa Wt ¥ 7g qO fF wmeR wmr
wii 7@ weTE A wgA W fe qR
qU1 o ATE TATA W AR | THAG
¥ IR M T W e R
fear 1

MR, SPEAKER: The point is;: Why
they di¢ n.l use tear gas or lathis and
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why they used” gunhs. Allow him to
amswer it.

SHRI S. M. JOSHT: That is the
psint. There is one more thing

T o &1 Wt Mg § I Ay
wig aarg € § ag Wt awa § 1 c@N
fmgdy wafeat § oF Ty § o
Wt ferat ®Y wrow fear 1w XA
AW A qaTry fear &t & wrgen fs weeiy
W ay W wrd fw g ar gk
TAH §¢ IH TqIA ¥ 1 AY A w4
W XEH Wit oyt & FoF g W e
fr cawt www T f @ FTAwr @
s ?

SHRI Y. B. CHAVAN: [ have
given the facts gg they came to mie.
It appears that this trouble was deve-
loping for quite some time. In the
course of the day the whole thing was
developing and many times they tried
to persuade them to  disperse and
settle the whole matter throughout
the day. It was not something thac
happened very. suddenly; it was deve-
loping in different places. Ultimately
they were trying to organise
an attack on the police sta-
tion. When it ceme to that, it was
a matter of judgement of the person
on the spot, Why he did not resort
to tear gas or lathi charge at that
time is certainly a matter which one
can argue—I do not say that it can-
not be argued—but it was a matter
for his decision and he thought it
better not to use them. As a mat-
ter of fact, in the course of the day
the DSP and the DM had visited that
place and they left there a magistrate
to take a decision. They found that
the situation was becoming rather
difficult. Tt wag the magistrate who
took the decision at that time. I am
very sorry that ultimately firing had
to be resorted to. It is always a bad
thing when firing has to be resorted
to. 1 am sorry that some women
were involved and injured I would
like to make thy point clear that
though we have said In the state-
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ment that we do not propese to have
a judicial inquiry, I am prepared to
discuss this further with the Bihar
administration as to what could be
done about this.

o0 q¥e qre el : wRRt AT
¥ gz x fv fefew dfsse aar
Qoo GTo ¥ WTATHA ¥t J1W F ff W
T% °a & fr wiwr &1 wam A
o1 AT A AT A M Ty § X q
sz & fx fr ag =mfaa av ) Afew
Wit wEET } W HY IANW AW qAN
o 5 & o o faare &6 A &
awwal § fe gfs g enfenfeat &
ATAAT &, ITHY qEAT TE T 9T A
e, fora® qar Y v gur O grew
¥ w7 weAl WEIRT T gEAT 6 gl
QO FEm & fag agra § 7

SHRI Y. B. CHAVAN: I quite agree
that Adivasis are involved in this
matier and we wil]l have to look into
this matter further. I would request
the hon. Member not to ask me to
make any commitment. I assure him
that I will personally go into this
matter,

SHRI SWELL: We hear of reports
of police or administrative atrocities
on the Adivasis of Bihar without al-
most unvariable regularity. Thig state-
ment of the Government would go to
confirm that all these reports are not
entirely baseless. The immediate cause
for firing is reported to have been the
heéaring of gun shots from the crowd
hy the magistrate or the police at that
particular police station. The state-
ment says:—

Y

“At about 9 PM. the Magistra
and the police party heerd two
shots from the crowd. The
trate ggain declared the
unlawful and commended ft to di
perse. Warning that grave conse-
quences would fellow, also had no
offect ™

E

il

AGRAHAYANA 5, 1800 (SAKA: Orul Apswers 38

Then, it says:—

“Apprehending serious and immi-
nent danger to life and
and holding the wview that lathi
charge or tear gassing in the pre-
vailing darkness would be of no
effect, the Magistrate ordered the
police to opan fire.,”

We all know that the immediate res-
ponse to firing will be immediate fir-
ing but in this case the magistrate had
the time to ask the crowd to disperse,
give the crowd thg warning and no-
thing had happeneq to anybody from
that reported firing. Then immediately
bhe decided that there was danger to
life and property and firing was res-
orted to. The whole thing appears
fishy and I personally, am not satisfied
with this explanation, The Home
Minister himself has said just now that
he himselt is not entirely jsatisfled
and that he would like to discuss the
matter again with the Bihar Govern-
ment. In view of this T do not know
what special objection he has to the
constitution of a judicial inquiry. I
want to know whether a judiclal in-
quiry would not be a better means of
bringing the facts of the gituation to
light and giving the people who are
affected the opportunity of placing
their side of the case beofre the judi-
cial inquiry.

SHRI Y. B. CHAVAN: | did not say
I was not satisfled. I sald, in this
matter, Adivisis are involved and we
expect a little more of personal consi-
deration which I will, certainly, show.
As the hon. Member said sbout gun-
shots, etc, I do not want to go into
argument and interpretation. The
hearing of the ghots only gives a scope
for inference that the crowd had got
fire-arms with them and that was a
warning to the police. It proves no-
thing more than that. It gives, poasibly
an explanation why the Magistrate
thought of resorting to fire-arms.

ot wrgew wfgeere : I & wlw
0z gr @ T % wiitafad! st
gfci T wwwl gTa wearere G
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or @ § WX I I 9T gfew g
ey wmig o § ag W waoit gfea
sifead & gra qark of @ A & el
gD ¥ AT wgav § s ag ot wfe-
aifaai o gfcamt ax M wemE
n€ 3 & fau &\ § wofaw o=
fodee § gl & fo w & fa¥r

WETAT F IHAAT A Fow & w0 ag
ey Ty § o

SHRI Y. B. CHAVAN: 1 do not
know.,

SHRI H. N. MUKHERJEE: In view
of the fact that thig is a very sensitive
area and there is in this area a move-
ment for even a separate State carved
out from Bihar and adjoining terri-
tory, may 1 know whether Govern-
ment is seriously applying its mind to
this whole issue angd trying to satisty
the basic demands of these Adivasis
which must be behind this manifesta-
tion of discontent?

SHRI Y. B. CHAVAN: The hon.
Member has raised a very important
question. I would like to take this
House into confidence that the dis-
content of the divasis in thig particular
area hag been a problem to which our
attention was invited even before the
President's rule. 1 remember to have
wri‘ten to the then Chief Minister in
October, 1967, if I remember aright,
Inviting his attention to the problems
of this area. But I do not know exactly
happened after that. After the Presi-
dent's rule, we again looked into the
mutter and aSked the present adminis-
tration to study the problems of this
particular area. They have submitted
. report. Particularly, the land prob-
lem is the more important problem in
that area, the alienation of land, ete.
Certainly, this should be gone into.
The only solution that can be thought
of is some sort of an enactment, We
have asked the administration to pre-
pare the necessary legislation for it,
which they hope to send us by the
end of this month, We propose to start
taking action about it. I have invited
the attention of the Planning Com-
mission to some of the development
problemg of this area
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st faeqfe fowt : womw wgEw
gteT AR ¥ @ % & oferdw &
oY w2 g1 Y § Wi o gefas
A T wEww g W A o agt
i A oF wRieA wer fear g fe
BIET AR &1 OF FAT TET I
W g i) ) v o FE@ ¥
AT T ACHTT HTE FTH IS AT G
fF agl 9C aUET wuA, 99 9 mfa
oAt @ T qEr sed Y §, el
AT § WX IF F HTO T T@ATH

g @A ' oE@ W & fag
s e s R @ g fam s
agr mf=r sEA @ )

SHRI Y. B. CHAVAN: Ye; sir. 1
think, we are acting in both the direc-
tions, The positive direction is tp try
to deal with the social and economic
problems. The second direction is to
be firm where the law and order is
involved.

SHRI D. AMAT: Beginning from
Chiri to Chainpur, during the last five
months, two serioug incidents of police
firinz toock place in Chhotanagpur
tribal belt of Ranchi district. Not
only that, several incidents involving
triba] students in Ranchi University
have also taken place. Besides that,
Triba) exploitation is rampant due to
alienation of Adivasis lands by land-
grabbers and money-lenders ang there
is dissatisfaction for inadeguate em-
ployment of tribal people in private
as wel]l as public gector undertakings,
like, HEE.C. in Ranchi and Bokaro
steel plant, etc. Taking all these fac-
tors into consideration, may I know
from the Government what specific
and positive steps they are taking to
solve all these problems,

SHRI Y. B. CHAVAN: I have Indi-
cated the line on which we are work-
ing.

SHR] A. SREEDHARAN: Adivasis
are the most guppressed section of so-
ciety. Once they were the owners of
this country, but as civilization flew in,
they were driven to the remotest out-
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posts of this land, and through years
of guppression and slavery their con-
dition became unbearable, I wish they
had revolted years back and thrown
out the present social system, Here,
what the Home Minister hag placed on
the Table of the House is a statement
which is supplied by the Police and
which is at best g tissue of lies, because
it 1s clear from this that the police
had foreseen the eventuality of trouble
much earlier because people had ga-
thered at various points and the police
did not take steps to disperse them in
time. There was a stage when people
had gathered in large numberg and
the number of police personnel was
so small that they had to resort to
firing. This has resulteq from the cri-
minal indifference and neglect of the
police. In view of the fact that the
police officers had not taken timely
action to disperse the crowd when
they haq gathered at various points,
I would like to ask the Home Minister
what steps he would like to take
egainst those police officers who did
not take timely action and thereby
committed a serious dereliction of
duty.

SHRI Y. B. CHAVAN: The hon.
Member is trying to give his own in-
terpretation of the facts, and I do not
agree with him,

. Sl qEEEY (PN : WeAs ARy,
wowwe wifgarfaaY #F d¢ o graw ¥
w g yaRtz wrwAR 9T I€Y wY A
RRY ow § & rw i
w7 warer q7 X Ay Wit yEe
fog qaitz ¥x @ ¥ Wik 3y femty w1
@ ¥ fr wrewr gy By qw. € @ @
wait fear o | 99 % ¥y qARe
fraga @ wr @ o awWw S
Wi ¥ §9 wC @ ¥ | W7 9F AT
wft § & oww gy # Ot e
Ryt fams o ®
Ty r@ ey % Rtz e @ U
T ww ay wiw fewnd Iw & fews
e s ¥ fay wfwlz &
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qra e ¥ 07 o ag Tt SR & fy
T fe 97 & ST N AT e T
o wif|d WX o & wre gars g
wfgd At afagz @ A T W ow
& gh ok 3 & f @ feerd
w3 w1 gfwa w1 iz 2 foar sl 3w
¥ wr g # gfaw @ ewfor e
g w1 gfe ag  gfee & aweem
A STy g gr WA R
vafed Tyt war wT qra # dwgT Sl
® 7ra A & amarvga g e want
# war wgem oo wif fefaqw
wRd st areft aqar adf 7
W ¥ ag aregr A4 § fe ag awt 9%
E% AR W A AR 7 & fadals
SIS §CT T4 § q 9T ogex & fod
agt g7

SHRI Y. B. CHAVAN: 1 have not
denied the existence of problems of
employment and of certain land prob-
lems, But I do not know how they can
be linked with this particular incident.
This particular incident hag ity own
history and it has its own facts. Those
facts and that history itself will have
to be examined; in regard to this
particular incident, whether the firing
that took place was justifiable or not,
hag to be decided. But at the same
time I do not want to deny the exis-
tence of the problems of employment
and certain other land problems. Be.
cause of that there is some discontent-
ment. I do not want to deny that.

ot wrarf feewr . ge g
§fs f 3w ofa & w 0w w1 § wfed
ai agt A feafr & wd B ey
arrerdy § 1| TooEw gt & W omy
QA fe6d T, WEAT I I W
¥ qwft 1 wk fis fs ag agn  wage
QY ¥ @ ¥ e gt won fis
it ¥ o woft f ofr ofr, Tt
Al rrs gl g - fer goeiw W
€z w1 wary e & % dur gf AT
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qgr agt 3T gro Ay Ao #
mww“'mﬁwm
%t mawtmm
wiwfal ¥ gz =« “tvq v
& e & fan wiv e 3 qowrd
wTEH WiEggw T ¥ IATET dw I oA
¥ ag® v A § wRfER ag wan
93 W0 AT | OB qgrAT 7 T faw
£Y 7 & o WS AF 2. T W I
% 9 awil ®7 o v faar T o R
oy a4 o' 9w v favg frwrgA
Wi sgfemr T 5 faqom
N w2 FE F fog a=0 §rmrar
Y g 8 oF A gEAEE &
et fy, wfr s R &
T ¥ WE v oA ¥ fad
oY ark, Afer 3 v o G YT e
firdk w7 1t e o 1 3 & A= A
arew & o ag a=mt st # fn agr
sagravy § frm, et ad F @@ wr
q 3 i Wt gt & i & faefad
Trow & grefagl & 37 rha yfag &
m:ﬁ N gEed 7 fro fam

After al] you have got so many facts.

sft Wi fawwt : & ST @A
§ P& aT8TT ¥ weTel §) qEwT &
oy s TR AT G E ?

SHRI Y. B. CHAVAN: As far ag the
indlvidua] complaints are concerned I
will have to look into them. If the
hon, Member gives me facts, I will
look into them. About the general
‘problem I have explained the approach
of Government and the stépg that we
are taking and we are about to take.
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As far ag some other particular inci-

dent is concerned, I want geparate no-
tice.

oft fore avow c dw W # oW
Tt firwrger 51 @ & i ot sremfcin
& a1 gfeam oY wrfeamfy sivr € 3 ot
WIg AT 1 Fow
fafre aa ¥ AT wger § fe
w13 A v wiEd 5w fa ey
aw 7 ¥ fay w35 7

i TwErACE wegw  dwr 4
Y A femrowm ¥ ot & famre
THAHT ¥ a0 ¥ oF w=d Aw faardr
uﬂﬂlmwﬁﬁwﬁﬁﬁimwa
A W 9w G G R

RURLE R URE L L R
&1 7T § AT i ¥ agre o W so
fear o 1 & 1 o feufar qg gy ok 2
fr s & ey wrer ay ;e
g 17 Mfaat o o | @ ¥ fa
qF a7 A et o oqw @ o
Tt g W gud wfgerd w2
w WY IT W LT GAT T & AT
Y7 aifeat «=: 1 @ ¥ a2 @D @fk-
AT AL ITH Y T AT NTE
o qwe s go o # a fea
T | OFE A A arrey , ag &
WAt X amw ferar & fie enfrafl
T A, FAAAT, TX qT G wwwr
AT AT R Wt e v
a% f wfed ¥% @ g e 9 wen e
& W & oy W At oy e o
& v g § e O wfeaml
forcar dar g & v § T grs;
fogr w3 &Y anr st Ew T E?
e & foar &Y ¥o gw TeE wgr
T Mg o, afsw qy e
& werww & e e sk
sfafy o dov g€ wa * weerwgw
faeat W &+ rerer Wi, oy iy €
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5wyt ferfer e # it wowr RpwTC
foar o7 fr wg & gfee o adlt &
wmw gt S wewarw § afes gk o
qut feafy ¥ & ag ot wrrer wgar §
fis aeft wive ore ged awt & fay
w1 wdr wgrey wrf Anfes v wOd
afe enfearet wrar & wear 1 fE
HTHTT ITHT /T £V &1 F@T g W
W WY &9d 6 I 70 ag ¥ v
W Wt vt Jgr et § ?

SHRI Y. B. CHAVAN: The hon.
Member hag referred to certain other
things and so far as the particular
incident is concerned 1 have said it is
not proposed (o have judicial probe
into that; but I have assured the hon.
Member and the House that I will
have another look at the facts,

ot WIE WU ;gAY AT mifwai
wH qE £ | W19 & qrw @ fafer waw
famr & 1

ot SYWg TR AIAE AT A KTETT
) aEgwE) A g A A

SHRI HEM BARUA: Sir, the hon.
Minister has just now said that there
is a land probiem there and that the
Adivasis are alienated from the land.
Now, there is a gimilar land problem
in Barpeta, Assam, which is the consti-
tuency of Mr, Fakruddin Ali Ahmed
who is sitting on your right. Now,
both the harijans and the adivesis are
deprived of their land rights. In the
context of that, may I know whether
Government proposed to hold a com-
prehensgive enquiry into this entire
problem so-that the harijans and adi-
vasis, who were the submerged scc-
tions of our community, of our Indian
life, are not deprived of these rights.

In the statement it is said that in
these ineidents, out of 13 injured per-
sOro, seven were women. It i also
sajd that ‘the -magistrate had ordered
the police to open fire because he was
convinced of the fact that in the pre-
valling ‘darkness, lathis and tear-gas
would not be of any avail. Does the
hon, Minfster think thet in "the pre-
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vailing darkness, bullets are more
powerful than lathis and iear-gas? At
the rame time, on the last page of
the statement it has been said that
a departmental fhquiry was held into
the incidents under the duspices of
the Deputy Commissioner angd the Su-
perintendent of Police. Since the ma-
gistrate ordered the Aring and the
superintendent of police’'s own police-
men carried out the order, what pur-
pose does he think that the depart-
raental inquiry would serve in this
context. In the context of that,
may I know why the hon, Minister

should say that he would have
a second look into it and
why  he should not  order
immediately a judicial inquiry

into the incidents bacause the prelimi-
nary inquiry that was held by the de-
partment is of no avail. The report of
the departmental inquiry says that
they applied only minimum force, but
the details given in the statement do
not give any evidence of minimum
foree having been used.

SHRI Y. B. CHAVAN: 1
taken note of it. I have
answered the question.

SHRI HEM BARUA:
replied to my question. The first
part of my question was about a
comprehensive inquiry into the land
problem. The Harijans and Adiba-
sis are being deprived of their land.

oft wiw gow : arei ovy i
st # g gu  ofoard oF %

g wiftr & frd aTalt @ T Apr
wT ¥ ool v firzrar wrgk , e
arew orefen g 377 Awsi v oo
s s § mz I N
of we a@ ol § aw o aTE mft A
ax otz v otw fir ¥ o B
Far o § oy 1 & awfife
w7 o wifaaY o s R
Tvar war oF fer on wife ®) o
Tt a1 g | & aown wgn § fE
et afvrg Y o A ¥ e @
g ?

have
already

He has not
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BHRI Y, B, CHAVAN: I do not
think I can give opinions; on this
oocasion I can only give information.

oft wwr ww @ ;g gw W
arr § 5 o wrafor g€ wm % gw
wafet ¥ gear g€, Fea a8 a7 ¥aw
ol ft Al R, & ad wwom o,
T wwT Ty A § | facer dar
™ WX 37 ¥ a9 §8 o9 wafe
g ®Y Fq (TN F 757 rrax T!@i
T armds e feafar dar £ A % farer
w1 § 1 & 7 wgag ¥ Srvw wm@n
g wwrqm 5T q wivgwr a8 SI-
airrar? AN am T e #
qw sfa 2, fore 7 fora et erzfeat
§ 9w =w w gunfoer ¥ v
g @ WIEE Wy fra

& ey o tow
¥ag qor o owxt 3
ot =Fe £ eefrnf w
orgm # wifae @ ¥ et
o T ArIE A vy
™ freegze |\ =
¥ iz ¥ qg w1 £ fazar
¥y ww ArE ¥ wrady waret
* W § ®T urw 0w
fear wtt wefeat £) agw
ST AAH & a9 7 AQ |
W 9T w90 g &m
q | g@m fafem «
TCY §O T KT awi 1"

wacgE AW ag & v wT oag
aw 4w g7 o faver day Ew
wr i wefed, W wifswfadl & wger
wT ATy ¥ ? gal of fe W ag e
wawe ¢ fefidr o seafor ofe-
furdrar 3 it gy & ? w7 I € G-
fdw @ A W gt T o Owd
& fo¥ goerT s W T @
t!?
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SHRI Y. B CHAVAN: ' The hon.
Member is asking me for my general
opinions about different organisa-
tions, which I refuse to giva, be-
cause this is not the occasion when
I can give my .assessment about indi-
vidual organisations.

Here, we are dealing with a parti-
cular situation which ultimately re-
sulted in firing, which is unfortunate.
I have a feeling that what happened
on that day did have some planning
behind it. That is the impression
that I have. There are certainly other
elements involved in this; the reli-
g ous conflicts also give a background
to this problem. As to whether a
particular mission did it or a parti-
cular party did it or what wag done,
1 do not think this is the occasion for
me to give my own agsessment.

WRITTEN ANSWERS TO QUES-
TIONS

Subsidies given to States to reduce
Power Rates

¢333. SHRI NARAIN SWARUP
SHARMA:
SHRI ATAL BIHARI
VAJPAYEE:
SHRI JAGANNATH RAO
JOSHI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether subsidies are given by
the Central and State Governments
to reduce the power rates to be 3up-
plied to smal] scale industries; and

(b) if 8o, the main feature thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir.

(b) Subsidy on power rates is being
given to Small Industrial units in
varioug States under an approved pat-
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tern. Following are the main fea-

‘tures of the scheme:— firdwwe ffre ot wfewr swre W

Al AT ITETO WY ST AT

(i) Subsidy is given to all small
industrial units, the maxi-
mum connected load of which
does not exceed 20 H. P.;

(ii) Places where the existing
tarif exceeds 9 paise per
unit, the excess is met as sub-
sidy provided the extent of
such subsidy does not exceed
P paise per unit;

(iii) No subsidy ig alloweq in
State where the existing ave-
rage rate is 9 paise per unit
or less; and

(iv) Subsidy on power is shared
by the Central and 3tate
Governments in equal pro-
portions.

0 Mo srAtm, e

*338. ot Taire Fag redd .
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. Closure of N. G. and Uneconomic
Rallway Lines

*330. SHRI R. K, AMIN:
SHRI P. K. DEO:
SHRI P. N. SOLANKI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that States
are against the closure of narrow-
gauge and uneconomic Railway lines;

(b) which States have agreed to
close down uneconomic lines and to
provide road transport;

(e) whether the promise made to
the Government of Gujarat about not
closing such lines without the prior
approval of the BState Governmenat
will be kept; and

(d) if not, the reasons therefore?

THE MINISTER OF RAILWAYS
(TARI C. M. POONACHA): (a) We
wrote to.cight State Gevernmasis in

cunnection with fourteen unremune-
rative branch lines. Seven State Gov-
ernments expressed themselves against
the proposed closure of the line in
their respective States,

(b) The Madhya Pradesh Govern-
ment requested that the Ministry of
Railways should provide funds for
necessary improvement in  Gwalior-
Shivpuri section of Nationa] Highway
No. 3 so as to enable it to cope with
the additional traffic that would come
to it if the Gwalior-Shivpuri line
were {o be closed.

(¢) No such promise was given o
the Govt, of Gujarat. As explained
in this House on a number ol occa-
sions, the State Governments concern-
ed will be consulted and all aspects
given careful consideration_  before
final decisions are taken.

(d) In view of the answer to part
(c), the question doeg not arise.
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Werking of Billadila Drom Ore Mines

*341 SHRI KAMESHWAR SINGH:
Wil the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fmct that the
Bailadila Iron Ore mines are working
at baH the rated capecity; and

(b) if so, the rate of and
1868 to 15th May, 1968 and from 16th
May 1068, onwards?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI p. C. SETHI): (a)
In the case of large mechanised irom
or¢ mines, attainment of rated capa-
city is a gradual process whicn can
only achieved over a period of time
and involves (i) complete integration
of different sections of the total com-
plex such as the mine, crushing and
screening plants, loading section ete.;
(ii) adjustments and modifications of
the plant during initial stages of func-
tioning to overcome teething troubles
angd (iil) introduction of second shift
of operations after the essential ad-
justments have been made. Hanoe
the mine is not working at its rated
capacity at present. It is expected
that the rated capacity of 4 million
tonnes per annum will be achleved
by 1960-70.

(b) During the period 2lst April to
30th April, 1968, the daily production
and despstches average 3,772 and 3,510
tonnes respectively; the corresponding
figure; for the period 1st to 15th May
1968, are 7,303 and 2,553 tonnes; and
thet for the period 16th May, 1068 to
31st May, 1968 are 6,134 and 3,M7
tonnes respectively. From June to
October, 1968, the monthly figures of
total preduction ranged from 1.06 lakh
tonnes to 1.31 lakh tonnes and those of
monthly despatches from 0.87 lakh
tonnes to 1.38 lakh tonnes.

Hindustan Steel Lid

*343. SHRI HIMATSINGKA: WIU
thie Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether some stee]l oxXpe.is
have opined that a proper technical
reappra’'sal nf the three planty of the
Hindusta Steel Ltd., could suggest
wayr of reducing operatona] costs to
e point where the impending stest
price rise could be avoided at least
for the time being;
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(b) if so, the major guidelines indi-
cateq by these experts for such re-
appraisal; and

(c) whether Government have
undertaken the proposed reappraisal
and it 8o, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI p. C. SETHI): (a)
Government ars not aware of an
epinion having been expressed by
sume stee]l experts that a proper tech-
nical reappraisal of the three Steel
Plants under Hindustan Stee] Limited
eould reduce operational costs to a
point - where further steel price rise
could be avoided.

{b} and (c). Do not arise,

Heavy Engineering Corporation
Limited, Ranchi

*344, SHR1 KARTIK ORAON: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased lo state:

(a) '‘whether it is a fact thay the
production of Heavy Engineering Cor-
poration Limited, Ranchi, has becen
fair from satisfactory in view of its
commitments to Bokarp Steel Plant;

(b) if so, what wag its production
programme for 1967-68 for each of the
three projects and what was the
actuil production in each  project;
and

(c) what special steps are likely to
be taken to step up production to
catch up wity the schedule?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The Heavy Engineering
Corporat'on, Ranchi had undartaken
%o supply 98,852 tonnes of mcchanical
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and machine tools to __the
Bokaro Steel Plant. Equipment
and structures are to be supplied
commencing from the second quarter

of 1968. The supplies are {2 be pro-
greasively completed by the third
quarter of 1971, The supplies of
machine tools are to be made from
the later half of 1968 upto the third
quarter of 1969. The delivery sche-
dule for machinery and equ.pment,
many of which are extremeiy sophis-
ticcted equipment which <hould be
manufactured in the country for the
firs! time, is naturally dependen: on &
laige number of factors, particularly
the supply of design documentation,
availability of steg] and other raw
materials and the supply of imported
components and balancing cquipment
from the U.S.S.R. in accordance with
the time schedule required by the
HEC. On the basis of tne latest
aszessment, it may be necessary to
make certain adjustmentg in the deli-
very scheduleg for particular items of
equipment on account of the above
factors ang also because of certain
production problems and difficulties
which have been faced bv the HEC
during the last year. Nevertheless,
every effort is being made {o ensure
that supply of equipment and struc-
turals for the Bokaro Plant is com-
pleted as expeditiously as possible.
A detailed production plan has been
drawn up for each of these itemg on
the basis of the latest positicn Im
respect of design documentation ete.
and will be finalised with the Bokaro
authorities by early December, 68.
So far, over 2,000 tons of mechanical
equipment and 5,000 tons of struec-
turals besideg 19,0 tonnes of machine
tools, totalling to 7,054 tonnes, have
been completed out of which about
5.000 tonnes have been despatiched to
Bokaro. The product'on targets and
the actual production during 1067-68

equipment, technological structure®# was as follows:—
Project Reviged Programme  Actoal
1967-68 (Tonnes) (Tonnes)
1. Foundry Forge Plant . . 15803.00 9003.13
2. ‘Hoavy Machine Bullding Plant 1260%.20 14611 .00
3. 4eavy Machine Took Plant . .  20Nos. 15 Nos.
L (Machins Tools)  Mhhine Tools)
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There was considerable dislocation
of work during year owing to the
communal” ifisturbances at Ranchi and
various other -problems which faced
the plant during that difficult period.

(c) A number of steps have been
taken 10 -unp.ove ihe produciivily and
o increase the rawe oI prouuchlon
buua-up. A Lirector of Coordulauon
has recentiy been appownied Lo ensure
close Liaison beiween the funcdonung.
of the Founury Forge Plant and toe
Heavy Machine Buuding Plant and
Heavy Macune Tool P.ant units in
the HE.C. The production planning
unit has been strengthened and is
expecled to give much betler results
in the future. Steps are being laken
to make the training programmes
more effective and particularly to em-
phasise training on the job and on the
sophisticated heavy machine units.
Inventive schemes are also being
progressively introduced and have
already been started in some of the
manufacturing shops. Particular em-
phasis has been given to early com-
pletion of the Foundry Forge Plant
and there has been considerable im-
provement in the supply of castings
from this unit during recent months.
A 90-day production drive was laun-
ched recently which produced very
good results. During this period, pro-
duction in the Foundry Forge Unit
was 180 per cent higher than during
previous quarter, while the perfor-
mance in the Heavy Machine Build-
ing Plant also registered a substan-
tial {morovements. As a result of
these efforts, which will be continued
and intensified in the coming months
it is expected that the Heavy Engi-
neering  Corporation’s  production
build-up would improve substantially
by the end of this year and that next

year's programme would make up
most of the leeway that has occurred,
owing to various causes, in respect
of the schedule for supplies to
Bokaro.
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Manubhaj Shah Textile Reorganisa-
tion Committee i

*346. SHRI S. K. TAPURIAH: Will
te Minister of COMMERCE be pleas-
rd to state:

fa) whether Government have re-
ceived a copy of the report of the
“Textile Reorganisation Committee”
which was headed by Shri Manubhai
Skeh;

(b) if so, the salient features there-

"

(¢) whether the report has suggest-
ed abolition of partial control on
cloth production and reduction of ex-
cise duty; and )

of
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(d) if so, the reaction of UGovern-
.ment theretc?

THE DEP\JITY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
.MOHD. SHAFI QURESHI): (a) Yes,
.8ir.

/(b) A statement showing the salient
‘features is laid on the Table of the
House.

(¢) vnd (d). Yes, Sir. These and
other points mentioned in the report
have been under consideration of the
Governments even before the publi-
cation of the report and action has
been taken as and when feasible For
the present Government do not con-
template abolition of partia] control
on cloth or reducton in excise duty.

STATEMENT

Salient features of the Report of the
Textile Reorganisation Committee ap-
pointed by the Government of Gujarat
under the Chairmanship of Shri
Manubhal Shah

(1) To enable weak and marginal
mills to obtain additional advances for
working finance, the Commiltee re-
commended that the Banks may be
persuaded to reduce the margins on
stocks, Cotton and sores and State
“Government may give guarantee for
additional advances that may be
given by the Banks.

(2) if the “Book-debts” of the mills
are substantial and mills concerned
are in rea] difficulty, Government may
cons'der, as a special case, giving
guarantee to the loang against book
debts,

(3) With the decontrol of cotton.
the prices of cotton are on the rise and
the cotton textile mills particularly
weaker units and the mills producing
coarse and medium cloth are unnble
to earn ary profit under the exisling
partia] controls on production and
prices of 25 par cent of production.
“The Comm'ttee has therefore recom-
mended the removal of present partial
cuntrols on (rices and productiun,
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(4) The indusiries liks engineering,
maching tools, chemicals ete. are
calssified as “priority” industries. The
Cotton Textile Industry, on which so
much of empleyment, national incame,
production and supply, of essential
Commodities like cloth depend should
be declared as “priority industry”
under Section-28A of the Indian In-
come Tax Act.

(5) Whenever Central Government
or the State Government render long
term financial assistance to mills for
modernisation and renovation pro-
grammes, the Committee has recom-
mended appointment of a Modernisa~
tiop Commissioner in the Textile Com-
missioner’s office or the Ministry of
Commerce so that for future opera-
tions as wel] as for current problems,
technical and economic advice and
guidance are made available to thoee
units. Like-wise in the principal
states where a large number of tex-
tiie mills are working, State Moder-
nisation Commissioners should be ap-
pointed.

(6) The textile units which are not
having large proportion of old mac-
h'nery may be encouraged to under-
take phased and gradual programme
of modernisation by giving financisl
assistance as indicated below:—

(a) the bills should purchase all
indigenous and foreign machi-
nery (permiss.ble for import)
on the deferred payment
arrangement from the indi-
genous and foreign manufac-
turers and for this, arange-
ments should be worked out

by the Central Government
and the Reserve Bank of
India with the Scheduled
Banks.

(b) the repayment of scheduled
banks should be spread over
a period of 10 years from the
date of drawa] of the deferred
payment loans and the firat
payment beginning from the
third year of the drawal and
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subsequent paymentg in seven
S equal annual instalments.

(7) With regard to large scaie erash
modernisation programmeg for mill
which are in a position to undertake
it, the Committee has recommended
rollowing assistance;

(i) loan arangements can be
made with IFC, IDBI and
scheduled banks forming con-
sortiums for different regions
for financing approved appli-
cants with the guaraniees cof
State Governmenls;

tii)-as the written down value of
ald blocks, land and other
properties is much less than
their present market valuc f
the assets or repiacement
value of assets. the ivuns ad-
vanced for modernisation
should not be restricied 1o
50 per cent of assets as at pre-
sent. but should be given upto
80 per cent of the value of
new assets wity first charge
or a pari pasu charge with
anv existing loans and the
tota] should not exceed 7C
per cent of the tota; wvalut
of old and new assets {(includ-
ing the written down value of

old assets and the vaiue of
new assets);

tiiiy the repayment schedule
should be spread over a

period of 15 or 20 yeurs with
first payment beginning after
3 years of drawal of the loan
and repavment being spread
in 22 to 32 half yearly equal
instalments.

(8) To encourage modernisation
and also to lighten the burden of the
otherwise expensive [modernisation
due to high cost of indigenous machi-
nery, the mills will require some help
to meet the capita] cost of modernisa-
ticn. The Committee hag recommend-
ed that the Central Government
should give a refund of 10 per cent of
the tota) value of the amounts actuslly
paid out by the mill in any year for

2433 (al)LED—3.
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tl¢ purchase of indigenous (smd
imported) machinery out of the excise
duty amount payable by the Company
during that year. The conceasion
should continue to the textile industry
for sufficiently long period so that
modernisation on a national leve] is
sgtisfactorily implemented and com-
pleted.

Bokaro Steel Plant

*347. SHRI BHOGENDRA JHA:
SHRI Y. A, PRASAD:

Will the Minister of STEEL, MINES
ANKD METALS be pleased to state:

(a) the time by which the Bokaro
Stee] Plant is gouing to achieve its
fullest rated capacity of production
viz,, 5.4 million tonnes annually;

{(b) whether there is any effort to
slow down its development in the
prescribed three stages; and

(¢) the time-Umit for the fulfllment
of the three stages of production and
expansion and whether the schedule is
going to be fully adhered to?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINFS AND
METALS (SHRI P, C. SETHI): (a)
to (c). The rated capacity of Bokaro
Stee] Plant as it is now being cons-
tructed is 1.7 million ingot tonnes.
On completion of this stage the plant
will have in-built capacity for qu!ck
expansion to the level of 4 million
ingot tonnes. It will also be possible
thereafter to take the plant to a pro-
duction capacity of about 5.5 million
ingot tonnes by the addition of some
equipment. The first stage of LT
million ingot tonnes is schedulag to
be completed by the end of 1971. No
decislon has yet been taken by the
Government for the implementation
of the subsequent stages,

mmm,hm
Pradesh

-mmmmm:
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleaseqd to state:

(a) whether it is a fact that it has
been decided to set up a Newsprint
factory in Himachal Pradesh in the
private sector and if so, the details o!f
the scheme;

(b) whether the recommendations
made by the Himachal Pradesh Gov-
ernment have been accepted by the
Central Government and if so, what are
these recommedations, if not. what
changes have been made;

(¢) whether any target date has been
fixed for setting up this factory and if
80; what is the date, if not, the reasons
thereof; and

(d) what are the main feature of the
agreement reached among the Govern-
ment, the Company and the Collabora-
tors?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
A proposa]l to set up a newsprint fac-
tory in Himachal Pradesh in private
sector is still under examination and
at present it is not therefore possible
to give all details.

(b) No recommendationg as such
were received from the Himachal Pra-
desh Government, but they required
some clariflcations regarding the fermsy
and conditions on which they could
supply raw material to the Indian
party concerned. The Central Govern-
ment has already communicated their
views to the Himachal Pradesh Gov-
ernment. The matter is still under
negotiation between that Government
and the Indian party.

(¢) and (d). As the raw material
agreement has not yet been finalised
between the Himachal Pradesh Gov-
ernment and the Indlan party, il is not
possible to fix any target date for
setting up the factory or to give any
features of the proposed agreement.
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Rallway Protection Force

*350, SHRI SHRI CHAND GOYAL:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the amount spent in 18967-68 on
the¢. maintenance of the Railway Pro-
tection Force in the entire Department
of Railway; and

(b) the amount spent on the payment
of cluims for loss of goods in the yeurs
1961-62 and 1962-63 and also the
amount spent in the year 1554-55
(before the inception of the R.P.F.)?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
fina] figures of expenditure on the
maintenance of the Railway Protection
Force in 1967-68 are not yet available
However, the amount spent in 1966-87
war Rs, B.94 crores.

(b) The amount spent on the piy-
ment of claims on account of “heft, loss
and pilferage of consignments was as
under:—

1954-55 Rs. 1.72 crores
1961-62 Rs. 2.60 crores
1962-63 Rs, 2.05 croures

Donations to Political Partles

*35]. SHRI NI'T'TRAJ SINGH CHAU-
DHARY: Wil] the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3812 on thc 13th August, 1968
and state:

(a) why Indian companieg are allow-
e( to donate to foreign political parties;
and

(b) whether any Indian Political
Party hag received donation from any

foreign country and if so, the name of
the party and the amount received
during the last three Financial years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a}
The Companies Act, as it 2xists now.
doeg not prevent a company f{rom
making donations to any political
party so long as it is within the limits
laid down by that Act.

(b) The report of the Intelligence
Bureau on the use of foreign money in
the last General Elections and for other
purposes is still under examination.

New Industries to be set up in Mysore

*352. SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is g fact that Gov-
ernment have turned down “‘he new
programmes of Industries proposed by
the Government of Mysore in recent
years;

(b) if so, what are the reasons, and
what are the details of the proposals
wlich have been so turned down; and

(¢) the particulars of the new indus-
tries proposed by Mysore State in th2
public sector with the assistance of the
Central Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A, AHMED): (a)
and (b). The new programmes of in-
dustrieg proposed by the Government
of Mysore, as part of the Fourth Five
Year Plan are presently under consi-
deration and no decision hag yet
been taken on them.

(¢) The Government of Mysore have
approached the Central Government
for an assistance of Rs. 400 lakhs for
the New Government Electric Factory.
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Consortium of Banks for Export of
Rail Wagons to USSR

*353. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Starred
Question No. 332 on the 6th August,
1968 and state:

(a) the success achieved py the
State Trading Corporation in setting
up of a consortium of banks to finance

the order for export of wagons to
USSR; and

(b) the names of the
have

banks who
joined hands and the terms

agrecd upon with them?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) and
{b). Negotiations are in progress with
the U.S.SR. authorities for finalising
a contract for the export of wagons.
The question of any special financing
arrangements for ihe order will be
considered only when the terms ‘and
conditions of payment have been
settled.

Indo-Nepai Trade Agreements

*354, SHRI MADHU LIMAYE:
the Minister of
pleased to state:

will
COMMERCE be

(a) whether Government would lay
on the table the Memorandum of
Understanding and Annexure in the
Indo-Nepal Treaty and the relevant
Notifications and Import Control
Handbook paragraphs issued to give
effect to this Treaty;

{b) whether these notifications and
Handbook do not violate the Anne-
xure;

(c) the reasons for which a sepa-
rate agreement on Nepalese products
passed on non-Nepalese raw materials
was not negotiated as envisaged in
the documents mentioned above ;

(d) whether any action has been
taken against the officers concerned;
and

(e) if not, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Copies
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of “Memorandum of Understanding on
matters arising out of the Treaty of
Trade and Transit (1860)" have ul-
ready been placed in the Parliament
Library. No Annexure js appended
to the Treaty of Trade and Transit of
1960 between the Government of
India and His Majastry's Government
of Nepal; two collalerial letters were
however exchanged at the same time
and are as binding as the provisions
of the Treaty. Copies of notifications
issued by the Ministry of Finance on
1st February, 1963 and 1st October,
1966 and para. 176 of the Import Con-
trol Trade Handbook (1968), are now
placed on the Table of the House.
[Placed in Library. Sec No. LT-2313|
1968].

(b) The relevant notifications tand

the provisions of the Handbook are
in conformity with the Treaty of
1860.

(c) The Government of Nepal have

had some difficulty in reaching an
agreement with us on the procedure
to be adopted in terms of paragraph 6
of Annexure II to the Memorandum
of Understanding to regulate the im-
port of industrial products to India
from Nepa' which are not based on
Nepalese ray materials. At Jong last,
as o resull of the discussions held
in Kathmandu by the Indian Dele-
gation led by Shri B. R. Bhagat, the
Government of Nepal have agreed to
limit the export of svnthetic yarn
fabrics and stainless steel manufac-
tures to the level of 1967-68 and
further to restricy the allocation of
foreign exchange for the production of
these items to 1967-68 level,

(d) and (e). Do not arise.
Conversion of Light and M.G. Lines
into B.G.

*355. SHRI MAHARAJ SINGH
BHARATI: Will the Minister of
RAILWAYS be pleased to state:

(a) the distance in kilo metres of
light and metre gauge railway lines
which are propossd to be converted
into broad gauge lines during the
Fourth Plan period;
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{b) whether all the big cities will
be connected with broad gauge lines;
and

(c) if so0, the details in regard there.
to?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). In view of the heavy traffic den-
sity likely to develop in the next few
years on certain MG sections of the
Indian Railways and also the need to
provide through transport facilities
with broad gauge to connect major
ports, jmportant industrial centres,
big iron ore mining projects etc, a
programme to convert certain impor-
tant MG lines to BG is under the
consideration of the Railway Board.
The actual conversion of such MG
Sections into BG would depend on the
results of the surveys proposed to be
undertaken with a view (o determine
prioritics in accordance with the
availability of funds. Certain works
connected with conversion of MG
lines into BG sanctioned during the
Third Plan period are in progress.
Recenily, the conversion of Miraj-
Kolhapur section from MG to BG has
been sanclioned. No scheme has been
formulated for linking all the big
clties in the gountry with broad gauge
No specific schemes are at present
under consideration for conversion of
narrow gauge sections to broad gauge.

Nationalisation of Jute Industry

*356. SHRI K. P. SINGH DEO:
SHRI D. N. DEB:

Will the Minister of COMMERCE

be pleased {o state:

(a) whether it is a fact that Gov-
ernment propose to nationalise the
Jute Industry in the country;

(b) if so, the reasons therefor;

(c) the effects on the industry and
its workers as a whole; and

(d) the benefits likely to be derived
by Government as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
g!OHD, SHAF] QURESHI): (a) No.

ir,

(b) to (d). Do not arise.
Small Scale Industiries

*357. DR. KARNI SINGH: Will the
Minister of INDUSTRIAL DEVELUP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are cone
templating revision of the list of in-
dustries exclusively reserved for smali
scale industries; and

(b) whether Government contem-
plate to decentralise the procedure so
as to increasingly associate the State
Governmentg with thig development?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
and (b). The list of industries reserv-
ed for the small scale sector is revised
every year and State Governments are
associated with this revision in as
much as suggestions of the State
Directors of Industries are invited be-
fore undertaking the revision of the
list, Further revision of the list is
at present under the consideration o
the Government. This revision is in
the context of the Fourth Plan Ap-
proach to the development of indus-
tries.‘

Loss to l_)ursllmr Project

*358. SHRI B. K. MODAK:
SHRI GANESH GHOSH:
SHI JYOTIRMOY BASU:

Wil] the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Starred Question
No. 337 on the 6th August, 1968 and
state:—

(a) whether Government have
collected information regarding the
total loss incurred so far,
by the Durgapur Project Ltd. in West
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Bengal and enquired into the causes
of the loss;

(b) if so, detalls of findings;
{c) action taken thereon: and

(d) when the information is Jikely
to be collected and reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C, SETHI): (a)
Yes, Sir. Twelve copies of the pres-
cribed proforma containing informa-
tion in fulfiment of the assurance
given in the Lok Sabha on 6th August
1968 in reply to Starred Question
No. 339 have been sent to the Depart-
ment of Parliamentary Affairs for
being placed on the Table of the
House,

(b) to (d). Due to an injunetion
issued by the High Court no action
could be taken earlier on the report
of the Enquiry Committee headed by
Shri Suku Sen which examined the
financial working. The injunction has,
however, been yacated on 10th May
1868 and the report is under exami-
nation. As the report is yvoluminous it
will be sometime before the exami-
nation is completed,

Public Sector Plants in Maharashira

*359, SHRI DEORAO PATIL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government of lvﬁha-
rashtra have approeched Government
of India to set up some important
public sector plants in Vidarbha re-
gion of Maharashtra to boost up the
economy of the State; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
and (b). Yes Sir. The Governmen.
of Maharashtra have suggested the
location of two Central projects viz,
Gas-Cylinder Project and Seamless
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Tube Project in the Nagpur region.
No decision hag yet been taken on the
location of these projects.

Export of Fertilizers by USSR to India

*360. SHR1 SITARAM KESRI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether US.SR. has expressed
its willingness {o export fertilisers to
India; 'angd

(b) if so, the detai's thereof?

THE DEPUTY MINISTER IN THE
MINISTRY oF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) We
have been importing fertilizers from
U.S.S.R. for the last several years
Part of our import requirements will
continue to be met from USSR, in
future also.

(b) A statement on the fertilizers
imported from U.S.S.R. during the
last three years is laid on the Table
of the House, [Placed in Library,
See No, LT-2314|68].

Commitiee for creating a Buffer Stock
of Raw (Cotton

2067. SHRI DEORAO PATIL: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the support price for raw cotton
for the year 1968-69; and

(b) the recommendations of the
Committee appointed to examine the
question of creating a buffer stock of
raw cotton?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Atten-
tion of the Hon'ble Member is invited
to the reply given to the Unstarred
Question No, 1283 of the 19th Novem-
ber, 1968.

(b) Recommendations of the Sub-
Committee appointed to study the
question of buffer stock for cotton are
awaited.
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Prices of Raw Cotton fixed by the
Agricultural Prices Commission

2069. SHRI BABURAQ PATEL: Wili
the Minister of COMMERCE be pleas-
ed to state:

(a) the standard rate per quintal
fixed by the Agricultural Prices Com-
mission for raw cotton during this
yvear; and

(b) the support price recommended
by the Chief Ministers in the Confer-
ence held in New Delhi in September,
19887

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Agricultural Prices Commission do not
fix any price for raw cotton.

(b) Minimum support price of cot-
ton was not discussed in the Chief

Ministers’ Conference held in New
Delhi in September, 1868,
Export of Rice

2070. SHRI BABURAO PATEL:

Will Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to export 15,000
tonnes of high grade Basmati rice
during the current year;

(b) if so, the price wt which the
said rice is being exported and the
totel amount of foreign exchange
likely to be earned thereby with the
names of the countries to which tha
exports would be made; and

(c) whether Government have sub-
sidised the export ln any manner gnd
it so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The average price realised in
recent dealg works out to £ Sterling
107|. per metric ton C.LF. The total
amount of foreign exchange likely to
be earned if 15,000 tonnes are export-
ed is Rs. .8 crores approximately.
Exports are mostly made to the East
African/Gulf countries and UK
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Import and Export of Films

2074. SHRI K. N. PANDEY: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it js a fact that India
has spent 30 to 40 lakh dollars for im-
porting foreign films from US.A
during the year 1067;

(b) if so, the value of Indian films
exported to U.S.A. during the same
period; ang

(¢) the names of countries other
than U.S.A. to whom India paid
foreign cxchange for importing foreign
films and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No
Sir. Foreign films worth 1.79 lakhs
dollars only were imported {rom
U.S.A. during the year 1967,

(b) Indian fi'ms worth 28,000 dollar=
were exported to USA. during the
rame period.

(c) A statement showing the import
of films from foreign countries other
than US.A. to whom India paid
1987-68 is laid on the Table of the
House, [Placed in Library. See No.
LT-2315/68].

Allotment of Raw Films to FHm
Producers

2076. SHRI K. N. PANDEY: Wil
the Minister of COMMERCE be pleassd

to refer to the rep'y given to Un-
starred Question No. 3778 on the 13th
August, 1968 and state:

(a) whether the information regard.
ing allotment of raw films to the film
producers has since been collected:

(b) if so, whether any complaints
have been received against the pro-
ducers that they have misused the
raw film quota allotted to them during
that period; and

(e) if so, ‘the action taken by Gov-
ernment against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. A statement is laid on the Table
of the House. [Placed in Library
See No, LT-2316/68].

(b) No, Sir.
(c) Does not arise,

Reservution of Vacancies for 8.C. and
S.T,

2076. SHRI SIDDAYYA: Will tha
Minister of RAILWAYS be pleased 'n
state:

fa) the number of vacancies resery-
ed for Scheduled Castes and Scheduled
Tribes in Class III and Class IV posts
in each of the Railways in 1967-88 and
1938-69 (upto 1st November, 1988):
an

(b} the number out of
up?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) and
{b). Information is being collected
and will be laid on the Table of the
Sabha.

them filcd

Ex-gratia Pension to Rallway Em.

ployees

2077. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased
to state:

(a) the number of Railway emplo-
yees retired before MW7 -who bhave
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been allowed ex-gratia pension with
-effect from January 1067;

(b) the pumber of such employees
‘who have been paid pension; and

(c) the tofal amount paid so far?

‘'THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a)
(¢). The infrrmation is being collected
and wil! be laid on the Table of thz
Sabha.

Reservation In promotion of Scheduled
Castes and Scheduled Tribes Rallway
Employees

2078. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the rule regarding ve-
servation for promotion of Scheduled
Castes|Tribes Raiiway employees
has been implemented by the Southern
Railway; and

(b)Y if so, number of them who have
been promoted in Class IV and
Class 1II categories upto the 1st Nov-
.ember, 18687

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and

(b). Information is being collected
and will be laid on the Table of th2

Sabha,

Shipment of Iron Ore to Japan through
Paradeep Port

2079. SHRI R. R, SINGH DEO: Will
the Minister of COMMERCE be
pleased to utate:

(a) whether it is a fact that Gov-
ernment of Japan have intimated ‘v
Government of India that due to lack
of adequate facilities at Paradeep
Port, it would be compelled to cut its
imports of iron ore from India; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR.
MOHD. SHAFI QURNFSHT): (a) No,
-Sir,

{b) Does not arise.
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Indo-German Joint Ventures

2080. SHRI R. R. SINGH DEO:
SHRI RAMA CHANDRA
VEERAPPA:

Will the Minister of COMMERCE
be pelased to state:

(a) whether there is any proposal
to set up Indo-German joint venture:
in a third countr¥; angd

(b) if so, the names of the countries
where these joint ventures are pro-
posed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Therz
is no concrete proposal regarding
setting up of Indo-German joint ven-
tures in a third country.

(b) Does not arise,

New Industries in U.P.

2081. SHRI YASHPAL SINGH:
SHRI ONKAR LAL BERWA:
SHRI NARAIN SWARUP
SHARMA:

SHRI JAGANNATH RAO
JOSHI:

SHRI RANJIT SINGH:

SHRI ATAL BIHARI VAJ-
PAYEE:

Wil the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that therc
is a proposa] under consideration to
set up new industries in U.P, during
the Fourth Five Year Plan;

(b) whether the State Government

has sent any memorandum in th.:
regard; and
(¢) if so, Government's reaction

thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The Fourth Five Year Phn is
yet to be finalised. Information about
new industries to be set up in Uttar
Pradesh during the Plan period will
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be available only after the Plan is
formulated. Some guggestions in
this regard have been received from
the State Government and are under
examination.

Discussions by Shri Nijalinguppa, Con-
gress President on Industrial Deve-
lopment of India during his visit to
Japan

2082, SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased io state:

(a) whether Congress Presiden!,
Shri Nijalingappa; had, during hiy
recent visit to Japan, held discussiona
with the people there on various au-
pects of industrial development in

India;

(b) if so, the outcome of the dis-
cussion so far; and

(c) whether Government have

assisted in the matter so far as Japan's
assistance {0 Indian industries is con-
cerned?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A, AHMED): (a)
Shri Nijalingappa's visit to Japan was
undertaken at the invitation of tne
Indo-Japanese Association; iy had not
been sponsored by Government.

(b)Y and (c¢). Do not arise.
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Export of Aluminium to Canada

2085. SHRI R. BARUA:
SHRI B. K. DASCHOWDH-
URY;
SHRI N. R. LASKAR:
Will the Minister of COMMERCE
be pleased to state;

(a) whether it g a fact that Indls
exported aluminium to Canada during
the months of August and September,
1968 and hag thus become the largest
exporter of aluminium;

(b) the total quantity and value of
aluminium exported to Canada and
other countries during the year 1988
so far; and

{c) the steps taken to maintain this
trend of increase in the expurt of
aluminium?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) India’s
exports to Canada of Alumnium
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Ingots during September, 1988 have
amounted to 837 tonnes valued at
Rs, 3320 lakhs (Estimated). There
have been no exports to this country
during August 1968 from India ac-
cording to available statistics,

84

(b) The total quantity and value of
Aluminium Ingots exported to all des-
tinations during January to August,
1968 are as follows (official statistics

Total Quamil_\:r

are available only upto August,
1968).—
Counery o whichexporied T

X Value in
(in tonnes) (Rs. Lakhs)
4307 140

Iran, U.A.R., Yugoslavia, Mal aysiu-.- Sﬁi-mcr-

land, Australia, Phillippings, Thailand.
U.K., G.D.R., Irag und Japan.

(Exports to Canada have taken place only

in September).

(c) Export of Aluminium has been
allowed for the present upto 31-12.88.
The question of export of Aluminium
beyond the above date is under exa-
mination with reference to the pro-
duction of metal] and the domestic
neeils,

Heavy Electricals Lid,, Bhopal

2086. SHRI R. BARUA:
SHRI B. K. DASCHOW.
DHURY:
SHRI N. R. LASKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Govern-
ment have disapproved the decision
taken by the management of the
Heavy Electricals, Bhopal to seleci 21
Engincers from amongst the appli-
cantg from Madhya Pradesh only as
well as by making promotions from
the lower ranks in the company;

(b) if so, whether the decision of
the Heavy Electricals, Bhopal is
against the principleg and directives of
the Centre; and

(¢) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED): (a)
to (c). Over the last 10 years, about
500 Qraduate Apprentice Engineers
were recrutted by Heavy Nlectricals

(India) Limited, Bhopal, on an all
India basis, Recently, however, a
batch of 31 engineers was selected
[rom amongst applicants from Madhya
Pradesh State only and by promotion
from Jower ranks in the Company.
This took place because several hund-
red qualified candidates had applied
from this State alone and, in view of
the small number required, the mana-
gement limited its selection to  such
candidates. This decision of the
management was disapproved by the
Government and the management
have since confirmed that such action
wuould be avoided in future,

Retrenchment in Kotah Division on
theg Western Railway

2087. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased 10 gtate:

(a) whether it is a fact that several
casual, temporary and permanent Rail-
way employees have been retrenched
from the Kotah Division on the
Western Railway;

(b) if so, the reasons therefor;
{¢) whether it is also a fact that

Government had assured such emp-
loyees alternative jobs; and

(d) if g0, the reasons for not pro-
viding alternative jobs to them?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) No.

(b) to (d). Do not arise,
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Issue of Industrial Licences to
Forelgners

2089. SHRI ONKAR LAL BERWA:
DR. SUSHILA NAYAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS be pleased to refer o the
reply given to Unstarred Question
No. 4547 on the 20th August 1968
and state:

(a) the number of licences given to
foreigners for the setting up of fac-
tories in India during the years
1966-67, 196788 and 1968-69 so far;
and

(b) the reasons therefor
financial implications thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
During the years 1966-87, 1067-68
and 1968-69 go far, no licence under
the Industries (Development and
Regulation) Act, 1851, has been jssued
to any foreigner or completely
foreign-owned company, for the estab.
lishment of a new industrial under-
taking,

and the

(b) Does not arise,
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Expert Commitments by Industrial
Units

2084. DR, SUSHILA NAYAR:
SHRI ONKAR LAL BERWA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have since
finalised the proposal regarding the
fulfilment of conditions regarding
exports by private sector companies
while gbtaining licences for new units
and expansion of existing capacity;
and -

(b) the names of the licences whose
exports during the years 1866 and
1967 were less than 25 per ent of
their commitments and action taken
by Government in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED); (a)
No, Sir.

(b} The information is being col-
lected and it will be laid on the Table
of the House,

Committee on Handicrafts ang Iland-
loom Boardg

2085. DR. SUSHILA NAYAR:
SHRI YASHPAL SINGH;
SHRI ONKAR LAL BERWA:

Will the Minister of COMMERCE

be pleased to state:

fa) whether it is a fact that Gov-
ernment have appointed a Committee
to examine and review the working
of the Handicrafts and Handloom
Boards in the country;

(b) if s0, the names of ity members
and terms of reference of the Com-
mittee; and

(c) the time by which
mittee is likely to
to Government.

THE DEPUTY MINISTER IN TIE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
Sir.

(b) A copy of this Ministry's Reso-
lution dated the Tth June, 1968, con-
taining the list of members and ihe
terms of reference of the Committee
is laid on the table of the House.
[Placed in Library, See No, LT-2317
68.]

(¢) The Committee is expected to
submit itg report shortly,

Small Scale Industries

2096. SHRI YAJNA DATT
SHARMA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI SITARAM KESRI;
SHRI RAMA CHANDRA
VEERAPPA:

Will the Minister of INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact thai State
allocations for small scale industries
including industrial estates have been
progressively declining durign the
past few years in spite of repeated
efforts of his Ministry to ensure a
minimum oullay of 3 per cent of the
States' plan for this sector;

(b) if so, whether his Ministry nas
written to the Stafes in this respect;
and

(c) if so, the reaction of th» State
Governments thereto and the steps
taken by Government to encourage
small scale industries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Most of the State Governments
have been making progressively lower
allocations for small seale indusries
during the last few years, in their
Annual Plans.
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(b) and (c), The trend regarding
diminishing priority being accorded
1o the Village & Small Industries in
the development plang of State Gov-
ernments was considered by the Co-
ordination Committee for Small In-
dustries which includes representa-
tives of State Governments also, in
a meeting held on the 5th & 6th
July, 1968. This question was also
-discussed by the Deputy Minister of
this Ministry with the State Ministers
of Industries and it was impressed
upon them that the State Govern-
ment should have a more substantial
programme for the developmen’ of
small scale Industries and ghould pro-
vide adequate funds for the purpose.
The Ministry of Industrial Develop-
ment and Compeany Affairs had also
circulated 1o the State Governments

“‘Guidelines on Fourth Plan schemes
for Small Scale Industries in the
State Sector”. As a result, many

Stateg ha' made higher provision for
village and small industries in their
Five Year Plan than in the earlicr
draft Five Year Plan.
Manufacture of Three-wheeled Mini
Car

20987. SHRI R, K. AMIN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether any proposal has been
received by Government to manufac-
ture three-wheeled mini cars in the
‘Gujarat State: and

(by if so. action taken by Govern-
ment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Does not arise.

Manganese Ore Mining Tadusiry

2098 SHRI R. K. AMIN: Wil
Minister of STEEL. MINES
METALS be pleased to state:

the
AND
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(a) whether it is a fact that the
manganese ore mining industry is in
a sorry state of affairs;

(b) if so, the reasons for fall in
our exports as well as fall in output
of manganese ore; and

(¢) the extent to which Government
have given help to this industry in
modernising it as well as to encourage
the entrepreneurs to search for new
fields for mining ag the existing fields
have already been overworked?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): {a)
The manganese mining industry in
India is passing through critical times,

(b)Y A situation of over supply has
developed in the world market due to
the emergence of a number of new
sources of supplies, such as Brazil,
Gabon, an', of late, Australia, Mexico,
etc. Surplug world production has
resulted in a stecp fall in the cif.
prices of ores and also buyers of
manganese orc are becoming more
selective in regard to grades and speci-
fications, The cost of production of
manganese ore in India is comparative-
ly high, one of the main causes being
the near exhaustion of float ore re-
sources and the need to produce
increasing tonnages of ore from
greater depths. The railway freight
from the producing centres to the
port is high and the handling faci-
lities at the ports are poor and the
port charges are also high. The Suez
Canal crisis has contributed further
as a disincentive for buyers gituated
in Europe and U.S.A.

(c) Basic facilities exist in the
specialised Government Departments
like the Indian Bureau of Mines, the
Geological Survey of Indig etc, for
tendering advice and guidance in the
matter of modernisation of mines, ex-
ploration of deposits and beneficia-
tion of low grade ores. The Minerals
and Metals Trading Corporation aiso
has advanced funds to the supplerd
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mine owners for the purchase of min-
ing machinery to enable them to
mechanise thelr mines besides “clean”
loans to meet the urgent shipping
commitments,

Lock-out in Durgapur Steel Plant

2099. SHRI R, K. AMIN:
SHRI GADILINGANA GOWD.
SHRI P, N, SOLANKI:
SHRI D, N, DEB:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the period for which the Durga-
pur Steel Plant was locked up;

(b) whether the management had
received any strike notice from the
employees and if so, the period of the
strike notice; and

(¢) whether proper precautions were
taken to ensure safety of the machin-
ery and plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK): (a)
There was no ‘lock out' but a ‘lay off
of the workers in the Rolling Mills
and the Wheel & Axle Plant on
account of sabotage by a group of the
Pump & Oil Cellar Attendantg on the
3rd Septemiber, 1988, who were pre-
sent on the gpot.

(b) Yes, on 29-7-1968. The period
of the notive was 15 days.

(e) The number of Strike notices
receied throughout the year by the
Management is very large. In this
cage also it was envisaged that normal
procedure of gettlement would be fol.
lowed and as such no special precau-
tions were taken,

Thefts on Rallways

2100. SHRI R. K. AMIN.
- SHRI P, K, DEO;
SHRI GADILINGANA GOWD:
SHRI P. N. SOLANKI:;

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that thefts
on Railways have been increasing
every year;

(b) if so, the extent of loss which
the Railways have to bear on account
of such losses every year; and

(c) the steps
such thefts?

taken to prevent

THE MINISTER OF RAILWAYS
{(SHRI C. M. POQNACHA): (a) and
(b), As will be seen from the follow-
ing figures there has been g slight
increase in the number of thefts in
the year 1967-68 as compared to 1966~
67, but as a result of follow up action,
the amount of stolen property re-
covered registered an improvement:—

Theft of Railway property including booked consignments, but excluding
pilferages
Amount of propecty
bl e Stolen Recovered
(in Rs.) (in Rs.)
1966-67 .89 42,25,112 11,7622
1967-68 28,315 49,21,608 1445172

2433 (ai) LED—4.
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(c) The following steps are taken in
this regard:

1, All important goods trains are
escorted by Railway Protection Force
armed staff,

2, Plain clothes and special detec-
tive staff of Railway Protection Force
ig deputed 10 collect crime intelligence
with a view to tracking down known
criminals and reccivers of stolen pro-
perty.

3, Affected sections and yards are
also at times patrolled by Railway
Protection Force, armed staff and Rail-
way Protection Force Dog Squads,

4. Railway Protection Force guards
in yards, sheds and platformg are
detailed at strategic points round the
clock.

5. Special attention is paid to the
basic need if security at all tranship-
ment points parce] offices and goods
sheds,

6, Railway Board's Central Crime
Burcau stail are deployed to conduct
surprise raids to effect red-handed
capture of {he culprits.

7. Basip tecurity measureg are pro-
vided at all workshops and stores,

8. Close co-ordination between the
Railway Protection Force and Gov-
ernment Railway Police and Police
Officers is also maintained to deal
with the criminals and receivers of
stolen property.

8. Anti-theft measures exist in the
shape of locking of compartments,
welding and encasing electrica] equip-
ment, cleating and throughing of
under frame wiring, shifting of theft
prone equipment inside the coaches,
80 a8 to make their removal difficult
by anti-social elements.

Consuliancy Bervice in Collaboration
with a Canadian Firm

2101. SHW1 YASHPAL SINGH: Will
the Minister of INDUSTRIAL DEVE-
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LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 5892
on the 27th August, 1968 and state:

(a) whether the proposal regarding
the Consultancy Service in collabora-
tion with a Candian firm in the fields
of hydro, thermal and nuclear power
engineering has since been considered
by Government: and

(b) if so, the decision taken in this
regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMFPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Government have approved the
proposal under certain terms and con-
ditions. The new Company's fleld of
operation within this country would be
limited to nuclear power and speclal
enginering required therfor.

Cabins on Sahibganj Loop Line

2102. SHRI YASHPAL SINGH: Will
the Minister of RAIL. WAYS be pleased
to refer to the reply given to Unstar-
red Question No. 5917 on the 2Tth
August 1968 regarding Cabins on tha
Sahibganj Loop Line (Eastern Rail-
way) and state:

(&) whether the proposal has since
been considered by Government; and

(b) if not, the reasons for delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
question of opening of halts at Bab-
hangamsa between Cologong and Shiv-
narayanpur stations and at Amapali
betwien Mirza Cheuki and Pirpaintd
stations is still under examination.

(b) The investigation made so far
showed that the proposals were not
financlally justified. There are also
operationa] dificulties in opening the
proposed halts, Before fina]l decisions
are taken the matter is being further
looked into.
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Mﬂmw
Equipment

2103. SHR] YASHPAL SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFF-
AIRS be pleased to state:

(a) the progress made s0 far for the
manufacture of photo processing equip-
ments which are not manufactured in
this country;

(b) whether any site has since been
selected in this regard; and

(c) if so, the funds allocated for the
same?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). There is no proposal either in
the Public or Private Sector for start-
ing any photo processing industry.
However, there are certain units in
the smal] scale sector like  Messrs.
Monotype Corporation, Bangalore, who
are manufacturing certain jtems.

LT
Industrial Units in Andhra Prad

2104. SHRI ESWARA REDDY: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFF-
ATRS be pleased to state:

(a) whether Government have ex-
plored the possibility of setting up
some industrial units in chronic dro-
ught affected areas like Rayalseema
in Andhra Pradesh in order to relive
the distress of the people in such areas;
and

(b) if so, what steps are being taken
in this direction?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED):
(a) and (b). Yes, Sir. The Rayala-
seema region has considerable poten-
tial for development on account of the
mineral wealth in the area. Detalled

teyhno-ecommtc studiey on the indus-
tries which can be developed in this
region are in progress.

Commissioning of the Alloy Steel Pro-
Ject of the Mysore Iron ang Steel

2105. SHRI HIMATSINGKA: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the alloy steel project
of the Mysore Iron and Steel Works
has been commissioned;

(b) it so, at what cost it has been
completed;

(c) the total production capacity of
this new plant and the total production
capacity installed in the country for
alloy steel; and

(d) the country's annual
ment for it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Not yet Sir.

require-

{b) Does not arise.

(c) On completion, the Mysore Iron
and Stee] Works will have an installed
capacity of 77,000 tonnes per annum
of alloy steels (finished).

At present, the total productiom
capacity installed in the country for
alloy steels is about 157,000 tonnes.

(d) According to the NCAER's latest
demand estimates, the country's an-
nual requirement of all categories of
alloy and special steela by 1970-71
would be 380,200 tonnes.

Import of Mining Machinery for Ney-
veli Lignite Corporation Ltd.

2106. SHRI KARTIK ORAON: Will

(a) whether It ig a fact that the
Mining and Allied Machinery Corpors.



99 Written Answers

tion was primarily set up to meet the
requirements of all machineries of
the mining industries;

(b) whether it is alsp a fact that the
Neyveli Lignite Corporation iz going
to import mining machinery from
abroad because of the failure of the
Mining and Allied Machinery Corpora-
tion to supply the required machinery;
and

(e) if so, the steps proposed to be
taken by Government to straighten all
the problems of the Mining and Allied
Machinery Corporation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) to (c). The Mining and A.lied
Machinery Corporation Limited was
set up for the manufacture of coal
mining and allied machinery. The
equipment undertaken for manufac-
ture in this plant so far is mot suited
for open cast mines of Neyveli Lignite.
The type of equipment required for
Neyveli has wide variance in duty and
type and are, at present, beyond the
scope of work of Mining and Allied
Machinery Corporation Limited.

Heavy Machine Tools Plant of H.E.C,
Ranchi

2107. SHRI KARTIK ORAON: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
flanges of the gantry girders of Heavy
Machine Tools Plant of Heavy Engine-
ering Corporation, Ranchi, werz cru-
shed when the cranes were released
to roll on;

(b) it so, the details thereof; and

(¢) what action was taken to repair
them and what was the additional ex-
penditare involved in it?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SBHRI F. A. AHMED):
(s) and (b). Gantry girders of Heavy

NOVEMBER 26, 1968 Written Answers

100

Machine Tools Plant were not crushed
but the rails on the top of the flanges
of the girders wore out due to the rol-
ling of the cranes.

(c) The management have decided
to replace the worn out rails by special
quality rails. The estimated expendi-
ture on the replacement of rails will
be about Rs. 50,000.

Heavy Machine Building Plant of
H.E.C, Ranchi

2108. SHRI KARTIK ORAON: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is g fact that the
Struetural Fabrication Workshop in
the Heavy Machine Building Plant of
Heavy Engineering Corporation Ltd,
Ranchi, has not been compleied yet;

(b) if so, what is the present posi-
tion;

(¢) what is the production capacity,
what is the actual production; and

(d) whether it is also a fact that a
large number of contractors have been
employed by the Heavy Machine
Building Plant for the fabrication of
the steel structures”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
{a) and (b). Progress of construction
of steel a‘ructural fabrication work-
shop as on 1-10-68 was as follows:

Structural work Complete
Civil work Complete
Machinery installation 85 per cent
(By weigat)

completed

30 per cent (By
wejght) completed

Eot cranes

() The ultimate annual capacity is
28000 tonnes of structurals, So far,
production has barely commenced.
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Actual Tonnes Value
Production Rs. lakhs
1967-68 803 12.52
From 1468 to  533.0 11.10.
31.10,68

(d) Simple structural items have
been off-loaded to other agencies for
manufacture and supply.

Overbridge on Rallway Lines in Delhd

2109. SHRI RAM SWARUP
VIDYARTHI;
SHRI HARDAYAL DEVGUN:
SHRI BHARAT SINGH
CHAUHAN:

Will the Minister of
be pleased to state:

RAILWAYS

(a) the number of schemes under
consideration of Government for cons-
tructing over-bridges on Railway lines
in Delhy;

(b) the present position in regard to
each of these schemes;

(¢) when a decision is likely to  be
taken thercon; and

(d) reasons for delay in this regard?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) There
are seven proposals for constructing
road over|under bridges in Delhi area.

(b) and (c). A statement ia laid on
the Table of the House. [Placed in
Library .See No. LT-2318!68).

(d) There has been no delay on the
part of the Railway.
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sy & fag form g worg
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Shortage of Tyres

3114, SHRI S. K. TAPURIAH: Will
the Minister of INDUSTRIAL DEVE-
LOPMEN]1] AND COMPANY AFF-
AIRS be pleased to state:

(a) whether it is a fact that acute
shortage of tyres (cars, trucks, scoo-
ters, cycles) still exists and priceg are
ruling very high;

(b) whether any addition has been
made in installed capacity since the
industry was de-licensed; and

(c) to what extent the industries are
facing difficulties in raising production
due to non-availability of natural rub-
ber?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Complaints have been received
about shortages of certain sizes of car,
truck and scooter tyres. Tyres and
tubesg for bicycle, scooters, cars and
tractors have been declared as Essen-
tin] Commodity under the Essential
Commodities Act, 1955. Moreover
steps have been taken to increase the
production of tyres in short supply.

(b) The tyre industry has not been
exempted from the licensing provisions
of the Industries (Development and
During 1968

12 lakh noa of automobile tyres and
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1 million nos. of bicycle tyres has been
established. Further capacity for the
manufacture of 14,50,000 nos. each of
automobile tyres and tubes has recent-
ly been approved.

(c) There is shortage of rubber to
the extent of about 20 per cent of the
requirement.

Shortage of Raw Jute

2115. SHRI 8. K. TAPURIAH:
SHRI HIMATSINGKA:
SHRI SITARAM KESRI:
SHR1 DHIRESWAR

KALITA:
SHRI D. N. PATODIA:
SHRI K. P. SINGH DEO:
SHRI JYOTIRMOY BASU:
DR. RANEN SEN:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI K. HALDAR:
SHRI RAM AVTAR
SHARMA:
SHR] MOHAMMAD ISMAIL:
SHRI B. K. MODAK:
SHRI BHAGABAN DAS:
SHRI GANESH GHOSH:

Will the Minister of COMMERCH
be pleased to state:

(a) whether it is a fact that due to
shortage of raw jute, jute mills have
been compelled to curtajl production
thereby rendering large number of
workers jobless;

(b) whether it is also a fact that it
has resulted in a rise in jute goods
prices and thus affected export sales;
and

(c) if so, the steps taken by Govern-
ment to ensure resumption of normal
production?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI): (a) As a
result of shortage of raw jute, millr
have been compellsd to curtail produc-
tion but an attempt has been made to
tackle the problem of surplug labour
in such a way 80 a8 t0 cause minimum
hardship.

(b) There has been a rise in  the
jute goods prices but the exports of
carpet backing, which constitutes the
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most important item of export in
jute goods, have not been affected.

(c) Government have taken the fol-
lowing steps to maximise the produc-
tion of jute goods:-

(i) The total quantity of jute
goods earmarked for distribu-
tion among the mills during
the month of November, 1968,
has been allocated to the mills
by the Jute Commissioner in
proportion to their production
of jute goods during the period

the

1st July, 1987 to 30th  June,
1968,

(ii) The Jute Commissioner has
been delegated powers to re-

gulate the production of jute
goods by mills. While issuing
orders for such regulatio:n, it
has been ensured that the pro-
duction of carpet backing
cloth shall not be less than the
average monthly production
during the period July to Sep-
tember, 1968.

(iii) Import of raw jute to the
extent of 2.699 lakh bales
worth Rs. 8.65 crores has been
authorised till 8th November,
1964,

Payment of Allowances to Chairman
Heavy Engineering Corpora-
tion, Ltd., Ranchi

2118, SHRI S. K. TAPURIAH: Will
the Minister of INDUSTRIAL DEVE-

LOPMENT AND COMPANY AFF-

AIRS be pleased to state:

(a) whether it is a fact that Shri K.
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D. Malaviya, Chairman of Heavy Engi-
neering Corporation, Ranchi, is paid
allowances for the days he attends
office and ig also paid house rent, car
and other allowances; and

(b) if so, the allowances paid to him
month-wise under each heag since his
appointment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Shri K. D. Malaviya, Chairman
of Heavy Enginering Corporation Ltd,
Ranchi, is entitled to the following
facilities:

(i) A daily allowance of Rs, 30
(Rupees thirty only) for every
day on which he is engaged on
the work of the Company
whether at Ranchi or else-
where,

(ii) Free use of g car for official
purposes whether at Ranchi or
elsewhere,

(iii) Free use of furnished accom-
modation in the Guest Houses
of the Corporation at Delhi
and Ranchij,

(iv) In addition, he will be entitle-
ed {0 travelling allowances as
for an officer of the highest
grade except that the daily al-
lowanee will be paid on the
basis indicated in sub.para (1)
above.

(b) The dai'y allowances and travel-
ling allowances paid to him month-
wise gre under:

DAILY ALLOWANCE

Period

23-2-6% 10 29-2-6% (7 days)

1-3-6% 1o 31-3-6% (31 days)

1-4-68 to I0-4-6R (30 days)

1-5-6% to 31-5-64 (31 days)

1-6-68 to 30-6-64 (29 days)
Except 16-6-68

1-7-68 to 31-7-68 (29 davs) . .
Except 5-7-68 and 6-7-68

1-8-68 (0 31-B-<% (30 days) . .
Except 9-8-68

1-9-68 to 30-9-68 (29 days)
Except 14-9-68

1-10-68 to 31-10-68 (31 days)

Rate Amount Paid
TRs.T 777 "Rs.
30 210
10 910
0 900
n 930
10 870
. 30 370
B 30 900
. . 30 870
. 30 910

7410
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TRAVELLING ALLOWANCES
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sl Month Ruil, Air Joumney Total
No. Fare etc. Allowance
R. Rs. " Rs
1. March 1968 1123.80 15.00 1138.80
2. April 1968 1431.01 30.00 1461.21
3. May 1968 . 1130.15 25.00 1205.15
4. June 1968 1072. 50 30.00 1102.50
5. July 1968 935.10 30.00 965.10
6. August 1968 618.60 40.00 655,060
7. September 1968 787.30 15.00 802.30
8. October 1968 258.00 15.00 273.00
Toul  7406.46 200.00 " 7606.46
Kangra Valley Rallwa (b). There already is a halt, named
y y Rajendra Pul halt, between Simaria

2117. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the Beas Dam Project
Administration has accepted the cost
of the realignment of the Kangra
Valley Railway; and

(b) it g0, when the work is pro-
posed to be undertaken?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise,

Halts at Rajindra Bridge

2118. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether fresh investigations
have been made into the necessity
and expedicicy ol opening nalts at
the northern end of the Rajindra
Bridge (between Simiariaghat and
Hathidah Stations of the Eastern
Railway) at village Muraitha between
Kamtaul and Jogiara stations on the
Samastipur-Narkatiaganj line of the
North Eastern Railway and at village
Korabia (between Khajauli and Jay-
nagar) stations of the North Eastern
Railway; and

(b) if not, whether a fresh en-
quiry is proposed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and

and Hathidah stations, The proposal
for shifting it so as to bring it nearer
the Ganges was examined but could
not be accepted, for financial reusons.

Proposals for the opening of halts
at Mursitha between Kamtaul and
Jogiara stations and at Korahiya bet-
ween Khajauli and Jaynagar stations
were examined in 1967 but had to
be dropped because the halts were
expected to run at a heavy recurring
loss. No fresh investigation has heen
made or is proposed to be made be-
causc there has been no materjal
change sincr these Proposals were
last examined,

Production capacity of Heavy Engl-
neering Corporation, Ranchl

2119, SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the present production capaclty
of the three projects of the Heavy
Engineering Corporation, Ranchi with
regard to different types of machines
and extent to which that capacity is
being utilised; and

(b) what will be the capacity by the
end of 1968 and what steps are being
taken to ensure full capacity produc-
tions at that stage and thereafter?
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(a) The targets of production for the
year 1968-69 are as under:—

Heavy Machine Bwslding Plant:
Mechanical items 16000 tonnes
Struciurals 5785 tonnes
Structurals (Oth.r agencies

working under H. M

BP.) " 8215 tonnes
Total 30,000 tonnes
PFonndry Porge Project :
G, . Castings 7250 tonnes
Ingot moulds 2500 tonnes
Rolls ' ' . 1500 tonnes
Non-ferrous castings 100 tonnes
Steel Rolls . N 500 tonnes
Steel Castings 4800 tonnes
Steel Ingots 3000 tonn:s
Forgings 2000 tonnes
Total 21650 tonnes
Hsavy Machine Tools Plant
Machine Tools . 33 Nos.
C.,L. W. Tractlon Goar
Asg.mbly (in sets). . 10 Nos.

Targets for April—September, 1968
and the actusl production during
April—September, 1868 are as under:

Heavy Machine Building Plant:
Figures in tonnes

NOVEMBER 28, 1968

Targe! Actual
Mechanical items  4490.0  4206.50
Structurals 2436.0 - 2288.10
Structurals (Other
g working
under HMBP) 3723,0 4581.90
Total  10649.0 11076.50
Fenndry Forge Project:
Target Production
G. 1. Castings 3150.0 2329.861
Ingot Moulds 750.0 953.07
G. L. Rolls 750.0 429 B4
Nﬂmml Cast 8.0 36.741
Steel Castings 1900.0  907.983
Synthetic Pig Iron — 653.30
Stec! Ingots 1200.0  9%.59
Steel Rolls 150. 0 —
Forgings 900.0  £84.680
Total 8838.0 6982.065
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Heavy Machine Tools Plant :

Machine Tools 9 Nos. 5 Nos.

(b) Tentative targets of production
for 1969-70 are as under:—

Heavy Machine Building Plant :

Mechanical items 27,346 tonnes
Structurals 17.093 tonnes
Total 44,439 tonnes

Poundry Forge Plant :

G. 1. Castings 11,300.00 tonnes
G. 1. Rollg 3400.00 tonnes
G. 1. Ingot moulds 5200.00 tonnes
Non-ferrous casting.  315.00 tonnes
Steel Castings 9000 .00 onnes
Forgings 9250.00 tonnes
Forged Rolls 400.00 tonnes

Tuotal  39715.00 tonnes

Heavy Machine 1'ools Plani :
Machine Tools 41 Nos.

For fuller utilisation of capacity it
is necessary to have adequate orders
in advance, Efforts are bring made
to obtain the orders. To improve pro-
ductivity, efforts are being made to
achieve better skill and discipline.
Incentive schemes are also being in-
troduced progressively.

Suggestions of Sub-commiites of

Federation of India Chambers of

Commerce and Industry on Trade
Practices

2120, SHRI B. K. DASCHOW-
DHURY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it ia a fact that the
Internal Trade Sub-Committee of
Federation of Indian Chambers of
Commerce and Industry has suggested
to evolve and implement trade prac-
tices s0 that comsumer is assured of
the value of his money;
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(b) if so, the other points made by
the Committee;

(c) whether the Chambers of Com-
merce and Trade Associations have
taken up the matter with Government;
and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) The
Federation of Indian Chambers of
Commerce and Industry have inform-
ed that their sub-Committee on In-
ternal Trade met at Madras on 24th
September, 1968 and at this meeting
the Chairman of Sub-Committee made
s guggestion for woluntary code of
fair trade practices by the manufac-
turerg and the trade. Any communi-
cation in this reapect, however, was
not sent by the Chamber to Govern-
ment,

(b) The other poinis discussed in
this meeting of the Sub-Committee of
the F. I. C. C. & I, related to removal
of inter-State restrictions on move-
ments of free gugar, rules and laws
relating to Prevention of Food Adul-
teration and supply of credit to the
trade.

(c) and (d). The FICC, & 1. did
not send any communication to the
Government on the subject. The Fair
Trade Practices Association, Bombay,
has, however, been in correspondence
with the Government regarding fair
trade practices. Government welcome
such voluntary activities for adoption
of fair trade practices by the Trade
and Industry.

Joint Plant Committee

2121. 6HRI B. K. DASCHOW-
DHURY: Wil the Minister of STEEL,
AND METALS be pleased to
ate:

(2) the legal etamtus of the Jolnt
Plant Commities;

(b) whether it is a Government
sponsored organisation; gnd

(c) the gtrength of the staff of this
organisation and how they are placed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) and (b). The Joint Plant Com-
mittee hag been constituted under
Resolution No. S8C(A)-34(113)68,
dated February 29, 1964, of the Gov-
ernment of India. It is, thus, a Gov-
ernment sponsored organisation and
consists primarily of the main pro-
ducers of iron and stee] in the coun-
iry.

(c) The Joint Plant Committee has
a staff of 104 as follows:—

1. Officers . f . . IR

2. Office Superintendents . . 4
3. Aassistants, Stenos, Machine
Operators etc. . " . 55
4. 1BM =taff including punch
card operatorg . . .9
5. Messengers, Drivers and
Durwans . . . . 18
Total 104

ATy (ToNTT) Yew T

2122, ot fagfe fost ;v e
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Hindustan Steel Ltd.

2123, SHRI PREM CHAND VER-
MA: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) when the Hindustan Stee] Ltd.
was set up and what were the objects
to be achieved;

(b) whether the targets of setting
up unity according to project reports,
produclion and development targets
were achieved; if so, when and if not,
the reasons therefor;

(c) wheikier uny forcign cullabora-
tion was involved in the setting up
of the Company; if so, the names of
the countries which collaborated, the
terms of collaboration and how much
forcign exchapge ag aid was received;

(d) what items the Company is
producing at present and the extent
»f production, whether these products
are upto international standard, quan-
tity of production and sale during the
last three years and how much of
this production was exported; and

(e) whether there are any difficul-
ties with which the Company is faced
at present and how Government pro-
pose to remove them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
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METALS (SHRI RAM SEWAK):
(a) Hindustan Steel was originally
incorporated on 19th January, 1954 to
construct and manage the Rourkela
Steel Plant. From Ist April, 1957,
work relating to the Bhilaj and
Durgapur Steel Plants which had till
then been directly under Government
was also transferred to the Company.
The objects of the Company are
given in its Memorandum of Associa-
tion.

(b) and (c) Hindustan Stee] Ltd.
is entirely ownecd by Government;
there was no foreign financial colla-
boration in the setting up of he Com-
pany. However, for the construction
of the three 1-million tonne; steel
plants at Rourkela, Bhilai and Durga-
pur, most of the foreign exchange re-
quirements were met from foreign
credits as part of developmental aid.
Foreign exchange for Bhilai came
principally from a Soviet Credit of
12236 million Roubles, for Rourkela
from West German Credit >f DM 660

million and for Durgapur from a
UK. Credit of £15 million. By and
large, construction of the million

tonne plants proceeded according to
targets and they reached their rated
capacity production jn 1962-63 in res-
pect of Bhilai, 1964-65 in respeet of
Durgapur and 1965-66 in respect of
Rourkela.

(d) The principal products of the
Company are pig iron, blooms, slabs.
billets, heavy and light structurals
and bars, merchant products, wire
rods, railway sleepers, fishplates,
whee] sets, wide and narrow plates,
hot rolled and cold rolled coils, sheets
and strips, tinplates, skelp and pipes.
The Alloy Steel Plant at Durgapur
produces ingots, forged barg and
billets and other rolled products like
billets, bars, sheety and plates. The
products are made to Indian stand-
ards wherever thesie have been deve-
loped and to others including inter-
national standards depending on
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orders, :I'he quantities of iron and

exported during the last three years

steel products produced, sold and are given below:
Product Year Production Total despatches Exports
" Pig Iron for Sale 1965-66 908 848 -
1966-67 808 748 185
1967-68 997 1081 520
Scalable Steel 1965-66 2494 2572 59
1966-67 2561 2552 83
1967-68 2419 2375 289

(e) Apart from certain difficulties
arising from quality of raw materials,
major repaira to equipment, problems
of maintenance higher incidence of
capital-related charges, the Company
is faced with difficult labour situation
and lack of adeguate demand, Certain
remedial measures ag indicated in the
Pamphlet entitled *‘Performance of
Hindustan Steel Limited” (laid on
the Table of the House on 5th April,
1868) have been taken, The top
management get-up of the Company
is also being re-organised in terms of
the Statement dated the 20th March,
1968, of the Minister for Steel, Mines
and Metals.

Heavy Electrieals, Limited, Bhopal

2134, SHRI PREM CHAND VER-
MA: Wil] the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the authorised and paid up
capital of Heavy Electricals (India)

Ltd., Bhopal at the time of jts setting
up and as on the 31st March, 1968;

(b) how much amount of loan was
owed by the Company on the 3lst
March, 1968, and how much of it was
from Central Government, banks or
other parties;

(¢) how much money has been paid
as in'erest by the Company during the
last three years; and

(d) what are the working results
of the last three years, what was the
extent of profit and if loss was in-
curred, what were the maln causes
for the loss and what are the esti-
mates for 1968-69?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED):
(a) The authorised and paid-up capi-
tal of Heavy Electricals (India) Limit-
ed at the time of its setting up and
as on 31st March, 1968 are as under:—

At the time of serting up of the Company
As on st March, 1968 .

Authorised Capltal  Paid up Capital

(Re.'nlakhs) (Rs. in lakhy)
3000.00 2300
5000 .00 $000 .00

(b) The total amount of loans
owed by the company as on 3lst

March, 1968 amounted to Rs. 6398.13
lakhs, the break-up of which is as

under:—

From Government of Indla B
Prom State Bank of India .

. Ras. 5308.40 lakhs
. . Re. 935.12 lakhs
f . Rs, 134.61 lakhs

Total Rs. 6396.13 lakhe
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(c) The incidence of interest

during the last three years are as

folows: —
Year Govt. of India State Bank of India Other Parties Total

(Rupees in lakh:)
1945-66 118.19 67.25 6.04 191. 18
196667 216.42 56.83 4.32 297.57
1967-68 332.3%0 52.31 5.10 38971
‘Total  686.91 176.39 15.46 878.76

(d) The company sustained losses
during the last three years as under:—

1963-66 Rs. 674.80 lakhs
1966- 7 Rs. 676 .57 lakhs
1967- 38 Rs. 580 .08 lakhs

1968-69 (Estimated)  Rs. 505.00 lakhs

For a project of this kind and
magnitude with long gestation period,
such losses are not unusual during
the earlier period of construction and
commencement of production. The
Detailed Project Report of the Tech-
nical Consultants accepted by Govern-
ment anticipated and provided :or
such loases.

Hindustan Copper Limited

2125. SHRI PREM CHAND VER-
MA: Will the Minister of STEEL,

MINES AND METALS be pleased te
state;

(a) the authorised and paid up
capital of the Hindustan Copper
Limited at the time of its setting up
and figures as on the 31st March, 1968;

(b) the amount of loan which the
Company owed on the 31st March,
1968 to Central Government, Banks or
other parties, separately;

(e) the amount of money paid as
interest by the Company during the
last three years; and

(d) the working results of the last
three years; the extent of profit made
or loss incurred during the last three
years, main causes for the loas and
the estimateg of loss|profit for 1968-69?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):

As on setting up of Hindustan

As on 31-3-1968

Copper Limited
Authorised capital Rs. 50 crores Rs. 50 crofes
Paid up-capital Rs. 3,000 Rs. 1.01,000

(b) Rs, 71.79 lakhs to Central Gov-
arnment only,

(c) 1965-66 . . Re.Nil
1966-67 Rs. 24,36,500
1967-68 . . Rs. 29,66,500
P nal interest

during 1967-68 Ra. 1,58.286.5

(d) The Projects under the Hindus-
tan Copper Limited are under coms-
truction stage. The question of Pro-
fit|Loss, therefore, doeg not arise.
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Hindustan Steel Works Cebsirnstiss,
Limited

2126. SHRI PREM CHAND VERMA:
Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether the production and
development targets of the Hindustan
Steel Works Construction Ltd. have
been achieved, if so, when and if not,
the reasong therefor;

(b) whether any foreign collabora-
tion was involved in the setting up of
the Company, if so, the names of
countries which collaborated, the
terms of collaboration and how much
foreign exchange as aid was received;

(c¢) the extent of business done by
the company during the last three
years; and

(d) whether there are any difficul-
ties which the Company is facing at
present and how Government pro-
pose to remove them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) The Hindustan Steel workg Cons-
truction Limited is not a producing
unit. It is doing site levelling, civil
engineering work and part of the
structural stee] fabrication and erec-
tion for Bokaro Steel Plant, The
work is expected to be completed
according to schedule.

(b) No, Bir.
(e) The contract receipts of the

Company during the last three years
‘was as follows:

1965-66 Rs. 4,78,94,768
1866-67 Rs. 3,64,66.400
1967-68 Rs. 44276812

(d) The Company iy not facing any
dificulty which demands assistance
by the Government
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New Raillway Lines in UP,

2129, SHRI VISHWA NATH PAN-
DEY: Wil]l the Minister of RAIL-
WAYS be pleased to state:

(a) whether any proposal for the
construction of new railway lines in
the State of Uttar Pradesh during the
Fourth Five Year Plan period is
under conaideration; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The Fourth Plan proposals for
construction of new lines have not
yet been finalised. However, it has
been decided to conduct shortly a
gresh Traffic Survey and to update
the Engineering Survey Report of the
Rampur-Haldwani link.
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Electrification of Rajlway Stations om
North Eastern Rallway

2130. SHRI VISHWANATH PAN-
DEY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number and names of
Railway gtations likely to be electri-
fied and their platforms raised bet-
ween Varanasi Railway Station and
Bhatni Junction (N. E, R.) and bet-
ween Bhatni junction and Sonpur
Railway station during the years
1968-69 and 1969-70; and

(b) the estimated expenditure on
the above items?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) (i)
Sadat Railway Station in Bhatni-
Varanasi Section and Ekma Railway
station in Bhatni-Sonepore section are
proposed to be electrified during the
years 1968-69 gnd 1969-70, subject to
availability of electricity at economi-
cal cost from the UP.Bihar State
Electricity Boards.

(ii) The platform of Turtipar Rail-
way station on Bhatni and Varanasi
section is proposed to be raised dur-
ing 1968-69,

(iil) There is no proposal to raise
the platform of any station on Bhatni-
Sonepore section during the years
1968-69 and 1969-70.

(b) (i) The estimated expenditure
on electrification of Sadat and Ekma
Railway stationg is Rs. 918500 and
Rs. 7630.00 respectively.

(ii) The estimated expend‘iture on
raising the platform at Turtipar Rail-
way station is Rs, 74,000]-.

Travel by first class on Rallway passes

2181, SHRI VISHWA NATH PAN-
DEY: Will the Minister of RAILWAYS
be pleased to state:

(a) the total number of passengers
who travelled by first class on the
Indisn Railways during the last year;
and
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(b) the number of those who tra-

velled on Railway passes during the
same period?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
number of passengers, including sea-
son ticket holders, who travelled by
first class on Indian Government Rail-
ways during the last three years was
as under:—

Year Number of pasen-
gers who travelled
by first class
1965-66 69,151,400
1066-87 78,173,800
1867-68 79,045,200
*Provisional o
(b) The information is not avail-

able as no statistics are maintained
©f the number of passengers travell-
ing on Railway passes.

Export of Cotton Mill waste to Japan

2132, SHRI CHINTAMANI PANI-
GRAHI: Wil] the Minister of COM-
MERCE be pleased to state:

(a) whether exports of cotton mill
waste to Japan have gradually de-
clined; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a) Yes,
Sir,

(b) Exports of cotton waste to
Japan have declined in line with the
general declining trend in exports of
thig commodity. This is because of
the increasing use of this material {n
the sountry.

3433 (al) LSD—5.

Grant of Indusirial Liocences

2133. SHRI CHINTAMANI FPANI-
GRAHI: Will the Minister of INDUB-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of industrial licen-
ces which have been granted from
January to October, 1088; and

(b) the names of the industrial
houses who have got these licences
and the locationg of industries indi-
cated in their applications, State-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):

(a) and (b). A statement is attached,
STATEMENT
(a) and (b). During the period

January to October, 1968, 184 licences
have been issued under the Industries
(Development and Regulation) Act,
1851, A gtatement showing the Siate-
wige distribution of these licences s
attached.

As regards the names of the indus-
trial undertakings licensed and their
location, it may be mentioned that
details of all licences issued, includ-
ing the name of the licensees and the
location of the undertaking, are regu-
lerly published in the meonthly Jour-
nal of Industry and Trade and the
Weekly Indian Trade Journal and the
Bulletin of Industrial Licences, Im-
port Licences and Export Licences,
copies of which are available in the
Parliament Library.

sk State Nutriber of
No. Licences
isgued
1 2 3
1. Andhra Pradesh . 3
2. Assam . . 4
1. Bihar . . . . . 10
4. Chandigarh . . . |
3. Delbi . . . . - 3
6. Gujarat . A
7. Haryana . . . . 1
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.. 8. Kerala . . i . . 2
9. Madhya Pradesh . . .2
10. Madrag . . . . . 8
11. Maharashtra . . . .73
12. Mysore . ) . .12
13. Nagaland . . .1
14, Orissa . . . . 2
15. Punjab . i R . 4
16. Rajasthan " . . 3
17. Uttar Pradesh . . 6
18. West Bengal ; . 26

Total 184

Produoction of H M. T. Waches in
Kashmir

2134. SHRI RABI RAY: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFF-
AIRS be pleased to gtate:

{a) whether it is a fact that Gov-
ernment propose to set up a faclory
for production of H, M. T. watches in
Kashmir soon; and

(b) if so, the details thereof’

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
{(a) and (b). A proposal to set up a
factory for production of watches in
Kashmir by Hindustan Machine Tools
Ltd., is at present, under the active
consideration of Government. The de-
taily of this Project are being worked
out,

Asselg of Taias, Birlas & Othery

2135, SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there has been an
abnormal rise in the assets of Tatas,
Birlas, Martin Burns, Bangurs, AC.C.,
Thaper, Sahu Jains, Bird-Hellgers,
J. K. Singhania and Surajmal Nagar-
mal since 19M7;
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(b) if so, the reasons leading to
this abnormal rise; and

(c) whether Government have
taken any steps to see that all its
dues are paid and if so, the nature
of steps taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) and (b), The information sought
for.. covers ten major busines3z houses
comprising about 600 companies and
is for a period of over 20 years. Dur-
ing this period quite a large number
of new companies would have
come up and some gone into liquida-
tion, It is not possible for this De-
partment, which has been organised
on a proper basis only since 1958, to
collect the necessary information in a
precise manner, The assets position
of the ten houses as on 31st March,
1964 as shown below would be indi-
cative of the broad magnitudes in-
volved. The figures have been taken
from the Monopolies Inquiry Com-
mission Report.

Rs. in crores’

Name of the House

Assels as on
31-3-1954

(M Taas . . . . 41772
{2y Birlas . 292.72
(3} Martin Burng . . 149.61
(4) Bangurs . . . Tr.91
(5) ACC. ... T
(6) Thapere . . T1L.9%0
(7) Sahu Jains . . . 61.69
(8) Bird-Heilgers o . 60.10
(9) J. K. Singhania . . 59.20
(10) Surajmal Nagarmal 57.37
Total 1331.58

(¢) In the absence of specific men-
tion of the character of dues it is
difficult to indicate the position.

Ovation International

2136, SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
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COMPANY AFFAIRS be pleased 1o
siate:

(a) the assets of Ovation Interna-
tional, a cosmetic selling company at
the time of its registration and at the
time of closure by the court; and

(b) the reasons which led to the
increase in assets?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED)
(a) and (b). M|s. Ovation Interna-
tional India Pvt. Ltd. was registered
in Maharashtra on 18th August, 1967
with en authorised capital of Rs. 50
lakhs and with an issued and subs-
cribed capital of Rs 300 only. It
appears from the available records
that before the company could com-
plete ful] one year of its working, a
petition to wind up its affairs was
fled in the High Court of Bombay.
The petition is still pending for final
hearing. As the company did not have
the opportunity of flling even ita first
audited accounis and annual return,
the Govt. has no information regard-
ing the assets of the company. Mean-
while, the High Court of Bombay has
appointed the Official Liquidator a8
Provisional Liquidator of the com-

sional Liguidator the statement of
affairs ag required under section 454
of the Companies Act. Accordingly,
the book value of the amsety of the
company at the time of the appoint-
ment of Provisional Liquidator also
is not known,

Donations by Companies to Individuals

2137. SHRI NITIRAJ SINGH
CHADUARY: Will the Minister IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 6110 on the 2Tth August.
1868 regarding donations to political
parties and state:

(a) whethey individuals were glso
paid money by compunies; and

(b) it 80, their  wumes, and | the
amounts paid dwing the last threc
finoneial years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) (a)
and (b). The particulars of such con-
tributions made by companies to  in-
dividuals as disclosed in their profit
and loss accounts flled with the Regis-

pany. The Directors of the company trars of Companies during the last
have not so far filed with the Provi- three years are as below:
Period Name of indlvidual Amount of
contribution
1-3-1965 to 28-2-1966 Nil N
1-3-1966 to 18-2-1967 Nil Nil
1-3-1967 to 20-2-1968 . Shri C. K. Chandcle Rs. 1.000
Shri D. R, More h
ShriS. S. Bhoya Through Shri
Dhairyasheel-
Shri Sampat Patil a0 Pawar
shri Madhavrao Borante } Rs. 10,000
Stri Uderam Devare
Shri Abbas All Kazi i
stri D. R. More Rs. 20,000
Shri Madhav Boraste Re. 2,500
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Period

Name of individual Amount of
. contribution
1-3-1967 to 29-2-1968 (comd.) " §hri Uderam Devare Rs. 2,500
Shri Abbas Ali Kazi Rs. 2,500
§hri Sitaram Sayaji Rs. 2,500
Shri Suryabhau Sukhdev Rs. 7,000
Giani Gurmukh Singh
Musaflir Rs. 2,500
8hri Bhallalbhai D, Patel Rs. 7,500
Shri H. M. Patel Rs. 20,000
Shri Seshan Wadakkancherry [Rs. 100
Shri C. Janardhanan Rs. 100
Shri T, P. Seetharaman Rs. 100
Shri Vagu Panicker Rs. 100
Mrs. Meenambal Sivaraj Rs. 2.000
Shri C. M. Stephen Rs. 1,500
Shri Henry Austin Rs. 1,500
$hri T. P. Thomas Rs. 1,000
Shri Ramalingam Rs. 500
Shri A, M. Thomas Rs. 2,500
Shri Kirpal Singh Dhillon Rs. 500
Shri Mo'har Singh Rs. 1,200

Sri G ir1s $inzh Dhillon Rs. 1,248.4
Shri Sushil Bahadur Asthana Rs. 1,308.49
Shri Bansidhar Rs. 130.85
Shri Narhari Prasad Rs. 700

Total Rs. 94,487.80
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Export of Tea

2139. SHRI A, SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that there
bhas been an unexpected fall in the
export of tea thig year;

(b) if so, whether Government have
ascertained the reasons therefor; and

(¢) the steps taken to prevent the
fall in tea export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir,

(b) and (c). Do not arise.

Export of Indian Grey Cloth

2140. SHRI A. SHREEDHARAN:
SHRI K. LAKKAPPA:
SHRI KAMESHWAR SINGH:

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No, 8084 on the
30th April, 1968 and state:

(a) whether Government have re-
celved information on re-export of
Indlan Grey Cloth to Holland by the
East Eurcpean countries;

@) 22 ¢o, the names of fhy countries
wiich induiged in the switch trade;

(c) whether the Textile Experts
posted in Bonn have made a report
to this effect; and

(d) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). No, Sir. No specific cases of re-
eport to Holland have comgs to our
notice. The representative of the
Textile Export Promotion Counci] in
Frankfurt (West Germany) has con-
veyed the mipression given to him
by some importers in Western Europe
that Indian grey c'oth bought by some
East European countries was being
diverted to West European countries.

Burvey of Marine Producia and Sea
Foods

2141. SHRI A. SHREEDHARAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Indian Institute of
Foreign Trade on an assignment from
the U S. A. L. D. propose to undertake
a survey of a number of countries for
exploring the export potential of ma-
rine products and sea foods;

(b) if so, the details of the scheme,
indicating the countries in which ex-
port potential is to be explored;

(¢) India's present annual produc-
tion of these items and how much is
avallable for exports; and

(d) the programme for development
of the related industries under Fourth
Five Year Plan?
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Trade and the Export Promotion
Division of US AID,

(c) The total annual marine fsh
landings for the year 1867 was
8,50,171 M. Tonnes consisting of all
types of fishes including 90,927 M.
Tonnes of prawns. Of this annual
production of marine landings, about
9 per cent is utilised for the export
of sea foods.

(d) The programme under consi-
deration in connection with the Fourth
Five Year Plan for the development
of the flshing industry envisageg the
introduction of 8,000 small mechanised
boats and 300 trawlers, provision of
harbour facilities at guitable important
fish landing centre, installation of ice
rold storage and freezing plants at
important landing and distribution
centreg etc.

Government controlled indosiries In
Madhya Pradesh

2142, SHRI S. R, DAMANI: Wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Starred Question No. 454 on
the 13th August, 1968 and state:

(a) whether a reply has been re-
ceived from the Madhya Pradesh
Government regarding the order is-
sued by them wherein they have re-
rerved 12 products manufactured and
processed by departmentally run and
other Government controlled indus-
tries in the State exclusively for Go-
vernment purchases without inviting
tenders and if so, its details;

(b) whether consultations with
State Governments have been com-
pleted on the question of States giving
preference to goods manufactursd
within the Stats; and

(c) the outcome of the consulta-
tions and the polley decision takem

DEVELOPMENT AND COMPANY
AFFATRS (SHRI F. A. AHMED): (a)
Yes, ‘Sir. A list of 14 products manu-
factured and processed by departmen-
uu,mmﬂ-muﬂ-
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trolled industries in Madhya Pradesh
exclusively for Government purchases
without inviting tenders is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-232168].

(b) Replies have not yet been re-
ceived from the State Governments of
(1) Assam, (2) Bihar, (3) Gujarat (4)
Himachal Pradesh, and (5) Rajasthan.

(c) Final decision will be taken on
receipt of, and consideration of, re-
plieg from all the State Governments.

Logs to Kirlburo and Bailadilla
Products

2143, SHRI S. R. DAMANI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government agree
with the observation made by the
Committee on Public Undertakings te
its Eleventh Report (1067-68) re-
garding loss of Rs. 405 lakhs in a
total transaction of Rs. 469,10 lakhs;

(b) whether Government also agree
with the observation that after 196Y
further losses of Kiriburu and Baila-
dilla projects can be estimated at
Rs. 285.60 lakhs and Rs. 226,80 lakhs
per annum respectively; and

examination of this
Report of the Committee has been
completed and if so, the steps pro-
posed to implement the various re-
commendations of the Committee?

THE DEPUTY MINISTER IN THHE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) to (c). The observations and re-
commendations made by the Com-
mittee are under examination. Btepe
to implement the Government's de-
cision will be taken as soon as these
have been finalised. Without anticl-
pating the results of the examination,
it may be stated that the loss, such
as it may be, incurred by the Mine-
raly & Metals Trading Corporation
and the Nutional Mineral Develop-
ment Corporation on the mle of from

(e) whether



137 Written Answers AGRAHAYANA 5, 1890 (SAKA) Written Answers 138

ore to Japan, has to be measured
against the total export sales transac-
tion of Rs, 1021 lakhs roundly, Fur-
ther, as a result of production, move-
ment and export of iron gre from the
National Mineral Development Cor-
poration’s mines, revenues have
accrued to the Railways (approxi-
mately Rs 801 lakhs) and the port
{approximately Rs. 232 lakhs) as well
as to the Government of India (app-
roximately Rs. 120 lakhs) by way of
export duty on the ore.

As regards the computation of loss-
¢s after devaluation of the £ ster-
ling, the gituation has changed for
the better consequent on (a) the
mark-up in price of ore secured from
Japan and (b) reduction in the rate
of export duty for which a portion
of the Kiriburu ore will be eligible
from the 31st August, 1968. The total
estimated annual loss on the export
of ore from Kiriburu and Bailadilla
Deposit No. 14 is accordingly now
estimated at abgut Rs 233 lakhs as
against Rs. 512,40 lakhs mentioned
by the Committee on Public Under-
takings.

Supply of Rall Wagons to USSR

2144. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 2845 on the 6th August,
1968 and state:

{a) whether a commercial offer for
the supply of Railway wagons has been
made to U.S.S.R end if so, with what
result;

(b) the extent {o which our existing
plant and machinery has to be adapt-
ed to comply with the specifications
given by the USSR and the cost in-
volved; and

(c) whether such nmmchinery can be
adjusted to other uses after the USSR
order is fully completed?

THE DEPUTY MINISTER IN THE

Sir. Negotiations are in progress.

(b) No modification to existing plant
and machinery will be required.

(¢) Does not arise.
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Export of Ores from Orissa by
MM.T.C

2151, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) the date of the inception of the
Minerals and Metals Trading Corpo-
ration and the amount of its total net
carnings year-wise till 31st March,
1968; and

(b) its ro'e in the field of export of
various kinds of ores from the Orissa
region since it started operating there?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Minerals und Metals Trading Corpo-
ration came into existence from 1st
October, 1963, The total year-wise
net earnings of the Corporation wure
s under:—

(In Crores of Rupees)

Year

1963-64 (2nd half year) 005
1064-65 0-25
1965-66 1:06
1086-67 470
1967-68 1:26

(b) M\M.T.C. has moved following
quantities of iron ore from Orissa for
export through Calcutta, Pradcep and
Visakhapatnam ports:

1063-64 279,000 Tonnes
1964-85 700,000 Tonnes
1985-66 962,000 Tonnes
1066-87 885,000 Tonnes
1867-68 1,112,000 Tonnes
1068-60 632,000 Tonnes
{April to October),
Pending the commissioning of Dal-
tar] mine, the ore handling capacity at
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Paradeep port js being utilised for the

nport of ore from Barajamda sector
lay providing special traffic handling
faci'ity at Nergundi Station.

Prior to devaluation of Indian rupee,
when chrome ore from Orissa could
not be exported due to its high price,
the M.M.T.C. exported folowing quan-
tities under barter deals:—

1964-85 32,000 Tonnes
1965-66 27,000 Tonnes
1866-67 37,000 Tonnes

The low grade manganese ore from
Orissa is being blended with manga-
nese ore from other regionsg for meet-
ing the specifications prescribed by
foreign buyers.

Tarifft Commission Review Committes

2152, SHRI K. P. SINGH DEO:
SHRI D. N. DEB:
SHRI D, N, PATODIA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that scrutiny
of the Industries which have benefited
from devaluation has been suggested
by the Tariff Commission Review
Committee;

(b) if so, the sa'ient features of the
recommendations made by the Com-
mittee;

{c) whether Government have
cepted the recommendations; and

(d) if so, the steps proposed to be
taken by Government in this regard?

ac-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI): (a) and
(b). Yes, Sir. The Committee recom-
mended that since the benefits of
devaluation, jn terms of price-compe-
tition with Imports, accrued also to
industries which had not so far been
subjected to a Tariff Commission in-
quiry, Government might initiate early
action on W prelkminary scrutiny of
thess industries, and on the basis of
such scrutiny refer selected industries
to the Tariff Commission for examin-
ing their case for protection.
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(¢) and (d). Government havc
accepted the recommendation. The
Ministries concerned with the various
industries are being consulted and if
an inquiry on the lines contemplated
by the Committee js considered neces-
sary in any particular case, a reference
will be made to the Tariff Commission
accordingly.

NOTE: The recommendations of
the Committee together with the Gov-
ernment’s decisions thereon have
already been laid on the Table of the
House on the 19th November, 1068,
These are also available with the Paor-
ilament Library.

Foreign Collaboration

2153. SHRI K. P, SINGH DEO:
SHRI D. N. DEB:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that there
has been a sharp fall in foreign colla-
boration proposals from 241 in 1066-67
to 140 in 1967-G8;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to arrest the fall in foreign collabora-
tion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED): (a)
Yes, Sir. There has been a decline in
the number of collaboration propo-
salz mpproved by Government from
240 in 1986-67 to 140 in 1067-68.

(b) One of the rcasons for the fall
in foreign collaboration proposals
approved during the year 1967-68 |is
the selective approach of the Govern-
roent in the matter of according foreign
collaboration approvals. With the in-
creased level of technical development
within the country, foreign technical
collaboration is now not allowed in
ficlds wherein technical know-how
proposed to be imported is indigen-
ously available or the product propos-
ed to be manufactured with foreign
collaboration s not of sufficlent impor-
tance in the present context. The
following may be the additional rem-

sons for the fall in the foreign invest-
ments|collaborations approved durin,
the year 1967-68:—

(i) Recession during 1967.

(ii) Near drought conditions in the
country in the past two years.

(iii) Restrictions imposed by the
capital exporting countries like
the U.S.A. and the UK. on the
export of capital abroad.

(¢) With a view to stream-lining the
procedures for consideration of appli-
cations for foreign collaboration, it has
been decided to set up a Foreign In-
vestment Boarqd exclusively for the
purpose of dealing with foreign colla-
boration proposals expeditiously, so
that industrialists are not debarred
from applying for foreign collabora-
tion in deserving cases,

Assiviani Inspesctors of Works

2154, SHR] HUKAM CHAND
KACHWAI: Will the Minister of
RAILWAYS be plcased to refer to the
reply given to Unstarred Questiom
No. 4612 on the 20th August, 1988 and
state:

(a) whether it is a fact that Assis-
tant Inspector of works grade 208—
280, Works Mistries Grade 150—240
and Tally Clerks Grade 105—135 (of
Western Railway) now absorbed in
the alternative job of Clerks have been
allowed weightage of service only
while fixing their pay, le., they have
been a'lowed Rs. 110{- plus increments
equal to the number of years they
have served in the category from
which rendered surplus, {irrespective
of the nature of their previous ser-
vice;

(b) if so, how the Rallway Board's
letter No. E(NG)II-6TRE1|38 dated the
20th April, 1968 does not go wgainst
the contents of last para of GMCCG'S
letter No. 1086]30'10 dated the 16th
October, 1068;

(c) whether the information pro-
mised in parts (c) and (d) of Ques-
tion No. 4612 referred to asbove has
been collected; and

(d) if so, details thereof?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) The
pay in the manner indicated in the
question has been allowed to Assistant
Inspertors of Works. Works Mistries
have been given the minimum of the
sale of a Clerk viz,, Rs, 110|- increas-
ed by a personal pay equal to the
number of increments based on the
completed years of service put in by
them. The pay of Tally Clerkg has
been fixed under the normal rules,

(b) There is no contradiction. The
‘Western Railway’s letter does not spell
out the details. In any case, the mat-
ter has been examined at great length
by the Railway Board who have issu-
ed instructions which are final

(c) and (d). The information hac
been collected and is contained in the
statement laid on the Table of the
House. ([Placed in Library. See No.
LT-2322|68.]

Delegatlon to Prague

2166. SHRI SAMAR GUHA Will
the Minister of STEEL, MINES AND
METALS be p'eased to state:

(a) the considerations on the busis
of which personnel of the Indian dele-
gation to the 23rd International Con-
gress held in Prague on the 10th
August, 1968 were gelected and whe-
ther prior advice of Education Ministry
was sought for such selection;

(b) whether Dr. S, Deb, present
Vice-President of the Geological and
Metallurgical Society of India, who
was invited to preside over two impor-
tant sections of the Congress was not
included in the Delegation; if so, the
reasons therefor;

(¢) whether a foreign exchange of
Rs. 300)- was not sanctioned to him
to enable him to go to Prague and
preside over the above two sections
of the Congress;

(d) whether the Professor of Geo-
logy of Chandigarh University who
Totion o given a1} it to sttend
gation was to
mmmﬂﬂmm to
Dr. Deb; and
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(e} if so, the reason for such discri-
mination?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The selection of the Indian delegation
to the 23rd Session of the International
Geological Congress held in Prague on
the 18th August, 1968 was based on
representations for office bearers of the
22nd Session held in New Delhi in
1964, Universities and State Depart-

ments of Geology and Mining. The
composition of the delegation was
finalised in consultation with tle

Geological Adviser to the Government
of India who was the President of the
previous International  Geologica.
Congress and the Ministry of Finance.
The prior advice of the Ministry of
Education was not considered neces-
gary. However, proposals received
from the Ministry of Education were
considered along with other proposals.

{b) to (e). No, Sir. The selection of
Chairman for the Sectional Meetinge
of the Congress was the responsibility
of the Organising Committee of the
International Geological Congress. The
said Committee nominated Chairman
for individua! Sectional Meelings from
registered attending members. Several
Indian scientists other than Dr, S. Deb
who were alsp Chairman|Secretary of
other Committees etc. hag also receiv-
ed similar invitationg from the Cze-
choslovak Organising Committee, but
al] of them could not be included in
the Indian delegation for reasons of
economy in foreign exchange expen-
diture.

There were many requests especially
from the University teachers to parti-
cipate in the Conference. Many of
them were to read papers and some



149 Written Answers AGRAHAYANA 3, 1800 (SAKA) Written Angwers 190

stay in Prague, they were permitted
to attend the Conference, Dr. S. Deb
had not received any such offer of
local hospitality covering his expenses
and in view of the difficult foreign ex-
change position, his participation could
not be approved. In so far as request
of Dr. Deb is concerned it would be
seen from above that no discrimina-
tion has been made against him.
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Power for Bhilal Steel Project

2158, SHRI D. V. SINGH: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the Madhya Pradesh
Electricity Board have requested the
Bhilai Steel Project and the Hindustnn
Steel Limited for renewing and re-
vising the agreement providing supply
of power to the Bhilgi Steel Praject
after the requirements of the said pro-
ject increased 48,000 EW o8
provided in the original agreement;
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-
(b) the nature of the modifications
sougiht in tke agreement: and
(c) the Bhilai Projects reaction to
this demand and the attitude of the
Hindustan Stee) Limited and of Cen-
tral Governinent in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR] RAM SEWAK): (a)
Yes, Sir.

(b) The main modifications relate {0
an increase of 30 to 40 per cent in the
orginal tariff of power consumed by
the Bhilaj Steel Plant after its expan-
sion to 2'5 mt. capacity.

(e) This iz primari'y a matter for
Bhilai Steel Plant and Hindustan Steel
Limited and they are negotiating with
MPSEB on the subject.

Import of Raw Material

2159, SHRI( K. P. SINGH DEO: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment had requested certain rupee
trade countrieg for the supply of raw
material, du.ring the coming years
instead of machines and spares;

(b) whethyr it is also a fact that the
USSR have not agreed to the request
made by Government;

(¢) whether any other country has
also expressed its inability to agree to
the request jnade by Government;

(d) if so, names thereof;

(e) the qu: ntity and the raw material
which Governmment requested these
countries to supply during the coming
yeoars;

(1) the effect on the industry as 2
result of the refusa] to supply raw
materials by the USS.R. and other
countries if any; and

(g) the steps proposed to be taken
by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI): (u) to (d). In trade
negotiations with all the East Euro-
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pean Countries including the USSR,
the Government has been asking for
the supp'y of raw materials in addi-
tion to the machinery and spares, All
these countries including USSR have
been supplying raw materials.

(e) Indications of India's total re-
quirements of various kinds of raw
materials have been given to these
countries and the type of raw
material and the extent to which they
could be offered by a particular coun-
try is determined at periodical trade
talks,

(f) and (g). Do not arise.

Licensing Policy

2160. DR. KARNI SINGH: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS b-
pleased to state:

(a) whether Government are consi-
dering liberalising the penera] licens-
ing policy in respect of large-scale in-
dustrial undertakings; and

(b) if so, by when the deeision is
likely to be arrived at?

THE MINITER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Proposals for selective delicensing
of industries which do not require
substantial amounis of foreign ex-
change are under consideration of the
Government.

(b) The decision is expected to be
taken shortly.

Fireeze Drying Machines for Pouliry
Vaccine

2181. SHRI D. V., SINGH: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Freeze Drying Machines
for production of poultry wvaccines
are manufactured within the country;

(b) if s0, by whom and the total an-
nual production capacity; and
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(c) if not, the steps being taken in
that direction?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The item Freeze Drying
Machine is not manufactured in the
country by any firm at present,

(c) A scheme for the manufacture of
freeze drying machines has been re-
ceived from a private irm and the
same is under consideration.

Report of British Steel Corporation
Experts Team

2162. SHRI JYOTIRMOY BASU:
SHRI MOHAMMAD ISMAIL:
SHR] GANESH GHOSH:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the British Steel Cor-
poration experts team has submitted
its report on the Durgapur Steel
Plant;

(b) if so, details of the report;

(¢) whether Government have exa-
mined the report;

(d) if so, decisions taken
and

thereon;

(e) if not, when the examination is
likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) to (d). The report is still under
examination.

(e) Every effort is being made to
complete the examination as early as
possible.

Retitement of Railway Acoounts Staff

2163. SHRI NAMBIAR:
SHR] P. P. ESTHOSE:

Will the Minister of RATLWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3807 on  the
13th August, 1868 regarding the retire-
ment of Railway Accounts staf and
state the special steps taken by Gov-
ernment to remove the stagnation of
the Clerks Grade II of the Accounts
Department at Rs. 180 in the initial
grade?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): It is not
proposed to take any steps other than
those mentioned in the statement given
in reply to the question referred to.

Promotion of Rallway Staff on Seaio-
rity- -cum Suitability Basls

2184, SHRI UMANATH:
SHRI NAMBIAR:
SHRI A. K. GOPALAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of staff promo-
ted on senlority-cum-suitability basis
in the Accounts Departmenis of the
Southern and South Central Rallways
according to Railway Board's letter No.
E (NG) 68RRI1|Economy|E(G)Pt. of
4th April, 1868;

(b) if not, the reasons for not im-
plementing the Board's orders;

(c) whether any representation has
been received in this regard by Gov-
ernment from some recognised Unions;
and

(d) if so, steps taken by QGovern-
ment in this regard?



15‘5

Written Answery NOVEMBER 26, 1988 Written Answers

THE MINISTER OF RAILWAYS (SHRI C, M. POONACHA):

Southern Railway
(a) Nil so far.

(b) There hag been some difficulty
in implementing the orders due to the
forma:ion of South Central Railway
and the consequent bifurcation of
cadre, The difficulty has since been
resolved and arrangements are in
hand to expedite implementation of the
orders.

(c) Yes,

(d) Does not arise in view of the
reply to part (b).

South Central Rly,
106
Does not arise.

No.
Does not arise.

Death of Persong while Travelling on
Foot-Board of Punjab Mail

2165. SHRI VISHWA NATH
PANDEY:
SHRI BASUMATARI:
SHRI YASHWANT SINGH
KUSHWAH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that some
persons were killed and many injured
when they, while travelling on the
foot-boards of the Punjab Mail from
Bombay, were struck by a signal-
post at the Jakhaura station mnear
Jhansi on the Bth October, 1968;

(b) if so, the total number of per-
sons killed and injured;

(c) the causes of the accident; and
(d) reaction of Government thereto?

THE MINISTER OF RAILWAYS
(S8HRI C. M. POONACHA): (a)
and (b). Three persons travelling
by 5 Down Punjab Mail were killed
and 13 injured.

(e) According to the provisional
finding of the Commission of Railway
Safety, the casualties resulted from
2 signal-post ladder fouling the sctual
moving dimensions. The signal-post
ladder had been hit and distorted by
a protuding steel billet loaded in &
wagon of a Down Goods train which
immediately preceded the 5 Down
Punjab Mail.

(d) Suitable action will be taken on
the receipt of the final report.
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Rallway Telephong at the Private
Residence of an M.P. in Patna.

21687. SHRI RAMAVATAR
SHASTRI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that g rail-
way telephone cannot be removed out-
side the railway campus across the
P.W.D. road according to the rules of
Railways;

(b) if so, whether it is a fact that a
railway telephone has been installed at
the private residence of Shri A. P.
Sharma, M.P. (Rajya Sabha) in Patna
outside the rallway campus;

(c) whether it is also a fact that
Railways had to incur an expenditure
of Rs. 6,000 for installing the telephone
at his residence;

(d) the amount of quarterly bills
received since the installation of that
telephone and whether the payment
of the bills has to be made by Rail-
ways; and

(e) if so, the propriety thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) There
are no special rules of Railways gov-
erning the removal of Railway tele-
phone outside the reilway area across
the P.W.D. road. The provision of any
telephone out of Railway area is con-
trolled by Department of Communica-
tions.

(b) At Patns, « Railway Telephone
outside the Railway ares bas been ins-

2432 (Ai) LSD—8.

talled at the private residence of Shri
A, P. Sharma, M.P., who is the Gene-
ral Secretary, Nationa] Federstion of
Indian Railwaymen.

(c) It is not correct that an expendi-
ture of Ra. 6,000 hag been jncurred by
the Railway Administration for instsl-
lation of the said telephone. Only a
non-recurring expenditure of Rs. 88.Y5
wag incurred and the same will be
recovered from the Federation.

(d) The annual rental for line wires
payable to P&T by the Rallways is
Rs, 204 and this amount will be re-
covered from the Federation. In addl-
tion, the Federation will the ser-
vice charges at the rate of Rs. 135 per
annum to the Railways.

(e) Does not arise.

Price support for raw Cotton and raw
Jute

2168. SHRI DEORAO PATIL: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have since
taken a decision regarding thve creation
of permanent official machinery for
price support operation in raw cotton
and raw jute; and

(b) if not, when the decision is like.
ly to be taken and the reasons for the
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a) No.
Sir.

(b) Proposals for setting up Corpo-

ration|buffer stock agency for cotton
jute are under active consideration.

Cheekluol&rdr.luuokulnlnﬂ—
way Departmental Kichens

2169. SHRI LOBO PRABHU: Will
the Minister of RATLWAYS be pleased
to state:

(a) whether there are any orders for
checking by higher officials the articles
cooked in raltway departmental
kitchens;
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(b) whether any officers check the
quality and quantity of meals served
from departmental kitchens as also
from kitcheng run by contractors; if
not, the reasons therefor;

(c) whether it is a fact that there is
no change in the menu of meals, gpeci-
ally those served on long distance
trains; :

(d) whether the Ministry has consi-
dered a selection grade for cooks 1n
order to keep them on their toes;

(e) whether the Ministry propose to
issue orders that the complaint book
be produced at the same time as bills
on long distance trains; and

(f) whether the private contractors
will also be made to keep complaint
books which they may produce on
demand?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
(b) Yes.

(c) It is not correct thal there is no
change in the menu of meals.

(d) Yes. There is a selection grade
for cooks.

(e) No. This would not be practic-
able. There are a number of waiters,
each one serving a number of passen-
gers. A complaint book cannot be pre-
sented to the passenger with the bill.

(f) Yes, Contractors running Re-
freshment Rooms also maintain &
complaint book at each establishment
and are required ty produce it on de-
mand,
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Foreign Collaboration Agreements

2172, SHRI M. SUDARSANAM:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to lay on the
Table a statement showing the total
number of foreign collaboration agree-
ments pending for approval the terms
of such agreements, the dates when
they were submitted for approval and
the reasons for the delay?

THE MINISTER OF INDUSTRIAL
DEVELOMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): In case
all the details of a proposal for foreign
collaboration are furnished by the
party in the first instance, it normally
takes thres months to consult the
different Governmental authorities and
arrive at g decision. A list of cases
pending decision over three months
as on the 1st November, 1848, in the
Ministry of Industrial Development
and Company Affairs is being com-
piled and will be 1aid on the Tahle
of the House.

.

Exporters Consortiums

2173. SHRI M. SUDARSANAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there are any exporters’
consortiums in India; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). Yes, Sir. According to informa-
tion received, while there are no for-
mal consortia registered as such, in-
formal consortia have been formed in
the following commodities:

(i) High Tension Power Transmis-
sion Lines.

(1i) All Aluminium and Steel Re-
* inforced Aluminium Conduc-
tors.

(iii) Paper insulated lead cover-
ed power cables.

{iv) Two ad-hoc consortia for
quoting against tenders issued
by Iraq and Sudan.

Sale of Indian assets by Pakistan

2174. SHRI K. LAKKAPPA:
SHRI R. K. SINHA:
SHRI RAGHUVIR SBINGH
SHASTRI:
SHRI RAM GOPAL
SHALWALE:
SHRI VALMIKI CHOU-
DHARY:
SHRI D. N. PATODIA:
SHRI OM PRAKASH TYAGI:
SHRI SHIVA CHANDRA

JHA:
SHRI Y. A. PRASAD:
SHRI S. R. DAMANT:
SHRI HEM BARUA:
SHRI SRADHAKAR
SUPAKAR:
SHRI R. R. SINGH DEO:
SHRI N. K. SANGHI:
SHRI J. H. PATEL:
SHRI NARENDRA KUMAR
SALVE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that Pakistap
has sold by auction Indian assets esti-
mated to be worth Rs. 100 crores, selz-
ed during and after the September,
1965 conflict; and

(b) if so, the steps taken by Govern-
ment to meet the situation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Having come to know that the
Pakistan Authorities intended to dis-
pose of certain Indian properties for
which tenders were invited, the Gov-
ernment of India immediately lodged
a strong protest with the Government
of Pakistan pointing out that action, if
taken to sell|dispose of siezed Indian
properties would be in violation of the
Taskent Declaration' and contrary to
imterna‘ional law and practice. No
confirmation is so far awvailable about
the properties having since been sold.
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Galvanising Plant at Durgapur

2176. SHRI M. N. REDDY: Will the
Min'ster of STEEL. MINES AND
METALS be pleased to state:

‘a) whether it is a fact that the
gulvanising plant at Durgapur has
been g'ving constant trouble result-
ing in its production below rated
rapacity;

(b) if so, the reasons for delay of
six years for rectifying the defect and
sett'nz it in working order;

(c) the cumulative appropriate 1oss
incurred ag & Tesult of i working
below the rated capacity during the
last six years; and

(d) by when this Plant would be
sct in working order and fullv com-
missioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRT RAM SEWAK): (a)
There is no Galvanising unit in the
Durgapur Steel Plant.

(b) to (d). Do not arise.

Export of Sewing Machines

2177. SHRI M. N. REDDY: Will the
Minister of COMMERCE be pleaved
to state:

(a) whether it is a fact that the
Indian Sewing machines are becoming
uncompetitive in prices and finish
as against the Japanese machines and
trat there is always a chronic com-
piaint of delay in shipment; and

(b) if go, the steps taken to remedy
the situatipn and to step up the ex-
ports which have come down to
£6081 in the year 1067 as against
£10,189 during the year 196357

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No.
Sir.

(b) Does not arise.
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Export Incentives

2178. SHRI M. N, REDDY; Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government are consi-
dering certain steps to give selective
fiscal relief tp induce uninterrupted
flow of exports, extensive marketing
services, adequate and timely credit
m easy terms, cash incentive schemes,
review of export duties from time to
time and port facilities like safe cus-
tody, regularity in loading and un-
losd ng ete, in the interest of export
promotion;

(b) if so, to what extent any of the
mecasures categories above arc under
examination or are in the process
of implementation or have alrcady
been implemented; and

{e) the results achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Facilities for exporters such as
cash assistance on selected products,
Export Markets Development Allo-
wance, presh pment credit at low rate
of interest, deferred terms of payment
for exprot of machinery, supply of
some raw materials for export produc-
tivp at concessional price, anda import
replenishment for export production
are already in force. Export duties
are also reviewed from time tg time
and efforts are constantly made to
stremline and simplify procedures
connected with exports.

{c) The figures of exports during
thc lasgt three yeary are as follows:—

(Rs. in crores)
1966-87 1187
1047-68 1N
1967-88 (April-Sept.) 572
m

1988-89 (April-Sept.)

indian Trade Commissioners and
Commstrcial Attachey Abroad

2179. SHRI M. N. REDDY: Will the
Minister of COMMERCE be pleased
lo state:

(a) whether Government are aware
that most of the Indian Trade Com-
missioners and Commercia] Attaches
abroad do not care to pass on timely
information about global tenders in-
vited by countries where they are pos-
ted while their counterparts from the
other countries possess all the drive
and initiative to secure advance in-
formation about such tenders and
keep their respective countrieg well
informred in gdvance enabling them
lo secure substantia] business rerult-
ing in augmentation of their exports:

(b) if so, steps taken by Govern-
mant to remedy the gituation;

(c) whether Government have con-
s.dered the desirability of posting in
these Commissions only those persons
whg possess necessary technical qua-
lifications in the bus.ness sphrre to
ensure effective functioning; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAF[ QURESHI): (a) No,
Sir.

(b) Does not arise.

(c) At the time of posting of Com-
mercia] Rspresentatives abroad, their
experience in the commercia] flield is
kept in view.

(d) Does not arise.

Delays in getting Berth at Portg for
Goods meant for Exports

2180. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of COM-
MERCE he pleased to state:

(a) whether it is a fact that in order

to encoursge exports of most of the
non.traditional engineering goods ex-
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cluding Aluminium, Government have
offered a concession of 25 per cent in
Railway Freight for moving them
from the manufacturing Centres to the
porte;

(b) whether it is also a fact that in
most of the cases whep goods arrive
at @ port no berth isg allotted on the
scheduleq date and the exporier has
to move them elsewhere for storing
unti] g berth is allotted; and

(c) if so, the steps proposed to be
taken to remove this impediment and
thur ensure exports in timer

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a) Con-
cession ranginig from 25 per cent to
50 per cent in railway frelght is being
aliowed on the export of a large
number of non-traditiona] items in-
cluding englneering goods as also
utensils and conductors made of slu-
minium,

(b) and (c). Adequate facilities for
storage of cargo prior to shipment
exist at almost all the major Ports
except at Bombay where at timeg the
exporters of non-traditional goods
experience difficulty due to limited
sturage capacity at the port. Ip order
lo remove this difficulty, the Port
authorities have planned to recons-
tiuct a warehouse with additional ac-
commodation at the Prince’s Dock and
to construct a new warehouse at
Frere Basin.

Forward Markets Systemg in India

2181, SHR! HIMATSINGKA: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Dantwala Com-
mittee set up to review the forward
markets system Ip India has submit-
ted its report;

(b) if 80, the main recommendations
thereof; and

(¢) the action which has been
taken by Government thereon?

NOVEMBER 26,
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAF] QURESHI): (a) Yes,
Sir.

(b) The recomumnendations of the
Committee are contained in Part I
of Chapter IX of the Report, a copy
of which hag already been placed on
the Table of the House on the 26th
May, 1867,

(c) The recommendations
under the active
Government,

are
consideration of

Losses to Hindustan Steel Ltd.

2182. SHRI BABURAO PATEL:
SHRI K. P. SINGH DEO:
SHRI RAGHUVIR SINGH

SHASTRI:

Will the Minister of STEBL,
MINES AND METALS be plelsed 1o
stote:

(a) the tota] loss in rupees suffered
by the Hindustan Steel Ltd. in 1966-67
and 1967-68;

(b) how long will such deflcit in
Hindustan Steel Ltd. continue,

(c) the reasons why Hindustan
Sieel Ltd. has still not been able to
form a board of management and how
msny months more it will take to do
50,

id) whether it is a fact thai the
present Hindustan Stee] Lid, menage-
ment has been found to be inadequate
1y meet the changes that have cccu-
rred in the consumption pattern of
steel;

(e) whether it i3 dalSop a fact that
as a result of this, certain categories
of steel are produced in excess of the
demang while the required ones are
in short supply and if so, how Gov-
ernment propose tg over-come these
lLiandicaps; and

(f) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
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Hindustan Steel Limited sustained a
Jcss of Rs, 205.5 million in 1966-67 and
of Rs. 401.2 million in 1967-68.

(b) As explained in the Pamphlet
“Performance of Hindustan Steel
Limited" wplaced on the Table of the
House on 3th April, 1988, the working
results of the Company have been ad-
versely affected by a number of fac-
tors some of which are o' a basic
neture and others like recessionary
trends in the steel demand, disturbed
industria] relations, damage to euip-
ment etc. Within these limitations
cvery effort is being made Lo improve
tne working of the Company as rapid-
ly as possible.

(c) The Schemne of re-urganisetion
uf the Board of the Company as out-
lined In the Statement dated the 20th
March, 1968, of the then Minister of
Steel, Mines and Metals is under
iluplementation. There ir alicady a
Deputy Cheirman and the Gereral
Munagers have been appointed in
Rourkela and Bhilai and a Director-
in-charge has beep placed in charge
of Durgapur and all of them have
been appointed to the Board. Selec-
tion of the Financial Directors are
under consideration.

(d) to (f). The Management of
Hindustan Stee] Limited is fully alive
to the changes in the patterp of steel
demand and are taking effective steps
to meet them. This is being achieved
through diversification of production,
emphasis on production (I Special
and Alloy Steels, development of new
sections, addition of mew  products
like galvanised plain and corrugated
sheets, electrolytic tin plates, electri-
~a] sheets, cold twisted ribbed bars
for concrete reinforcement, etc. and
by substantia] exports of certain cate-
gorles of iron and steel

Bharat Heavy ERleciricals Lid
2163. SHR]! D. N. PATODIA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

{a) whether Governmant's attention
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has been drawn to the reported state-
ment of the Chairman of the Bharat
HeeVy Electricals Lid, eppcaring in
the “Statesman” of 10th July, 1968,
that after 1970-71, the capacity of the
plants of the company will remsin
mostly under utilised;

(b) whether it is a fact that the
12 million K. W. growth estimated dur-
ing the Fourth Plan period will not
produce enough orders to keep the
two plants of the company running
to full capacity;

(c) whether Government bhave taken
a note of the existing situation and
have initiated action to keep the capa-
city of the public setcor projectg fully
utilised through diversificaticn of
production; and

(d) if s0, the measureg proposed {o
be taken to avert the huge loss that
is likely to result from non-utilisation
of the capacity of the plants?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT - AND COMPANY
AFFAIRS (SHRI F. A, AHMED): {(&/
Yes, Sir. The report actually appe#r-
¢d in the ‘Statesman’ of 8th October,
1868.

(b) to (d). The manufacturing capa-
cily of Bharat Heavy Electricals Lta.
from 1970-71 onwards is yet to be
tied up and this will depend on the
new schemes to be implemented dur-
inz the Fourth Plan period. However,
the position of orders for Bharat
Heavy Electricals Limited is under
continuous review and efforts are
being made to secire to the maxi-
mum extent possible, Steps are also
being taken for diversification of pro-
duction by introducing manufacture of
small size turbo-sets, turbo-compressor
and blowers at Heavy Power Equip-
ment Plant at Hyderabad and indus-
tris] bollers at High Pressure Boller
Plant at Tiruchirapalll. The pessibi-
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Excise Duty on Tea

2184 SHR] D. N. PATODIA: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it i a fact that Gov-
eriment have decided to reduce the
excise duty op tea;

(b) whether any scheme ihay also
been finalised to plough back the pro-
fits, at least a part of i¢, for the
iuprovement of the industry,

(e) if so, the details thereof. and

‘d) whether the reduction in the
excise duty has starteq augmenting
export carnings on tea?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI). (a) The
Government have withdraway, with
eflect from 1-10-1963 the specia] ex-
cise duty of 20 per cent on all varie-
Li's of tea except package tea.

tb) and (¢) The Tea Bourd have
advised tes producers, through their
Associations, of the purposeg for
which the saving accruiaz to them
from the relief in excise duty men-
uwned above should be utilised. The
purposes sp specified include replace-
ment in and extension of planteq area,
purchase of machinery and equipment
including irrigation equipment, renn-
vation of factories, soil conservation
an_ plant protection measures, im-
provement of communicatioms within
the plantation areas and financing
tea research.

(d) It is too early to assess the
effect of the reduction In excise duty
on tea exports.

Trade with Bouth Vietmam

2185. DR, RANEN SEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that it is
the pelivy of Government "o enceurage
trade with South Vietnam as a part
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of American plan of trade with South
Vietnam; and

(b) if so, the articles exported ‘o
South Vietnam and the name of th:
agency carrying on these expcrta?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Exports from India to South
Vietnam are taking place ‘hrough
normal commercial channels. A state-
ment of exports to South Viclnam in
the last three years is placed on the
table of the House. [Placed in Lib-
rary. See No. LT-23238|68.]

Writer Uniforms for Rallway Emplo-
yees of Eastern Railway

2186. DR. RANEN SEN: Will the
Minister of RAILWAYS be uleased to
state:

(a) whether it is a fact that the
issue of winter uniforms for the em-
ployees of the Eastern Railway via-
tioned in Calcutta area (including
Howrah, Sealdah, Bongaon etc.) has
been stopped sometime back; and

(b) if so, reasong for the samer

THE MINISTER OF RAILWAYS
(aHRI C. M, POONACHA): (a) Yes

(b) As per lhe criteria laid dewn
for the issue of winter uniforms,
tnese are admissible only in areas
where average minimum temperatures
prevailing during the coidest mcnth
of the year is 53°F (11.70C; or below
for more than two Yyeara. As the
Calcutta ares (including Howrah,
Scaldah, Bongaon etc,) do not fulfil
the above essential condition, winter
uniformg are not issued to the em-
ployees stationed in thesc areas.

Export of Ounisns to Ceplen

2187. SHRI €. JANARDHANAN:
wmm.m«comu
pleassd to stwbe:

(a) whether Indla is likely to lose
the Caylonsse market for Onien ex-
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purls as a result of emergemce of
Pakistan as a competitor;

tb) whether it is a faet that the
prices quoted by the Indian exporters
are much higher than those quoted
by Pakistan;

(¢) whether the high price of
Indian Onion is one of the factors
.esulti g in Ceylon approaching Palkie-
tun for its requ.rements of Onions;
and

(d) if so, the steps taken by Gov-
ernment to meet the competition
{rom Pakis'an in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). In view of prevailing high inter-
nal prices of onions due to failure of
crops in some parts of the country,
ou, export prices are comparatively
tugher than those quoted vy Pakistan.
A close watch on Ceylonese market
is being kept, with a view to retain
it for our unions and al] pussible re-
medial measures, as ang when congi-
dered necessary, are being taken by
the Government in this respect.

Import of Sulphur from FPoland

2188. SHR1 C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have ex-
plored the possibility of importing
sulphur from Poland on a long-term
basis; and

(b) f so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFT QURESHI): (a) Yes,
Bir.

(b) Poland will supply 1o India
during 1969, 110,000 tonnes of sulphur

Mesars, Bennett Coleman & Co.

2188. SHRI BABURAO PATEL:.
Wil the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

{a) when precisely the proceedings
against Messrs. Bennett Coleman &
Company and its Directors wili be
completed;

(b) whether it is a fact that the
Directors of Messrs. Bennett Colemnan
& Co., are adopting various ways of
delaying the proceedings; if so, whe-
ther there is no remedy to meet the
tactics of these people; and

(c) whether it is a fact that some
scrious allegations of irregulay trar-
s#ct ons were made against the pre-
sent Chairman of the Company by
somre labour union and if so, the steps
taken by Government agninst the
Chairman?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED): (a)
On an application by the Centra] Gov-
crnment a special Judge has been ap-
puinted to dea] with the petition under
Sect.on 388 of the Companies Act,
1956 relating to Messrs. Beonett
Coleman & Co, Lid, It is estimated
that this proceedings is likely to take
3 to 4 months’ time after the com-
mencement of day-to-day hearing
though it is not possible to state
precisely when the proceedingg will
be finally completed in the High
Court. The proceedings under Section
348B of the Companies Act have been
siayed by the Calcutta High Court
pending disposal of the apppeals filed
by Shri S. P. Jain and Shri A. P. Jain.
The appeals are likely to come up for
hearing in the Calcutta High Court In
January, 1069

(b) Writs and appeals on technica!
groundy were filed by the ex-directors
S|8Shri 8. P, Jain and A, P. Jajn who
are respondents in these cases. All
possible steps avallable under the
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law are being taken to ensure that the
proceedings are conducted with least
possible delay.

(¢) A memorandum alleging some
irregularities and illegalities comitted
by Shri D. K. Kunte, the present
Chairman of the company was sub-
mitted by the Times of India Emplo-
yees in August 1968, The books and
documents relevant to this memoran-
dum maintained at Delhi Branch of
the company have been inspected by
an officer of this Department. An iu-
quiry Is being conducted by the Regis-
Lrar of Companies Bombay, who has
called upon the company ‘o explain
the points arising from his enquiry
and the inspection at Dsz.hi. The
reply is awaited.

Corruption charges agzinst State Tra-
ding Corporation Officers

2190, SHRI BABURAO PATEL:
Wil) the Minister of COMMERCE be
pieased to state:

(a) the names und designauons of
the officers of the State Trading Cor-
poration whose cases are being inves-
tigated by the C.B.I. for corrupt prac-
tices;

(b) the stage at which these investi-
gations are at present and the time
by which they would be completed
for further legal action; and

(c¢) whether it is a fact that com-
plaints of corruption in regard to cer-
tain transactions were made against
the former Chairman, Shri B. P. Patel,
and if 8o, the specific transactions and
the total amount involved in them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): ra) and
(b) Cases against three State Tracing
Corporation officers are beiny inves-
tigated by C.BI. As these cases have
been registered recently and in une
case, the investigation has just start-
ed in the interest of investigation it
will not be desirable at this stage to
disclose any particulars.

(c) Complaints in regard to certain
transactions handled by some of the
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otficers of 8.T.C, including the former
Chairman were received and are being
txumined. It is considered that it
will not be in the business interests of
the Corporation to disclose the details
of these transactions,

Dinmond deposits im Andhra Pradesh

2191. SHRI P. VENKATASUB-
BAIAH: Will the Minister of STEEL,
MINES AND METALS be pleaseg to

state:

ta) whether it ix a fact that the
Nationa] Mineral Development Corpo-
ration has submitted a proposal to sur-
vey und explore the areas in Kurnool
and Anantapur Districtg of Andhra
Pradesh about the potentialities of dia-
mond deposits:

tb) if su, the areay they have men-
tioned;

i) whether it is also a fact that
they have suggested that this explora-
tion and survey should be done in
cu-gperation with the Geological Sur-
vey of India,

(d) whether it is also a fact that
there is a lack of equipment and
machinery to carry on this work on
W more intensive scale and also for
testing the samples;

(e} whether the Corporation has
alsp suggested that the submerged
area under Srisailam Project over
river Krishna ghould be axplored
Imimediately; and

(f) if so, action
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (f). The National Mineral Develop-
ment Corpjoration iz conducting a pre-
liminary feasibility study on the ex-
ploitation of the diamond deposits in
Andhra Pradesh. For this purpose it
is studying the data avallable on the
subject and supplementing the study
by assembling information through
Beld parties, It is only after comple-
tion of these gtudies that a view can
be taken by the Corporation and by

taken in this
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the Government regurding the speci-
tic areas where detailed prospecting
and exploratory operations should be
conducted,

Copper Deposits in Agnigundala

2192. SHRI P, VENKATASUB-
BAIAH: Will the Minister of STEEL,
MINES AND METALS be pleased to
flate;

(a) whether any camprehensive
assessment of the availability of cop-
per deposilg in Agnigundala in Guntur
disirict has been made;

(b) if so. the details thereof; and

(¢) whether any programune of
work has been drawn up to stari the
sxploitation of these deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir. Geologica] Survey of India
have surveyed the area in Guntur
District in Andhra Pradesh,

(b) Large scale mapping und ex-
ploratory drilling has been done in
Dhukonda, Nallakonda and Bandala-
mottu Blocks, Data obtained go far
indicates presence of copper deposits
in Dhukonda and Nallakonda Blocks
and mainly lead in the Bandalamottu
Blocks.

ic) The Hindustan Copper Limited
are conducting a feasibility study for
the development and exploitation of
the copper deposits

Retrenchment of Labourers in
Manganese Mines

2183. DR. A. G, SONAR: Wil the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Manganese Mines at Ramtek and
Nagpur Tehsil of Nagpur District are
facing many difficulties due to acute
competition in this business;

b) whether it is also a fact that
considering the present state of affairs

Government propose to retrench the
labourers in the mines;

(c) whether Government are awure
that thers are some superfluouy offi-
cers in the office of the Managing
Director of the above mines at Nag-
pur; and

(d) whether Government would
first retrench the superfluous officers
beforg they start retrenchment uf
labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir, The manganese ore mines in
the Ramtek and Nagpur Districty ure
tacing acute difficulties as g result of
several competition in the export
market,

(b) Thig is for the mining Com-
paptes to decide, In view of the pre-
sent state of affairs in the manganese
ore mining Industry, mining Com-
panies in all likelihood may have to
effect all poasible economies including
retrenchment to the extent desirable,

(a) and (d). It is presumed that
the Honourable member is referring
to Manganese Ore India Limited. The
Bourd of Management of this Com-
pany hag critically examined the
staff position and are of the view that
in the context of depression In the
Industry, some staff, both in office
and the mines have become surplus.
Any retrenchment programme of such
surplus staff is the responsibility of
the management of the Company and
not of Qovernment, The Company
ha; accordingly drawn up a phased
programme for retrenchmen!. This
has been discussed by the management
with the recognised Union and an
agreement has been signed between
the management and the Union under
the auspicies of the Reglonal Labour
Commissioner, Jabalpur in a concilia-
tion proceeding held on 13-11-1988.

to this, services of workers
above the age of 60 years or thoss who
have completed 30 years of service
would be terminated.
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2184. DR. A, G. SONAR:
SHRI DEORAO PATIL;

Will the Minister of INDUSTRIAL
OEVELOPMENT AND GOMPANY
AFFAIRS be pleased to state;

(a) whether it ig a fact that Gov-
ernment are seriously thinking of a
Bmall Car project in the near future;

(b) whether it is also a fact that
taking the Pande Committee recom-
mendations into consideration, Nagpur
is the best place for locating such a
project;

tc) whether it is being set up under
public -sector or private one; and

(d) whether Government would
consider locating such a project at
Nagpur taking its geographical gitua-
tion and other factors intop account?

‘"THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. AL AHMED):
(@) The question of establishing a
small car project in the country is
under the cunstderntmn of Govern-
ment,

“(b) the Low Cost Car Committee
set up in 1960 under the Chairman
ship of Shri G, Pande did not under-
take any detailed studies of the pros-
pective sites for the location of the
small car project, The Committee
nad, however guggested that the most
appropriate location for the proposed
plant should be found within the
area bounded by J}Ira in the North,
Raipur in the East, Hyderabad in the
South and Nasik in the West.

(¢) This aspect of the project will
be considered after g decision has
been taken regarding implementation
of the project

(d) The question of location of the
project will be considered after a deci.
sion on the project has been taken.
At that stage the suitabiliy of Nagpur
will be considered on merity along
with the guitabllity of other locations
which have also been suggested.
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Joint Ventures between India and
Ceylon

2195, SHRI HIMATSINGKA-
SHRI S. K. TAPURIAH-
SHRI RAGHUVIR SINGH

SHASTRI:
SHRI D. N. PATODIA.

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether he recently visited
Ceylon with a view to exploring
potential for joint ventureg of . India
and Ceylon;

(b) if so, what was the result of
hig visit and in what fields gcope for
joint ventures between the two coun-
tries was explored; and

(c) what follow-up action 1s being
taken to finalise detailsy of specific
joint ventures in the varied flelds?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) to (c). I paid a three day visit to
Ceylon during October, 1868 in res-
ponse to an invitation from the Gov-
ernment of Ceylon. 1 availed of the
occasion to hold discussions with Mr.
Philip Gunawardene. Minister of
Industries and Fisheries, Govern-
ment of Ceylon and his colleagueg 1in
the Government on a few joint indus-
trial ventures which had been propos.
ed and for exploring the prospects »f
furthering industrial collaboration bet-
ween the two countrieg generally as
indicated below:

(1) Project for manufacture o, com-
mercial vehicles and bus chassis in
Ceylom:

All assistance and cooperation was
assured from India to make the pro-
ject a suceesas,

(2) Establishment of Machine Tool
assembly & manufacture:

The Hindustan Machine Tools Ltd
have just submitted a feasibdlity report
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on the establishment of a plant for
the assembly and manufacture of the
simpler type of machine tools in
Ceylon viz. Sliding = Surfacing ind
Screw cutting Lathes, Double Ended
Pedestal Grinder’s, Bench Dri Lng
Machines and Shaping Machines.
(3y Plant for the manufacture of
construction Machinerys

I suggested that experts from
Ceylon coulil visit our plantg to see
for themselveg what we weere prseent-
ly producing and thereafter with the
assistance of our experts work out a
project in some detail spelllng out its
scope and ‘heir requirements, We
would then e in a position to appre-
ciate what vzas needed and to take
concrete steps to meet those needs.

Lo
Indin

14) Joint Ventures with Ceylun
meet the joint demands nf
and Ceylon:

1 said that India would be glad to
consider specific proposals on the basls
of utilisation of industrial raw mate-
rials available in either country for
manufacturing products within that
country with mutual assistance In
equipment and technology, for con-
sumption in both the countries to the
extent needed and for export to third
countries. In this context, the possibi-
lity of our being able to provide the
necessary technical assistance for .ale
cination cf coke, manufacturc of tubes
tyres and rubbetr products, coconut
products etc, was generally discussed.

Barium Chemicals Ltd. Andhra
Pradesh

2186, SHRI K. M. ABRAHAM;
SHRI C. K, CHAKRAPANTI:
SHRI K. RAMANT:

Will the Minister of INDUSTRIAL

AND COMPARY

AFFAIRS Dbe pleased to refer to the

reply given to TUnstarrad Question

No. 6170-E on the 27th August, 1968
and state:
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(a) whether Chilien nitrate guota
is given to the Barlum Chemicals

Factory, Ramavaram, Andhra Pra-
desh;
(b) whether the factory, manage.

ment. has carried on production. of
Chilien nitrate;

(c) if so, what is the production
and the total quantity produced g0
far and if not, reasong thereof;

(d) whether it is a fact that factory
management has misused the quota of
Chilien nitrate; and

(e) if so, the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
{a) to (e). The information (s being
collected and it will be lald on the
Table of the House,

Rallway Station At Radrampur
Oolony

2197. SHRI P, P, ESTHOSE:
SHRI K. RAMANT:
SHRI E. K. NAYANAR:

Will the Minister of RAILWAYE be
pleased to state:

(a) whether there is any proposal
to open & Railway station at Rudram-
pur Colony, Kothagudem Collieries,
Awdhra Pradesh;

(b) if so, when the station is likely
to be opened: and

(e} if not, reasons thereof?

THE MINISTER OF RAILWAYS
(SHR] C. M. POONACHA): (a) No.

(b) In view of the answer to part
(a), the question does not arise.

1

(¢) The proposal was examined and

it wag found that the opening of &

swation mt the proposed site would

result in heavy recurring loss to the
Rallway.
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Closed Textile Mills in Madras

2188. SHRI K. RAMANI:
SHRI NAMBIAR:
SHRI UMANATH:

Will the Minister of COMMERCE
be pleased to state:

(a) the efforts made by Government
to reopen the closed textile mills in
Madras State:

(b) the nimber of mills opened so
far:

(¢) whethrr Government proposa to
take further action to reopen the re-
maining mi'ls;

(d) if so, the details of the steps
contemplatel: angd

(e) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(e) The number of cotton textile mills
lying closed in Madras State at the
end of October, 1968, was 25,

2. Investigation Committees under
the Industries (Development and Te-
gulation) Act, 1851, have been ap-
pointed to look into the affairs of 18
of these mills, The cases of the re-
maining mills are being looked into
in consultation with the Government
of Madraz and the Textile Commis-
nioner. In addition. the following re-
lie? measures to help the mills in
Madras and other South Indian States
have been taken, apart from several
measures taken to impart a healthier
tone to the cotton textlle industry as
a whole:—

(1) A special rebate of 5 per cent
has been sanctioned, in addi-
tion to the normal rebate of
5 per cent, on the mle of
hanilloom cloth by co-opera-
tive societies.

(2) Loans of Rs. 30 lakhs ond
Rs. 156 lakhz have beean given
to Madras and Andhra Pra-
desh Governments, respective.
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ly, for re-loaning to the
Apex Co-operative Societier
to enable them to purchase
and stock yarn.

It has been decided to stand
guarantee for 20 per cent of
margin money required for
operation of the scheme for
retention of stocks of yarn
by the South India Mill-
owners' Association and the
Tamil Nad Millowners' Asso-
ciation, with a view to enabl-
ing them to obtain credit from
the State Bank of India upto
Rs. 5 crores

(3

(4) A special additional assistance
of Rs 2 per 10 lbg as freight
differential has been allowed
to stimulate the export of
conelchease yarn.

3. During the period April-October,
1968, 13 mills which had closed down
during that period, or earlier, have
reopened.

Reduction in Wages of Textlla Work-
ers in Madras

2199 SHRI NAMBIAR:
SHRI K. RAMANT;
SHRI UMANATH:
SHRI R, K. AMIN;

Will the Minister of COMMERCE

be pleased to state:

ta) whether it is a fact that the
Textile mill owners in Madras State
are deliberately closing down their
mills to pressurise the workers to
accept wage cuts and increased work
load:

(b) if so, whether Government
have enquired into the matter:

(c) if so, the findings thereof; and
() the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI KURESHI): (a) No,
Bir.

(b) to (d). Do not arise,
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Industrial Production im States

2200, SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to gtate:

(a) the total numbey of industrial
licences granted under fhe Industries
(Development and Regulation)} Act,
1851 in each State from 1948-40 to
1887-68 year-wise; and

(b) the amount of capital invested
in industries, the share of working
capital in the total capital invested in
industries and the rate of increase in
industrial production State-wise and
year-wise from 1048-49 to 1867-69?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b), A statement is laid on the

Table of the House [Placed in Lih-
rary, See No. LT-2324i68].
Bharat Darshan Touy
2201. SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS bGe
pleased to gtate:

{a) whether “Bharat Kalyan Samiti”
is responsible for organising ‘Bharat
Darshan Tour":

ib) whether according to a booklet
published by the above mentioned
Samiti, Bharat Darshan Tour is con-
ducted jointly by Bharat Kalyan
Bamiti and Tourist Department of the
West Bengal Government:

{c) if sn, who are the President and
Secretary of the Bharat Kalyan
Samiti:

(d) whether it is a fact that about
s lakh of rupees were collected by the
said Samiti from the public in the
name of a conducted tour to Rajas-
than, SBaurashtra region by the Bharat
Darshan specia] train:

(e) if so, whether the said conduct-
ed tour which was to commence on

the 23rd October, 1987, did not mate-
rialise at all:

(f) whether in spite of repeated
reminders the money collected from
the Public has not been refunded:
and

(g) whether Government will order
an immediate investigation into the
whole affalr and lay on the Table
report of that investigation?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

the Railways have been receiving
requests from this Organisation for
running special {rains for Bharat

Darshan tours,

(b) No information is available with
the Railways.

(¢) According to the letierhead
used by Bharat Kalyan Samiti for
correspondence with the Railways in
regard to running of special trains,
Shri Atulya Ghosh and 8hri Gunada
Majumdar are the President and
General Secretary respectively of this
Organisation.

(d) No information ix available

with the Railways.

(e) No, it did not materialise.

(fy No information is available

with the Railways,

{g) The Government of West Bengal
have been requested to enquire into
the facts nf the case,

Import substitution im Publle Sector
Undertakings

2202. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plsased to state:

(a) whether it is a fact that several
public sector undertakings have not
appointed senior officers to scrutinise
thoroughly the demand for parts and



187 Written Answers

componentg required by each assembly
before they are imported so as to
encourage indigenous suhstitution
therefor ;

(b) it g0, the names of such under-
takings and the steps taken in this
regard:

fc) the procedure being followed
in this respect in private undertakings:

(d) whether Government
to tighten measures to discourage
import of components and parts
required by publicjprivate sector
undertakings; and

propose

(e) if so. the featurea thersof?

THE MINISTER OF INDUSTRIAL
NDEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED):
fa) and (b). Information ig being
collected and it will be laid on the
Table of the House,

fc) to (e). All import applications
from public/private sector undertak-
ings are carefully examined and
screened from indigenous angle by
the Directorate General of Technical
Development and import of only such
of those items is recommended as are
nnt indigenously available. The fol-
lowing measures are belng taken to
implement the import rubstitution
nr.'lg‘ramme:—-

(i) substitution of imported raw
materials, componcnts and
spare parts with indigenously
manufactured materials and
crmponents of same specifi-
cations or of comparabie
specifications and giving pri-
ority to thelr rapid develop-
ment:

(i) reduction in the consumption
of imported raw  material
and components per unit of
production:

(ili) progressive change over al
production of chemicals and
chemical products from inter-
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mediates to thelr production
from basic raw materials:

(iv) accelerstion of phased manu.
facturing programmes to
achieve g greater indigenous
content in the shortest pos-
sible time;

(v) more rigorous scrutiny of the
request for capital goods
imports with a view to en-
suring that the plant and
eghipment etc., which =zre
already being produced in the
oountry or are likely to be
produced in the near future,
are not allowed to be import-
ed; gnd

{vl) instructions to the concerned
authorities both in the Cen-
tral] and State Governments
to associate the DGTD with
the planning of the projects
from the very early stages, to
ansure that the items of
equipment which are capable
of being developed within the
country are not allowed to
be imported for lack of time-
ly planning.

Manufacture of Refinery Materials

2203. SHRI GADILINGANA GOWD:
Will the Minister of
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 6171 on the 2nd April, 1968, and
state:

(a) whether it ig a fact
Regional Research
Hyderabad explored a
which an appreciable percentage of
oil with unique composition, wuall
suited for the manufacture of per
fumery materials and ofther fine
chemicals, could be extracted from
Kamala Seen a forest waste available
in abundanoe in the forests of Uttar
Pradesh and Bihar:

that the
Laboratory.
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(b) if 80, the details of action taken
by Government in this direction;

(c) the reasons for the delay; and

(d) the names of the districts of
the States of Uttar Pradesh and Bihar
where this seed is available?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED):
(a) Investigations on oil from Kamala
seed at Regional Research Labora-
tory, Hyderabad, show it possible
use in the manufacture of high priced
perfumery and fine chemicals of
good export potential,

(b) and (c). Bihar Government
extract Kamala Powder (Rorhi) from
Kamalg fruits and supply it .against
demand, UP. Government have
furnished information about the seeds
to private entreprencurs, The Khadi
and Village Industries Commissiun
proposes to take up a pilot scheme
during 1968-76 in Uttar Pradesh
through the All India Non-edible oils
Industry Association, Poona. The
scheme is proposed to be worked for
three years with a view to exploring
the possibility of getting up economi-
cally viable processing units. In this
work, advantage would be taken of
1he experience and knowledge already
available with the various research
laboratories, including the Regional
Laboratory, Hyderabad.

(d) Kamala seeds are available in
abundance in Bihar Forests. In UP.
they occur in the districts of Gorakh-
pur, Gonda, Bahraicha, Kheri, Pilibhit,
Nainital, Bijnore and Dehra Dun as
an undergrowth in some places in
abundance and in some places spor-
adically.

Perfumery and Cosmetic Indusiries

2204. SHRI GADILINGANA GOWD;
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be p'eased to state:

(a) whether it is a fact that India
imports large quantities of Citronella
2433(Ai) LSD—T.

oil fram Ceylon for perfumery and
cosmetic industries;

(b) if so, the amount of Citronella
oil imported during the years 1985,
1966 and 1967,

(¢) whether it is a fact that Re-
gional Research Laboratory, Jorhat
undertock the experimental cultiva-
tion of Citronella grasses in Agsam
with eommendeble success; and

(d) if so, action taken by Govern-
ment in this direction?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED):
ta) and (b). The imports of Citronella
Oil from Ceylon during the years
1964-65, 1865-86, 1968-87 and 1087-88
were as under;—

Year Quantity Value
(in tonnes) (in Rs.'030")
1964-65 24 457
1965-66 10 126
1966-67 7 58
1967-68 17 170
(c) and (d). The Regional Re-

search Laboratory, Jorhat, has under-
taken the experimental cultivation of
Citronella grasses in Assam, The
Laboratory has widely publicised the
results of the investigation to the
importers and users of the Citronella
oil. Two Tea Planters in Assam
have taken interest in its cultivatiom
and have cultivated a few acres on
an exploratory basis on their waste
land Encouraged by their result
they are now planning to cultivate
it on & large scale and they are al-
ready negotiating the disposal of the
oil with users like Hindustan Levers.
Further, cultivation of Citronella
grass has also been undertaken by
Industrial concerns, like M|s. Kelkard
& Co., Bombay.

Senlor and Junior Scale Officers ea
Zenal Rallways

2208. SHR] GADILINGANA GOWD:
Will the Minister of RATLWAYS be
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pleased to refer to the reply given
to Unstarred Question No. 2088 on
the 6th August, 1968 regarding senior
and jupior scale officers on the Zonal
Railways and state:

(a) whether the information has
been collected; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes.

(b) The detai’'s were placed on the
table of the House on 12-11-1968.

Industria] Policy of U.P,

2206. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that in-
dustrial policy of Uttar Pradesh is
being changed in order to accelerate
pace of industrial development; and

(h) it so, the details thereof and
the results expected to be achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED):
(a) and (b). The Government of
Uttar Pradesh are making efforts to
step up industrial production both by
assisting the existing units in all pos-
sible ways and promoting the growth
of new ones. One of the measures
in this regard is the major policy
announcement of the State Govern-
ment to consider the cases of new in-
dustrial units for exemption from
sales tax for an initial period of 3
years besides giving the following
facilities: —

Land

Land is provided on long term
Jesee. on np profit po loas basis
updar the Industrial, Ares
Scheme.
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Price Preference
Price Preference of 5 per cent
to the goods of local menu-~

facturers is admissible under
the U.P. Store Purchase Rules.

Power

A rebate of 15 per cent on total
amount of electricity bills is
given to new industries for a
period of three years from the
date of taking power supply.
Concession of 0.5 paise per
KWA is allowed to electro-
chemical and electro-metallur-
gical industries.

Financial assistance

Loans upto a limit of Rs. 20 lakhs
are given for industria] pur-
poses by the U.P. Financial
Corporation Kanpur. They have
liberalised most of the terms
and conditions for assistance
to small scale industries. The
U.P. State Industrial Corpora-
tion, Kanpur undertakes the
job of underwriting of public
issues of new companies.

Attempts are also being made to
promote the development of ancillary
industries specially for the supply of
parts and components required by big
private and public sector projects. It
is proposed to open Sample Rooms
at Varanasi, Kanpur and Ghaziabad
where blue prints, designg and sam-
ples of the various products required
by the major units in the State will
be displayed. Necessary technical
assistance will also be provided to
enable the units to supply. the raw
materials. )

Development of industries is
expected to get a flllip in UP. as
a result of these measures.
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®vA] ¥) $DA §) fewm g =
an ¥ fimy foifar wT fell w4 &
AR T REE W Tew o o
Fpuret § arw

(w) w1 ag oft av § e @
A ¥ fowdlt § whwws wf ad
o Wz feir v @ ST s gy
& AT ¥ WroT &T4 e safeaal

1 agw wgfrar et £

() =fe g, A1 ok a1 F1797 2
ure

(%) T @& w1 gerafeqy
oy ¥ WA & fAr wowiT #3574
s s fawrar Gy 7

-1 "t (st wo Ao grew)
(%) =T, smeT Wi wggT =2Adi
¥ wifay WrmRdl # wEaeET
HATA| A 40 U7 F1 AR 47 w73 §
wOU % 3F 97 WA gra aEre
&< 2 oy | Z¥mrT A ofwwd w5t
T wTA & TG HIT AT FY w2THT H T
w e ma sl & fee o,
= BvHT 97 faaniiy Graatan awm™
w1 wYE fvig ol forar mar

(&) 97 &, AT F1 BEET

(1) Sraivgrafawfiataza &
»TOT ZTA7 WY AT § WA i Y
faat w7c 4 74t

(¥) =qy7 & us wam afwwe w1
wraatag & fag wrafex fgr m @
fad o Fmm 3T oW G
ufET wamy ava daar A ¥ aw f
WAT T 2rAg7 & favg ¥ sAfe
yriart € ar 7

Light Rallwayg Rum by Private
Companies
2208. SHRI R. K. SINHA: Wil
the Minister of RAILWAYS be plea-
sed to state;

(a) the number of employees em-

ployed in the Light Railways run
by Private Companies;

(b) the number of men facing un-
employment as a result of the sus-
pension or closure of some of the
Railways;

(c¢) whether the Ministry of La-
bour, Employment and Rehabilitation
has suggested the taking over of
these lines by Government?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) 4631.

(b) There has been no closure of
any of the Light Rallways. There
was, however, a lock out over the
Light Railways in the Martin Burn
Group recently which has since been
lifted in accordance with orders of
Government. The employees are not
facing un-employment.

(¢) No.

AATLEATHYT NIGZ TR ATET & QTC
% wfm

2200, oY TATEATC et ;. ¥T
Tow A ag «ATA &1 §OT wR fw

(%) ®u1 g7 o= § f& orar-
TATAYT ATET THE AT 97 ah
AaT WA 13 ® 777 ¥ 39T AT &
wfg 15 mer wfw fear wEw #
ATH 9E R

(w) sfeg, & w1 ok qwEw
w frets ow qf W ¢ & TP
fan tfaszr s w1 § afw wfue

. ST AT T WYY W WY g

nﬂ
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[Il () ofe g, & ®1 3w AT ¥
| UF fowta ¥ OF a9 o tw At |
T A Y O wrde @ faar qr;
sz

(%) afz zr, @ ¥ 9w &
ITF Ay ez F &7 T I47T AT

7

o waY (ot wo o gATan ) -
(F) W19 ¥ 97 A4 W &
Afq #1 A AF07 ofgar & foad &
afewo § g & 1 15 gFT 9qfw
F T <31, A w0 A A oW @
2, STerew T E

(6) wfes wama 7o’ @1 aw
®FEMF A & TG § W AT
ITRE IR F G2 THT T AGHR 1AT
s dfe Ay &1 dar §

(n) g7 7 ¥ fedl mmazT ¥
frgre wr qeT AdY ST SN0 wRATE

(o) =arT 7@ 3390

Sand for Stowing for Collieries

2210. SHRI S. R. DAMANI: Wil
1he Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is g fact that col-
lieries are experiencing difficulty in
meeting their requirements of sand
for stowing;

(b) whether any surveys have been
conducted about the reserves and
availability of sand its substitute for
stowing:

(ey whither it is also a fact that
two Compriittees have been appointed
by Goverment to inquire into the
availabilit v of sand and its require-
ments fcr stowing purposes; and

(d) if 50, when the Committess are
likely to submit their reports?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Government has no information im
respect of any serious shortage of
sand for stowing purposes at present.

(b) Surveys have been conducted
about sand reserves and its availabili-
ty. Efforts are being made to explore
substitute stowing material as well.

(c) Committee on Productivity
and Modernisation has been investi-
gating the possibility of introducing
methods of work which reduce de-
pendence on sand. The question of
assessing effects of dams across rivers
on reserves of sand near coalflelds
is being remitted to another Com-
mittee.

(d) Study of problems remitted to
the first Committee is of a continuing
nature and interim reports on some
aspects wi'l be received from time
to time. Report of the Second Com-
mittee will take some time.

Assessment of Ooa] ang Stee] require-
ments towards the end of the 4th
Plan

2211. SHRI D. N. PATODIA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the Indian Institute
of Applied Economic Research has
been entrusted with the task of asses-
sing the country's need for coal and
steel towards the end of the Fourth
Five Year Plan period;

(b) if so, whether the study has
been completed; and

(c) if so, the details thereof?

THE DEUPTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (¢): The study entrusted to |
Nationa] Council of Applied Eco-
nomic Research is in respect of esti-
mates of requirements of iron and
steel during the Fourth Plan period.
The figures projected by NCAER are
under examination. As regards coal
no such study has been given to them.
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Mmhmm
Abroat

2212. SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES
AND METALS be pleagsed to state:

(a) whether Government propose
to appoint Mineral Attaches like
Commercial and Cultural Attaches at
Indian Missions abroad;

(b) if so, the countries where
Mineral Attaches are proposed to be
appointed;

{c) the expenditure likul}' to be
incurred thereon; and

(d) the benefits likely to be deri-
ved as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):

(a) Yes, Siv.

(b) In US.A, USSR, Brazl
Australia, Japan and UK: for the
present.

(c) The expenditure is likely to be
of the order of Rs. 250 1lakhs per
year.

(d) Based on the studies, which
the Mineral Attaches would be re-
quired to conduct in foreign coun-
tries, they would assist in following
up the world trends in the supply of
and demand for mineral and metals,
the fluctuations in their prices, their
bearings and problems of stock pil-
ings and tariff etc. This will keep
the country in touch with the tech-
nological advances and the matters
connected with the mineral economics
and research. Besides, India can
seize opportunities for export of
minerals in favourable markets and
fmport its own requirements chea-
ply from favourable sources and st
the same time the country can consi-

veloping and under-developed coun-
mwmiﬁmdm
ment.

Closure of Beedi Factories

2213. SHRI A. K, GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI P, GOPALAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the units of Mangalore
Ganesh, Bharath, Great Durbar Beedi
Factories have been closed down in
Kerala;

(b) whether any investigations have
been made into the causes of their
closure; and

(c) if s0, the steps taken to enable
them to start functioning ugain?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED.): (a)
to (c). The information has been
called for from the Government of
Kerala and it will be laid on the
Table of the House when received,

Land Routes for Trade with Afghani-
stam ,,

2214. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 8275 on the 23rd April,
1968 and state:

(a) the progress mmade to get the
land route for trade with Afghanistan
opened through Pakistan;

(b) the routes bein,
for the export of
to Afghanistan; and

used at present
commodities
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(b) All geods from India intended
for Mghanis‘.an are at present moving
via Bombay-Karachi route.

(c) A suggestion for air’ilting Intuan
goods to Afgharnistan at concessional
rates, is under examination.

A.C.C. Vickers-Babcok Factory

2215, SHRI MOHAMMAD ISMAIL:
Will the Minnister of INDUSTIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state when
the A.C.C. Vickers-Babcock Factory,
Durgapur started production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): M|s.
A.C.C. Vickers Babcock, Durgapur, are
licenseq under the Industrles (D&R)
Act, 1851 for the manufacture of the
following jtems and they have report-
ed production for these items as indi-
cated be'ow:

Date of com-
MName ol the ients mencement of
production
1. Boﬂen and Pl'er.tiure
Vessels May 1962
2. Cement Mill Machinery  May 1962
3. Items of Genera Machi-
nery such as Mining
Machinery, Ball Mil',

Cnisher etc. January 168

wrg a¢ frdte qew @ won

2216 W awwn fag Fwg
wn wrfvg st g 2y o g W ¥
s :

%) A FERCE, i e
W6 et & @ M g gl E;
LI

(W) o g, SRt @
g1 Sy # ?
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(&) w=EF T F 9 Ov
afa a4 feadr fadsit mzr s &
o, AT

T WA ETAE TEAIA R B0y
Frureq fads 3414 % ford a7 war &74-
w9 Aqi7 fE&ar At ¥ of war Aoy
Fraffrr oy oy & 7

whelfire fawre awr awarowmd
A0 (o skl ol diwe) ¢ (%)
a7 (o). TH AT GAAT §OH TG
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awwft s w1 sy P aen §
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WY uwwaTg oatE & aRT wTT
FT wOWT Tk g €7 At §

() e wrwn & f& S Qrorar

T OF A qAATT FA T AT 2. 6.

AT Wre TAY T T 3 ATW Hlo ZF
ofr ok Y ol | Zr FeqrEA qATA
* W ¥ M ¥ wwardr wn wroaa
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ATETH fF ¥ WA 75,000 Ho A
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AT wqifga &7 w1 g E

witt & frwe yoza

2218. & awww fay gy -
Fn TR HAl qF AATA FT gAT wOT
=

(%) ®¥za7 1968 H  HAT
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() w1 3¢ ot & grely feeet
¥ #euT WA wqAT oF @ Ml
wart sawr  whwrr fasfraef ameh
m§ w ¥ sqfy 97 OF (U
FrapmdY ST aw qad derlt dnfr wae
wify Wiy gure e o §; ot

‘w) ¥fe g, At wOeTT w1 faare
ferfer gt o fews s aw
fefar g ot k7



203  Writien Answers
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o &, mfeat # dear wTy & s 4
frarcfrror wr &

Ha o, arat fewlt aar wre fasa
wr fafer
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| o Wit @ el e wve . P
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(%) wr &=t gerfur 4t
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qg wius CTH1, @raEi w6 A
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Expurt of Tea to Sudan

2222. SHRI BENI SHANKER
SHARMA: Will the Minister of COM.
MERCE be pleased to state:

(a) whether it is a fact a five Mem-
bers Delegation from Sudan visited
India in the second week of Septem-
ber, 1988 and held talks with various
Tea Exporters;

(b) whether any ugreement was

Agrahayana 5, 1890 (Saka)
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(c) if so; details thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI); (a) Yes,.
Sir,

(b) The visit was in the nature of a
study tour. No “agreement” was pro-
posed or discussed,

(c) Does not arise,

Import of High Pressure Cylinders.

2223, SHRI JUGAL MONDAL:
Will the Minister of INDUSTRIAL
DDEVELOPMENT AND COMPANY
4+ “AIRS pe pleased to refer to the
itjr ¥ glven to Unstarred  Question
No. 4429 on the 20th August, 1968 and

state:

(a) whether the information relat-
ing to the category of high pressure
cylinders imported by the Railways,
Defence, Civil, Departments, State
Governments, Public Und
and Autonomous bodies and privats
industries during the years 1866, 1087
and 1968 go far, in terms of rupee and
their number, has since been collect-
ed; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). Statistics are not being
maintained separately regarding vari-
ous categories of imported gas cylin-
ders. Imports of L.P. Gas Cylinders
have been banned during the period,
but some L.P, Gas Cylinders might
have been imported against licence
issued earlier. The information show-
ing the wvalue of imports and quanti-

reached for increased export of Tea to ties {n tonnes of gas cylinders as
that country; and available {5 given below:—
ity i
Ny
(Post Devaluation Rate)
- 966-6 1967-68 1968-69(u pto
Description Rt o] . o July, 1968)
Qy. val. Qty. Val. Qu. Val
eylinders. .
{a) offromorstes 3192 14551 3822 16536 23552 12243 1007 3992
Mffmunm;." ‘90 361 OS¢ M3} 20 136 3w
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Export of Fllme

222¢. SHRI K. N. PANDEY: Wil
the Minister of COMMERCE be pleas-
to
Unstarred Question No. 6170.D on

.the 27th August, 1968 and state:

(a) whether the information regard-
ing export of Films has been collected;

(b) if %0, the names and addresses of
-the Producers of the Films; and

(¢) the amount of foreign exchange
Films during the
.above period and the nameg of the
scountries where these have been exhi-

. bited?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
"MOHD, SHAFI QURESHD: (a) Yes,

Sir.

(b) and (¢}, A statement containing
‘the information asked for is laid on
the Table of the House, (Placed in Lib-
Fdry. See No. L'F-2325/68).

Staten

fa) The number of filns produced in Indiu
which have been exhibited in the U.S.S.R.
_and Arah countries during the period
from 1962 10 1967 and first six momths of

1968,

{b) The nares and addresses of the producers
which have sent the films to the above
countries during the above period ; and -

.7} The @ nes of these fil nes which carned the
highest ‘ofeign exchange in the above
_ponsrriey duting the sA n2 period.

NOVEMBER 26, 1968 Written Angwers
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Exhibition of Indisn Fllmg in US.3EK.
and Arab countTies

2225. SHRI K. N. PANDEY: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No, 6170-G on the 2Tth
August, 1868 und state:

(a) whether the information regard-
ing exhibition of Indian Films in U.S.
S.R. and Arab countries has since
buen collected; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir, It has been possible to collect
information per:aining to parts (a)
and (¢) of the Unstarred Question No.
6170-G, replied on the 27th  August,
1968, The information relating to
part (b) thereof could not be collected
sn far since the number of fiims exhi-
bited is well over nine hundred.,

(b) A statemeni containing the de-
tails is enclosed.

ent

As mamy as 2344 prints of Indian 1'my
covering more than 900 [i'ms were
exhibited.

It is regretted that it has noi been possi-
ble to collect the names und aidresses
ol producers of such a vast number
of fil- ns,

The fitms “SANGAM™ and “PYAR
MAHOBBAT" had sarned the highest
forelgn oxchang: in USS.R. and
Artub couniries vetmmctively.
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Adcantuliitén of Siecks of Cloth
2226. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that there is
2 huge accumulation of cloth stocks
lying uncleared with the textile mills
and that this accumulation has been
increasing;

(b) if so, the lalest position in this
regard;

(c) the average accumulation of

(&) the ¢ €ps faken by Gévérnment
fo enfufé expdlitious and smooth
clearence of these gtotks ih future?

ti#¥ DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
m SHAM QURESHI): (a) No,
St

(b) Does not arise. However, total
cottun cloth stocks with the mills at
the end of October, 1888, were 265.9
thousand bales, out of which 1201
thousand bales were unsold and 1438
thousand bales sold but not lifted.

these stocks during the years 1965, (c¢) A sta‘ement given the informa-
1866, 1967 and 1988 go far: and tion is attached.
Statement

Arerage

Yedr Unseld
1965 185.9
1966 133 ,9
1967 120.2
1968 1224

“han-03:0)

id) Does not arise.

Shoriage of Coal for Steel Factories

SHRI D. N, PATODIA:
SHR1 RAGHUBIR SINGH
SHASTRI:

2227,

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a facl that the Steel
‘mills are facing acute shortage of coal;

(b) whether the ceal industry has
represented to Government thal  this
shortage has arisen mainly because of
Tatk of cooperation on the part of the
Railways:

(¢) whether It is also g fact thst
against the supply schedule of 6,600

of Month-end Stocks

of Cotton cloth with the Mills
(in thousand bales)

Sold (Unlifted) Total
180.0 666
148.2 282 1
134.4 548
1410.4 iU

wagons per month the Railways could
supply only 1,177, 823 and 143 wagons
during June, July and Septerra)er res-
pectively; uand

(d) if so, steps taken by Government
lo restore the supply of coal to steel
mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
During thé later part of October, 1668,
th: day-to-day #apply of coal feil
short of consumption, resultink in de-
pletion of coal stock at the steel
plants. The stipply position has, how-
ever, ginc: improved and the steel
plants are gradually bullfing up
stocks,

'(8) No, Sir.
(c) The dally averade supiply fche.
]

dule for the Medl RN
wagens, Againet WD Whe hctell Jup-
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plies made were 1314 wagons in June,
1328 wagons in July and 1342 wagons
in September, 1968,

(d) The Railways Joint Director,
Transportation (Coal), Calcutta, and
the Coal Controller are maintaining
¢loge liaison with the Steel Plants and
the loading railways to ensure maxi-
mum movement of coal to steel plants,

o ¥o gAo &1 fmmer

2228. Y fma gwre =mre o
Mo g&mgﬂ:
st AT Wt

F7 TE® Wl qg aqrd A1 FAT
w4 fv :

(¥) =1 og 79 & f& wgo
e Qo W ¥ T Fo TH—2 757
ATET 9T Y AT F Wrorer gt &
art # sfwerr & fay frar =faat
# AT IFwr ey for won @
@& 9 Tgo Fo THo——4 FATE
& sfwreror & fag g ena am afemt
F1 qAT AT @T &, o

‘u)aﬁ:aj,a‘tm‘%wrwm
g1

TR Wt (sft wo qo gATW) :
(w) v 7

(w) ot 7 wzar |

Rent of Retiring Rooms at Statlons

2228. SHRI K. M. KOUSHIK: Will
the Minister of RAILWAYS be pleased
to state:

(a) the criterion for fixing the rent
of the Retiring Rooms at the Rallway
stations; and

(b) H there is no such criterion,
what method Government propose to
adopt with a view to ending great
disparities in reat?

THE MINISTER OF RAILWAYS
(SHRI C. M.: POONACHA):. (a) The
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charges for retiring rooms at railway
stations are required to be fixed at &
level which ig reasonable with refer=
ence to the conditions of the locality
and facilities provided in the retir-
ing rooms.

(b) In view of the answer to part
(a), the question does not arise.

Improvement of Village Economy

2230. SHRI K. M. KOUSHIK; Will
the Minister of COMMERCE be
pleased to refer to the reply given
to Starred Question No. 771 on the
21st May, 1968 and state:

(a) steps proposed to be taken to
improve the village ecomomy; and

(b) whether such measures have
been tried in any particular area and
if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The information regarding mea-
sures to improve village economy
through the development of village
industries is being collected and will
be laid on the Table of the House in
due course.
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Regquirements of Aluminium in Fourth
Five Year Plan

- 2232. SHRI SITARAM KESRI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the estimated requirement of
Aluminium in the country at the end
wf the Fourth Five Year Plan;

(b} the number of units licensed to

manufacture Aluminium and their
«apacity; and
(r) the number of units planned

for the Fourth Five Year Plant

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The Planning Group on Non-Ferrous
Metals, which was conctituted to
formulate plansischemes for the
production of non-ferrous metals dur-
ing the Fourth Five Year Plan (1973-
74), has estimated the demand for
aluminium at the end of the Fourth
Flan at 3,15000 tonnes per annum
tincluding 50,000 tonnez for export).
This estimate of demand is tentative
and will be finalised after the Plan
outlays on various concerned sectors
including power, etc. have been defin-
«d by the Planning Commission.

(b) and (c). The following units
are st present licensed or holding

letters of intent for expansion of thelr

existing smelters or for getting wup
new smelters:

A-Existing installed capacity.
(i) Indian Aluminium Company.

(a) Alwaye (Kerala)—15,850
tonneg per annum.
(b) Hirakud (Orissa)—20,000

tonnes per annum,

(ii) Hindustan Aluminium Corpo-
ration Rihand (U.P.)—80,000
tonnes per annum.

Madras Aluminium Com-
pany Mettur (Madras)—12,500
tonnes per annum.

(iii)

(iv) Aluminium Corporation of
India Ltd. Asansol (West Ben-
gal) —8,700 tonnes per annum.

B-New Erpansion Schemes:
1. Public Sector.
Bharat Aluminium Co. Ltd.

(4} Koyna (Maharashtra)—50,000
tonnes per annum.
(by Korba (Madhya Pradesh)—

1,00,000 tonnes per annum.
I1. Private Scctor,
(a) Indian Aluminium Co.
t1) Belgaum (Mysore)—New
Smelter-30,000 tonnes per
annum.
(ii) New Expansion
nes per annum.
{b) Hindustan Aluminium Corpo-

70,000 ton-

ration.
Rihand (U.P)—80,000 tonnes per
annum.
(¢) Aluminium Corporstion of
India—

Asansol West Bengal)—Expan-

slon 3,800 tonney per annum

(d) J.K. Industries Orissa (new)—
30,000 tonnes per annum,

The above schemes will be taken up
for implementation during the Fourth
Pive Year Plan but there may be gplll-
over in respect of some of them to
Fifth Plan.
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Amendment of the company Lid.

2233. SHRI SITARAM KESRI:
SHRI R. K. SINHA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS be pleased to state:

(a) whether any fresh proposals
bave been under consideration to
amend the Company law; and

(b) it g0, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Sir, except for the amend-
ments proposed in the Companies
(Amendment) Bill, 1868 introduced in
the House on the 10th May, 1968, no
further amendments are contemplated
al the moment.

Exploitation of Iron Ore

2234. SHRI SITARAM KESRI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether any agreement hag been
entercd into among Japan, United
States and India regarding the ex-
ploitation of iron ore in the Kudure-
mukh deposits; and

(b) if so, the terms of the gagree-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The Government have ac-
corded approval to the undertaking
by the Nationa] Mineral Development
Corporation Limited techno-economic
feasibility and pilot plant studies of
the Kudremukh Iron Ore Deposits in
collaboration with the Marcona Cor-
portion of the USA. and three
Japanese Trading Companies (Mitsui
and Company Limited, Okura Trading
Company Limited and Nissho-Iwai
Company Limited, collectively called
as MON). A decision on the com-
mercial exploitation of the Kudre-
mukh iroh cre deposits will be taken
plter complelion of the above men-
tioned studies and the results Imown
to Government.
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A statement seiting out the terms
and conditions subject to which the
studijes would be carried out is laid on
the table of the House. [Placed in
Library. see No. LT-2326168].

General Manager of Durgapur Steell
Plant

2235, SHRI D. N. PATODIA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Cen-
tral Bureau of investigation had made
adverse remarks against the present
General Manager of the Durgapur
Steel Plant;

(b) if so, in what connection the
Central Bureau of Investigation was
asked to comment; and

(c) the considerations which weigh-
cd with Government while appointing
him as the General Manager of the:
Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR]I RAM SEWAK): (ar
There is no officer destgnated as the-
General Manager of the Durgapui
Steel Plant at present. The Director-
in-Charge performs the duties of the
General Manager. The Central
Bureau of Investigation have com-

municated no adverse remarks against
him.

(b) Does not arise.

(¢) The Director-in-charge of Durga-
pur Steel Plant was selected on  the-
basis of his qualifications, technical
ability, administrative capability und
qualities of leadership.

Booking of Scooters from Government
Quota

2236. SHRIMATI NIRLEP KAUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the up-to-date position in regard
to booking of various types of scooters
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trom the Government quota (category-
wise); and

(b) the time by which the present
list is likely to be exhausted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) The total number of applications
for al'otment of Lambretta and Vespa
scoolers from vyarious categories of
officers pending in the Ministry of
Industrial Development and Company
Affairg is as under:

7,900 Nos.
15,800 Nos.

Lambretta scooters

Vespa Scooters

(b) With the special quota presently
fixed for the purpose, all the officers
whose names are included in the
waiting lists are likely to get allotment
of scooters within the next five years
or so. As, however, the production of
scooters is going up from year to year,
it will be possible to increase the
special quota also proportionately and
in that case the waiting lists will be
cleared in a short period.

Bookings for Lambretta Scooters

2237 SHRIMATI NIRLEP KAUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Ms.
Amba Motors Ltd. of Jhandewallan,
New Delhi, started booking of Lam-
brette Scooters with effect from Apnil,
1967, but so far they have not allotted
a single scooters; and

(b) if so, the reasons therefor and
the average quota of this firm per
quarter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). M|s. Amba Motors, New
Delhi, started book of orders for Lam-
bretta scooters with effect from the
1t April, 1967. They are getting grom
the manufacturers, on an average, 50

scooters per quarter. However, imr
accordance with the instructions issued’
by the Controller of Scooters, they are
supplying these scooters against the
orders booked by the other dealer jin
Delhi, Mjs. Allied Motors, New Delhi
prior to the 1st Apri', 1887. It is only
after completing delivery against all
the earlier orders that they will start
delivery of scooters against orders
booked by themselves.

Quality of Vespa Scooters

2238. SHRIMATI NIRLEP KAUR:
Will the Minister of INDUSTRIAL-
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
quality of Vespa scooter has deterio-
rated whereas the price hag increased;

(b) if 8o, the steps taken or proposed
to be taken to keep a check on the
quality;

(¢) what was the price of the scooter
when it was introduced and what is
the price at present; and

{d) the reasons for such a steep in-
crease when the quality has deterio-
rated?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). A few complaints have
been received from the customers
about defects in their Vespa scooters.
As and when such complaints are
received, they are taken up with the
manufacturers for remedial action. In
addition, the various recommendations
made by the Motor Car Quality En-

quiry Committee on improving the
quality of cars, most of which are
applicable to scooter industry, have

also been communicated to scooter
manufacturers and they, and through
them, their dealers, have been advised
to implement the various recommen-
dations of the Commitiee.

{c) The ex-factory retail prices of
Vespa Scooters (exclusive of excise
duty and surcharge thereon) in 1980
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and now, as approved by Government,
are as under:—

Selling price Present selling
in 1960 price
Rs. 1064|- Rs. 2402]-

(d) The increases allowed In the
-price of this make of scooter from time
to time are due to increases in Gov-
ernment levies, increases in price of
“tyres and tubes and increases in costs
due to substitution of imported com-
‘ponents by indigenous components.

Booking of Scooters in Delhi

2239. SHRIMATI NIRLEP KAUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of scooters of wvari-
-ous types booked with different dea-
lers in De'hi as on the 31st October.
1968;

(b) the average quota of different
dealers for different types of scooters;
.and

(¢) the approximate time each
.dealer will take in disposing of the
entire booking?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
¢(a) The number of orders for scooters
pending with the various dealers in
Delhi as on the 31st October, 1868, is
as under:—

(i) for Lambretta s;ooter 9,231 Nos,

30,137 Nos.
(iil) for Fantabulus scooter 3 Nos.

(b) The evarge quota of Vespa
_scooters for the Delhi dealers for sale
against the normal bookings is sbout
670 Nos. per quarter, Lambreita
dealers in Delhi get an average quar-
terly quota of about 183 scooters, In
the case of Fantabulus scooter, the
dealer iz Delhi gets his full require-
“ments,

(ii) for Vespa scooter

NOVEMBER 26, 1968
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(c) -As the current rate of supply it
will take about 11 to 12 years for
clearing all the outstanding orders for
Vespa scooters and about 10 years for
Lambretta scooters. The production of
scooters is, however, going up rapidly
and the supply position is expected to
improve from year to year.

Supply of Billets

2240. SHRI E. K. NAYANEAR: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government are aware
of the shortage of supply of raw
materials (bil'ets) to the only Steel
Re-Rolling Mill in Kerala i.e., Western
India Steel Company, Calicut; and

(b) if so, steps Government have
taken to supply more billets to  this
Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). At present there is a short-
age of billets in the country as a
whole. It is not peculiar to any one
Unit situwated in a particular region.
Steps are being taken to make a re-
asgsessment of the demand and a sys-
tem will be evolved for equitable dis-
tribution of bi'lets after taking into
account all relevant considerations
such as requirements of exports, re-
gional imbakances and types of pro-
ducts rolled from billets,

Confirmation of Employees in Olavak-
kot Division (Kerals)

2241. SHR] E. K. NAYANAR: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that there
are some employees in the Railway
Engineering Department, Olavakkot
Division (Kerala State) who have not
been confirmed even after putting in
more than flve years' service; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
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(b). Information is being collected
and wil] be laid on the Table of the
Sabhm.

Indin's Exports and Imports handled
by the 8T.C.
2242, SHRI ABDUL GHANI DAR:
Will the Minister of COMMERCE be
pleased to state:

(a) the total value of exports to and
imports from each country during the
years 1968-67, 1067-68 and 1988-69
(upto 15th October, 1068) and the
value of wool, wooltops|yarn, Stain-
less-steel, Steel-wires and mutton
tallow imported during the period;

(b) the percentage to total value of
exports and imports handled by the
State Trading Corporation or by any
nther Government agency,

(e¢) whether these exports and im-
ports were undertaken by the State
Trading Corporation itself or through
any commission agent;

(d) the exact procedure ndopted by
the S.T.C. for trade through the com-
mission agents and the amount of
commission pald to them during thia
period;

(e) the percentage to total value of
exports made by the private parties
during this period and the total
amount granted to them by way of
incentives for the export of woollen
and other texti'e goods; mnd

(f) the steps taken by Government
to exercise control on the consump-
tion and prices of imported goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(#). Information is being collscted
and will be lald on the Table of the
House.

Tranafer of Officers in Commaerce
Ministry

2343. SHRI ABDUL GHANI DAR:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of Officers in his
Ministry who are working as Under
2433 (ai) LED—B.

Secretaries or on higher posts and
have not been transferred for the st
five years;

(b) their names, designations and
the dates from which they took over
charge in the Secretariat at Delhi;

(c) whether any promotions have
been made in their cases and if so, the
names of the Officers promoted and
the basir of their promotions;

(d) the reasons for their continuing
in the Secretariat; and

(e) whether any complaints or
objections were raised against these
Officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) 18.

(b) The particulars are furnished in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-2327'68.]

(c) Three officers, viz. Barvashri
V. B. Mainkar, Raghbir Dayal and
V. R. Rao, were promoted in the Min-
istry of Commerce from the posts of
Deputy Director (Weighta & Mea-
sures), Deputy Director (Exhibitions)
and Deputy Director (Commercial
Publicity) to the posts of Director
(Welights and Measures), Joint Direc-
tor (Exhibitions) and Director (Com-
mercial  Publicity), respectively
Sarvashri Mainkar and Raghbir Dayal
were promoted on the recomendutions
of Departmental Promotion Commit-
tees presided over by a Member of
the Union Public Service Commission.
The promotion of Shri V. R. Rao was
on ad hoc basis.

(d) Of the 18 officers, § are prema-
nent officers of the Ministry of Com-
merce. In their case, the question of
transfer does not arise. 7 officers be-
long to Central BSecreiariat Service
who are essentially meant for manning
posts in the Secretariat. The remain-
ing officers who are on deputation are
being retained in the public Interest.

(e) No, 8ir.
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Despatch of Fruit Wagons by Fast
Trains

2244, SHRI K. M. KOUSHIK: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that fruits
like, banana, organge, mango booked
by full load wagons in special trains
from various stations of Vijayawada,
Nagpur and Bhusaval to Delhi, if
carried by direct trains, can reach
destination within 36 hours, 24 hours
and 24 hours respectively;

(b) whether it is a fact that the
wagons carrying these parcels wre
usually detached at Itarsi and are
attached to other slow trains with
the result that the consignments are
made availab'e for unloading wufter
5, 8 or 7 days respectively;

(c) whether it is also a fact that
normally the authorities do not take
any step to assess the losses sustained
by the consignees due to delays in
transit; and

(d) if so, wmction proposed to be
taken to despatch the fruits wagons
by fast trains to prevent not only loss
of time but also damage to the con-
signment?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Wagons received by special
trains are not normally detached at
Itarsi. Wagons received by passen-
ger|parcel trains terminating at Itarsi,
have to be detached and connected by
passenger|parcel  trains  originating
from Itarsi,

(¢) No, Wherever consignments are
received in a damaged condition, the
damage is assessed on demand from
the consignee.

(d) Every feasible action is being
taken to expedite movement of fruit
wagons by running special trains,
maintaining a special watch on the
movement of individual wagons, ete.
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Overbridge connecting Belgaum and
Shahpur

2245. SHRI JAGANNATH RAO
JOSHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a num-
ber of assoctutions and people of Bal-
gaum have submitted a memorandum
to him for the construction of an over-
bridge connecting Belgaum and Shah-
pur (Mysore State); and

(b) if so, when the work is likely
to be taken in hand?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Under the extant rules, propo-
sals, for construction of road over!
under bridges in replacement of busy
level crossings are required to be
sponsored by the Stete Government
indicating the relevant priority and
the year in which they would be able
to provide funds towards Road Autho.
rity's share of the cost of the work, as
required under the extant rules.

There is no firm proposal from the
Government of Mysore for the con-
struction of this particular overbridge
s0 far.

Post of Looo Foremen in Loco Shed of
Western Rallway

2246. SHRI RAMAVATAR BHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that there
is no post of Loco Foremmn (Grade I)
even in the major Loco Sheds of the
entire Western Rallways whereas, this
post is in operation on other sister
Railways;

(b) whether it is also a fact that on
the Western Railway, the post of Divi-
sional Maintenance Inspector s not In
existence?

(¢) if #o, the reasons therefor: and
(d) whether overnment propose to
bring the Western Rallway on par

with other Rallways regarding these
posts and i so, when?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) On
the Western Raillway every major
Loco 8hed is provided with a post of
Loco Foremun Grade I

(b) to (d). On the Western Railway,
Loco Inspectors (Maintenance) at
headquarters Office look ‘after the
maintenance side on the Divisions and
hence no posts of Loco Maintenance
Inspectors have been provided in
Divisions. A proposal is, however,
under consideration to convert one of
the existing posts of Loco Inspectors
on each Division into that of Loco
Inspector (Maintenance).

Rest Room in Kiul

2247. SHRI RAMAVATAR SHAS-
TRI: Will thy Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact thrat electric
fans, mosquito nets and cots have not
been provided in the Rest Room situ-
ated in quarter No. 75-B at Kiul
Station on the Eastern Rallway;

(b) whether it is also a fact that due
to this the relieving staff are perform-
ing duties without proper rest which
is mlso a cause of Rallway accidents;
and

(e) if so, action Government propose
to take against those responsible and
provide necessary facilities in the said
Rest Room?

THE MINISTER OF RAILWAYS
(SHR! C. M. POONACHA): (a) to

{c). The infurmation is being co'lect-
ed and will be laid on the table of

the Sabha.

Pandu-Maligaon Headquarters Office
2248, SHRI HEM BARUA: Will the
Minister of RAILWAYS be pleased to
state:
(a) whether it is a fact that recently
prohibitory orders were imposed at

Office as also certain doory were closed
by the Rallwny Admiinistration there
with iron bars thus converting the

office building into a prison-house;
and

(b) if s0, what is the position at
present and the specific reasons on
account of which these measures were
taken?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The District Magistrate Kamrup,
Gauhatl, issued orders on 16th October
1888 to be effective for 6 months under
Assam Muintenance of Public Order
Act prohibiting procession|assembly of
five or more persons within Maligaon
Rallway Headquarters compound and
also declared certain areas within
that compound as protected places
under the same Act.

The Office bullding was nol convert-
cd into ‘a prison-house but in order to
prevent entry of unauthorized persons
into these premises some unnecessary
openings and doors had to be preper'y
secured.

Supply of Raw jule to Milis

2249. SHRI HEM BARUA: Wil the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to ration the supply
of raw jute to mills; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ( SHRI
MOHD. SHAF1 QURESHI): (a) and
(b). In the contéxt of an exceptional-
ly short crop this yemr, it has been
considered necessary to relate produc-
tlon of finished goods on a
basis to the availability of raw
material and the needs and require-
ments of both domestic and overseas
consumption. The total quantity of
jute earmarked for distribution wmong
the mills during the month of Novem-
ber, 1988 has been allocated to the
mills by the Jute Commissloner in
proportion to their production of jute
goods during the period 1st July, 1987
to 30th Juns, 1068.
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Allotment of Raw films te Fiim
Producers

2280, BHRI JUGAL MONDAL: Will
the Minister of COMMERCE be nlean-
ed to refer to the reply given to Un-
starred Question No. 5010 on 27th
August, 1068 and state:

(a) whether the information regard-
ing the alloiment of Raw Films to
Film Producers has since been collect-
eq by Government;

(b) if so, the details thereof; and
(¢) if not, the reasons for the
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (e’
Yes, Sir.
{b) A statement containing the

desired information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2328|68].

(e¢) Does not arise.

Indian Motion Plocture Export Corpo-
ration

2251, SHR] ARJUN SINGH BHA-
DORIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Indian Motion Plc-
ture Export Corporation hus been able
to explore wnarkets for the Indian
films;

(b) if s0, iu which countries and the
terms of expurts to these countries;

(¢) whether any fllm hés been ex-
purted so far by the Corporation; and

(d) if so, the names thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHD: (e)
Yea, Sir.

(b) TMPEC have exported Indian
fiims to the following ;ountries:—
(1) UK.
(1) Dast Africa (Kenya, Tanza-

nia, Uganda, Ethopia, Soma-
lia, Eritrea).

E.3

e
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(3) Sudan
(4) West Africa (Nigerla, Ghana)

(5) North Africa (Algeria, Moro-
cco-, Tunisia, Lybia).

Turkey.

Iran, _
Middle East Countries (Irag..
Syria, Lebnon, Jordan -etc.)
Persian gulf countries.
Afghanistan.

Mauritius,

Burma.

Thailand.

Singapore.

Melaysia.

(16) Fiji.

(17) West Indies.

(18) Ceylon.

(19) U. 8. A,

(20) Canada.

(21) U. S S R.

(6)
(7)
(8)

(#)
(10}
(11)
(12)
(18)
(14)
(15)

Pictures are generally sold on an out-
right basis. In few cases, they are
sola on & minimum guarantee bnsis.
Pictures are also now being given on
a distribution basis in respect of
Singapore. Malaysia territorier.

(c) Yes, Sir.

(d) The names of the lims are given
in the statement laid on the Table of
the House. [Placed in Library. See No.
LT-2329|68].

Rallway Track between Mysore, and
Chamarajanagar

22522 SHR1 SIDDAYYA: Will the
Minister of RAILWAYS br pleased to
state:

(a) whether any steps haye been
taken since 1952 to improve the rail-
way track between Mysore and Cha-
marajanagar on the Southern Rail-
wWay:

(b) if so, the detaily thoreof: and
(¢) if not, the reasong therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
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(c) The present standard of track
between Mysore and Chamarajenagur
is adequate to carry the present tra-
flic. Track renewals are being carried
out as and when required.

Tea Plantadion of Tripura and Cachar

2253, SHRIMATI JYOTSNA
CHANDA.: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware
of the difficulties confronted by the
commgp tea producing tea plantations
-of Cachar and Tripura; and

(b) if so, whether Govermncnt pro-
pose to give tax relief and other in-
centive to such estates which deserve
extraordinary relief measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Apart from the difficulty regarding
transport of teag from  Tripura to
Calcutta, for which a subsidy in air
freight is given, Governmecnl are not
aware of any difficulties confrunted by
common tea producing tea plantations
of Cachar and Tripura.

(b) Does not arise.

Idle Capacity

2254, SHRI LOBO PRABHU: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) what was the ldle capacity in
the textile, sugar and motor industries
in 1965, 1968 and 1867;

(b) what was the capacity for sugar
and textiles sanctioned lo co-opera-
tives during the same three years;

(¢) how much of the investment in
the co-operative secter during the
same years was financed by Govern-
nienl and Government institutions and
how much hy co-operative share hol-
ders; and

(@) the gheps taken by Government

16 engage the full capacity of the
motor Industry?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED): ()
to (d) The Information is being col-
lected and will be Jaid on the Table of
the House.

Caneellation of Coal Mining Leases

2255. SHRI LOBO PRABHU: Will
the Minister of STEEL, MINES AND
METALS be pleassd to atato:

(a) whether he has made a state-
ment regarding cancellation of coal
mining leases in the privaie sector for
failure to keep the programme;

tb) if so, the corresponding pusition
11 the public sector;

(e) the areas leased out and those
exploited in the two seclorg sepura-
tely; and

(d) the reasons for failure to keep
the programme in private gector and
public sector?

THE DEPUTY MINISTER N THE
MINISTRY OF TEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
12 (d) A statement was made by
Minister, Steel, Mines and Metals cal-
ling upen the private sector holding
huge reserves of coking coall in the
middle zone of Jharia coal flelds,
which contains the best part of - the
economically mineable reserves tu
it thesc
reserves and increase coking coal pro-
-duction so as to meet the ncreasing
demand therefor. He alsg called upon

dent on market collieries for supply
of coking coal. Ome of the reasons
for the lessees not developing these
areas minht have been the want of
assured oiftake. But during the Fourth
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pioduction hag to come from he pri-
vate sector which has to .ncrease its
present level of annual culput by
about 7 million tonnes.

Corporation for Export of Fruits and
Vegetables

2287, SHR1 LOBO PRABHU: Will
the Minister of COMMERCE be pleas-
vd to state:

(a) the basis on which the Lnstitute
of Forelgn Trade recommended Cor-
porations for the export of Fruits and
Vegetables;

(b) whether the Institute has con-
sidered the per capitg consumption of
fruits and vegetables in the country
as compared with that of the U. 5. A.
and U. K. anad if so, the respective
figures;

(c) whether it is the policy of Gov-
ernment to encourage the export of
these commodities even if it causes
internal prices to rise beyond the
means of the common people; and

(d) whether Government Pproposw
to examine the rise in prices of these
commodities during the last three
veors to test the grlevance that the
diet of people in the country is being
sacrificed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI:: fa)
The Survey conducted recently by the
LLF.T. pointeq out vast opportunities
available to India in the export fields
for fruits and vegetables provided the
production and exports are organised
in a systematic manner. The factors
outlined in the Survey Report clearly
indicate the necessity of the creation
of centralised agencles which would
be able to take up the challenging
task of large scale horticultura] ex-
portsa The Survey has, therefore,
recommended the creation of 3 Al

developing exports of fresh frulty and
vegetables ang a third for effecting
accelerated exporig of processed frults
und vegetables ftemma
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(b) The per capita consumption of
fruits and vegetableg in India ag well
as the surveyed countries was taken
into consideration while making the
survey recommendations aimed at in-
creasing the exports of horticultural
itemg from India. A statement show-
ing per capita consumption of fresh
fruits and vegetables in surveyed
countries is laid on the Table of the
House. [Placed in Library. See No.
LT-2330{68).

(c) and (d) Export of fresh fruits
and Vegetables is negligible as com-
pared to their total annual production
in the country and as guch it has
little impact elther on jnterna] prices
or supply.

Halts beiween Sakri—Pandaul
Ghogardiha—Nirmaj Stations
2258. SHRI SHIVA CHANDRA JHA:

Will the Minister of RAILWAYS be
pleased to state:

and

(a) whether it is a fact that the
works on making railway halts
between Sakri and Pandaul (Ugna
Halt) and between Ghogardiha and
Nirmal (NER) have been started;

(b) if so, when they are likely tu

be completed; and t

(c) if not, the reasong for delay?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) to
(c) Opening of a halt between Bakri
und Pandaul hag been decideq upon,
but the construction work could not
be taken in hand because the railway
administration received representa-
tions for a change in the location of
the halt,

The proposal for opening of a halt
between Ghogardiha and Nirmal
could not be accepted. It way not
found justiied on either financial
grounds or a8 & public amenity.

Export of Tigers

2289, BHR] SHIVA CHANDRA.JHA:
Will the Minister of COMMERCE be
pleased to state:



233 Written Answers AGRAHAYANA

(a) whether it is a fact that India
sells tigers to forelgn countries;

(b) if s0, the number of tigers ex-
ported during the last five years and
to which countries, separately; and

(¢) the amount of foreign exchange
varned thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1I QURESHD): (a)
Yes, Sir.

(b) and (c) A statement showing
number and wvalue of exports of
tigers, country-wise, during 1063-64
lo 1967-68 is laid on the Table of the
House. [Placed in Library. See No.
LT-2331|68].

Production Oriented Policy

2280. SHRI SHIVA CHANDRA
JHA:
SHRI RAMACHANDRA
VEERAFPPA:
SHRI R R. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Govern-
ment are planning to adopt a new
“Production-Oriented” policy instead
of the past “Welfare-Oriented” for
rural industrialization;

(b) if so the broad detalls thereof;
specially from the point of view of
industrialization of North Bfhar; and

(¢) what new plang Government to
implement for the rapid industrializa-
tion of North Bthart

AFFAIRS (SHRI F. A, AHMED): (a)
to (e) A statement Iis laid on the
Table of the House. [Placed in Lib-
Tery. See No. LT-1381'09).
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Raliway Lines Conneoting West
Dinajpur

2261. S8HRI YAJINA DATT
SHARMA: WilI the Minister of RAIL-
WAYS be pleaseg to state:

(a) whether Government's attention
has been drawn to the fact that the
border District of West Dinajpur in
West Bengal is not directly connected
with the rest of the country by rail-
ways and communications now obtain-
ing in this District are inadsguate to
ensure efficiant administration and
other development works;

(b) if so, whether people of the
urea have represented to Government
for the neceasity of rallway lines con-
necting the Distriet with other parts
of the State;

(e) whether West Bengal] Govern-
ment have also recommended on
first priority basis the construction
of the railway lines—Khejuria-Malda-
Ekhslakhi-Balurghat-Hill in 18564 and
again In 1965;

(d) if so, the reasons for not pro-
viding raflway facilities to that ares;
and

(e) whether Government propose to
include the project in the next Plan
programme and If not, the reasons
therefor?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) The
Railways are not aware of any handi-
cap in the development of the West
Dinajpur due to lack of rail facili-
ties.

‘b) and (e) Yes.

(d) and (e) Due t,
financia] position and owing to the fact
priority hag to be given to other pro-
jects, this line could not be considered
for construction during the First Three
Five Year Plans. Due to the continu-
ing dificult ways and meang
this line is not likely to merit
quate priority for construction in
4th Five Year Flan 10e.

gf
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Industrial Projecty in Amsam

2262. SHRI B, N, SHASTRI; Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) what are the Industrial Projects
that are proposed to be undertaken by
the Centra] Government in the public
sector in Assam during the Fourth
Five Year Plan period; ang

{b) whether Government are awarc
that per capita income in Assam had
gone dowp below the Nationa]l Income
index during the Third Five Year
Plan period and if so, whether this
fact will be kept in view while ato-
cating new industries in Assam?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b) The Fourth Five Year Plan
is still under preparation and the in-
dustria] projects which are likely to
be taken up in Assam during this Plan
wil] be known only after the Plan is
finalised. Pey capita income in Assam
had gone dowp below the National
Income index during the Third Five
Year Plan period. Primarily the
selection of locations for Central pro-
jects ig governed by techno-economic
considerations. Other factors such as
pey capita income or backwardness of
the area also taken into account.

fufrwr ffamr endrem @ et @
wiw

2263. Wt TwTwATT TR W
doife  fawrs a1 wwwO-aT
Wt qn waTA W p W fe

(%) fufew tfem wrore &
wit ¥ ww WO aW wPw wTET &
Priw ox w Kk ; W

(w) & awiwr g wx aw sfe-
¥ wegy folr amy o dwven & 7

cifer fem oo eTawTd
wat (oft wwelw o weh wygwe) ;@ (%)
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qfe dar s T o fn ded fafew
eforar sraew fafade ares -
i I fory & Ay qer (1) wTIYR
I frew, s (2) F oA T
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26 QUX  RRD (FICAT) ¥ AW
A §F NFTC § wwmar 91 gy ar fe
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A wm = oA

Heavy Enginering Corporation,
Ranchi

2264, SHRI RAM AVTAR SHARMA.:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that quarters
of nearly 300 employees of Heavy
Engineering Corporation, Ranchj be-
longing to the majority community are
being got vacated for allotment to em-
ployees of the minority community;

(b) if so, the reasons therefor, and

(c) the efforts being made by Gov-
ernment to put an end to acts en-
couraginig communalists?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
No, Sir.

(b) Does not arise.

(c) Efforts have been made by the
Heavy Engineering Corporation .mana-
gement to disperse Muslim smployees,
whq are at present temporarily housed
in some hostels, to various sectors in
the HEC colony. With such dispessal
and urimmbllﬂ‘mw
the management to ensure that the
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various communities in the colony can
live: together in harmony, the situa-
-tion 18 expected to narmalise shortly.

v gqu fasior ag

o WA ®W oG
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Bombay Company (P) Bombay

- 4266, SHRI JYOTIRMOY BASU:
Wil} the Minister of INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS be pleasad to state:

(a) whether it js a fact that the
Bombay Company (P), Limited, Bom-
bay which is a British-owned Com-
pany has decided to close down its
Branch Office in Delhi;

(b) if so, whether Government have
issued necessary permission to close
down its branch;
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(¢) whether Government have en-
sured that legitimate dues of the wor-
kers will -be cleaned; and

(d) if so, what safeguards have
been taken in this regard to ensure
that they do not liquidate their assets
before clearing the dues of the wor-
kers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d) The information is being oollec-
ted and it will be laid on the Table
of the House.

12.30 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Non-Wosxiwg or Sucas racromss

SHRI 8. 8. KOTHARI: (Mand-
saur): I call the attention of the
Minister of Food and Agriculture to
the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—
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THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): The Central Government
fixes only the minimum price of
sugarcane payable by sugar factories,
For 1988-60, the same basic mini-
mum price was fixed as for 1947-68,
viz, Rs. 1737 per quinta] linked
lo a recovery of 8.4 per cent. The
actual sugarcane price paid by the
sugar factories is dependent on the
priceg paid by producers of gur and
khandsari.

The date of commencemen. of
crushing operations is decided by
individua] sugar factries on the basi:
of estimated cane aveilability, the
period of maturity of the cane and
incentives, if any. According to the
information received upto the 25tk
November, 1088, 65 factories, out of
208, have already commenced crush-
ing operations for the 1868-86 season,
as against 121 factories which wen.
into production last year upto the
corresponding date, In Maharashtra,
Gujarat, Andhra Pradesh, Myscre.
Madras, Kerala and Pondicherry, the
number of sugar factories which have
commenced crushing operations is
higher, viz. 80 as against 48 which
commenced crushing operations upto
the corresponding date last year,

Crushing operations have been
someéwhat delayed in the Northern
States mainly in U.P. and Bihar. The
sugar factories in West Uttar Pra-
desh generally start crushing opera-
tions by about the middle of Nov-
ember and those in East Uttar Pra-
desh and North Bihar about a fort-
night latter. Only 4 factorie; in
Wesy Uttar Pradesh and one factovy
in East Uttar Pradesh have s fur
gone into production, as against 32
factories which went into  produc-
tion upto the corresponding date last
vear, No factory in Bihar has so
far gone Into production.

The sugar factories in U.P. Bihar
and other Northern States hLave not
eommenced production because no
‘sgresmant has yat  been reached

November 26, 1068
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between the factories and the gro-
werg as to the price to be paid for
sugarcane this year. Last year, due
to shrinkage of area under sugurcune
and drought conditions prevailing at
the time of sowing, the total supply
of sugarcane had declined. There
was, therefore intense, competition
from gur and khandsari. The high
prices which were expected to pre-
vai]l in the free market and other
concessions given by the Government
to the industry enabled them tc pay
high prices for sugarcane. As a re-
sult of the effect of partial decontrol,
the area under sugarcane has in-
creased and the total production of
sugarcane js larger this year. The
excise duty rebate which was granted
last year will not be avallable to the
industry this year and levy quantity
to be secured by the Goveranment
has been rmised by 10 per cent. As
a result of these factors the industry
is anticipating a steep fall in the
price of sugar in the free marlet as
compared to last year. Whatever
may be the position, the price paid
to the grower should not be less than
the paying capacity of the fartories
and the latter should not be deter-
mined on an unduly low pric: ex-
pectation in the free market,

As mentioned above, the minuaum
price of sugarcane fixeq by the Gov-
ernment is a notional price und it
should be possible for the factories
to pay this year prices much higher
than the minimum price,

It is understood that negotiutions
are going on between the industry
and the sugarcane growers and some
settlement may emerge shortly to
the satisfaction of both parties

SHRI S. 8. KOTHARI; The hon.
Minister is a silent spectator when
the sugar industry is being con<ucd
in the flames of a cold war of attri-
tion between the mills and the sugar-
cane growers with regard 1o the price
of sugarcane. The hoo. Minister
himself has sdmitted that about 130
sugar mills have not yet commenced
production. It is already late Conse-
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quently, the workers, the sugar-cane
growers, and the mills have suffered,
and the excigse revenue of Govern-
ment has also suffered damage. Ie-
sides, there are reports in the news-
papers that the sugar prices in the
country have started spurting. This
is a dismal picture. The Govcin-
ment or the Minister is entire)y res-
ponsible for this state of affairs, be-
cause & minimum price of Rs T7.30L
per quinta] of sugarcane is so low
that the sugarcane grower is not
prepared to sel]l the sugarcane at that
prrice. In this context what really
happened was that the factorie: wer:
prepared to pay a higher price and
they thought that ouy of the 40 per
cent sugar sold in the free -aacket
they would be able to make up the
loss. But this year the hon. Minlsier
has disturbed the equilibrium. He
has raised the levy of sugar to T0 per
cent without realising what the
vonsequences would be,

Now the mills are not prepared Lo
pay the higher price because, firstly,
they feel that the free sugar is only
30 per cent; secondly the price would
come down to Rs. 250 per quintal wnd
thirdly the excise duty rebate which
wag Available last year would no
longer be available this year.

My indictment of Government is
that it has failed to evolve an inte-
grated cane price structure for sugar
millg so that between the sugar mills,
khandsari and gur production, the
allocated on a

increase the minimum price of sugar-
cane from Rs. 7.38 to 8.50 per quin-
tal? Becondly will he reduce the ex-
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This is a vital problem. My final
question is this: why has the Gov-
ernment failed to create a fund for
modernisation and rehabilitation of
machinery of sugar factories as was
recommended by the expery com-
mittee known as the Gundu Rao
Committee, to reduce costs of pro-
duction? What steps are Govern-
ment going to take to resolve (the
crisis? Al] these questions are inter-
connected and he understands them
very well. Let him come out with
a solution.

SHRI JAGJIWAN RAM: He
raised several questions. As 1 have
stated. 1 said so last year also—the
minimum price that has been fixed is
a notiona] price. As 1 have already
stated, sugar factories can afford to
pay a price higher than the minimum
price. Therefore, any upward revi-
sion of the statutorily fixed minimum
price will inevitably lead to an in-
crease in the price of controlled sugar.

has

SHRI S S. KOTHARI: Reduce the
excise duty to absorb it,

SHRI JAGJIWAN RAM: Whatever
question the hon. Member has put is
from the angle of the industrialist
alone, Qovernment have to consider a
sugar policy taking into consideration
the interests of the cane grower, the
sugar producer and the consumer.
The sugar factory owners agre moet-
ing tomorrow and I am that
Rood sense wil] prevall and they will

tories will start within the next few
days,
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SHRI RANGA (Srikakulam): Why
are they not working?

seilitt K, N. PANDEY: Let him nut
interrupt.

243

This notional rice which has been
. fixed by Government has proved un-
-realistic because of the fact that no
cultivator supplied cane a; this price
last year, nor are they going to
supply this year, nor are they going
-to do so in the future. Last year,
the cultivator got in Northern India
Rs, 10 to Rs, 17; in Andhra‘he got
only Rs. 11, and in certain parts of
Maharashtra he got Rs, 10 to Rs. 16.
‘If this price was real why should not
the cultivator supply ito the sugar
factory? The price was raised be-
cause of the fact that the gugar price
,in the free market went very high
and out of that the mill-owner gave
in a higher price for the entire cane,
even for that sugar which was called
levy sugar. This year he has fixed
the game price with a slight modi-
fication making the levy sugar 70
per cent and reducing the free sugar
to 30 per cent, but even if you raise
the free quota to 50 per cent., it is
not going to work because this type
of formula has created false hopes
in the minds of the cultivators who
think “God knows how much money
the factories are making, we are
getting much less”. At the same
time this type of formula has brought
‘the sugar factories into the political
arena because every party is deman-
ding a different price, some people
want Rs. 23 and some others want
"Rs. 25 per quintal

He said just now that the interesis
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.come because they have not
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been

called. by the mill-owners. 5tili he

-is painting.a. rosy picture.

In view of these facis,.unless he is
ready 1o .increase the basic minimum
price, the factories are noi. going
to work, . May [ know from him if
he has consulted the growers and
other parties in fixing his notional
price? If this price was not fixed in
consultation with them, may I.know
whether .any negotiation going on
between the cultivators and the fac-
tory owners will be worthwhile?

SHRI JAGJIWAN RAM: The hon
Member has made many presump-
tions which he should not have done.
For instance, he says that last year
when the minimum price was fixed
the cane wag not available at thatl
price. It was not tne Government's
intention and I had made it quite
clear in the House that this was a
notional minimum price. 1 will re-
mind him and he will recoliect that
it was made very clear from the very

. beginning that the whole scheme was

conceived so that the grower would
get a price higher than this price.

‘Pherefore, it was never expected
thay the grower would offer his
sugarcane at this price. Nor is it

expected this year that the grower
will offer the sugarcane at the mini-
mum fixed pries.

st geo qwo Wt (quT) ¢ &
fRETE R R W g

SHRI JAGJIWAN RAM: There-

""!\bre,_,lh.i,i presumption tha; no gro-

wer will supply at this price ls not
relevant’ because that is not the In-
tention,

SHRI S, M. BANERJEE (Kanpur):
They will not supply.

SHRA JAGJIWAN RAM:-In cer.

. tain areay fagtories -haw~ startec

crushing- and. in- certain aress”where
the factorisy hawe net started crush-
ing thete is stiff competition -.from
gur and hhendeari and thersfore 2
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manceuverability has been provided.

to the sugar factories so that they
can offer an attractive price to the
sugareane cultivators in order to at-
tract sugarcane to .the factories in
competition with gur and khandsari.
As 1 have said negotiations have
started between the factories and
the cane growers ang the factory
owners are meeting tomorrow and I
am hoping that some solution will
be found to the satisfaction of botn
parties;
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srdw | ¥ A @ afzat eoere &
x\ Aifr o o deal & guge § ok
A wg fewrty & o & s ¥ 6 e

ayreY wf | & ol s & oy Wi

wigar § f o @ wr foe i oy
A} arfent & faesae, wRET ¥ oF
73w 2am wiwlw ¥ fasr w3 SwET we
forar wR 1 W W gT Wt @y 6
Ay wardy aAw o mit Wt § 1 g ET
TW-eTeE e % wry Ty ¥ ot
T wifig 1 el wRRT Y ¢ AT
# qw erft wlvrdy oy ¥ wr fowwey

“Agrahayang 5, 1000 (Jika)

Factories (C.A.) 248

8 P & AT wifeat Ry, e
¥ qw Y 2aw wiwiw # & v dawr
w7 fmr wF ?

Heft e w @ # wr fewe b
fr forr feamal & are faarelt ¥ qree
Wt §, 37 TN ST ¥
& T | @ gHT JuT —W W 71 P
defoal # & dwer 5w g § 1 g
v ¥ g xehwww w1 v & | o &
Tggaar §, Wi wgr ywder awany
8, fs ot MW & wiitdh dar qwAw R
T TR & wwiryeten s ¥ forg wrolr
T win @ § 1 wrae it fiag s
T I qqw & faw-afewy g wnf
zamw A W T § W T T
fewmil w1 37 o gar g Sy faar mar
? 1 w7 gOR Y@ At ¥ woAt arferf
w1 W% w3 ? forw e g W
orT femTal w Wy 33 & fag o
w3, wg I g W g faw-
wrferel w1 woet fird s ¥ fag T
ot Tt v k7 & gy arrn g
§ 5w qoere ww At § o1f wew
FrefY |

sft wrefrem e ;AT e &
v & f& &7 Qrwe, wwe areY o
ezl wral, ¢ T <A WY Qg
fazrar x|

«ft gsire fag woh: s T
= Sy fvtwm '

ot arelvem o ;W gverd o e
vrad Svtwn ur 7€ § | dfer or o
& off o w31 o §, 7w ¥ A ¥ g
w faw Y fiear | wg B ot oy i
o

ot vqdic Fag wrofy ;g ey 12
dredy &
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Qe ameia ared - ot T W
ey ? .

ﬂmﬂm:i#t;nmﬂi?
w ¥

W W T farar fogy o qwar
wE T WY aTe & | wW www A e T
HTO T &1 T 710 7% 7 wwre B, fo gy
# WO W & g sy fen ot gw o
anr w1 JT% v W wgy § fe foed
| wa g® & qx Afr =wy o, A g
ax T fear a1 fir ¥ 17 BE wfrae
M T T g A wfer
oy frar

oft Tt fmx (weETETY) M
A Tx oy Ty o, s weeT B T

ot wreofren T - fxq w AT w7
T WA THAT R, A7 AT H) RAT

T AT WY gA ATR ®TAT AR £
f& 1 arx o qv 7 B¢ wfraes a0
AT |

AT AT, WIST F, 7 g7 T
3zt fw forg fipmra w1 7 ¥ &
fam fawsy faelt g% &, war 2z =
faarat 1 gmrer wore wand ¥ o &
awar § a1 aff | gz A yevv wAw oy
farr €1 wowr & T4 w7 w1 fawg
fw war farst farqmr & faawt & g=hra
FeaTa Y Sro=T ForT AT £ gaAryy Ay
i ar weft & 1§ A TR & AT
T avr FY A1 71 § s wore fefy frmms
% ara fawt wr s &, for & o
TAAT K, A1 S0 F KT WHAT €T IH &
qT ST & fAm e Ay @ am

mHITY &

g A o feamAi A § 39 W
70 W w7 g AR oty oy A A

November 26, 1968

Factories (C.A) 248

IAT w1 677, IR FY KA Y T,
e E A e o e oy g &
s gey faaifon fear § awd wfaw
gt Wt feamal &t fosen wrfgg ot
fok & W= 1 FTOET wATE WG
srre St 5 wr Tl Wrferw § fie arofy
g W s W

gt v g rroedrfa €1 ara 35T
¥ ¥ wx w1 ot A Ay argeT | dhA
wonl & #¥ 7 § ay A1 T At g

ot e mfes wt (A7) - FE
TR N e ST §
TayT WY GIE IBE K arAE o
for¥ dmT ¥mm Y e 1 @ 200 s
1, Wav &1 2N AW H Y A 1w
¥ fpara & g wouT W AW &1 2w MY
THr & ww for wtor ot AR F wpre w1 2vw
425 WOOT W TR & WTT QI AT Y
aft grgn wq oft ot o 7 TR
13.40 1 9w famr ur | & g 7
T e Ay g b & fw aw 13, 40 AT
Y mwAY W17 g wUET AW SWTH €Y H
H & 7 v i Are anfredan § s gardr
a1 wraer fa arfaw vamT W
2 1wz A & aTorwrl & arvdfa
T At b oW A gfad o R, e
afritam waf¥d § safan aow g1 ¥
THT ®TEWTT 7R w1 AW | AT & wrAAT
TTEAT § TAARE @ fE war @ §
axt wyAT &, 99w Aat 9v fes
fierwr ¥ wwt wraT & ot ay i s fam
qrfee F=TIT @Y A ST wR g & for
& arrn wipw fe s Rz $ié T
Froae gifez frer arfest & face
fesa. wrx a1 wft & arfe o o WY
TegCATTZ ® w1 HE YT w1 wiwe ¥
mdz ¢ S wroqar e wr of
§ fe wifez firer sofre &, S & Y7
FTereTQ # wurT wa ¥ faewfor gy 7% )
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wt amfteaow W @ WA
ax fwar fe Sy aary & fem few o
% wgqr W% grar & &1 3aw 4 & w
WAT AT AT, A WA w5 T
gar § o Hfem wAtww A i AT} o
o w1 A1 39 % farg o1 & wwen wgRa w1
71 g W fi 7= € Ao & &1 wdtoa
FY froYé grft, 37 1 3w F A1 faenre &
argw g1 wm s fea-fwr o & 31
wTgar 3

EUE RS GO DR I LR
oA AqT@ O wArar ¢ fe v omve AT
ATvAT % wrfee ag quw 1 § fe AT
*1 T qga AW WA S o 3EE
OTHIT 97 W AT AN AT WAy fas
qarfaa gy & 1 w7 TR JY waTa w
AT {17 A £ gvw &1 awra A frar
& ot vwik fn e & fie of gw & g
xm fagifer fam § 39 & wiaw zm
™ w1 D 1 el & | gar anfre

SHRI S. KANDU (Balusore): 8ir,
before you go on to the next item on
the agenda, I request that you may
be pleased to allow some time for
discussing this topic. There is a lot
of things to say; it is a very import-
ant topic,

MR. SPEAKER: 1 cannot assure
anything now; I cannot promise any-
thing when anything is raised on the
floor of the House by surprise. A re-
quest may be made and I can eonsi-
der it.

1253 ks,
RE. QUESTION OF PRIVILEGE

MR. SPEAKER: Now, the point is,
vesterday, Shri George Fernandes
raised a question of privilege about
the arrest of Shri Madhu Limaye and
1 heard him, and then I said that I
would like to call on the Home
Minister to make a statement about
it later on. Now that Shri Madhu
Limaye is here, and since he has ex-
pressed a desire that he would like

Privilege 250.

to place certain facts before the
House, I permit him to do so.

ot wwq fomm  (fix) ;. wew
wgea , T & fin o g s
ft gfm e Toerer wor ¥
sraarft grfewr mff v oy § o
geifae aror § wr o fagwer & wrforr
L ST (vqwwm)
w2, me s faar 9 | 5 fer o g
ATy g, ww A g sfodr | e
L10 ¢. SR (vqwwm) .. ..

vt avdvya Wi ¥ war-wgr AWy
qurfat § arfarite oY, 37 o wifeat
= ot 3§ e W1 ¥ afewr,
¥o g, g8 fawwrfaer fir mo
¥ gary 2w ¥ ofy forr W & wfawme
T I Y o o & e, o oy
wifeqy % fan ofr axet & fag -
arw Wy are 108 (1), (2), (3) wfx
¥ wwin ¥ fderfawr s fien
v favarfawr &1 ow W g }
A W W AYY A ¥ AT
wifa w1 saTe wTA T ToTAT ATAT &
T & wrg & e faOd o § wwe
a1 auTHATd g7 & qreq & AT ft e
T 1 & v & e ey
¥ Ay v vy f oY wTg & AT,
aa o ol #8Y B, e & qwd v
aen &, 3 w6t & ey won wneen g
fs 15 foxr me qR Tw guy o oTd-
it % fger A & sfwx feqr o o
T Ty gt FAw & o | A arfea-
o Mfew & ag oW & gl ay
% Tym wiffs gy saro awg § of
a1 W Iuwt g% § fpen & arg W
T FTGATET | WX | 20 W 12
qr ¥

“Obstructing members of either
House in the discharge of their
duty.
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[sfr 7g Fred ]

Arrest of members,

It is a coutempt to cause or
effect. the arrest, save on a crimi-
nal charge, of a member of the
House of commons during a ses-
sion of Parliament or during the
forty days preceding, or the forty
days following a session.

The privilege of freedom from
marest does not extend to criminal
charges and upon the same
principle, the internment of a -
member under regulations enab-
ling the Home Secretary to detain
persons In the interests of public
safety or the defence of the
realm has been held not to cons-
titute & breach of privilege.

Although the privilege of free-
dom from arrest does not extend
to eriminal charges, it is the right
of each House io receive imme-
diate information of the impri-
sonment or detention of any
member, with the reason for
which he is detained. The failure
of a judge or magistrate to in-
form the House of the commital
to prison of member on a criminal
charge or for w criminal offence,
would, therefore, constitute =
breach of privilege.”

osTE AEYEY, XF AT W qEE A
ek ¥ forg o figeat st E WO
% oy fitefwre & ot € argfT &
ware 35wk § 1 ere e ok T R,
are e vearw wlt & fore ey Fsfarer
wrh we¥ & o wy faweifawT w1 oW
¥ o ww ag g kA Ep ar W
WWER W wATW IE WY RTAT ST
L3l
18 hrw.

gea fritarfaere 1 o ag ga
f e ot wfweie fiedt o ooer Wt
fircenTT w4 AT IW W, I9 Y W
wer Y sferer ¥y wifgd o aft weew
T o ay cfwer a dew koA

NOVEMBER 36, 1088

Privitege 352

Ty o faderfewT w1 v AT v g
aqr Ia% fag e &7 o i
ot i wmamrA ¥
for former aamar & | & wrawt sare frar
do 229 ¥ WX dffwT wrgar f—xw
wz WY 6 qar we fe fird e
#t frfoerer ot Y R fireware e
mar g ar fady gt wToor A ¥ fire-
A fFar mn g—aw ¥ fag W@ qw
7 fram go 220 7amar &, e agrEw
1 % JTA gaar [ w7 wrdan
A oW fmw oA ¥ -
Intimation to Speaker by Magis-

trate of arrest, detention etc, of
a member,

og fram o oW § —

“When a member is arrested on
a criminal charge or for a crimi-
nal offence or is sentenced to im-
prisonment by a court or is de-
tained under an executive order,
the committing judge, magistrate
or executive authority, as the
case may be, shall immediately
intimate such fact to the Speaker
indicating the reasons for the ar-
rest, detention or conviction as
the case may be, as also the
place of detention or imprison-
ment of the member in the ap-
propriate form set out in the
Third Schedule”
gt g W g, @, @ g, M ¥
¥awr @ & o R, v f & fadi g
3ar g-

*T have the honour to inform you
that I have found it my duty, in
the exercise of my powers under
Section...... of the ......(Act),
to direct that Shrl..............

. Member of the Lok Sabha, be-
arrested|detained for...... (res-
sons for the arrest or detention,
ag the case may be).

SHE . cvverrvrnreenes , MP. was
accordlf grresteditaken into
custody at...... (time) on......
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@ fay, wsrw gy, daw &
N, WY A1, S W7 wwT wEwTn
T ol &, Qwe Y, sgErer wrwT

T R — T A A B

AT AW A e ogwr ! R aer
weery &, wrw § o g e ¥ A
g §--ag UF WK Fqrar g, ardf
w1 A AfY 3 W FEAT
faq dfF xq ate 6 ¥ qws fircmre
femrmat e ET AT A 11 &
& §F arar qr—aw # feara ¥
Farar mar 2 fF 40 fm oge d—
ol sfE & fag, srew & fag,
fawerfowrz & fag s faae @, 39 awg
& wRr—uuig -7 fam & wee
XH O91 F1 AANTGW A a9,
¥feq wA fremre w7 fagr
fer i oz & fadlt ot weeq & W

T o=

SHRI R, D, BHANDARE (Bom-
bay Centra]l): Save a criminal charge.

of; aq fema : & 37 o0 o1 W1 T
Z, 9NN IJAEF A §, aw f¥
i s F o gfsm arf @ wmn
T WA FTTE E ¢ I & WTOE aE
Qo TAo ¥To XY §, 7fwa qx Ararw
FEEr AT ATT G A |

(e Ao wemig: A TaEs w0
aH  wm % , 1 only said:

“Save a criminal charge”.

o oq fowg: & q o¥) O CHATEY
T W 9T |

wy, wew #ged, fraw 229
# s oz wu tfoer fify ? oy
wrrwr wwa, w9 11 afer § )
o i ifswmwam w

aw w Y g Y oY srqw qivfer arz 11
2433(A1)LSD—9.

Privilege 3254

¥ 37T W AW W wefen @ § oW
gradzn } A @ 12 T, TENT
tag e s W 1ame 8
w1 A g an, W e v gifew
Il i e g ?

“Arrest of Shri Madhu Limaye
The following telegram  ad-
dressed to the Speaker, Lok
Sabha, was received on the Tth
November, 1968: —

‘Monghyr,

Dated the 6th November, 1968.

This morning at 9 AM. Shri
Madhu Limdye, Member, Lok
Sabha, along with 14 others ar-
rested at Lakhisarai Railway
Station in connection with viola-
tion of orders under Section 144
Cr. PC.

Collector.'

ag wheeT A wmar b

WA, WSS WERY, AT IJEAw
229 T ey —gurar fram Wy B 7
wfafor dfadz WY xfoen o ofgd
wheT ¥t ¥ # sfafen Az
poawmittmdga T},
am ot a ar fe qw few wTor
§ frere fear mar 8 WieR | q=
229 ¥ IFART FT & qF 7 FwY WGV
cfoen 2 &, afes e wferen v g,
forad 520wzt #Y oy fear wamy
2R AT ® qAg {war ngn, g
gy -1 Tar s w1 o A &
ferg gt Wk sqwear Y 8, e fot
Wt =g cfoen T & o me wfen
g w9 wfafen dfrge w—
¥ wfafor oz 7 —gae fo wle
e, e, foey aw aw f fgowe
# v w1 $uw femm w1, IW %) Qo
gf 1 T wifgh o, Wfew 393 sfo

mH &—ay gET Ievw g |
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[ wg fr=d)

s frea e —fory- foer St
"W W T T, & oTE WO e
wifgd of, wifs [0 qa-=ERgR S
s ay W s eRr 1T A
ae® @ i fefgee swdt <
wgi aF qufer g A gwr R
Al ¥ aEEOITE, 99 & s
thaer add. ...
MR. SPEAKER: There is
sullctin.

ot wy femg : ag WG & 2,
g 1 fefegae a= o o wferar 7 &4
99 ¥ TX WR wITEgR W o man

W WFE ¥ Sw-gufeeie 7 oW

oW ¥ TH & a0 A H 9T w7 s
e & wrod feg & wgar § 5 wrowd
qet ferm A gAY @, T S Wiy
s Sifog

ot miw spam {mﬁ?)
Lid iﬂlﬂ:&&?

oft an fewd © wa S w0 E
W1 wmg o w3 §

A, W WERT , WY J§
gheaz s o= o 1 @ o
feraman, o 39 wrowr gfaEr St o
WeIW  WERT, qET UF wieHr §, fomw
W 9T ST # W A ST
@, o & gFT g 1 9 9E
a1 & qifer & ot &, foaw A
f& @ 9 w1 ITOW g a1 | 9 A
$Y WA, WY TE BE Y, §%F U
il wg awff e e, 11 WY oW
Wi W1 6T RO € EUT, 8IT & THA
ST AT W T A WA F X7
m%mmmﬁm——
wR ey fe —

“The following wireless mes-

. sage, addressed to the Speaker,

Lok Sabha, was received on the
10th November 1068: —

.......

NOVEMBER 26, 1068

another

Privilege

g ‘Bhagalpur,
Dated the 10th November, 1968,

This is to inform the honoura-
ble Speaker, Lok Sabha, New
Delhi that Shri Madhu Limaye,
Member, Lok Sabha, has been
received in this Jail on the 8th
November, 1968 under the war-
rant for intermediate custody
(Seztion 344 Cr. P.C) and is
charged under Section 151|107}
177(3) Cr, P.C., by the SD.O,
Monghyr.

Superintendent, Central Jail,
Bhagalpur (Bihar).*

56

IT X AT g FE O AW IS
9T WITT WTIE qZ ® i1 7 KT GaTA
f * WY F& AAFTY T2 F3F qaemd b
aw ¥ a8 w7 wrw) W o
maT 99 ¥ gEw e & fau W7 wgw
a&d s q1, 38 W1 & f awg
¥ W A AW o a—gfEe
fore  foE a1 éfsee w1 fomew
e A grawar ) wa, g TRy
g HA A A ATo 10 T—ITH Fw FHT
e A ¥ gfema A ¥R frewrdt
% 13 fa7 am —uw AT ST e
fear + & quar agar g f s wE
owmafary dreeia, &t O, T
w1 7T, wfgy, fawwr @19 9T g

W T-HTT A9 WTC AT (Yo TW
qan fag) : 2250 % & 1
SHRI PILOO MODY
The Prime Minister
tankha.

st wy Foorgr ot wrk, ag A anfex
el

R 67 W ¥ OF  wEmy
femr 81 fqu ff o §, e
o ar W ey N & fenfaw
us frdzm ¥ oy e g —

“Shri. Madhu Limaye was ar-
rested under the direction of a

(Godhra) :
knows his
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magistrate on duty on November
6, 1968 at Lekhisaria under
Section 151|107 Cr. P.C. and
Section 188 LP.C"

aTw  #EEd, g WEA Sar §
R EAME g e W oA g fe
At v wwew wiwo gawm  fEar
v § wfew  werd weA ¥ AT wwe
g ag o fafreee & fag o S,
forté @ i segror arga A rarfo e
) i wmm A w § 7 o A
Tz ¢ f& A firogar oz fT aawe
s fz dfaeee” a8 &1 & 151 @
T fogardr &1 & e fagwe % 4w
WA g g 6 ara 151, SrE we-
Td T ORI Y —

“Arrest to prevent such offen-
ces,

A police officer—not a Magis-
trate—knowing of a design to
commit any cognizable offence
may arrest without orderg from
a Magistrate and without a
warrant the persons so designing
if it appears to su~h officer that
the commission of the offence
cannot be otherwise prevented."”

A dfoeerz ¥ o o A frerdy @
g ARAT BT F 64 Wit ©5 Fwry
2t Afr Nfaawadi d i w fag
g ATEW ¥ 7 ¥o7 5 Afadz &
wgr 9T A frogardt & of, ag ©F
W ¥ A dwEAT A ®)
o faew g €T waw @
wifg s vgy & fs =gz
wmr 9 A0 fmwrd & o
e sw @ gfew wwe & g 151
? aow b

MR. SPEAKER: We have alsp Te-
esived a communication, a telegram,
dated 8th November from Shri K. B.
Mathur, Magistrate First-Class,

Monghyr that he has been arrested
wndiary his orders.

Re: question of AGRAHAYANA B8, 1890 (SAKA)
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st wy fowd ;g firewmd Wit
wfizit faw for gur sa% o | fray
@ wezT arz §, A i ah g am
t

MR, SPEAKER: It is all right; go
ahead, .

oft aw fowg : & ot ¢ oriw
AT EWE )

a & vg w91 fv ¢ arhw WY
ww 15 fer w1 qf fame gur oY g
THe e o, WT A frwr & Wit
frogard 151 ¥ & 1 wEw wEw
117 rear wiwa) faw 7 ¥ 188
amiiaa feg o1 foar & & @l i
aredk e § gafae na & gder aret
T Y BT FT IW AT 9T WAT F
foraw Bt wixr? anfew #Y adt qomft
¢t fe w7 2% fame o fefaae Wt
e A .. (sem). .,

7 zwvd AT faars o ok
gomw a5 & v e W,
wrdeR T & 1w gfem wwE ®)
wr gt ¢ fe & Wi wferfas,
WTE &7 A1 @ E oA we foreme
w3 awar § ¥few gad o ardew it
g 1uw 1078 wedrr grly gme
wrt =fim  wifr wr w7 § or o

aéﬂ
g
2
¢

i
g
k|
74
%
2
?
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[#fr 7y ferm]

W farg wrk e § e % amz: Wi
o § fram & fsfaer wrst, Fsforaer
wiw, sfawmw Wk g
¥ g &t giRew A srmfer
ot frdfer frdewm, waew § fedfex
fadrma Qe | g7 T F ¥ g AT
) dfea AT AW 18 AT A €A
FEFMITA@A A AP AR e
R FTCTg AT L ) Afwr g 2w
frwidr aTel B § gAR sw
ardi & wrf xa AT 7 ofr TUA, 0 A
FqT @@ § T I FOT o A=
wwar & mrﬁﬁiaﬁﬁ
iy w1 wrE wrw A L

mii:ma:ga‘rgﬁsmﬁiﬂt
wH T w1 AW F A9 ¥W
aTE ¥ wALT KA § A7 qR I
e fradt 2 A qaw @y & g
Ty St & fa wex & fag, oo
wrt R & ara T g fgg

wx % wroEr wqraT @Wg ALY RAT
wigar « #7 M g wrowr fLar g,
wg Wk fawod @t g & w6k
weY 1o WY T T g | W
TR S AT a2 €Y 3y g & fE gt
s & wfaw da9 a8 Toae fsa
w1g Y Ia¥ o qR FE gaTw
wafag &1 oy guma faar § 3% wmo
o 57 & fawrod @ § R
st oY Wt ag 7 wu f & Fr§ safewm

NOVEMBER 26, 1988
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#% a walrw  wTow ATHA TWY
t seRr g ET &z ag &
WX 77 ¥ T 9y w@r § *few W@ g
TR T E:

“Refence by the Speaker under
21"

“That in exercise of the powers
given to the Speaker under rule
227 the hon. Speaker should ask
the Committee of Privileges, that
after taking into consideration all
the facts and records of the case
of the arrest and detention of
Shri Madhu Limaye in Bihar, it
should give its findings on the
following issues.”

W afyqum . giw S AN
Tq 3 1 "Ry wigwre 78 ¢ |
ﬁﬂ‘!fm:

“(1) Whether sections 151, 107
ang 117(3), under which Shri
Madhu Limaye was arrested and
remanded, relate to any criminal
charge or criminal offence refer-
red to in Rule 229."

¥ afy srgan f& wro 70 w9 A
afew g Wy faas & 1)

“(2) Whether the arrest and
subsequent remands of Shri
Madhu Limaye amounted to @&
breach of the Members' immunity
from arrest 40 days before the
beginning of the Session.”

“(3) Whether his arrest and re-
mands by the G.R.P.S. in-charge,
Kiul, Bihar, and 5.D.O, in-charge
and S.DO, Sadar Monghyr,
Bihar, constitute a breach of pri-
village and contempt of the
House.”

“(4) Whether the Collector,
who waes not the committing
Magistrate in thig case, was re-
quired to send any iatimation %o
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the Speaker, whether he sent any
wrong information to the House
and was guilty of contempt.

“(58) Whether S.D.O. in-charge
and SD.O, Sadar Monghyr....

T 3 WWT WHET § Waw wgEy |
™ & YT UHAT ET § O 0w
N W WL T § | Wi -
wgit A g

*(5) Whether S.D.O. in-charge
and 5.D.0. Sadar Mon‘hyr com-~
mitted contempt by not sending
intimation to the Speaker ag re-
quired by rule 229."

“(6) Whether it is not the duty
of the Home Minister to ascer-
tain the truth or otherwise of the
information relating to Members'

arrest and detention, especially
when the arrest . . ."
I want to underline the Wword
‘egpecially’

. .especially when the arrest
and detentions take place in union
Territories and Stateg which are
under President's rule, and whe-
ther, in cases of prima facie
breach of privilege or illegality,
he should not intervene to secure
Members' release or whether he
should be allowed to act merely
as a Postman.”

“(7) Whether the Home Minis-
ter has in this case conveyed any
wrong information to the House
and has been guilty of contempt.”

“The Committee should also
make recommendations with re-
gard to penal action, if any.”

“The Committee may also make
suggestions in respect of changes
in relation to sending of intima-
tion of arrest, etc., if neces-
sary..."

“The Committee should make its
report by 16th March, 1960,

“Shri Madhu Limays be sllow-
od to sttend those meetings of the

Re: question of AGRAHAYANA 5, 1890 (SAKA)

Privilege 263
Committee which are devoted to
the taking of evidence so that he
can point out to the Chairman if
and when false evidence js given
to the committee.”

s v &t s v faelg
& §, I difen & & miY o wgar
#fww gfe ¥ & wnfag oo arvmT §
wfay xx ofedw & woh & dar
@, €1 Twe wra Hi A fas Ygoiw
FwET | W@ § qH " Y W

ot g0 qwo welt (A7) : e
T H T TH 107 THAE &
Fe<r qv WA St Y 4. ...

MR. SPEAKER: It js an important
matter no doubt . But, as Mr. Madhu
Limaye himsclf pointed out, the
Supreme Court ig seized of it and
they have asked him to produce him-
self there. I think, as suggested by
him, and I am sure the Homa Minis-
ter and the Leader of the House will
agree, we will wait for this. I would
certainly give it importance because,
as he himself pointed out just now,
it is not the concern of any particular
party or the opposition. In this coun-
try. there are bound to be different
Governments in different States, be-
longing to different parties. There-
fore, let us all consider it as a matter
of policy, not one against the other.
We should give serious thought, with-
out giving a narrow political colowr
to . Let the Supreme Court give
the judgement. After that we shall
consider it.

The House will adjourn now and
meet at 2-20 PM.

13.22 hrs.

The Lok Sabhg adjourned for
lunch till twenty minutey past Fowr-
teen of the Clock.
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The Lok Sabha re-assembled after
Lunch at Twenty-four Minutes Past
Fourteen of the Clock,

[Mr. DEpuTy~-SPEAKER in the Chair.)
PAPER LAID ON THE TABELE

Jurz (Licensmvoc anp CoNnTROL) AM-
EINDMENT ORDER

THE DEPUTY MINISTER IN THE
MIN.,STRY OF CUMMERCE (SHRI
MUHD, SHAFFI QURESHI): On
behalf of Shri Dinesh Singh, I beg
to lay on the Table a copy of the
Jute (Licensing and Controi) Amend-
m:nt Order, 1968, published in Noti-
fication No. S O 3893 in Gazette of
India dated the 30th October, 1968,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library, See No. LT-2312|
68). '

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1968-69.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I beg to
pr.sent a stalement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (Railwa)s) for
1668-69.

14.25 hrs.

STATUTORY RESOLUTION I?E:
INDIAN RAILWAYS (AMENDMENKT)
ORDINANCE AND INDIAN RAIL-
WAYS (AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: Tlfa
House will now resume further consi-
deration of the following resolution
moved b Shri George Fernanades,
on the 25th November, namely:—

“This House disapproves of the
_Indian Railways (Amendment)
_Ordinance 1968 (Ordinance No.
in of 1088) promulgated by the
Pracident on the 14th September,
1968.".
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The House will also take up further
consideration of the following motioa
moved by Shri C. M. Poonacha on the
25th November, 1868, namely:—

“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.”.

SHRI S. KUNDU: (Balasore): I
rise 1o oppose this Bill with all the
force at my command. I f.el that
this Bill appears ve.y innocent on the
face of it and to be innocuous, but
surreptitiously and indirectly it is
going to crush the trade union rights
for even, which the workers have
achieved after long years of struggle.
If anyone were to read carefully the
provisions of this Bill he will arrive
at this irresistible conclusion that the
Bill has been brought forward only to
do away with the tiade union rights
and the rights of arbitration and the
right to go on strike, once and for
all. Therefore, I would call this Bill a
black bill, a Bill which is anti-people
and which is a draconian picce of
legislation.

When 1 gee this Bill and I look at
Shri C. M. Poonacha, I am reminded
of g legislation which was passed in
1800 in England, known as the Com-=-
bination Act. The-e a similar provi-
sion was made whereby strike was
drelared illegal and to organise a
Union was declared illegal and wor=
kers had to undergo s lot of suffering
and had to wage a serirs of struggles
for nearly 20 years, till in 1820 ano-
ther Bill was passed after which the
Combination Act was repealed.

SHRI R, D. BHANDARE (Bombay
Central): Anti-combination Act.

SHRI S. KUNDU: Let not my hon.
friend try- to show off his knowledon
and call it Anti-Combination Act. It
was called the Combination Act.

SHRI R. D. BHANDARE: 1 with-
draw my remark.
SHRI 8. KUNDU: $o, 1820 iz a

landmark {n the struggl- of the trade
union workers throughout the world
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..'A,-l | 7 SERY I R
Let us not go back now by a hundred
years and let us not turn the wheel
of change hundred yea.s back, and
let us not be told that collective bar-
gaining is necessary to get a bulb ar
a flush-out latrines,

Collective bargaining is the most
important right which the trade union
workers have achieved through orga-
nistd struggle. This should not be
whittled down in any way. The Rail-
way Minister may say ‘How do I
take it away by passing this legisla-
tion?” I would submit that collective
bargaining inevitably gives the light
to strikee When I have a right to
strike, I have a right to abandon the
work, and when 1 abandon the work,
Shri C. M. Poonach's sword, which
this Bill is, would hang on my head.
Therefore, 1 call this Bill as anti-
people and anti-worker,

The Ordinance which this Bill seeks
to rrplace was issued a few days be-
fore the strike was announced. Giv=
ing the reasong for the promulgation
of the ordinance, this is what the hon.
Minister his stated in the statement
placrd by him on the Table of the
‘House:

“In the context of the strike
which was threatened on the 18th
September, 1968 by certain orga-
nisationg of the Central Govern=-
ment employees including a sec-
tion of railway servants, large-
gcale incidence of concerted ac-
tion as mentioned above was ap~
prehended.”.

In the context of the strike, this
Ordinance was promulgated to check
disturbances. On the contrary today
history will show that la-ge-scale
firing, lathi charge and teargassing
were Tesort~d to by the railway polics
on the innocent workers. and by the
different State police which led to
losz of 10 waluable lives of railway
workers, injury to hundreds of people
and {mprisonment of many. The
Minister’s statement has been com-
pletly falsified. On the contrary, the
railway wilh all their force' swooped
on these puor wrokers and tried %o
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crush them. The Bill is mala jide in
the sense that it does not do or pur-
port to do what it says in the Bill

Before I go further, 1 would give
a little history of the reasons for
bringing this Bill now or the Ordi-
nance ag it was at that time. Tne 1ea-
son was to crush a popular demand
for a n:ed-based minimum wage. I
do not want to go into details. What
are we going to decide here? Some
members have brought in the name of
democracy, They contend that demo-
cracy will be in peril if the wo.kers
resort to strike or create disturbance.
1 would remind them: you cannof
keep democracy unless you give a
fair deal to the struggling workers,
those do not have a housc, do not
have a tap or well for drinking water,
do not have any reasonable facilities
for medical help and so on. Demeo-
cracy will not remain and will not be
meaningfu] unless the basic minimum
amenities gre affored to the people.
Today freedom is there, to die, to
starve. There i3 no real freedom to
organise themselves for  bringing
about betterment for large sections of
our people, le, workers and
peasants.

Therefore, this demand which was
pinpointed by the ILO and other con-
ferences concerning the need of a
need-based minimum Wage Wwas
reiterated and focussed through the
railway worke-s and the Central Gov=-
ernment employees. Behind It was a
great purpose of building an egalita-
rian societv, of giving a boost to the
stagnant social, economic and politi-
cal morase {n which we find ourselves
today. 19 September, 1988 will go
down In the historv of the trade union
movement of India as a red letter
day.

In this perspective, the Railway
Ministry and Government ought to

‘have considered this d-mand. They

ougnt to have welcomsd it because
snmetimey there are differ-nt and
dangerous forces which thwart fthe
#nd deter Government
for doine thelf Sufy. They ghould
have welcomed this movement of the
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workers ancd accepted their demand of
a need-based minimum wage if they
really stoocl for a soclalist soclety.

The JCM was created with the
concept that the principle and forum
of arbitration in-built in it should be
able to settle questiong on which there
are differences when referred to it.
It was inbuilt in it because it was
decided that strike should not be re-
sorted to cepriciously. But the Gov-
ernment made a mockery of the JCM.
Long-pending demands of the wor-
kers, dcmand pending for years and
years huve been put in cold storage,
completely freezed. When there was
a demand for invoking arbitration
according t> the provisions of the
JCM, it was refused. What alterna-
tive, I ask, was there for the workers
to bring to a fruitful conclusion
the principle o¢ arbitration than
to resort tu a token strikc? Govern-
ment was so much annoyed and afraid
at this. Would the heavens have
fallen if Shri Poonacha would have
arrived late at Delhi being late by
24 hours? The other day the en-
tire ministerial team was absent from
the House for more than half an hour
as a result of which we had to break
our businesy and adjourn for half an
hour. Thereby we incurred a loss of
thousands to the national exchequer.
How did it happen? Heavens would
not have fallen if there was a
delay of 24 hours. It is unfortunate
that the Government looks at the de-
mocratic movement of the trade union
workers in such a silly wav, Tt is
strange to find while the attitude of
capitalist governments has changed
towards the workers, this so-called
democratic socialist Government are
thinking of cutting down the workers'
rights.

During the last vear and this year
in Japan wages have increased by
more than 13 per cent, and the most
interesting point is that during the
mame period their expenditure on
esseatia] items 1fke cloth, food, medi-
cines etc., has gone down by 1.5 per
c.  And theirs 1s a oepitalist sys-
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temn there. 350, the modern capita-
lists are thinking that unless they
give a fair deal to the workers, pru-
ductivity would not increase, but Mr.
Poonacha and others in this so-called
socialist, democratic = Government
want bit by bit to reduce the rights
already enjoyed by the workers.

I would like to read out to you
the resolution passed by the Asian
Regional Confernece of IL.O, which
took place from 2nd to 15th Septem-
ber in Tokyo this year. It says:

“The development of strong, in-
dependent, responsible and de-
mocratic organisalions of emplo-

yers and workers which can
engage in collective bargaining,
participate in joint, tripartite

bodies for consultation or cu-
operations on economic and social
questions and  perform  other
useful functions in the improve-
ment of the economic and social
life constitute a basic condition
for the establishment of a system
of labour-management relations.”

But our Government comes out with
this legislation to cut down the rights
of workers. They have accepted thus
resolution in principle, but they are
not going to implement it. The LL.O.
has also passed a resolulion against it

Somebody. raised the question of
Mahatma Gandhi. It will be my
proud privileges to draw the atten-
tion of this House to what Gandhiji
did in 1917. In Ahmedabad there was
textile workers strike at that time.
The Ahmedabad textile workers want-
ed a raise in their wages. The
management agreed and when back-
ed out, Gandhiji said the manage-
ment had to give a 33 per cent rise
in wages, but the mangement did not
agree, and Gandhiji went on a hunger
strike and he said, T shall not take
any food nor use a car till you get a
35 per cent Increase or all of you de
in the fight for jt* That is what he
preacribed for the workers at that
time because he felt the demandy of
the trade union workers snd their
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rights were very much genuine. I
do not know what we are going to
prescribe to the Congress people.

Now I would refer to some of the
provisions of this Bill.

MR. DEPUTY-SPEAKER: Please
conclude, That can be done when we
discuss the clauses.

SHRI S. KUNDU: The matters
sought to be included in 100A and
100B of this Bill are already there in
the varioug enactments of the Rail-
way Acl. As was pointed out, in sec-
tion 47 the railways can make rules,
and there arbitrary powers have been
given. A worker can be put under
suspension or dismissed if there is
dereliction of duty. This was framed
by the Britishers, nothing has been
changed. Now after 20 vears of free-
dom, this so-ealled democratic, so-
cialist Government wants to bring
thig legislation which even the
Britishers never thought of. They say

‘We wre not pgoing to do any-
thing with the strike’, I know
many people have been saying

that this Bill has nothing to do
with strikes. If they are genuine, I
have an amendment which says ex-
cept in case of a strike. let them ac-
cept it and prove their hona fldes.

Wt wo fa- =gma (feemage):
IR WE AT, TAF HAT A YW
g U, 1890 ¥ A aufm W@
g Ty & 99 9 9 frame

Y6 SCT VETE | EHA Tg e
% fs g ®1 OF aThw w7 WY
we W ofr ) gfrme Ay o,
1890 & ¥Ww 100 ¥ wWET WT
L 3B

“If a railway servant is in a
state of Intoxication while on
duty, he shall be punished with
fine which may extend to fifty
rupees, or, where the improper
performapee of the duty would
be likely to endanger the safety
of any person travelling or being
upon a rallway, with imprison-
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ment for a term which may ex-
tend to one year, or with fine, or
with both.”

W wg aw @ wr gree &, formwy Wy
amy §, I8 xw oo " am-
e IET gArd 1 W A &
w F 9T ¥ serwe vk §, adue
TR % Ui g Ik famms
srtal AR W @t § o
ifad d¥wT 100 & W “quinfaw
graeRst faasz qafedy” & waw
# wd 100 € WR “wrenfew ufar
W% 9 Uzdel” & §Ww # weiw
100 @ W & 7€ § 1 T dnfamdy
Frforr & ST dWY WY G wwTe ¥
9 & fA7 3% W ®WE # e
TgT IE g

N AWAm e uw faw ow
fatg ¥T@ & AW quAT wgw §
fos war ey o % o @ Rw H oow
aTE %1 A gk Y |

ot wo goy : HF avft ogwT gaATAr
2

o "o fwo mpna ;& 6§ AT
TEE L #1020 F w7 W 3 fawrweft
U S S R R
¥ woww # o@w ogw g
& wgi ¥ amATe WA W oqIr ger
g 8 wwwd 8 ft e g o faw
TR LW HIT IR Y, 96 awr ) qwitfae
iR #¥ gfaaw are fed oA 9
o & g° A1 w1 AW ¥
¥ W gt w ¥ wy ow wrdT i
T Y e § | W gy W T
§ fr @l W gurs w9 & wW 6T
A% | wifad averr w1 g owm
aft fs (fear aw o @ dwer
wor & far Y wifeiw arét ey war
w1, 39 . ¥ w7 fegr wnd

. & wrod G Taw Wt aer
% qivew gy gaad  qutfirgews
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[!'ﬂ‘faf"‘l‘n W]
1965-68 %1 fei¥d # &, 9 s gmeew
feraw &1 oifaantz ® I, 1968
o #r g
& A
T
WA
1 aﬁual = 1
mr TgRw’ ® W ag ¥ fewer

T g —

“Interests” here is taken to
mean the inte.ests of the mem=
bers of & trade union as such
members. Such interests will
include:—

(a) Wages and conditions of
work;

(b) Effective consultation with
managements at national, dis-
trict and shop level;

(c) 100 per cent trade union
membership;

(d) Participation in the conduct
of the union's affairs, at all
levels;

(e) Fidelity to union rules and
decisions;

(f) Help in personal problems;

(g) Hrlp in dealing with griev-
ances;

(h) Help in legal matters;

(1) Maintenance of full employ-
ment;

(j) Maintenance of the real value
of wages.

st drv 3y gfvew ofefedw
o wretae & o o
e wizr g & & ft s
wored oefeqem, wed qEifage
& afsmfma g @ i w
v ooy ¥ w0 W R O

endt,) Bill

st faw & @, AT 3% vaT W=
W gefivy @, whw A
g Am ¥ wfagel T &, g ®
areafa® fgdl &1 o7 Wl g0, 0%
sfam a0 & v gfraw wadle w
s 9fgd | (musmm)  # oo
e & T =g § 6 g Awweardy
7 § WR 7 TEEA A o
T T A R gT qWES ¢ |
gt A T wge |, fammeqe oy
¥ | gw 3w wre fa, 9ed faw el
WA garea afgd (@ |

o gt T (s)
qgl I S F ggare g€ 9v )

ot 9o fqo wgaw : & Suy
TR TG wE g 1 AfEw § q@emn
argen g {5 fs ggam #3 g€ 1 fa=me-
g7 # wfaedz d3faass gz
fedrome quf =zde, FAazvak gfew
FaT @ 9 ¥ | # gg Iy F9
% fay Aot § & foeeit Wit mfemi
fammage m¥, ¥ @9 @@ ¥ 9w g
#dt "Ry WOX W A @ a7 W
aa § 1 fammage & mfgar & &t
g affw wgww # 9 sm wfen
W gaefen #@ & g9 g gEIR
et 9T g, q IART T W §
o A swmmoifer I g
¥ gt Al A e fE gw aifen
o gaatfer qf +@ I0 ) e
T ag 3w 5 &gt ax @1 mfeai
s &, Al & misat w= A aw v |

W AR gt | e §
fe w giiTdiz W AT ¥ e aft
¢ wferT g wowr £ s fanderdr
t 1 & ag v & g g e awtdz
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St Zral A 7wt § ; T wwR
dfarag ¥ g afegy | g Wl
madiz w1 ghwr & &7, 4Y fv qw
WIERMRE g ag T8 vy
f& g @ ¥ mfoat 7@ A g
wefrat @rft R g7 I ) s@
¥ fag dare €1

g9 Ty § fr 3wRa ww §
fa7 @i w7 e w3 fear @,
% amel X fasraforat fawm
foor o1 TR AT T ¥ Oy
sfqama svmar mar & ff fomr &t A
foe v faar mar @, sadwewe #1
Ara ot a% ar wmam 1 gafar
g i & gF ¥ % IAF wET
FY QT Y |

/I WL §39C W @y ¥ A%
W1 afz ag e A qurd § A Aw
difaw 1+ Afsr afz seae gura §
o g @ AF e 9T Wy § A
g% far smoy e s wifgy
G 9-5i4 A AT GIHAE @I
¢, @ga & A, afz e Fwee w
& faqn fF ag sior wqar zrgw faedy
& 9 F7 A IgF aga ¥ A A w9y
grrad f&a § ot geaaa 57 & a2
afz & a1ge TA TA § AT FARY fAwTaAT
wzt aF arfwg grmogT qT o gH
fAITFTAT A 1 g7 AT i F g1
g I F Ary TEr @ rREr §
a2 %9 ¥ vz w7 § A & ag WA
f fs oz foady o=t @ &% w@w
Wi &% s3rf ¥ ary ¢ fafage
w1d | Aqararaigr A sz f§
AT foa ® § & 7@ Qft 7
SUrIga@aAi ¥ fagw g fe
WIS %3 § X7 1 afE w9 39A iR -
w1 YA Ay B M W s
QT o¥m 1 3R gt & Qefafrge
wl w wan |-
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ot argroaw fay (arawrd) -
IR WY, WX WA wgw @@
o fadas 3w fear mar § & @ &
fadw w@r § WX wEE st
FAAT ITU T TY TEAT § FHAA
w7 g 1 & oF T wgar wgar g fe
¥\ wifearic & wex W a7 § a@a
9 @ & W agq & @Y 19 faamay
#Y A FEATT KT ATA 94T AT FOH &
forw gav &= a1 e fads & w7 &0
o g wil & F9T T & aro o
qdT g, AT fY 737 & wwdt g, 9T W
wii g wyfagEs faarc w4 0
Ffa weardw A WX WK I A 0
T q@ X 7% 9% ¥¢ fear fw
FEREA AN Fagaasa &
form YT wrifagor 40 & 717 ®) gw &A@
¥ fog o T g AR fra Y 3w &
ggawAT fE ag s R m Al
¥ FAAT B A A HT AT §, AgATEW
#Ft 9 aT(AT /T § IT F 0T WX IA
N raAfsrsA R ST @
& ag g1 wrgar § i ogt o woaw
g &, wearaT g &, €A g § gt
a3 g1 wifa w1 ey wifa o agy
£ aF A ¥ | T g I FY /AT 9T
apafagds frare s A qwan &
g fre a%ar a1 Wi 2w & w= fag
wifa #1, faq F17 9 2TT€T © F1I7
¥ F A9 1T & § A FAH gy,
ag a4l & ari & 7T A ArEATe 9
1 §AT 9FAT | AiFT 7% S a9
T ¥ 9T TH WET AT XY, Teft WA Y
It e wY WY sgrar ayrn wg v §
foaq & goeTT WK aXETT F AN wa
Forrd wusrd § 9w & fw ¥ qm
s WX w1 ST AT | AT wET
qg wanft § fe c@ o & wiw oAl
¥ s w9 X w2 wify waw Ao
wwat 17 W QET any gwIT & fomw

#iat e U S e iditgray .
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wgar g § fr g 2w firer v, w2 we
wTETd Wt ¥ a1 QX w7 W
el w3 e QX w1 W g &
g wardt w7 37 & fag, erd acax
wrdfwa &< 7 fan 0 Sifrr & 37
weArg fear o1 wdaT | g7 oy AT
¥ § wra 3 9 ey ard e qr,
I wifeAw Y o qfewat 3v a0 A
woTdt AR et iy ¥ for e
& fg dar # gAY ¥ fag w9 g,
W & I WY T 0F 0F £77 NS g7y
Y Hxfirer #1 A wror oy 0w Sz
WATS TAT FF I Y AW 9 qgrfa-
gd% faa 0 & w97 W9 57 w9
ST FY TG K177 T 1Y RO w7
WY, Ay o o & aT wwa g v o
A & a1g 17 97 faere w1 A
&S fF 71 0 F9F £ wqrdy a3
& a1z ®1§ T g Jvam faa & afog
¥ FAITE A9AT AT FY oA ATAATAL
aTTA T @FA 7 W19 ¥GT /L TEA FY
Tz sr g’ sfaar # frg gg
wafa® Tl B WH FT ¥, IT I AT F
& I qaw et w2 fuw ¥ afw ¥
wifoqeh i ¥ ax aw wi w7 are
& AT @ @R ¥, angfgs arcifam
% wfier ¥ for w1 g wa firar o
W1, I7 AATH T $7 % w2 F A%
w7 a1 TR ATEY g Fra ? fEw O
¥ Ty Ay 7 Wy & avy o aaa !
T O FA 96§ § 9% qreqan 1t
& i wry s it o Yy e
TRE? adA A AR E !
wifas ol § aolt w7 # fao wdt
O w1 3 37 w1 afierc § 9w W o
FT® W9 QF QT TR A s weit
Rk ¥ g Tt s §?
wr et Q1 g & W ¥ qe g
€ ® T w ¥y o fow ww

NOVEMBER 26, 1968

Indian Riya. (Am-
endt) Bil

wgi &3 v A fw o€ wwify dar w7
@, M @ kAT R FA
i AAEd W e R E TR e
TXFCWM F AT AT & FIC AT
foriErd @ A = Swh fw oo &
@ wify & qurw AT w1, dfqg ¥
faq mu wfasTd ®) @ FT F qurw
A FY AL TEY 9T I FT F "AOAY
TAETAT 1 GAEE 3T F A0 wwqw
foar ? & wwwar § fe sfagra & wo
F FT TF FAF W0 5 W F QR g
TRz & FHATAT B, THH qAGA
#Y, AgACENT ® woqT w7 frar @y
et 9X 994 % o fog ey w1
qiez g & &, Fm ey qv g A
FE ATZA &, IA T FY ATH AT IT H
sty IHA TR 1 g g A A
gfagra o a1a & e & | WY A
G 7EY &3 g & AT ¥ A gfewr AY
7 Ay g1, a1 93 ol amesTT S g
§, Odr o @A AE } 1 WO T W
wfaera & e gfvan &1 cfagra @, war
B FT FTAAT ®1 QTG FAT FF wF
gt ¥ srar # ereat w1 i A ?
et F g ag R afawr ST wr
g & 7t frart fog o ? @R 1w
&7 qEra ¥y qrey w sfagre ¥ fow andy ?
st wfem, sfowl § wfe 1w
T T 1Y AN FTH FTAT B AECE ?
AF | 99 ¥ W9 quw & | gH W § FEAT
argd § werar & aw fis go GE e
w1 wgrq 7 & forg ¥ fir 3w & fog s
&1 {1 O TW ¥ AT foreeTh Wi &
wH 9T WY | X9 & arg Y, g vy
wftel & arg W wr Wy et 6 am
aft gy s e § e e
a® wwe § wwag §, v 9« ffeat
§ T Tw WY e g T ST ww
wx fear § fr ot 9% wifes @ QF
TrwAfire dwe o v Fawr § o Iw
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w5 w1 TY ¥ fag Wy ¥ ow e
wen aft ¥ feww @ w® s WY
oy ¥ ¥ %7 W 6 Wy
whifen figar ara, 37 ¥ wfewrd w
=t g o wAETA Y I ) Qe gre
¥ wror 3w ) Y Feafr § 99w vy
% fag aam aifegt & daral, sr-vrea
* Yamat ¥ uw ary 5 wT U wafEw
wT ¥ w1 frrad o 3w & qrey
g aifer w01, faoe wd s aw
wife & afee &, qraaia & afw & a9
¥ W F@ & T IATE W9
¥z & fr g wifa % favare i v &,
%4 wfgan # favars ) &, ¥fwT oo
AN wAET? gafr e 9T AR
my et feaoen &
afast % feqor & ax ara d=13 fir wife
¥ ea waw & g frwrer o wwar g,
&5 w7 A ¥ fw ¥ g7 w7 gT
AFFETE (AR afaa S & fag
urg F FC faemrd § 1 370 & s
g3 faedzrdt 3% w T A Jeara w7
g & fom wom gy § e
&7 TrgA §, 9T woAt Frederd ¥ 57
wa gfed | 9@ waaT grm, ag gIm
oY wT weE o Ty waIrtEy
* @ # gorr o A g A
oF WiFT faewiz € e wferaro s o
S G, AITET AT WX T FAT 6T
3Iq &1 A OF qem | gafay g
friam ¢ fe ¢ f v w9 wmwe
&, sorefr & arg fewrr ¥ i
T K qOT ® g R W ek
wen e, faa & Ifd & wow
T 37 & N # weer foman o ol
wEEWT aF 7% | AFET T AT § ey,
FYq w7, I ¥ wiawri § I .,
Wi w1 ATy 421 KT ¥ W@ WY
qu o 7 ¥ fiv § gF gear Taw
wgq ¥T 7%’ & gwwar j—af W
[%A | qg aTFT7 § T aga wos Ay
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g
1§ brs.
& gafiv wam § fv aomeow T

g1 WD | pf et & a1, Forerw
g, & € faw w1 e won § o
&tk FTAAY & wETT W oaady
Lac Ll A

SHRI K. N. PANDEY (Padrauna):
Mr. Deputy-Speaker, Sir, I do not
know why there iz so much of excite-

ment over this Blll. Let us see what
the new section says:

“If a rallway servant, when on
duty, is entrusted with any res-
ponsibility connected with the
running of a train, railway car
or any other rolling-stock from
one station or place to another sta-
tion or place, and he abandons his
duty before reaching such station
or place, without authority or
without properly handing over
such train, rail-car or rolling-
stock to another authorised rail-
way servant, he shall be punish-
able with imprisonment for a term
which may extend to two years,
or with fine which may extend to
five hundred rupees, or with both.”

Now, the railways is a commercial
concern, the existence of which de-
pends upon the running of trains. If
the railway employees leave the traim
in the middle of the stations or before
the destination, what happens to the
passengers? The opposition members
are talking of a need-based minimum
wage for railway employees. I con-
cede that demand for a need-besed
minimum wage. But jt is the first
duty and responsibility of the raile
way authorities to take the passengery
where they want to go. If becauss of
the default of the railway servants the
traing are stopped in between gtations
and the passengers are put to difficul-
ties or looted, who is responsible? Do
my hon. friends opposite want this to
happen? If the railway employees
want a need-based minimum wags,
ultimately it is the passengers who pay
the railway fares or freight who have
to bear the burden. If you provide
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such a poor service, do you think that
the people are going to pay higher
fases or freights in order to enable you
to pay more to your employees? Cer-
tainly not. Therefore, in order to en-
sure the proper running of trains there
should be some restrictions imposed
on the railway employees.

It a railway employee stops a train
in belween stations deliberalely, leav-
ing the passengers to their fate, and
refuses to do any work, is he doing his
work? [i seemg that there is some
misunderstanding among some of our
friends here. In India we believe in
democracy. We do not believe in the
dictatorship of the proletariat; be he
working in g factory or in the rail-
ways, he is not going to rule the
country as he likes. Of course, he is
part and parcel of the country, of the
nation. You behave like that, that
¥You are a part and parcel of the coun-
try. If you take the entire world over
your head, your purpose ig not going
to be served. Moreover, in the situa-
tion created by you, the workers will
be put at a loss; they will be put in
a disadvantageous position. Therefore
my suggestion Lo you is lo make them
understand what is the reality, what
is the truth.

About the railways a lot of com-
plaints are coming. Is it the Railway
Minister who runs the trains? Every
day there is a question that the trains
are running late by 24 hours. Who
is responsible?

° SHRI S. M, BANERJEE (Kanpur):
The Railway Board.

SHRI K. N, PANDEY: There is an
sccident. On that some people rise
and demand the resignation of the
Raillway Minister, Who is responsible
for those accidents?

SHR! S. M. BANERJEE: The Rail-
way Board

SHRI K. N. PANDEY: Is it the
Railway Board or is it those people
whop are running the trains and are do-
ng the thinge on the spot .... (Inter-
ruption)? Let us not try to hide our
own faults. Let us accept the facts.
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SHRI S, M. BANERJEE; Accepted.

SHRI K. N. PANDEY: Those peo-
Ple are responsible who are Operating
€verything, who are working on be-
half of the Railway Board or the Rail-
way Minister. We are responsible,
Therefore we should not shirk the res-
ponsibility.

Other things also happen. When-
ever there is any commotion, when-
ever there is any agitation, the Ffrst
target is the railways. I cannot dis-
close the name of the party. I come
from Padrauna. The name of my
constiiuency is Padrauna. In Padjrauna,
without any fault, because of . the
language agitation a train was stopped

by some miscreants and two bogeys
were burnt.

Here there is a provision which deals
with the outsiders. My hon. friend,
Shri Biswas, was talking of the Rail-
way Service Conduct Rules, Are the
Service Conduct Rules going to apply
to these outsiders? Can they be bound
by those Service Conduct Rules? They
are not going to be bound by that;
they are to be dealt with in a proper
manner. Naturally, that requires gome
Act. Therefore this Bill has come.
T do not know why there is go much
of excitement.

He was yesterday saying that all
these things have been deflned in the
Railway Employees’ Service Conduct
Rules. 1If that is so, why should you
be afraid of it then?

SHRI J. M. BISWAS (Bankaura):
See section 128 of the Railway Act.

SHRI K. N. PANDEY: You also
want that trains should not be stop-
ped in the middle. You also want that
trains should not be obstructed. Then,
what is the harm if the Bill comes
here? If there js an Act about that,
why are you afraid of it?

SHRI 8. KUNDU: ' We are wasting
our time with unnecessary legislation.

SHRI K. N. PANDEY: I am not go-
ing into the controversy as to how
many people went on strike. 1 feel
that every rallway employee was feel-
ing that his salary was low and that it
should be raised because dearntss was
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affecting everybody. Whether he went
on strike or whether he did not go on
strike, that does not matter. Let us
see their hearts, They were discon-
tented and dissatisfied because of these
rising prices. Naturally, it causes con-
cern. They were right in demanding
higher wages. But let us not forget—
let us think over this matter very
seriously—that we aiso cannot create
classes among classes. There are many
people who are getting much less than
what the railway employees do and
what the other employees do. More-
over, I can separate railway em-
ployees from other Government
employees because their condition
is quite different, but the wages
can be increased only up to an
extent. Beyond a limit you cannot go.
If you go beyond that limit, the bur-
den is naturally going to fall on the
genera] people of the country. Where
from is the money poing to come? Is
the Minister poing to pay that from
his salary or are the consumers and
the people at large in the country go-
ing to suffer for il? Naturally, we
have to take all those things into con-
sideration with a realistic point of
view,

Therefore I am in support of this
Bill.

SHR] J. M. BISWAS: Railway offi-
cers salaries can go up?

SHRI K. N. PANDEY:
.in favour of that also.

I am not

MR. DEPUTY-SPEAKEHK: Shri
Deven Sen.
SHR] S. M. BANERJEE: Just see,

I-Sir.hehwalki.nzout.
o T W (WTHARY) © IITEqW
wgg, & xa faw w1 fadw s@r g )
 frdw wefad wom g e @ af@
_wfawl & wfawre o W s =R
- wugd dafesrd St ST wr
JqTeqw wErew, W 2w fa e
g ie e aff &1 o
1853 % et weura g€ Wit ax
e ety ¥ yuy & aft, fufew
weere & wank % gt 1 fufew aTere
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WY FA TATIT 4T JHEY FH WIN WA

v ot @ § o fe a7 1890 W 3w
& 1 fafew aoere & oy o1 oy dw
E B g & v e & =R
dwew twr w1 gaw fear | e
w S WF @ § gwd e ot dar
strfaor 7Y & ot fir et @ g1 )
ag fafewr woere w1 1890 %71 =
¢ afe gad W Tawart ol & | ouR
810 79 &% gorr w1 faura § afz o
W@ €t gefa ® qeww gy ar
qieRE w1 R agere | Afew gud
ot fadfer o edtfenr & T & ¥
78 & mfr 3w gfmw & farg wrf o
wz 2 1 fafew aeare 7 wn o foan ?
3 ofrw & g & faeg @ vl aft
39 Gwz % #r¢ aifaorg @ ? wifs
w4 & afw § fggmam & dfedfaow
®1 ¢aT7 W | gg enw FTT A &
g 1w Tl faex © 2 e
gra 3% g §xiaem gy
T EAT # 1 TEr 9T WY %A
o, T et ok gEd o
eI a7 ATy gaT ag Wy & afvg
& & gur | fafew pfafaw & =E
J71 F qf:e% F1 21 @1 w6 GATH
worar | Affw TEd aEuE Ie
gz weew A9 foar f fifor o
wifor 8 v v Y awm ¥
1T G W §F 413 w1 e i
TAGE G w7 7 gawr o wTor § o
g gfrar § d2frwm & wwe @
wicfen & & & 1 vaw Ax aw Ay
o aft ar wem ww aw fs wpt 9%
armfaom aff smar | e o ghra
o W AT g Amfee w1,
#vf wgler ooff 4 W oW
sxfen i ATag e § &, wiw H §
a= wfY § 8, awler ¥ ¥ a1 qat
cfrr W ¥ ) fpgens

# Wt woerT ot qad s
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(o &% ¢ &)
#faon w1 wary wrx §, TAW wn
¥ AR Ax §, xafag o o o srfaw
¢ uw ¥ ww @ § fw gt fre, Ao
N gF R ¥ s W § R
v WX §, 125 "TE wredt W\ aae
¢ 7 oW v oy ¥ fF o Qga
¥Ry 92 G § | W 78T & AR
w dfoee wrefaq ¥ a7 &1 Y weT
A RIRRIT AT 5 &
gHr | g% fag guit afameew &
& wfadl ¥ wo1 w=Tw wm agran
¢ % A g WA, @t @ AR W
o faer wfy | g w=h ¥ qoafgaw
Ff o famr v a0 fs oF 2w
waETH o ¢ fea =l afea A
TR faw a1g A7 3T A4 @ A\
ora® qry o faa® arg &3 gu g
Ty www ¥ A& wrar feogwy ww
AT Wl A% 49947 w@ A5 go g !
& o g § s & @ wa
¥ om welt & qun o1 f§ ogR @R
WA &1 g% FA3 A1 @ T, ¥
R A A1 A A T qr (F T R
wfawt w1 afaw divm o @ § Wi
wqr faer wwely & w wht @ g Ot fw
& TR "G 1 g oy A @
& ? w Ad ger A1 fee & aamar g
ww ARl ®) Ta W g AvTA 7
w1 fad jrgaw 3T & Ao ar &
¥ fasry & fau ar fad A1d @dr
AT w3 & fAo | gre s e oEEw
Mgy § watE €3 qwi 7 qwgd W
Zway w1 w1 Afweea § s
farar § Wit ag wafau f % a9
wrcfam ¥ a9 w1 oz w1 T A
2 R fad ofy wen o 2
afael #7 G W w2, g
®t wamat | & gean § f& so wOw
WA AW i AW H Wl s el
AwT o1 wEa 3 7 frdey, famet
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WA @18 WX wOw 3, wgi T A
wElwT WT awm & T e

mrffzoqrﬁggmthaim
o1 R § 1 o A ¥ werw
FA F a1 wwar &, wader foer
wTardt 18 FIT &, g T 0T EwAT Y
¥fe fgrgera frasr ) so w07
t ogt o A F fao w9 T8 ¢,
#faz 1 w47 2 22 9 wEim R
o1 gFar & 7 "9 ¥ fr ag iy feaet
W aA® A 7€ £ | WM RN &
afwe &, w2t & wfcg &, ad9 ¥
wfeq & s w4y far & arfcr & s
B AETg FT G E ) T 71T F A FFAT
g % ag awHTT qo T &1 awvy w1 a g
e Ad faww @ @ wagT daa
¢ f& ga A0 399 wov 77 A A
aeRT WX FEA AT /I 07 s |
wafag & 7 fa7 &1 fadw s § o
% qqiy s g—-graifs wqg ar
s g3 Af—=K qdar w0 TMEDN
i 5 38 fax %1 arfow faqr g

SHRI VIKRAM CHAND MAHAJAN
(Chamba): Mr. Deputy-Speaker, Sir,
1 rise to support the Bill. This is one
of the most timely Bills. For a change,
the Government has bro:ght forward
a Bill in the interest of passengers
and users of the Railways.

Now, let us see what the provisions
of the Bill are. I would like to givea
few examples. Let ug test the Bill from
that angle. According to our friends
on the other side it a driver walks
off and the train is stopped at a way-
side station where there is no water
and there are no other facilities, he
should be given Padma Vibhushan for
stranding a thousand passengers on
a way-side station. This is what they
want. What we want is that the inte-
rest of a thousand pasasenmers should
be safeguarded.

Wt an swdiw (akafan)
YamaoOw T g
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SHRI VIKRAM CHAND MAHA-
JAN: My hon, friend, Shri George
PFernandes, says I am not telling the
correct factss ] would ask him to
kindly read the Bill. It says:

‘I a railway servant, when on
duty, is entrusted with any res-
ponsibility connected with the
running of a train, rai]l car or
any other rolling-stock from one
station or place to another station
or place, and he abandons his
duty before reaching such sta-
tion or place ....”

He says I am not reading the provi-
sons of the Bill correctly. Would
he, for a change, read them and see
that what I am saying is correct? If
a driver stops a train on a way-side
station and walks off stranding a
thousand passengers in the train,
aecording to them, what should be
done to him is that he should be
given Padmga Vibhushan.

SHRI J. M, BISWAS: Can he cite
even one example where a driver has
-deserted the train at a way-side sta-
tion?

SHRI VIKRAM CHAND MAHA-
JAN: This is the Bil] which is
brought before the House .... (Inter-
ruption)

SHRI J. M. BISWAS: Can he cite
an example where a driver has
deseried the train at a way-side sta-
tion? Can he cite just one such
-example?

SHR] CHENGALRAYA NAIDU
{(Chittoor): If the driver {s such a
good man, why are you afraid of the
Bill? (Interruptions)

SHRI J. M. BISWAS: Can he cite
one example, not many, where a dri-
ver has deserted the train? Such
things have never happened. Can he
<ite one example to justify his argu-
ment? (Interruptions).

SHRI DHIRESWAR KEALITA
(Geuhati): On a point of order.
233(AHLED—10,

Indian Rlys,
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MR. DEPUTY-SPEAKER: What
is hig point of order?

SHRI DHIRESWAR KALITA: Mr.
lnh_ann wag speaking about the in-
tention of this Bill. What is the in-
tention of thig 'Bill? The intention of
this Bil] is this, The Ordinance was
promulgated on the 14th September
and in pursuance of that, they arrest-
ed thousands of persong and now
they want to give it the effect of law.
Although the Government says that
they would sympathetically considar
their cases, through this Bill they
want to convict and penalise all those
persons who were arrested in con-
nection with the strike of 10th Sep-
tember. This is the real intention of
thig Bill ....

A

MR. DEPUTY-SPEAKER: Please

resume your seat. There is no point
of order. He s putting forward his
argument (Interruptions).

SHRI J. M. BISWAS: May [ re-
quest the hon, Member through you
to cite even one example where a
driver deserted the train leaving it
in the mid-way with one thousand
passengers or so?

MR. DEPUTY-SPEAKER: Pleass

resume your geat. His argument i
hased on apprehensions.

st ok woA AN ST o own
agt faer w7 awar § 7

SHRI RANDHIR SINGH (Rohtak):
Have we to show our speechesy 1o

them? T ¥ g w1 T ¥ YOO
W quft ?
SHRI DHIRESWAR KALITA: BHe

is harping on a wrong point (In-
terruptions)

MR, DEPUTY-SPEAKER: Please
resume your seat, There is no point
of order.

SHR] VIKRAM CHAND MAHA-
JAN: Let us take another exmmple
(Interruptions)



287

SHRI J. M. BISWAS: I can say
for their information that during the
strike time also the running staff, the
-driver, the fireman, etc.,, never left
‘their duty-spot. During the strike
‘they refuse to work but they cannot
feave the engines for the safety of
engine’s boiler. That is why the run-
ning staff never left their duty-spot.

, I request the hon. Member
‘to give at least one example where

they have deserted the train .. (In-
terru
MR. DEPUTY-SPEAKER: Order,

order. Let him continue,

SHRI VIKRAM CHAND MAHA-
JAN: Let us take another example.
The next Clause says that, if some
railwayy workers or other persons
squat on the railway line or near the
Station stopping the train, they will
be penalised. Suppose, the train is
stopped at a way-side station and 20
persons squat on the railway track
and the track is blocked. According
to our friends, they should be permit-
ted to sit there for any length of
time and those one thousand passen-
gers should get stranded. What the
Bill seeks to do is to arrest them,
penalise them and allow the train to
go uninterrupted. This is the second
provision.

Another point was raised that
arrests should not be made without
warrants. What j3 a warrant? A
warrant is an order of the Magistrate
to arrest so and so. If in the mid-
night the train is stopped by the
pickeleers, should be Guard get
down, walk 20 miles and get an order
from a Magistrate, or ghould he take
the help of 20 persons and remove
them? (Interruptions) My friends
want that the Guard should get down
from the train, walk 20 miles, get a
warrant from a Magistrate and then
‘arrest them. 1 have got two more
polnts, Sir. The Act says that one
who tampers with the signal is pena-
lised. If a railway worker tampers
. wAth the signal, what happens? The
light is turned green, because of tam-
pering with the signal. Two trains
coming from opposite directions dash
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against each other. They say, dom't
penalise them. For tampering with
the signal, they say, Don’t penalise
him; give him a gold medal because
he has helped in making two trains
dash against each other'. This is the
position, Sir. Also, they say that
Police is with the States, Railway
Police i3 with the States ang there-
fore the Central Government has no
power to legislate. Now, Sir, we
have got certain constitutional provi-
sions and I wish they had gone
through them. If you turn to the
Seventh Schedule, List I, you will
find the relevant entries. The Cen-
tral Government can legislate on cer=
tain provisions, which are wunder it.
Entry No. 22 gives the power to the
Centra] Government to legislate on
Railways. There ig another Entry,
namely, Entry No. 83 which gives the
power to the Government to legislate
about offences against laws with res-
pect to any of the matters in this
List.

stk weddre - fam oW 9T

LGRS CR LR e
g7 (waawry)

SHRI VIKRAM CHAND MAHA-
JAN: So, my submission is this, Sir.
This is a perfectly valid piece of
legislation. I, therefore, support the
Bill.

ot faoet (dfor) : SoTeTE wEw

ATty el ATy qiE ot A woX wEe
% v % gy w1 e xw fadaw o e
fefefem s QT ? & 3T ¥ IO
g o afrm g ad
ug wafae § fs ag fadaw ot wr Q@
& =g v T & WeERw Y g 1 wifew
A ardr ey mar 98 & -1% I fedaw
T | ¥ Ty & 9y fefefasn s
"Rk wgww ay ¥ Ry oy
¥ w1 wife wgi ds7 T Ew
ot v v §

wry ard § fs aor # aw W
& wrt 3wt welt e gt g v e g
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@ grew gt § ag Dfafewdt sidtey
aft ff : & wff ovrr fie Qar Wk
txwam ¥ ar wfew v o of vy
wt fs o grew gur ag Afefeed
wifedzw 7 91 | 37 ¥ 1T A Gwwr
w8 § wg W ifefewst Aifedzw
PR WA EAFT AR
wiad ¥t dur ot frdelly sew @ ww
w1 gfewior dar wgar & i ww wrer &
v gw 78wt @ wm @
Wi @ fis o Wi § @@ W
gt g 1w W deent S
W aEAE T A AT AL Ny ke
wTEg 1 Y g gar § ag froeand
¥, =g Nfafersft Mifdzr 7 & 1 A
g ot fagas wrar & A oy AW g
fs & g fadas w1 59% 71 § wifE
Yy dar Frdefr gy wifer ST 10
Afer ag wifa & 81 ? 2 wwm
wY wifer 7 &1 1 & €Y =g ff ag wife
Gt dar @1 i a7t sarh i, Nefard
&1 dfrof & 7 s ) Shfrfer
& wgan g ag avit aninft o st
 TW G I, IR
areat § a7 3T & 1 A T wfw
aedt & |

¥ dar s et e sm
fe worre @8 w29 I forw & -
wifdl w @ sfeamar wft § =
@ ad | ww @ & 0 dv ot
& @ & 3w off 5 e oag
qOTT 93 qrEr @1 favw A oA,
wifaT oz ¥& T & FAC @
affwa wf wd § 1 v I O W
MR wifa ¥ wHT wTaH T g §
Nt ¥t dy afiewntr o aredt o ool
fawrc g wwer & o fie 82 s fisay
%

e wETw, W wAA R
s & gw wityilr "ot 3 vzt e
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W w2} ¥ Ofe w3 E ek
far g | @ Wi A
R ot @ 5 off Wk yefaew
¥ werr gt Wb, T oy, aife
fasfan wmife wob sl e o wren
% & a0 § 97 ¥ farems ww fedae
TR AR a1 AT #
w oW W gfet W W
faafenr  wift w1 & woelt wrm wwe
w & Qe Wi xw ¥ fad o e
w wieA g Y g | &fie amt & ay
g foagh & ww ware w1 oft p fe
qT wor e shufal o
BB A g1 WX gTerd st W
|EE ¥ w1 wfewr 7 g2 ) e
dfF = fadgs & weerEHt aw@m &
warat faeyer g1 ) & W qeery /e
T FHETiET & /19 G wwT gme
Ty F17 oY w0 wwd §, AT & Ty o
o aFy § qfe IA% 7w 6 A w
¥ g ww w7 oy mar @ wwfog &
¥g vy wiede o § Wi o s
arf W= 1 fewww fm A K
fawz % favrx & QvomT A g oW
AW 9T a7 ww & wgw fs ardt
ot oY § wg oF gra & et mft worft
W A g & ag aw arft B

v afg & fe 0w gro agt @t
wfgr awp # § A ga gre Jww o
Ty 3 e AT weferd gwit farsirere

SHRI J. M, BISWAS: On a point
of order. May I know whether an
hon. Member while he jg delivering
his speech can be dictated to by an-
other Member? Shri Randhiy Singh
has been trying to dictate to Shri
Shinkre,

MR. DEPUTY-SPEAKER: Nobody
bas dictated to any Member.

SHRI SHINKRE: 1 take strong ob-
jection to this. He must withdraw
this remark
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MR. DEPUTY-SPEAKER: Thig is
not fair, Nohody i dictated to by
anybody.

SHRI J. M. BISWAS: I want to
know whether such dictation is al-
lowed in the House.

SHRI RANDHIR SINGH: He must
withdraw thig remark.

SHRI A. S. SAIGAL: The insinua-
tion made by him is not correct. He
must withdraw it,

Wt 97w aml (gfegR) o
freare &1 g www aga & wqfea @
s frs & wry aga & sarey wY
t 1 9R T v Ad wey iy ¥
o wE far ff feamw ¥ faars
sfrfadrsr 1 wTHEr AT § )

ot iw gET T (R
Irene HErRw # ot o §w w=m ot
& wo & agwa g AR ¥ qwwar g
g wfew feft ot B = 4 @
N @ Ew R F FIW aG W
WTHT X | W I TN GO GG T
waH @ &Y T A T I T 6T w
wgrarwT grm & it favare ¥ s
¥ fe ag g I@ wAw W afw
aE

SHRI RANDHIR SINGH: This
raises a breach of privilege also. The
hon. Member js being restrained from
speaking of his own free will. He is
being restrained from speaking inde-
pendently what he wantg to say. The
hon, Member is casting asperations cm
Shri Shinkre by hig remark

ot gwwer et : & g off P
¥ W sy & fedw sor W
fom & o) & 7x wr § f6 off fod
oot eftw gut T & ferww 9T
g & e et Fmae ¥ fag W

Indian Rlys. (A

cndt.)'B'm i
Jewr faTrRrdr % wE onfe wor €
W & e § 6 ag sifads o st
21 o farara ) qEFTe wroR e wnfaw
¥ & wfed

st sfeme  (areiw) 0
fret gt 3 ae ¥ e w4 ¢
WX I X T dYg F AT §TE
IT & ATy AT FET R )

SHRI RANDHIR SINGH; Shri
Shinkre ig so intelligent that he can
teach the entire Opposition. So, this
kind of remark is not fair.

SHRI S. M. BANERJEE: On be-
half of my group I can say that Shri
J, M. Biswas never meant it. He only
gaid that when Shri Shinkre was
speaking he was constantly interrupt-
ed by Shri Randhir Singh who was
trying to influence him, but Ghri
Bhinkre wag not influenced.

MR. DEPUTY-SPEAKER: It is
very improper for a Member to say
that a Member while speaking is be-
ing prompted or dictated to by some
other member, He is speaking out
his own mind. Let him conclude.

ot et e WEe AW W
waae o fqradly &1 g wney
M TR IE A g ar fe
¥ &€ & gfr % & 9 v ot g8
oy 57 & fF 98 A QO S I W
it s e o & sw e
T OHT WY q¥A qET § Ay o gy
aray & wwfeg @ S R a e
@ & farrdiE & 9@ IRW A7 AW
W WE w g s g fe
ot ¥ fog off fawma & o7 wuT &
e ag o A fwrrRTdy o favarw At
ot § A 3T W i e fear
MR. DEPUTY-SPEAKER: The Mi-
nister.

SHRI MADHU LIMAYE
hyr): On a point of order.

(Mong-
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. THE MINISTER OF RAILWAYS
(8HRI C. M. POONACHA): Igit in
eonnection with the Bill?

st gRo QAo Wt  (gAT) ¢
IS wEgre, AU e § fe g
wvit erew &= AT § W xafeg I
& fae @ ox dew faar s

MR. DEPUTY-SPEAKER: He is
leading your Group. To give him
just two minutes only is not fair, A$
the final stage, I will allow him.

st darm waq (wfeEr)
IITEE WEred, gt T OX JET W\
e A S=Ta fam o @ @ Ay ek
WY {IET ATETET TAT § 0

SHRI RANDHIR SINGH: If Shri
Limaye is allowed to speak, Shri
Kesri must also speak.

MR. DEPUTY-SPEAKER:
on a point of order,

He s

SHRI RANDHIR SINGH: 1 assure
you there is no point of order.

st frmg gmemw wEET,
aq wra § fr & gilw 1 & wim
¥ &= @ & T S\ we g &Y
ferzwa & wrar § | v qH | fauas &
FIU WHTHZ TG A &7 quy 7y faaw
¢ v gafea & 79(1) & aga woaT
ATYE WTF WTEL J5T @TE | 7| %
T §

“If notice of an amendment to
a clause or schedule of the Bill
has not been given one day before
the day on which the Bill is to
bs considered, any member may
object to the moving of the
amendment, and such objection
shall prevail, unless the Speakesr
allows the amendment to be
moved”

Indian Rlys,
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et oot § 3w witedtew few
=T fa¥r § Wit & wgm g o @i g@e
fag wiwdwe 7wt wieg av o
&fad fe ww ag a<gee § o |

MEB, DEPUTY-SPEAKER; I do
appreciate that he could not do jus-
tice to this Bill and table hig.amend-
ments within the specified period He
should be given an apportunity to
have his say. But my difficulty is that
immediately after the Minister’s and
Shri Fernandes’s replies, we are go-
ing to take up clause by clause cen-
sideration. The question is of clrcu-
lation.

SHRI 8. M. BANFRJEE: May 1
suggest a vig media? Some amend-
menls have becn moved right at the
spot. There are previous instances,

MR. DEPUTY-SPEAKER: It no-
body objects, I think he should be
given the oppOrtunity.

SHRI S. M. BANERJEE: In the
past there has been a practice that
if a Minister wants to move an
amendment immediately and he does
not get time even to circulate it, the
Speaker reads that out and that ls
acctpted by the House, sometimeg re-
jected also, So, 1 would request that
gince he was in jail and he has come
here now because of the Supreme
Court, he should be allowed.

MR. DEPUTY-SPEAKER: With-
out going into the precedents 1 have
said that on this occasion in particu.
lar he should be permitted. 1 would
request members not to raise any
point. I would read out hisg amend-
ment.

ot iw o wnf: gwT ATy T WY
Wy XY § Y g ot T wrfigd o

JITETN WEITT : FT G W
t

ot dw wrwnt: wr ag v ot
wed ....
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MR. DEPUTY-SPEAKER:; He was
prevented from attending to his par-
lHamentary duties and therefore I
Mave permitted him.

oft wiemem fwdt @ IuTSTw wEE:
® o wod wark RoAorwe WA W
iz § | (W g A el off )
xafq it W wver farer wfigd 1

MR, DEPUTY-SPEAER: Let us
conclude the debate on clause by
clause consideration. At the final
stage you can have some time.

oft wrfw spwwr: dvare o oy wfawre
§ fix ow ay S ¥ oy ww SN faww
frar & oma fs ay wifadtz v wd )
OTTT W A W WETH TR a0
Wi @ SR w1 ACATC ST AAT
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SHRI C. M. POONACHA: I have
with care listened to the debate and
my own feeling js that probably we
missed the central point of the Bill
before us and dealt more with, and
perhaps laid more emphasis on, the
context than the substance of the Bill.
The point is that the Bill seeks to
regulate certain actions on the part
of a citizen and also the railway em-
ployee in certain respects so that the
operation of the railways is not in-
terrupted, That is the central point

. and to that effect thig Bill has been
brought before the House.

The point has been made that the
circumstanceg which led Government
to issué an ordinance were based on
the fact of certain situation created
by the strike threat on the 19th and
as such Government has resorted to
this meagure only tp atifie railway
employees from using their inherent
right of collective bargaining. I, in
» way appreciate that point, but the
circumstances that led Government
to take this measure should not be
forgotten.
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Bafore going into that, I would
briefty like to refer to the other ss-
pect of the question. Some mem-
bers had commented on the point that
Parliament was in session till the 30th
and Government kept quiet and only
after Parliament adjourneq they
rushed to issue this ordinance be-
cause that was one of the ways of
circumventing the authority of Parlia-
ment. This is not fair.

SHRI S. M. BANERJEE: Why did

you oppose the ordinance in the Cabi-
net?

SHRI C. M. POONACHA: 1If you
kindly bear with me, I would try te
meet all your points.

The negotiations ang discussions
were continuously going on and evem
at the time when Parliament was im
session occasion was teken to discusg
this very important matter, namely,
the threatened strike by the Central
Government employees and the Home
Minister several times had placed the
facts before the House., The Home
Minister explained the situation and
also made the Government’s stand in
this regard very clear to the House.
Even then it was indicated that
Government was willing for negotia-
tions, for discussion and the doors
were never closed and before the
Parlioment could adjourn, discus-
sions were on, My hon. friend Shri
S. M. Joshi wil] bear me out. After
that it is only on the 3rd September,
I think, that the strike notice was
actually served on us and a situation
arose as to what should be done and
the matter was being considered in
the Railway Board and in the Minis-
try. At the same time the climate
around ug was unduly being warm-
ed up. 1 agree with what my hon.
friend Shri Shinkre has said. There
was so much of political motivation
behind the whole thing. That fact I
can prove by what my friends had
referred to here and quoting from
the publications that had issued from
the Postal Employees Union, Class
TII. Here I would like to refer to a
statement made by Shri Peter Al-
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vares, Joint Secretary, Central Coun-
cil of Action who is also incidentally
the President of the Al' India Rail-
waymen's Federation, In that it is
said—the statement js dated .26-8-88:

“At the dawn of September 19
at the tick of 6 am, tens of
thousands of Central Government
«mployees all over the country
will walk out from their work
spots and wil] be greeted by lakhs
of their brethren on gtrike”

AN HON. MEMBER: What is wrong?

SHRI C. M. POONACHA: That is
1o say that they will walk out from
the workspot. It iz one thing for
one set of employeeg to walk out
from their desks. But it is a different
thing for an employee who is running
a locomotive or train to leave the
thing and walk out. The act may be
the same but the consequences are
different in different gets of circums-
tances. But coming to that again I
want to refer to what was actually
indicated. Here ig the publication. It
says that there is no other alternative
except to raise in revolt and end this
misryle. This is what wag being told
to the Government employees as
sgainst the Government.

SHRI RANDHIR SINGH: There is
a limit.

SHRI C. M. POONACHA: It is
not the same thing when I, as a
political leader go and speak to the
general public. It is a different thing
to go and tel] the Government em-
ployees as to what they should do as
regards the Government.

SHRI S. KUNDU: As regards mal-
administration (Interruptionf).

SHRI C. M. POONACHA: Not only
that. Here is a bold letter display
saying ‘Take full charge of Govern-
ment property’. What is said here
is: “Take full charge of Government
praperty and valysbles’ That is what
is being told to the Government em-
ployess.

Indian Riys.
(Amendt.) e
Bill

SHRI S, M. BANERJEE: | riss.
a point of order under Rule 376
business before the House is the
nance and disapproval motion of
Indian Railway (Amendment) Bill.

gibs

to a particular publication which i
the mouth piece of the Postal Em-
ployees Union (Class III) ang he is
reading from it certain things which
are out of context. The procedure is
that whenever he reads a document,
either he reads it fully or it should be
laid on the Table of the House and
we should also know. Of al] the per-
sons, Shri C. M. Poonacha, for whom
I have the greatest regard, just now
quoted a particular sentence from
an article or an editorial from that
particular magazine just to create con-
fusion in the country....

SHRI RANDHIR SINGH: What is
the point of order?

SHRI S. M. BANERJEE: My point
of order is this. You should ask Shri
Poonacha to lay it on the Table of
the House; the entire document
should be laid on the Table of the
Housg so that it will be clear, espe-
cially when they are trying to mis-
lead the country by quoting it in this
House.

SHRI RANDHIR SINGH: You are
exposed. (Interruption)

SHRI S. M. BANERJEE: That ig not
a secret document; it is no more a
secret document; ft should be circula-
ted to al] the Members. Since he has
read that gentence, that para, without
referring to the real issue, and with-
out saying who has written it, I re-
quest you to ask him to lay it on the
Table of the House. 1 beg of you that
you should ask him to lay it on the
Table, and it should be circulated.
MR. DEPUTY-SPEAKER: 1 have
patiently listened to your point of
order, and you have pointed out rule
a7e.
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SHRI S. M. BANERJEE: That is for
raising it.

MR. DEPUTY-SPEAKER: That is
true; but so far as the point of gub-
stance in the argument is concerned,
he is within his right to rebut the
argument put forward from the other
sjde that it was not politically moti-
vated and all that.

SHRI S. M, BANERJEE: Who has
written that? (Interruption). You
should try to protect those who are
not present in the House. The hon.
Minister has quoted a particular sen-
tence of Mr. Peter Alvares who is no
longer a Member of the House. When-
ever any such name is mentioned by
us in the House, we are immediately
told that we should not mention those
who are not able to defend themselves
here. Similarly, he must be told that
he should not mention the nameg of
those who are not able to defend
themselves here.

MR. DEPUTY-SPEAKER: Please sit
down. No more arguments. I have
given my ruling on this. He is within
hig right to quote from a statement
made by Mr. Peter Alvares who is
connected with the Joint Council of
Action. He is within his right to put it,
to rebut the arguments on this side.

SEVERAL HON. MEMBERS rose—

SHRI RANDHIR SINGH: Do not let
them disturb the Minister.

SHRI J. M. BISWAS: He should
quote the full text.

MR. DEPUTY-SPEAKER: Order,
order. It is not necessary.

SHRI S. M. JOSHI: Who has written
it: Let him mention the author.

SHRI RANDHIR SINGH: You must
make them resume their seats. 1 am
resuming my seat, You must make
them resume their seats.

MR. DEPUTY-SPEAKER; I am do-
tng that

SHRI 8. M. JOSHI rose—

MR. DEPUTY-SPEAKER: If you
are questioning my ruling, then it is
not permissible. No more arguments.
—What do you want?

i g@e qu  oftet : AT OF amiE
qTh AT § | 9gw TRl A s frx
qEATf &1 AW ¥ FT TS 99T & 0

U I AT G fean ¢ ag fvm v
2? o aw gg AE FATAr S
aT F TET GART TG ag o I
g agr & | weft ag iR qaTd f wr ag o
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SHRI S, KUNDU: The Minlster
has quoted Mr, Peter Alvares as say-
ing thag the workers should come
out in the dawn of the 19th Septem-
ber, and then he rcad out the other
twg lines which has not said.

MR. DEPUTY-SPEAKER: Shri
Joshi has raised a point. 1 request
the Minister to make it clear because
there is one thing. He need not go
through it, and there js no gquestion
of placing it on the Table of the
House. He is within his rights to
give a gquotation from a publication,
but let him not do it without context.
If there js any context which is
missing, the House might be misled.

SHRI C. M. POONACHA:
effort was to give....

SHRI RANDIR SINGH: Expose
them fully.

My

SHRI THIRUMALA RAO (Kaki-
nada): Your observations meke it
rather ambiguous. The Minister iz
quite right in quoting from that
magazine what the leaders of those
unions have openly, publicly, with-
out any mincing of words, have sald.
So, is he not entitled to quote it?
(IMmterruption).

MR. DEPUTY-SPEAKER:
not entering
the House.
to whether

I em
that controversy In
only concerned =8

into
I am
it is relevant or mot.
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. SHRI C, M. POONACHA: My effort MR, DEPUTY-SPEAKER: What
was tg place gll the facts before the is the name of thet paper?
House. I am gtill endeavouring to
do go. In the meantime I was inter- SHRI C. M, POONACHA: Indion

rupted. As I said, there was a state-
ment made by Mr. Peter Alvares,
Secrelary-General of the Joint Coun-
cil of Action. Incidentally, he hap-
peng to be the President of the all
India Railwaymen’s Federation. A
statement of his is naturally germane
to the subject we are discussing.
Thig is an official publication and I
can read in extenso provided the
House has the time. I am only quot-
ing certain relevant facts from this
publication, What is the context I
can give for headlines like this?
Headlineg are headlines. There is no
continuity about it and there is no
context. The headline says “Don't
attend office on 8th and take full
charge...... (Interruptions).

MR. DEPUTY-SPEAKER: The al-
legation is that you have quoted
certain portions out of context, with=
out giving the full context. It is a
public document and if you have no
objection, you place it on the Table
of the House,

SHRI C. M. POONACHA: Yes.
Sir; I am prepared to place it on the
Table®.

SHRI S. M. BANERJEE. Copies
should be circulated,

MR. DEPUTY-SPEAKER: He may
continue his speech.

SHRI C. M. POONACHA: The
obvious embarrassment of my friends
is understandable, I do not know
whether my hon. friend, Mr. George
Fernandeg will contradict this state-
ment which appeared in the press. I
am quoting it.

ﬁ“mtq qo %o

afewr ®1 wwATT AU )
SHRI C. M. POONACHA: fwdt
(1} or §r | MrSK

Patil has not put words into his
mouth. They are hiy own words

Monitor,* Saturday, October 19. He
says:

“The railwaymen, for instance,
must be told"—

They do not perhaps know what
they should do as regards their trade
union rights therefore they must be
told—

“in  simple language that
through one united organisation,
they possess the capacity to
paralyse the country and those
with the strength to paralyse the
country might ag well take on the
job ©f running it.”

This is revolt and that is what the
Central Government employees are
asked to do. Whether the Central
Government employees by themselves
would have come forth with such
a statement, I doubt.

This is politically motiveted, The
people were interfering 1o influence;
they were trying to create....(Inter-
ruptions).

SHRI CHENGALRAYA NAIDU:
They were trying to misguide them.

SHRI C. M. POONACHA: So, the
Government had to take action (In-
terruptions).

MR. DEPUTY SPEAKER: Mr.
Fernandes, have patience,

SHRI C. M. POONACHA: There-
fore, the point is that till the 3rd of
September, things were not very
clear and on the 3rd of September,
we got the strike notice. Then, the
parleys and negotistions were going
on and after that, the situation start-
ed developing and these were the in-
dicetions, We know, by experience,
that there have been bandhs, strilkes
and so on Politieal partiss, of

-

‘Flaced in Library. BSee No. LT-1338|68.
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«course, organise these bandhs and
strikes. But, when the situation gets
out of contro] or out of hands, the
~very organisers find it very difficult
10 prevent the serlous consequences.
And as a result, invariably arson
starts; looting starts; vandalism starts.
‘Then follows a variety of disturb-
ances and commotion iz set afoot.
Then the very organisers find it diffi-
cult to control the situation. This
has been our experience—bitter ex-
perience—in this country. So far as
political dogmas and political as-
pirations are concerned, I admit that
there is freedom for everybody. But,
unfortunately, when the situation gets
out of hand the initiative is geized
by unsocial elements, when the un-
-gocial elements come in, naturally,
the Government will have to face
‘them and action has {o be taken by
them. Otherwise Government Iis
questioned as to why they were not
able to handle the situation. This is
the situation to which the Govern-
ment is driven times after times and
the Government has to take on such
occasions a long-range view of things
and they have to take certain
measures. Thig Ordinance is as 5 result
of that. This has been taken with
due care not that we are feeling
very happy about it but we could
see the signs around; We could see
the unscen hands of politicians bind-
ing the government employees.

Therefore, this Ordinance wag ab-
solutely necessary and the general
public have acclaimed this. They
have welcomed this Ordinance and
they have apprecialed the Govern-
ment's stand. (Interruptions). Other-
wise, there would have be=n
chaos in this country. For example,
my good friend asked: ‘What about
this token strike? Would the Go-
vernment—democrary—fall 1o the
ground because of this? Would a
day's strike smash democracy? I
would like to usk only one question.
When it lies in the mouth of my good
friend, Shri Fernandes, to say that
it ghould be a revolt, do you mean
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to say that the Government worth its
salt—worth its responsibility—can tol-
erate rebellion even for a minute?
certainly not (Interruptions).

Sir, this democracy can—not tole-
erate revolt, this democracy shall not
tolerate rebellion in this country.
And it should do everything that is
possible to prevent such upsurges
because we are answerable for the

safety of the people Therefore,
what has been done has been done in
the right perspective; taking the

situation and the circumstances—each
bit of it—into consideration. Iy gov-
ernment had not acted in this manner,
I think we would have been res-
ponsible to the nation for our fajlures
and lapses.

Action has been taken and it is
now necessary that we should give
it the form of regular law. This
must come ags a legislation, And
therefore, 1 have come before the
House. My good friend, Shri
Fernandes often times had reminded
us about the satyagraha movement
launched by Mahatmaji. Well, I
wag humble volunteer working under
his guidance. I know those days and
here are some senior members who
guided us. I had my own small and
humble part to play during those
days.

My hon. friend opposite asked: did
not these Congressmen sit on the
track and prevent the trains from
running? Did they not obstruct
railway traffic? My answer is: yes,
we did, But it wag in a different
context, my hon. friend should
not try to mislead the people or the
country. During those days we had
not the power to control the govern-
ment. We did not have either de-
mocracy or the means to change the
government. That was not a govern-
ment established through the ballot
box. We did not have adult
granchise. Under those circumstances,

Mshatmaji taught us satyograha,
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<ivil disobedience. The moment civil
dispbedience became uncivil, he im-
maedintely said “stop it”. That is the
central point. It is not disobedience
for disobedience's sake; it is civil dis-
obedience. The moment it became
uncivil in any manner or shade, he at
once said ‘“No. stop it” and we had
to stop it. Similarly, it is not agraha
but satyagraha that he premched. The
hon. Members opposite are preaching
duragraha. ... (Interruptions). There-
fore, the agitation that we had the
privilege to take part was of a
different type and it wes in a different
context under different circumstances.
To day, having won freedom, having
got democracy, having got adult
franchise, having got the right to
change the government every five
years through the ballot box, is it
proper to indulge in these things....
(Interruptions). Yet, some people
#till would like to do it.... (interrup-
tions).

st W GEAAE ;o ey ofr ®Y
aff wwwy § 1 " wEew aad
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SHRI C. M. POONACHA: I know
there are some who do not believe
in the ballot box....(interruptions).
who do not have beliey or faith in
the ballot box might probably preach
a thing like this. But those people
who have faith in democracy know
that they have other ways, peaceful
ways, open to them. Mahatma
Gandhi and others who have taken
part in the civil disobedience move-
ment have given this country this
democracy, about which we are
proud. For achieving these things
we had to pay the price by way of
civil disobedience, satyagraha, and we
have done so0 creditably and we are
proud to sit In this House with that
power in our hands.

it that we are going to do for settling
the grievances of the railway men in
general, She has rightly stated that
there are instances where relief or
remedy has not been found for years,
cases are still pending with the Rall-
way Board and that 1s causing grest
hardship to the rallwaymen in
general.

I would like to give gome figures
which will be very revealing In the
railways we have goy the permanent
negotiating machinery at every level—
divisional, zonal and board level We
have ulso recognised trade unions. I
would like to give fugures of the
number of meetings we had with the
representatives of the various trade
unions at different levels during the
period March 1867 to March 1068,
At the zonal railway leve] the num-
ber of meetings was 963; the number
of items taken up for discussion was
18,754 and the number disposed of
by discussion and settlement was
16,008. This is the record of the rail-
ways.

At the Board )evel, that is, at the
central level, we had six meetings
and had 138 all-India subjects bef#ite
us, We have settled 111 of these
cases by discussion, negotiation and
settlement, This is the achievement
at the Board level

Some hon, friend zaid that railway
workmen are made to suffer and
that there is & sort of & despotic
rule. It is not so. On the other hand,

"the labour is looked after very well.

SHRI GEORGE FERNANDES: AN
genera]l manageérs are nawabs.
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SHRI C. M. POONACHA: We have
acted very, very sympathetically as
regards ur's  requirements....
(Interruption). There may be some
instances and I will look into it. But
a3 a measure of collective bargain-
ing, we have never hesitated to dis-
cusg with our labour. We have
treated them with due consideration
at every stage and we will continue
to do that in all humility, with wll
responsibility and with all earnest
sincerity. Let not our friends try to
make out that they alone are the
champions of Jabour and we are not.
Certainly not. In that I have taken
a personal interest to see that labour
grievances are redressed and thay we
should do our very best, the utmost,
ag regards the settlement of grievances
ot labour.

Not only that, There are eight
outstanding demands at the Railway
Board level. We have not been able
to reach an agreement on them. So,
we have decided to refer them to a
tribunal and are going to refer them
to the tribunal to decide. This is as
regards our reclationship with labour,

SHRIMATI SUCHETA KRIPALANI
(Gonda): I had asked one moare
thing. How many cuses have you
referred to arbitration when there
wag disagreement at the PNM level?

AN HON. MEMBER: Eight.

SHRIMATI SUCHETA KRIPALANI:
Only 87 That is all.

SHRI C. M. POONACHA: Yes.

SHRI S. KUNDU: The 6,000 cascs
disposed of are in the nature of dis-
posing of as they disposed of the
need-based wage.

AN HON. MEMBER: A very spl-
rited reply.

SHRI INDRAJIT GUPTA: A
fighting speech.

SHRI C. M. POONACHA: As re-
gards the Bill itself, what doss the
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Bill propose to do? My hon, friend,
Shri Bhandare, explained it. Shrt
Kashi Nath Pandey also explained
that. It only says that the railway-
man who has the responsibility of
running the train will have to con-
tinue at his post and shall not aban-
don his place of duty. In regard to
this certain observations were made
and it was said that if we allow him
to go on for hourg and hours, what
the poor driver can do. That does
not happen, because we already have
the regulations. No railwaymen,
particularly the running staff, is re-
quired to work for more than 14
hours per day continuously ....(In-
terruption). This 14 hours i3 the
outer limit; that is to say, if ecircum-
stonces so warrant that nne may have
slances so warrant that one may have
to work that long but after 12 hours
he can give nolice and scek for a
relicf. This is the regulation.

308

SI1IRI S. M. BANERJEE:
a charge sheet.

And get

SHRI C. M. POONACHA: But
this does not happen to everybody.
On the express trains, the mail trains,
the double line and the trunk routes,
they work only as per the link, that
is, from X to Y station, They rtun
on the link and there is no question
of working for 14 hours. This 1is
played up unfortunately. But such
a situation does happen on the single
line sections and branch line sec-
tions . . .

SHRI J.

trains?

M. BISWAS: Goods

SHRI C. M. POONACHA:
a passenger or goods train, mostly
goods trains, is moving and the
passenger train comes, the

i
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hardly about 2 per cent might come
in that category and, for that, ade-
quate provisions have been made. It
is not that every driver is to work
for 14 hours. Even that is with =
rider, that is, the total hours of work
in a week is 54 hours. Subject. to
that, every time, he gets rest and re-
lief. All the duty time and regula-
tions are laid down in the rules. They
are observed. In an operation of this
magnitude, it does occur undar
certain circumstances that there will
be g longer period of work in certain
sections. It is not as if every driver,
every member of the running staff,
is made to work beyond a certain
limit end we want to take shelter
under this legislation to make it in-
cumbent on him and punish him if
he fails to do certain work after a
certain time. This is not go. There
is absolutely no ground at all, no
valid ground whatsoever, to say that
we will take advantage of this piece
vf legislation to harass railwaymen.
1 will never happen. It has never
happened.

Coming to the point regarding
squatting on the railway lines and
preventing the railways to move,
now-a-days, in every agitation, big
or small or indifferent, whatever it
is, there is a tendency to make people
come and reflect their grievances by
squatling on the railway lines. This
is becoming increasingly difficult.
Particularly when there are bundhs,
strikes and other things incidents of
such happenings are increasing. To
prevent that and to ensure that the
travelling public is mnot made to
suffer because of certain grievances
of certain sectiong of the community,

mmﬂtu&hmdﬂmm
:ﬂlh answerable and they will
ischief of the Act.

Bl
the rallway line. These are In
the interest of the general public and
the travelling public. )

‘One hon. Member said that during
the strike period 2.5 lakh people went
on strike. It is completely wrong.
It is not so. Hardly 5 per cent of
the rallwaymen participated. Even
they were misled perhaps. I do mot
want to take it that they went against
the Government. What I want to say
is that 95 per cent have stood by the
Government, they have our support
and we stand by hem.

MR, DEPUTY-SPEAKER: Shri
George Fernandes,

SHRI J. M. BISWAS: I want to
know from the hon. Minister onky
one case where the running staff
deserted the train at a road-side
station. 1 want to know from him
whether there has been a single case
of that nature.

MR. DEPUTY.SPEAKER: I have
called Shri George Fernandes.

SHR] J. M. BISWAS: | want your
protection, Sir. I want to know from
the hon. Minister whether there has
been a single case where the railway
staff, particularly, the running staff
deserted the train at a road-side sta-
tion, whether any gsuch case happen-
ed on the 10th Septembber or not.

MR, DEPUTY-SPEAKER: Shri
George Fernandes.

oft Wik woAde : (Tarkafae):
I W, g weaw § fe @
were & X Gw ot o1, 7 IW TRTANY
e won et ¥ e wwwn
e 7 o Al wdfrer oY i1 33( 2) ()
¥ warin Tregafy ®) oy AW & W
fix sreqRw Y Ty ferar ATA-AT
e ot sty sgver Sy e it R
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[y wrrk AT
wuw ¥, Iurew weww, faek iy
¥, 1067 & AT F T ¥ W AR
w1 gEaTdr ¥ s o o &, fraer
TF WAT WA T JE WA & WA
ot & | s oRfed faw ¥
"R e oW, W 93 s
w2 & A & sehfed & v 9x
A% T arew 36(q) wur (#)
T HTAET qET 9T W4T WX 9T § v
fre fred gt wsfgaw fewifcdt
o faw w5t o1 w3 0% 7 e, @
% do-fafedy ord w) vor w1 wfawrc
W ¥ wra fear s v woR & f
ST ¥ uET Wd st ¥ gfrardy
wfgsrd ox ot 3w & el &
fgwrd a3 OF s Ay
™ wegRw &Y faias & w7 & a3 w7
W T AT FTE R

WY wEgET ¥ FTer T F ur w7
o AT wreer famm o & ¥ qget a
QATT TN Y ¥F ATEi A gy ot
Fuy W & wowar § s g it & 69,
N & S aga afy qRwmr o g,
# arw A TR M fom f Awh
am # g s oft §, fegmm &
qofief, 3 Q1 A oo &
w ¥ T §, s ¢ fw s pErt
et & o v &, wgw oy o @ R,
e IT-¥a-werer O Wt gfea
wr ¥ fardy, St gfeame w1 qTA W
gl ¢ fagd g Sy § R 9w
wqweqr %) forg 3 fredr 20-21 aw @
w v % vam fisar §, 99 swEq
® Wt gt werd e e g
firer o, € TOTH ¥ AW T AETY
wit gt 8, & Foaat dgrer &, Forris
it Y vl g T a4 R,
T WETEAT Wi W7 wyAry v ¥ ot
wewT A e
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£ g wrgw o ewd gh-
wearrg WY gTTHY T I aga awft
AR AT | I A ¥ W 8T 9T—
o 77 % R ¥ fis wIiE A wwwy
w1 wi w oA &, @t worma g
AR §, N B, 7w vy & falr
W ' §—aga i § wme Sl
HTEW A T VA TOT 9T | W AT
& fir g< oir a9 & ooF ar< wT frea
 fea 18 ¥ s 9x w19 gy AT
qEY & WIT ame F g AT wErwar &
o &, e ¥ wrerary & R
& St # Ay w3 F,  fainft
zAT ¥ frai w7 o1 g, wOA E
AT FT FAAFT T T P—IW
T ¥ qIF AT AT AT AHT WO
g, AT AT gRIT FACE, TW W
IACETFT FHFA |

% A g fn farmgeam & Tegwfa,
fegem & wam WY, IT-NEm A
o el 33 gu &% aTErm—aT Fy
X o w0 Wifew AT fw w1 gaar g
Y, I@ AT IAH AT A FAT HY 9T,
W AT QWO FT IST KT IWT AT
IHR FIAY BYT T wAOET F Y Ay
=Ty £y o, A A oa fr A,
wfew waLreT & 7O aah X g S
T F1 AR JAET HAAT FA
% foy  fam ghaare # gyamar a,
TEG T § T AT & §F O w4
wY oFR @ ¥ ¥F &Y oW ey Wy §,
qg AT AT Y AMTAT | AT AT T
vt & fe wordver ¥ somer aft  ?
wa wro wifex A aT few ¥ weqadr &
W R IEE W€ fean, @ st
® arx ¥ 0w fiear, dfeew e ¥
ey bt A wyfferedt #f qrarw
W Y, Epw, Ol aw, Tk e
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oy Wi gEnw T ¥, IA & aoE
W W FR & A e wifew W
for Wfesm we A A ¥, W e
wifew qa< fier &, , Afeew w3
W ol & g O A
WA FTETEET v & o wqw
fFrrprers & A a3, fire & 9e wame
W W, et g o gra g
of ff, wIw ST R A Tex O
9, WifF ary SR w7 e o &
fagial & wa w7 wowa T @
form faq wagre & met o #Y M
ok, Y o oA idETE B
Wt w1 fam—ag awagw amy §,
#fer STTeE wERg, a§ WT ad
T—rE FFT F—f& wamg &
miw ey @waa®
WRT T T H FAT AT FL |

waremey AgRE, ¥ wmd anw
o wTHeTT 9 % 0% oa w5, o
IFA T A WA & e A
TG T e & 2 AT AR A
vy femr 8, AW AT WA
qETAT ATy S AT OFT £ gT s
wa are foady F2—

“Even as early as 1820 he hLad
come to the conclusion that Satya-
graha was valid at all times as a
meang of getting a wrong undone.”

A wrong —including in the Rail-

ways.

“In hig evidence before the dis-
orders inquiry Committce set up in
the wake of the martial law terror
in Punjab he explained hiz philo-
sophy in the most forthright
manner:

Q: Supposing your own ministers
pass any law, would it be open
to anybody and everybody to
break them?

Indlan Riys.
(Amendt.)
B
Gandhi: Wil] it be open to the mas-
sea? I think it will bs more
open to the masses when Indiy
has her own ministers, be-
cause whilst English ministers
have at least the benefit of
ignorance on their siie. unin-
tentionally, our own ministers
will have absolutely no ex-
cuse.

vH& W 99 {87 TaT—

Q: Is not the remedy to turn those
ministers out and not to break
the laws?

Y ATt 3 e o A

rg

Gandhi: I have known in most
democratic countries ministers
who have made themselves
irremovable somehow or other.
In that event what is a poor
respectable minority to do?
That minority will certainly
bring down the tallest minister
by offering stubborn civil
resistance, and such a postion
I do anticipate happening In
India also.”

(vTaamr)

SHRI INDRAJIT GUPTA: Refute

Gandhiji now. (Interruption)
MR. DEPUTY-SPEAKER: Let him
conclude.

SHRI J. B. KRIPALANI (Guna):
May 1 suggest, Sir, that Gandhijl's
name may not be drawn in this con-
troversy by this side or that side
Because, there are many things in this
philosophy which cannot be discussed
here; and one was that when Yyou
break the law you invite upon your-
self the maximum penalty that the
law imposes, We do not da that. When
action is taken we approach the Prime
Minister, this Minister or that Minis-
ter. And, so far as the Government
is concerned, it has no right to talk of
Gandhiji becauge they have violated
all his prineiples.
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gy faz saw 79 |

MR. SPEAKER: We are going into

theories of democracy and all that.

SHRI INDRAJIT GUPTA: They also

gave us a lecture on democracy

Wt wTH wTAEE o & gErT F%
R Al S
¥ ggg Fed T AR AaAT
qoA | w0 gqra A= w1 F, =AY
W &t &, 39 A s ag
ferdr<irit wriwrd fear, St e
qF | omy IwiE 5 ofA R
TR N | gft wu HAT AqTIY
awlFr AWM 7 o off, mw 2@
U 09 FiEF ATAG G a4 | FT

Division No. 13]

AYES

Adichan, Shri P, C.
Banerjee, Shrl S. M.
Behera, Shri Baidhar
Biswas, Shri J. M.
Fernandes, Shri George
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Joshi, Shri S. M,
Kalita, Shri Dhireswer
Kundu, Shri S.
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wir o § & a3 3w
uﬁmﬂim’mﬂt%w&q?
arfee i o foew o
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F 1 WX AT G qNw q9 Ay @@t
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WTEO FETA FIAT

MR. SPEAKER: Now I sha!l put

the statutory resclution of Mr, George
Fernandes to vote.

The question is:

“This House disapproves of the
Indian Rialways (Amendment)
Ordinance, 1968 (Ordinance No. 10
of 1968) promulgated by the Presi-
dent on the 14th September, 1968.”

The Lok Sabha divided.

[16.46 hrs.

Limaye, Shri Madhu
Meghachandra, Shri M.
Mohammad Ismail, Shsi
Molahu Prasad, Shri
Patil, Shri N. R.

Ramji Ram,  Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Suraj Bhan, Shri
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Ahirwar, Shrti Nathu Ram
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. 1.
Chavan, Shri Y. B.
Dass, Shri C.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedi, Shri Nugeshwar
Gandhi, Shrimati Indira
Ghosh, Shri Parimal
Hari Krishna, Shri
Jadhav, Shri V. N, .
Kamble, Shri
Karan Singh, Dr.
Kavade, Shri B. R.
Khanna, Shri P. K,
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Laskar, Shri N. R,
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Master, Shri Bhola Nath
Mehta, Shri P. M,
Minimata Agam Dasg Guru, Shri-
mati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pant, Shr| K. C.

MR. SPEAKER: The result® of the
Division is: Ayes: 10; Noes: 87.

The motion wag negatived.
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NOES

Pathasarathy, Shri

Patel, Shri N. N,

Patil, Shri Anantrao
Patil, Shri Deorao
Poonacha, Shri C. M.
Rajasekharan, Shri

Ram Dhan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri K, Narayana
Reddi, Shri G. 5.

Reddy, Shrimati Sudha V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A, S
Saleem, Shri M. Y,
Sambasivam, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T,

Savitri Shyam, Shrimatl
Sayeed, Shri P. M.
Sayyad Ali, Shri
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Sher Singh, Shri

Shinde, Shri Annasashib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.
Sudarsanam, Shri M,
Surendra Pal Singh, Shri
Tula Ram, Shri
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

MR, SPEAKER: The question is:

“That the Bill be eirculated for the
purpose of eliciting opinion thereon
by the 1st February, 19080." (1)

The motion way negatived.

*The following Members alsorecorded their votes:—
AYES: Sarvashoi K Lakkappa, Shri Chand Goyal and 8. 8. Kothari:
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MR. SPEAKER: The question is:

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th February, 1969.” (8)

The motion was negatived.

MR. SPEAKER: Now, there is the
motion for consideration moved by
Bhri Poonacha. The question is:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

Those for the motion will say “Aye.”
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against the
motion will say “No.”

SOME HON. MEMBERS: No.
Division No. 14]
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MR. SPEAKER: The Ayes have it,
the Ayes have it.

SOME HON. MEMBERS: The Noes
have it.

SHRI S. M. BANERJEE: For this,
we must have a division.

MR. SPEAKER: You wan:
lobbies to be cleared again?

SHRI S. M. BANERJEE: Yes; our
men are waiting outside,

MR. SPEAKER: All right.
guestion is:

the

The

“That the Bill further o amend
the Indian Railways Act, 1880, be
taken into consideration.”

The Lok Sabha divided:
’ [16.5]1 hrs.

AYES

Ahirwar, Shri Nathu Ram
Arumugam, Shri R. 5.
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhandare, Shri R. D.
Bharti, Shri Maharaj Singh
. Bhola Nath, Shri
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Dass, Shri C. )
Desai, Shri Morarji
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ghosh, Shri Parimal .
Girja Kumari, Shrimaul
Hari Krishna, Shri
Jadhav, Shri V. N.
Kamble, Shri

Kavade, Shri B. R.
Khanna, Shri P. K.

Kinder Lal, Shri

Kripalani, Shrimat! Sucheta
Krishna, Shri M. R.
Kundu, Shri S,

Kureel, Shri B, N.

Laskar, Shri N. R.

Lutfal Haque, Shri

Mahadeva Prasad, Dr.

Mehta, Shri P. M,

Minimata, Shrimati
Guru

Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mrityunjay Prasad, Shri

Nahata, Shri Amrit

Naidu, Shrj Chengalraya

Pahadia, Shri Jagannath

Pandey, Shri Vishwa Nath

Pant, Shri K. C.

Parthasarathy, Shri

Patel, Shri N. N.

Patil, Shri Anantrao

Patil, Shri Deorao

Poonacha, Shri C. M.

Rajasekharan, Shri

Ram Dhan, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Dr. VX R V.

Reddy, Shrimati Sudha V.

Rohatgi, Shrimati Sushila

Agam Dass
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AYEB—contd.

Roy, Shri Bishwanath
Sadhu Rlam, 3hri
Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Y,
Sambasivam, Shri
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri
Shambu Nath, Shri
Sharma, Shri Naval Kishore

Sher Singh, Shri

Shinde, Shri Annusahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri

Siddeshwar Prasad, Shri
Singh, Shri D. N,
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaran Singh, Shri *
Tula Ram, Shri

Virbhadra Singh, Shn
Vyas, Shri Ramesh Chandra

NOES

Adichan, Shri P. C.
Banerjee, Shri §. M.
Behera, Shri Baidhar
Biswas, Shri J. M.
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Joshi, Shri 5. M.

MR. SPEAKER: The result® of the
division is: Ayes: 86; Noes: 18,

The motion was adopted.

Clause 2—(Insertion of new sec-
tions 100A and 100B).

ot wy fowd . weaw warem, &
gErde o feie &1 s e
g FemazaeA wfim £ &1 qeaT™
fram 100% AT AU AT TE. . ..

MR. SPEAKER: The motion for
consideration of the Bill has already
been adopted by the House. Now I
can consider only your amendment.
Now, hon. members may move their
amendments to clause 2.

Kalita, Shri Dhireswar
Lakkappa, Shri K.
Meghachandra, Shri M,
Mohammad Ismail, Shri
Patil, Shri N. R.

Ramji Ram, Shri

Satya Narain Singh, Shri
Sen, Shri Deven

Suraj Bhan, Shri

SHRI S. KUNDU: I beg to move:

Page 2, line 3,—

after “servant” insert—

“except in case of a token strike
or a gtrike as the case may be" (1)

SHRI DHIRESWAR KALITA: I
beg to move:

Page 2,—
after line 8, insert—

“Provided that no action shall
be taken against a rallway servant
if he for the purpose of ventilating
his grievances and high-lighting
genuine demands of a
nature stops a train or trains.” (9)

*The following Members also record ed their votes: —

AYES: Barvashri Chandrika Prasad,Bhagwat Jha Azad, Q.

8. Reddy,

Bhashi Bhushan and Shrimati Sharda Mukerjee.
NOES: Sarvashri Molanu Prasad, Om Prakash Tyagi and B. 8, Kotharl;
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SHRI INDRAJIT GUPTA: I beg to
move:

Page 2,—

after line 8, ingert—

“Provided that a railway ser-
vant shall not be held guilty of
abandoning his duty after the
train, rail-car or rolling-stock has
reached the station or place up to
which he was entrusted with the
responsibility of running it and 1f,
at the said staticn or place, there
is no authorised railway servant
on duty to receive the train, rail-
car or rolling-stock at the time of
arrival” (10).

Page 2,—
Omit lines 7 to 14. (11).

SHRI DHIRESWAR KALITA: I beg
o move:

Page 2,—

after line 14, insert—

“Provided that any railway
servant or any other person who
obstructs or causes to be obstruct-
ed any train in furtherance of
demands of general nature, such
railway servant or any other such
person shall not be punished.”
(12)

SHRI GEORGE FERNANDES: I beg
to move;
Page 2, line 4,—

years"
(15)

for “two substitute

“three montha”

Page 2, line 5,—

for “five hundred”
“frty” (18)

Page 3—
after line 6, insert—

substitute—

“Prﬁvlded that if the rallway
servant abandons his duty in
pursuance of the notice of sirike

NOVEMBER 26, 1968
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served by a trade union, the provi-
sion of this section shall not
apply.” (17)

Page 2, line 13,—

for “two years" rubstitute “ilea
months” (21)

SHRI SITINKRE:
Page 2 line: 7 a1 8,—

I beg to move;

omit
(20)
Page 2, line 13-

“or any person”

for “two” substiinie “five” (22),
(22).

SHRI GEORGE FERNANDES: |
beg to move:

Page 2, line 14—

for “five hundred” substitute
“fi ﬁ}'." (23]
Page 2 —after line 14, ingert—

“Provided that this Section shall
nol apply 1o any acts done in
pursuance of a demand for betler
amenities to railway servanis or
passengers.” (24)

SHRI LOBO PRABHU (Udipi): 1
beg o move:

Page 1 line 11,—
for “abandons” substitute—
“abstains from” (30),

Page 2, line 12,—
after “otherwise” insert—

“or delaying or denying
other services for travel” (34)

SHRI VISHWA NATH PANDEY

(Salempur): I beg to move:
Page 2, line 4—
for ‘“two years” substitute
“five years” (31)
Page 2, line 5—

for “fve hundred” substitwie
“one thousand™ (32)
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and

Page 2, line 14,— .

for “five hundred” substitute |
“one thousand” (368).

SHRI OM PRAKASH TYAGI: 1
beg to move:

Page 2, line 6,—
add at the end—

“Provided that there is no
extraordinary situation before
him to do so or he is legally
authorised to do go in order to
ventilate his grievances.” (38)

SHRI MADHU LIMAYE: I beg to

move:
Pages 1 and 2,—
omit lines 8 to 11 and 1 to 6,
respectively. (64)
Page 2,—

omit lines 7 to 14. (85)
MR. SPEAKER: You can now
speak on your amendment.

wtwg fmd: &fqaw 19w
LRGSR A GO AR Al )
HHT ATA ST Y AT | qH TR
# 9% faqe amr @7 § eafag wat &
ag fardht arer wut grow s
T K &9 IqH1 F (7497 I3 |

MR, SPEAKER: The Bill has al-
ready been taken into consideration
and we are on clause 2. You cannot
move a motion for adjourning the
whole discussion now. The discus-
sion has gone on for 2 days. It ean-
not be begun again. On clause 3,
you may speak on your amendment.
Do not go inte the rules now.

e
o

oft wy forad : gqreaw wEPRT A
we w1 fe ofe ¥t wirekzy ogde |
@t foxr o% &, vaferg wg 3% 05w

Indian Rlya.
(Amendt.)
Bill

AT | IR A T8 Aew Agy
Wi gafeg Wy dwarh o R
gmeat st g ffog ) sw ¥ ax
& woam e g |

MR. SPEAKER: You wil] be given
a copy. In the meanwhile, Mr. Kundm
can speak,

SHRI S. KUNDU: Sir, during the
debate various speakers from this
side, including myself, expressed our
apprehension that this Bill is being
brought in a manner that it is going
to take away for ever the right of
workers to go on strike. While re-
plying, Mr. Poonacha said that the
members need not be agitated about
it, because this Bill iy meant only
for anti-social people. If that is
true, Mr. Poonacha must prove his
bona fides by accepting my amend-
ment.

Section 100A reads as follows:—

“If a railway servant, when on
duty, is entrusted with any respon-
sibility connected with the runn-
ing of a train, rail-car or any other
rolling-stock from one station or
place to another station or place,
and he abandons his duty before
reaching such station or place, with-
out authority or without properly
handing over such train, rail-car or
rolling-stock to another authorised
railway servant, he shall be punish-
able with imprisonment for &
term . . . "

All these things can be understand-
able, that is, it is meant for anti-social
people.  After the word ‘servant’
you insert the following:—

‘except in case of a token strike
or a sirlke @s the case may be.
1 have suggested the above amend-
ment because in that act there is a
phrase ‘and he abandons his duty.’
In case of a legal strike—in the act it
is not mentioned—the worker can
abandon his duty. In the case of such
a strike—token strike, after my amend-

ment is aocepbed, he will not be
called upon and he will not be liable

330
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for this punishment. If it is not ac-
cepted it will mean that you are also
prohibiting him to go on strike or a
token strike—and therefore there is
genuine apprehension in the minds
of hon. Members that this Bill has
been brought in as a guise to curtail
their trade union rights to strike. So,
1 demand, the hon. Minister ought
to accept this amendment

We have all along alleged that this
Ordinance has been primarily brought
in at a time when the railwaymen or
the Central Govt. employees had
given a call for a token strike,
And at that timg it is quite justifiable
for all of us to say that it had been
brought only to pitch against the
trade union workers who were exer-
cising their legitimate and rightful
trade union rights.

I have earlier said that this Bill is
unconstitutional as it violates the
provisions of the Constitution. Shri

Poonacha must be knowing that
when the N. F. Railway Union
was  de-recognised, the  Assam

High Court had declared this order
ultra vires. And I think that they are
now Roing to give recognition to that
Union also. And in different High
Courts also, such writs will come up
and there wil] be many such improper
orders—improper laws—against which
a lot of money will be spent by the
Railway defending it and harassment
would be done to the workers to drag
them from one court to another, ul-
timately it wil] be found that the or-
der is quashed. In such circumstances,
1 plead that if they are genuine on
what they say that they are not
going to curb the trade union rights
to strike or to go in for arbitration,
they should, in all fairness, aocept
my amendment because this s an
innocuous and a very simple amend-
ment. Whatever measures you may
like to take, if you prove your bona-
fides that you are not going to curb
the trade union activities manifested
in a call for a token gstrike—legal
strike for which notice has been given
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under the Industrial Disputes Aect, I

plead that the Government must ac-

cept it.

SHRI LOBO PRABHU: Sir, 1 would
like to clarify my attitude. I am
in favour of 1.3 million railway wor-
kers and I am concerned with the
welfare of these railwaymen mare
than anybody else.

AN HON. MEMBFR:
lion.

SHRI LOBO PRABHU: | stick to
this figure. I would not like the Op-
position parties to be trcated by the
public as one who are not united on
certain things. The public opinion is
against this Bill. I  would like to
know whether this labour force of the
strength of 1.3 millions probably, has
no other means of obtaining its rights
except by stopping the train in 1he
middle of one station and in the
middle even between two stations?

SHRI INDRAJIT GUPTA: How
many of them have done that?
17 hrs.

SHRI LOBO PRABHU: I am
coming to my amendment.  The
question is whether this is a right
that you should have. 1 am rather
surprised that anyone should plead
that a train should be stopped like
that. It affects the 50 million people
who are travelling every dav. Let
that figure be poted. Not 1.3 million
railway employees but 50 million
people travel every day. Not only
that, Rs. 2 crores of income is affectad
when the railway operation is sus-
pended. Not only that, when the
train service is slopped, the entire
economic life of the nation comes to
a stop which costs many crores of
rupees. The question is this. Is the
public going to support the labour
when it causes go much of loss in this
way? Therefore, in the interests of
the union, in the interests of the
workers, I say: do not take the fool-
ish stand that a rallway employee has
the right to stop a train when he likes
or where he likes, whether in the
course of a sirike or for some other
reason.

It is 1.8 mil-
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The amendment which I am pro-
posing is not because 1 agree with the
Congress which hag brought forward
this legislation. But I agree that all
these laws which are repressive are
necessary in these circumstances, The
amendment that I have brought is to
make the law complete. I have sug-
gesied the substitution of the word
“abstain” for “abandon”. That will
cover the cases which have been re-
ferred to by some of our hon. friends
here. Suppose the emplovees have
not left the train, have not abandoned
the train, they have stood inside the
train but abstained from doing their
work. So, I would press that instead
of the word “abandon” the word “abs-
tain” may be substituted so that it
wil] cover the kind of satyagraha
which the employees can perform in
a running train, by abstaining from
work even though they are not aban-
doning the train.

17.03 hrs,

D!'SCiISSION RE. FALL IN PRODUC.
‘TiON AND PRICES OF GROUND-
NUTS

MR. SPEALIER: The House will
nuw lake up discussion on ground-
nuts.

SHRI S. M. BANERJEE (Kanpur):
Sir, for the last on¢ and a half years
the hon, Memher has been pressing
fo: this discussion and like Robert
13ruce he has now got the opportunity.

SHRI CHENGALRAYA NAIDU
(Chittoor); Mr. Speaker, I want to
bring to the notice of this hon. House
liow the farmers have been exploited
by the merchan's under the nose of
this governmeat. When the cultiva-
{ors raise crops, the crops are in-
{ested with pests for which they use
Gamaxene. When the crop is raised,
the farmers are still faced with so
many insects called parasites against

which they have no insicti-
cide or medicine Only the
government could help them from

thse parasites. The second parasite
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is the merchants and the consumers.
Both of them want the agriculturist
to produce groundnut and supply it
to them at a cheaper rate. They are
not concermed whether the agricul-
turist is getting a reasonable price
for his produce or not.
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1 want to bring to the notice of the
House how the government is respin.
sible for the exploitation of the far-
mer. Government iy importing soya
bean oil from America under PL 480
and sun-flower oil from Russia by
paying foriegn exchange.

In 1964-66 10,357 tonnes of soya
bean oil were imported; in 1963-68
47993 tonnes were imported; in 1066~ .
67, 31275 tonnes were imported and
in 1967-68 1,12,163 tonnes were im-
ported. Now an order to import
82,000 tonneg from America ig pend-
ing.

They are importing this oil, they
say, to stabilise prices in the country
and because groundnut production has
fallen. That is the Government's ar-
gument, In 1967-68 from our country
we have exported groundnut to the
tung of 9062 tonnes for a valug of
Rs, 1,59,95,000 and from April 1068
to August 1968 we have exported
8,183 tonnes of groundnut seed for a
value of Ra. 1,11,71,000. On the one
hand the Government says that due
to fall in production we are import-
ing soya bean oil from America and,
on the other, we are exporting
groundnut seed to foreign countries
and are earning foreign exchange.

‘When we were able to export 8,183
tonnes of groundnut from April 1988
to Augus! 1968, jg their importing
soya bean ofl justified? If they im-
port it, it is only to crush the agri-
culturists and harm them, If soya
bean oil is going to be imported like
this and the agriculturists are dis-
couraged to grow groundnut in our
country, after some timg the agricul-
turisty are going to take to some other
crops and this country is going to be
entirely dependent upon imports of
soya bean oll from Americs and
sun-flower ofl from Russia, Is it the
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poliey f Government to Make our
::ounu:y dependent on other countries
or is it the poliey to grow more o1l-
seeds in our country and be self-
sufficient?

I cannot think that this Government
Is having any interest in the agricul-
turists. They are not showing any;
interest in growing more oilseeds so
that our country becomes self-suffi-
cient. They are only interested in
imporiing soya bean oil and making
bur country dependent on other coun-
fries, If really the Government is
interested in our country becoming
self-sufficient, let the Governent stop

. the import of soya bean oil and give
some more incentives to the ryots to
grow more groundnut szeds and other
oilseeds in our countiry. I only want
to ask one question of our Minister:
Is he going to stop at lcast the im=-
port of 82,000 tonnes of soya been oil
which comes under the agreement and
which the STC is thinking of import-
ing from America? If they stop this
import, 1 think our prices will be sta-
bilised,

The other argument that the Gov-
ernment is putting forward is this.
They compare the oil prices of 1p64,
which were low, with the prices of
the present day. When all the com-
modity priceg went up, oilseed prices
also went up. You have increased
the dearness allowance of the Gov-
ernment emplovoes: you have increas-

ed the import tax on  agricultural
‘machinery; yo.u have increased the
excise dutv on tractors and other

thinps. Wiwm ecverything goes  up,
natural'y. the price of groundnut will
also fo up Instead of comparing
the prices of 1984 to 1968, I want the
Government to be reasonable and see
in other walks of life how much per-
centnge has been increased in other

{tems. 1f thev compar, what has hap-
pened from 19684 to 1968 and  see
how agriculturiet {s suffering, the
Covernment will not import soya

hean o] from America or sun-flower
ofl from Russia and the Government
will encourage our agriculturists to
produce more groundnut.

NOVEMBER 26, 1088 Prices of Groundwuts

336

What is happening at the time of
harvest? Now, from November, De-
cember and January, groundnut erop
will be harvested. Our Government
ig going to reclease soya bean oil,
They are asking the S.T.C. to release
soya bean oil to vanapati factories
at a time when there is harvest ofl
of groundnut crop. When the soya=
bean oil is released to vanapast] fac-
tovies. naturally, they will not try to
Purchase groundnut from agricultur-
ists. So, naturally, the prices will
come.down. When the prices come
down in these threg months, the mer-
chants wil] purchase groundnut at a
cheaper rate. After three months,
when the Government stops the sup-
ply of soya-bean oil, they will get
enormous profits. Is it the intention
of the Government to make mill-
owncers to become rich or the mer-
chants to make profits at {he cost of
agriculturists? If it is not so, I want
the Government to stop these imports
and ask the ST.C. not to impert
82,000 tonnes of oil. I want the
Government to give some incentives
to our agriculturits to grow more ofl-
seeds in our country so that we may
be dependent on other countiries like
America or Russia.

I only plead to the good sense of
our Minister that, hereafter, please
see that you help the agriculturists
by stopping these imports. The agri-
culturists are having high hopes in
the Congress Government. If you are
not going to help them, the fate will
be otherwise when the next elections
come.

SHRT R. K. AMIN (Dhandhuka):
Mr. Speaker, Sir, T am glad that Mr.
Naidu hag drawn the attention of the
House to this very important problem.
This is a very important problem
because, of nl] the oilseeds and the
foodgrains, the graundnu‘s is the only
ons where both the producers and
consumers are put into grester diffl-
culties.

The root of the trouble in this case
{s not the fall in prices or the rise in
priceg but the wide flunetustions in
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the prices prevailing in groundnuts.
If I illustrate the problem, 1 would
like to compare it .0 two situations,

one the prices groundnuts as
compared to the prices of
foodgrains, what has been the

rise in  prices of groundnuts as
compared to wheat and rice and two,
during a particular period what sort
of fluctuations in prices are prevail-
ing. You take the wholesale price in-
dex of rice which was 108 in 1960-61
and has risen to 206 (nearly duuble)
by 1967-68. In wheat also, the same
sort of increase his taken place during
this period. But so far as groundnut
is concerned, the index which was
146 in 1960-ti1 has only increased to
242

17.14 hrs,

[Surt R. D. BHANDARE in the Chair].

Why I am drawing the attention of
the House to this fact is that in regard
to production groundnut, is a’ substi-
tute of foodgrains produclion, there-
fore the farmers have to compare the

parity  prices from time to
time. If you take the fluc-
tuations during any one period

say in August 1968 the price index
was 178 at one time in that month
and it came down to 134  during
that month also. If that sort of wide
fluctuations are prevailing, then the
farmers are put into greater difficul-
ties. If you look to the map of India,
you wil] find that groundnut produc-
tion is concentrated mainly in two
or three areas, Madras, Andhra Pra-
desh and Gujarat. . ..

SHRI SHRI CHAND GOYAL
(Chandigarh)* You do mnot know
abount Punjab

SHRI R. K. AMIN: Punjab also.
But more than 25 per cent of the io-
tal output in India is from Gujarat,

In Gujarat alone, out of the total
production, more than 80 per cent s
from Saurashtra area which consiste
of three to four districts. It is also
concentrated in so far as agricultural
output in any one area is concerned

Prices of
Groundnuts

The entire area and thg entire crop
consists of groundnut and nothing else,
1! there are fluctuationg in prices even
to the exient of 25 to 30 per cent, the
income of the farmerg 15 greatly affec-
ted because this is the only cash
crop or food <crop whatever
you would consider it to be,
on which their entire income
depends.  Therefore, fluctuations
in prices are very important and
these fluctuations should therefore,
be arrested; the ' prices should be
stabilised. Why are they not being
stabilised? If this question js asked,
I would then a5 an answer just point
out to the inconsistent and non-inte-
grated price policy which is  being
followed by the Government. There
is no integration between the export
policy and the import policy. The im-
port of soya-been under P, L. 480 is
done because the Government is get-
ting this on loan or on rupee paymeant
or freely; that is why, they import
this commodity; whether it iz requir-
ed in this country or not is not being
taken into consideration. When the
export of groundnut ol] is being un-
dertaken, nothing is being considered
whether there i a need of this com-
modity in thisg country or whether the
price prevailing is higher or lower
than normal or whether we are very
soon going to face the shortage of that
commodity; these aspecils are never
taken into account.
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At the same time, the growers have
to face the zonal system so far as food.
grains are concerned an@l  non-zonal
system so far as groundnut is con-
cerned. For example, in Gujarat, the
Government have asked for a levy
on groundnut oil. If the levy may
is permitted, The levy will be imposed
at the time when the crop will come
into the market; then a lot of uncer-
tainty will be created and the prices
Imnrediately, as soon as
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times even doublg the price may have
to be paid at that time. Who gets
the advantage of the differential
priccs? The growers do not get ‘he
advantage. The Government, by levy,
tukes the groundnut at a lower price,
and the, sell it during the months of
May ang June to the merchants at
higher prices. Later on merchants
also sell still at higher prices; it is
the merchants who get the advantage.
For what? For nothing. If the Go-
vernmen. is acquiring groundnut oil
in order to huild a buffer stock, with
a view to supplying oil whenever it
is needed most, then for this pur-
pose, there should be an integrated
plan. integrated plan in ‘he sense that
it is the Government which should
come into the market not by way of
levy; the Government should come in-
to the marke! by giving a support
price. Whatever price is considered
to bec good and profitable as compared
to the price prevailing in the case of
cereals, keeping in view such parity
if the prices are flxeq and Gowvern-
ment enters into the market o buy
the stock at tha' time and the cxport
and import policies are also simul-
taneousely integrated with this policy
of building g stock, then wide fluc-
tuations in prices can be avoided, the
income to the farmery can be stabl-

lished and that income  will
be consistent with the income
of the farmers producing food-
grains. In  that case, the con-

sumers will not be put into difficul-
tics during June, July, Agust and
Sept: mher when shortage prevails.
At the same {ime, oir exports and Im-
ports policies will also be integrated.
Therefore. my recommendation is
shis: never import Soya-been just be-
cause it comes from America freely
under P. L. 480. Also, exports should
take place only after the require-
ments of the country have been satis-
fled. If Government builds up stock,
the stock should be built up by price
support policy and not by levy. And
when the stock jg built up it should
be relessed only during the months of
July. August and September when the
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stock with the mrerchanis or with the
consumers is at its lowest. Weather
conditiong and other things also con=
tribute to the fluctuations in the pro-
duction. So, the stock should be
sufficiently iarge to meet the shortage
on account of fluctuations in produc-
tion during a particular season and
also, as I have already said, to meet
the shortage during June, July,
August and Scpiember.

If that kind of policy is followed
both the consumers and the producers
will gain. The farmers will not have
to face the risk of fluctuations of
their income. At the same time, Sir,
they will make concentrated efforts
to increase production of groundnuts.

SHRI M. SUDARSANAM (Narasa-
vaopet): Mr. Chairman, 8ir, the
groundnuts play a vital role fo: the
development of the economy of our
country. This is a product which
gives food for the manure, for the
cattle and also for the soil. Because,
the man consumes the oil and the
seed, and the cattle consumcs the fod-
der and the soil consumes the manure
from time to time. So, this is a
very important commodity for the
development of the economy of our
country, But unfortunately this com-
modity is subject to heavy taxation
at the Stale level. The industry will
have to pay the purchase tax. Again,
the industry will have to pay tax on
the sales at every stage. This levy
itself comes to about 15 per cent to
20 per cent on the groundnut alone
actually produced in thig country. The
bye-product, that js, the oilcake is
also an export earning commodity, but
this is subject to export duty of about
Rs. 125 per ton which is really un-
bearable. All this burden of taxation
makes the price to the farmer very
low. That is the real reason. ] wish
that these points had been studied by
my hon. friend, Shri Naidu The
whole point is this. Proper price for
the farmer is essential and a proper
enquiry should be made by the Gov=
ernment about the tax burden and
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how ‘to make the price level quite
bearable or gizeable and all that.
These, are the points which should be
considered expeditiously.

Governinent has got three crops. The
main crop is called winter crop, Then
comes the summcr crop and also irri-
gated crop. By the supply of proper
seeds and manure one can get defl-
nitely larger yields whereby the agri-
culturist can get larger income, Pro-
per manure should therefore be sup-
plied to the agriculturist from time to
time. The price must be very re-
munerative to the agriculturist. Other-
wise he cannot continue to grow the
same commodity. He cannot develop

the economy. I suggest that the fol-
lowing measures should be taken
without delay.

There is a very heavy tax
burden levied by the State
Governments and also a heavy
export duty. on export of oil-

cakes which should be reduced consi-
derably just in line with other {fuod
crops, that is, rice etc. In respect of
rice and olher commeditics there is
only a single incidence tax. Unfortu-
nately this groundnut seed is subject
to multi-incidence taxation by. State
Governments, Every change of hand
means that this commodity has to
bear more taxation, which is to be
borne by the producer and the consu-
mer. This point should be thoroughly
examined.

This is an agro-based industry
which is spread over every nook and
corner of this great country. There-
fore proper transport must also be
available to the agriculturist so that
he can transport the product to the
market at a rrasonable level. There
must be adequate storage accommo-
dation for the groundnuts also. This
product must get priority in respect
of warehousing facilities. By storage
of groundnuts the agriculturist must
be in a position to obtain proper
finance from the banks on the pro-

Prices of
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duction of warehouse certificates, go
that he can sell the commodity: when
the prices come to his liking. This
will go a long way in securing ade-
quate price by the farmer, Mr. Naidu
has said that there is export of seed
and all that. It is not actually seed,
but it is called, hand-picked seeds,
(HPS) which earns good foreign ex-
change. It is used for eating pur-
poses in overseas countries, An equi-
valent quantity of oil can be imported
at a very low cost.

Therefore, I am not in favour of
banning the export of hand picked
groundnuts. We must encourage the
export of hand picked groundnuts
which really gives us a large income,.
This is really for eating purposes. We
cannot starve the consumers. If we
miss this market once, we cannot get
it back at any stage,

As hax bern rightly pointed out,
gambling and speculation in this com=
modity must be stopped altogether.
I would appeal to the Forward Mar-
kels Commission to see that forward
trading in this commeodity, on this oil
and oilseeds, is totall:- banned, so that
farmers can have a good level of
price. This is a8 most important thing
that has to be done.

There js another thing. Groundnut
oil cake is now subjected to & heavy
export duty by the Government of
India. This should be considerably
reduced so that the price to the over-
seas buyer can be reduced and we
can have a better yield for our pro-
duce.

I think wet cannot totally ban the
import of soya bean oil. But when
the price level of groundnut is very
low, there ig no need for any import
of soya bean ofl. When the price goss
up. then alone we should impSrt s0ya
bean ofl.

That is all T have to say.

st stew raw (vt ¢
wamts sy, § soflm wee, o
aTTy W Wi son wgm § fe
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vigsiyarfd 7 & wmwr, (%
AYEIT F AN F FAER FrEe wAE
@ O# A3 TR 2 oTwm oF
mg At # wgwa Tt § fF gueen
1 7 faate & 3@ T froar 99
TgT FFT AW F AT IR w2
TWET gH TT FOT I ATATAFAT ASY
¢ afe gaTe 3w & weAT gAY AT
2 f& 7w Tr gt 1 dama | 7f
T AR ARG & 1 feEET #® Sfse
¥a F1 A7 fa7 sawr = 797 w71
gafea sa AT W F WA &
NZ7 IAAT HT A1 FEE WA ¥ Awg
v o dafed far dag 7 @,
T §AAT W aeEieT Aeql ¥ q &

& auwr § {5 o & vad © @R
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W W o N TR wh
feart WY oy ey awr o Sfe
wer aT vt A %Y wrerer fiver ww
t 1 wive o w agE e W
forwm & W & qwwar § e e T
9T W9AT QU = A

MR, CHAIRMAN: Shri Randhir
Singh. Not more than five minutes.

SHRI S. M. BANERJEE: He is
speaking on groundnut, He is a hard
nut.

st tadiy fog (TEa®) : YmTEw
wErTE, GuEr w1 qar T ow age
Ffardy am & wor #Y TgE B @
o favzr arrz & 9ord @ o\ o
#T TTE AT FTIH FT AV BW FT &g
T g | mmw oag & fF oS 8o
sfewrer & § form %71 s w7 S
® 2w A R ot Aqw i ¥
ST wa wg fEarr o 2w & e
WErR M HE AR FIR_XE o=
wizfral & amg afard N 7wy 2
I F TG AT TATE T aET0 £ A
91 FraT & ar Ad | fae gwest &
At qEL § durw # o o ogmA
SEl 9T WY FT 9Mg gg ¥ aw
wrft &, ... (sawm) ... ¥
ST AT AT 9EAT § 4 1 W Ay
fe wxt arg aefrar ww #F, T
R #H, T W g9 fag A, /)
w7 5 81§ et W 80
e wgt feEel & Tad & aepw
Ty A Qo fro & g I faemml
¥ A1q Ahreft 7 dwT o wgE P b
3§ e % gro faad feamt & i
fdht § og amw Afew ¥ orht ¢ oy
Ry ? swagdfe wmr
¥ gy waiwr s Aot T & A
farrr wre faraeft % Wi @@ & farg
NFAwIPALER LN
gy wrd s Aam ¥
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o1 YT a9 W AT T ¥, qeeh
¥ qerfad 3% g7 W qegfae ¥aw
qear & 1w feem Wt de .y
wY R Y g W i § W e
v s § I owwwm W
ST w1 aTeT qawr & 39 oW
o A ar AT gz 2R a et fireen
& i fswmr wt oxg =g fw dw
W i ffw qde o fawar & W
v TEF wT gwAT § Wy urd )
#t gaowg femmr QrgaT f wro 8 fis
g AqF W frar g 7 qfwd oy
WM E ITF M ER TS 1
T T FT Azt w7 e
¥ ar 8 it wform ST % g% ava Wi
™ & qafeaw gw e w1 wfew
o WA T w owe frar g, o
TEET IRE &, W AW AT fgAdY § wlx
aifawd 38 &1 1A & fag A Ia d
awrfady ¥ q7'Y wT gafagl w9 o
T ¥WET ATGETETA  FOTAG 37
# 7oz ¥ fag femT & w@ w3 faor
s u¥x fer & qY o7 97 fr Fae
& W1 @1 & aw ana wat gtea
AV 1 g7 O IW ANF 9T Y ardy
g wa fr fem ST o AT 2
FuEHAT g1, 99 F, W AT ATEL A
T gt @ 1 awT ¥ dgrae
1 WA & 77 07 A% o WA § o fie
fea &Y wuw A Farfr 4 | o
w1 foan aren @ e &7 st Y 9 qd
# wEa AT Wy IAT TR IN & oW
from @ 7 o A fewmr wen
byt A dmravar k) TE
I ®1 gAder gew AfY frwedt
ar gag f TR At i w7 wave oy
o (vTw) L,

YA AEvEa oy s iz
n §f ¥ o o7 dfray aveyw v A
¥t f femra o i T T § Tw
w wifyd} & arw Tyv feay ot § e
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[T Tordre fag)
wrE frer 4z dar &, W 77 e v
& A Iw A F vw Ay BAfad F g
WA ARz AT R s AT W N
AT | e Hfre AT WmEar & A
G ¥ whm | T A W A fF
§ st w ¥ fag i
AT AT & AY AL ¥ wwAT | o Y
I FT I F I@ AT FHA FEAT
Fmar #X 31 fr ag wlig 7 "war
W IE T SeET AT & AT Ag ¥
wFar | wfE ag o S 937 FL@T
ST§ A FAEAT §, AR AT I
§T¢ &g THT & WY 9 gL =y,
WA g, Fwiwgs W g7 ard At
|y foi A W g A § Farf e
& 33w gerfaw #wa 7 e v )
W ¥ o oafex & f oo A A
waswy fas g0 frera & fag & wix
fod wr 77 & fae e 1 e
<& & a7 A o fear w7 Tm I
®Y 27 F7 qAS AW 3 Agr FE A
RICUE CANEEC B tL I CRE S e i (2 (d
ENIT R GF T & oF ATs FE A
wfoedvm o @ 2w 80 Tz T
fearl & fasms Tt & 1 o
o R g e 18 AT Tagd &1 g%
T § W & argan § fr ag a9 W
fr g gewer awr, qar A Y few s
Nrfmimaundan@E?
45 ®OF feom &1 g 2w &
fireft grove % off ag e 7 < qwar
fFETwam w s gEk e
foReefw w1 wgi o § @ ?
ag v axive Ad fean o e Wi
g v g1 A Fwar

ar & A qavag faeamar wmgar §
AWug ST AR TN T T
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"I TRT FT AT §), A1 qg FRATA
w tgatfer s [ A aw @ @
e Y avr @1, WY A A1 FT Ay
wiz fagr feem &t 1 e e
feam o s 3 § ag A1 Am-
fraf & Ffqar & | A & wrm
T FT F, PIE F F IH Y AR
far g 1 wew 3a w1 Sfaw faaht
Té | waAdz F g e feen Ay
9% 39 #1 g A | A & Fgaw g
f, 7@ ¥ aft frrd o & @ e &
framy & gamw faear s1fgn gk ¥
wifr S5 Amqe AEw ¥ o T @,
77 WA Aty Fr oAy A, & q
W ¥ Fga1 AW fF e 3w A
TZ F WG, TA T TFAGYE agrar
ATT AT TR FAT 7 A1 HTIZ AH
daT fag & fram 5 39 79 &7
W 7 92 37 wug fxar 10 | ==
wedl & At FFT A grory aw frar
A% 39 & QAT ATET FTATE

ot g0 R At (TAT): FAR-
47 wEZA, gIW HTAHT A AATH 2
@ ] g g faar &, & 37 A
AT W[ E | gegang gafag g
FAT gEwT 1 A Afe 3, wnfaw Hifx
2 39 9T qF AT TET ¥ QuAr T 97
HYFT €6 ANG HIA FYATA R | AT
fr ¥t Q| ¥ Wiy T fv o ww-
g T ATRAT W7 AT A AAWA Y fw
Mgt fearal s Aol A g9
g o a4y &1 faedr 20-25
aral § g A 7 A W e wg
& i Forer w3 1 @91 g A qgt WA
I FFp RPN ETR T gW
g7 & I g F & ot g
Az oF i §r vk ¢ Fr 0w axer
gATRdw ¥ qar gwr § far at awr aww
LI 10 SR qOq avT  owr
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g1 & fr 7g oY ofcade arar &, o=
¥ 7 37 3% QAT g 4

XAT FEATTE WL T ATTH
wT——¥qr 7y gEwa 7 Aafaat &
fgat & 23 @ ¢, A0 ¥ fgat W
Tt ity o N W A
Mrea @y gadt s figg & =
LA S (ke (S ol e gk Cf
& qgivrer qATAAT ¥ 41, A7 A7 1A

MR. CHAIRMAN: Can there be
any genera] discussion on this subject,
especially when the time is short?

SHRI S. M. JOSHI: 1 shall finish
it within time.

Far AT Qe wdr 77TAT fr feg-
= fFamaT A1 89T 80 HAET 2, TR
aga A1t e 7 2 famw o oo
QTREAT 1T &1 wrE g Ay, N
¥ wOA qAT B A 07 §Y fnde
FW § 98 AT I A A A
i fraw 37 A At A §w
w0 At &, e 7l A AR
o & gyt N FF T §, T Sy
ot Tt Freft, afes 37 # SRwE
feraman @« A @ w1 g
Y &1 arn F R §, @ W A
W d—geTe oyl Wt ¥ dar
R et i w1 W AX wr amfy
8, fear w) peat i &, 39 ¥ ax
I wrary fed gg AraTT ¥ A e
&ur fawan &, 39 %) w7 W TG OW-
Y e w7 W § I T 0w v
® o wT far g—gWe m R
R ey W
fad ww % W wTfene W g
s@®, 7l o N @t I ¥ -
ot ¥ § 31 4 feafar o aos &
ot 33, A & qree) e ww A Ay Wy
M8 () LSD—13.
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A wrg § fE orewr ameame W
g & w1 A ¥R o I Ay
*t FgrEar ¥ Wy WY A qdm
Ffe g T gz <k fr oo & wfe-
e W aft grm, gET fwwrr qu
wX awn aff @ T
WX e A §, IR W @ AN F
fararss, gewe & QX w1 & fawtw
Terf St grfy, ey arg s Wy
frirmz #fgh a1 g Wt wfg2, a dm
Tt st A o\ osEr

ATt AW H AwEet 7 gT Wn
FrfE w1 § o gues @ o
wxx & fomd 3 W o frl—my
T aAT ¢ 1 e femT ®) Iw
dxrare & wft ww faemr wfygy,
S A A N WA ¥ W fE
T W fAH g, feaTa W qArE
foreren & @1 wfl—ww &1 *rk g
g @, Afew TR B AT
frerat § a1 <E—v" w1 fgama aOW
AT WA & 1 AW ATE A w9 A0
T®/ |

o fad T o AT IR ATE M
ar§ £ gg § T & ard=r g—gwrd)
fedt qrdt & =rf =grf Tt g, fedl
=fiy & #E qerd ff 3 —arowt arél
) A Aifx §, Frad w1o0 gETt Wi
fram T ®E ITE FX
ared w1 ot 8, wafenr wr oft £
ag % 38 Afx & gw fawrs §
TN AW WY A qATT W g A e,
o % foweal B g N S8, W
% W g § we | & W
g o § e oW tw ¥ wden
TP AT T §—ETT WY [T KON

faveet W1 AT WX Y A Afr g, IW
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[t 7o qo Arsir]

Y LA FPAT 1 wAT wiqwT Afaar
# gfanéy ok it wrd, #fezfaet w
g ¥ £ AfF a4 aad?, oIt ¥
FuT ¥ aft wrdd, w1y fead s
IR, §o O fAfyw, W F g
Tm oY g7 ™ ¥ fga & g 8, avy-
fras s fgr &, oiwi & fga o
@ 1 fawaer 30 & arw oA
F1A ¥ qarq N7 w1Yf aga @ w2
W, A4 WOTEY AT wAAY | gw
fag ot wag 3, wex 7 wew goAr
AMagt ¥ qfrads Afwr, wff A for
A FB I R FIAT 00, wF

siqdl WargA TE (AHHT)
Tty wAma, AT A/ AT §, A
femn @t Zw {34 oA
T gyl 2, 7w A fgear dm
A 1 AR AUGAAUT W F |
qF ¥f 47 & a1 TRAT 9%4r # fw az
it 7 TrwanA-tfaly g 977 o9
Feaqwe  mfrade | qafy frod arga
e wrin freraadt 53 4, Afsa fee
AT qR $qA1 77 770 & O A0RTT Y 3¢
qifelt fweart & fgs w2y § 1 A
Y oY gr afY &, rvaqas darQar
f& w9 &7 @A R, IA AT FORTT
N o7 7 qfr mfed e
N frasm e X §
oty saa W Avfr wfee « § e ar
A w1 N w@ o §, R
W wag NT A7 AN §, @F A
w1 WA g, wAgET w1 d e
fuRtw wraar Q14 avon A1 & 1 g9 TR
3 e qravw-a:z qaaded adff ar wfim,
waw fod gn v 41 R} § 1 Afen o
IAR7 4 & waa RN F wag § fs
wow(T AR 77 gAYy viwdr w1 afge
& w1 fam a7 wee i § an
a7 o +ga § fw 29 ©0é w4, Py
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7 firca & ft and §, oY o ag w1
FITRTART & X1q § WA waw §, aw
1 owa & Fx g qeaand ¥, o fe
zra 733 we g 204 §, e adon o
I & s Frarrrt &1 04t are ¥
T AT §, ARA & W3 @ ww
AR ¥ giar § W 97 & ww A
Tgd T} T A § ) TR EmT
1 oft wrgRl A A R T AT
ar3vexz ifady ™ qwg ow I W
¥ & R oA ofeer ¥ sveww
A=y ¥ A wgy AT § 1 gw Ay )
gy fr g grIwEAT FT IO F
ART A ITA A, g q* ¥ I GO
& farare & & | Afw w78 arfadr 3
zqTt fEATA WTRAT ®1 AT AT K7
fagr &1

tffam wiaa & 27 § A A
g1 §—*% wrady gy fa faed
At} ¥ dofRfaw waw & Frapry
T fagar qarer fea 8, gam foodr
2| grat # W afY fear § | faest gwr
W AX AW §q, AW A4 Gk &
fertr wrat ®Y froman, & qer wwA g
fir g wTeartwe v e F oY qr2 ?
PaaA TEAT ¥ STOEYNA AT AT §
o ok aff won g & g 6
arit aifafedt & faers aff g, dfex
T8 SR fgd IR 9T wdnar }
o firg am g7 dwar §, st qiqx
M N fear §—ag Wt @ @
wyafest w1 s § 1 wT amag &
fir qrave-az o wAET wvwe ¥ figaan
gt g &, fead wrond ghtwns
R §—agew gart Aw ¥ femat &
% ¥ xft ar §, ©W ww W A A
1 e Tew g—aft G farera
&
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9AT T WAT WY @y o
o & T oY e o v Yy o ?
droreg ¥, W 2w W wadk aww T },
TF A0E JU ¥ A7 ¢, gwh wvw WA
&g gk §, 39 97 ar oy A€ v -
@, foed fewmt » agr qeem v
w1 T e § e o g
7z ¥ famgw owrard 1 3 o gy
AT A1 wTgd ¥ A OF N ov v ww
fesa w1 a8 wTaEr g1, O fesdt
g AwAA A B AR ¥ e
awge g, feaar oo fm—ax
7y oifgd) growr W AE wnfee
w741 Tfgy 97 | AT ) A7
' Tay qu A T wfew

i vio ®Wo wnliy T ® AT R
ot afed ) . (wgwew) .

ofrmeft wqmier Wy FTCATMT
% g% ¥ o Y wvwr §, £8 q2H
a7 At % aqrw § orer arfady w5
T Forar wrfgy | wOETT A7 R fiewi
#1 gfie ¥ T &7 wwE ot ¥ aw—
f wa aqm orfaet arfg st § ) gury
farm WYY %Y FET A AY, O sy
g srfen o

ol we ®Wlo wwwi  (®TAYT)
mmafy g, & v fmy Ay A
UL RS U GO B Ll o
wifaw #71 & a1 47 AT 8 wer
¥ wope Fegr § 1 afe wre 1 AY & Ay
VR ST A ATATE, .

qw i A : wog § Te-
wz dur g &

Wt wo Mo wwwil : ury T AT Wy
famrar 1 awr gtw &1 ol aa
yoaoelt wY oy wr T Wl §,
¢ foenawm @ wft why oof
0, gl Y@ eweh &7 W
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—awf & s o oW & -
an § fe o7 wig 0 W ¥ oo
A 3% femrat &1 eI smar §
AT g1 @7 F @ AN W T3
wYfow Wt &7 g ¥ Afew aw I T
§or e awiT & srmfa o e qE
¥ faar A1 & i ¥ &Y 00 | 39 TE
& wrdft w=dr urf, =rw Wz A qET
oY A9 g & 1 wiAE ¥ wAmA g
o7 Iad Wt e qgat | prtam
g R ewAN ¥ W™ e ATa KT oA
%3 fx & S €1 € A § AT
weit ¢ - fwm AeT | aan w7 Afed e
WIOW GAA1 § T 3ART AR 9T LAAT
w1 & fr 30%1 f@a1 37% g1 A fem
ar wwn ¢ oafz aaw fen W oo @
A ¢ A1 fee Wz Y Am Amna
x om g8 h 2 W Rl AW
alft % P o & owe w7 T 91, St
fr qF gam 4] *1€ Qmr a0 fe
setara & wifaw 1 A A i wae
oo ¥ foms arg A1 3w 4 T WA E
a9 & g7 fzawr qre@ta @ fae A
A g At G0 AR 1 A Aty 31 fewr
¥ frefy 2€ arwa B Paeer avhe et
% vy mwa 3 frar g o) fev o
AETe faroht 2 €1 A7 7 Wt Y et
g ey of1 wfem ¥ o A
TEEY a7 97 T 7T AR 2

MR, CHAIRMAN: You are repeat-
ting the same sentence four times,

SHR] 5. M, BANERJEE: | shall ge
on congratulating the hon. Member
for four years for the service he has
done to the cultivetors.

m & ax wga fe e x Arer Ard
wrg oYy draw ¥ zrew gv oo el
firamaf w1 a1 grfa g 1 wfor off
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[ @ wro Fwff] }
A1 § IwsT &=y foray J1g W Wl o
UF TTERATE ® N F 77 A 7 fa
TEAY AECT § a7 A | W TNE §
foarat & fag  asT §a1 @ & A1
o 7 fwan am, gt swt E

SHRI RAJASEKHARAN (Kanaka-
pura): I am very happy that this
august House has found some time to
discuss this important subject. Sir, as
you are aware, groundnut constitutes
one of the most {important oilseeds
produced in the world with a produc-
tion of 12.5 million tons and India
ranks first among the producers of
groundnut with a production of 44
million tonnes annually in about 6
million hectares.

Unfortunately, government have
not made any allempts to give en-
couragement to this commercial crop
which is being produced by thousands
of farmers in this countrv. It is &
very important product used both for
edible oil and also for direct consump-
tion. For the last two years the
price of groundnut is falling and it
haa fallen to the extent of 50 per cent.
Yet, unfortunately, the Agricultural
Prices Commission has not found it @t
to give a support price for this pro-
duet. Here I would like to accuse the
Agricultural Prices Commission of
fostering the Interesty of the vege-
teble ofl industry and the industria-
11sts, which is very unfortunate Here
is a product which i{s grown in this
country and, as I sald in the begin-
ning, we rank first in its production.
Yet. we have not reallsed the Import-
ance of giving this commodity a very
reasonable and remunerative price.

" Further, as pointed out by some
hon. Members, government have ag-
gravated the situation by its own
policies. Last year government Im-
ported about 1,12,883 tonnes of this
product end this vear they want to
import about 82,000 tonnes, as men-
tipned by some of our friends. Un-
less the !mport of sova bean oil and
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sun flower oil from USA and USSR
are stopped, the price of groundnut
will further fall down, aggravating
the situation, which will put the far-
mers engaged in the production of
g¢roundnut out of job.

Thevefore, I would plead with the
government that they should, first of
all, come out with a price support
policy for this major commercial crop
which is being grown in this country.
1 think, that is the first step which the
Government should take. The second
step is that they should totally prohi-
bit and ban the import of soya-bean
oil and sun-flower oil.

SHR1 ANANTRAO PATIL (Ahmed-
nagar): Mr. Chairman, Sir. without
repetition or dramatisation or going
into figures, I would like to submit
two or three points and bring to the
notice of the Minister the reasons for
the fall in production and the fall in
prices of groundnut.

Let us take the example of this
vear. There is not only fall in pro-
duction and fall in prices in Andhra
but also the same conditions prevalil in
Mysore, Maharashtra and speclally in
Gujarat which is the biggest producer
of groundnut. There are two or three
reasons why there is the fall in pro-
duction of groundnut and the fall in
the prices of groundnut. One is the
natural calamity or the nature's anger.
In some parts of the country, we did
not get ralng for days together, for a
month nearly, and in Gujarat area.
there were heavy floods. So, that
was one of the reasons for the fall in
produdtion. As therc was a fall In
production, the prices should have
gone up. But, unfortunately, the
prices have fallen down during the
last 15 davs. I am not like Mr. 8. M.
Banerjee or Mr. S. M. Joshl. I have
mysel! cultivated 6 acres of ground-
nut and the prices, in the last 15 days,
have fallen from Rs. 150 per quintal
to Rs. 110 per quintal. Out of these
6 acres, T have nearly lost Rs. 3000
insteasd of gefting a single rupee.
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One of the reasons is the import
policy of the soya-bean ofl on which
point all the Members have spakcn.
But I am not going to blame the Agri-
culture Ministry for this. The Minis-
try of Agriculture is trying its best
for the last four or five years to give
incentives to agriculturists by giving
them high-yielding variety geed. by
giving them fertilisers and by giving
them credit also. But when the crop
is ready and the crop s harvested,
then the worry of the agriculturist
comes in because there is the market-
ing problem, There, I have a quarrel
with the Commerce Ministry. There
is no coordination between the Com-
merce Ministry and the Agriculture
Ministry. This is not only in the
case of groundnut but it is also in the
case of cotton and sugarcane. The
Agriculture Ministry asks the farmers
to grow more and gives as much help
as possible. But the Commerce Minis-
try does not take into consideration
the plight of the farmers.

This year, when the groundnut pro-
duction had fallen down, the agri-
culturists were expecting a better
price. But the forward-marketing
and the rackets of the mill.man and
the middle-man under it impossible.
There should be better marketing
tacilities. When the produce s ready,
the agriculturist begins to face the
difficulty: of marketing and to get a
better price. Here comes my comp-
laint against the Ministry of Agricul-
ture. This year, the producer or the
grower of the groundnut fIs  dis-
couraged. Fiom the consumersg point
of view also, groundnut ol 18 one of
the dally necessities. Every man,
from the poor man right to rich man.
needs groundnut ofl. The price has
gone up from Rs 3 to Rs. 4 per Klo
during the last week. If we are not
going to take these things Into consi-
deration, if we are not going to have
coordination between the Agriculture
Ministry and the Commerce Ministry,
the agriculture will suffer not only
for 10 years to come but for the next
50 years also.
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Our policy should be agriculturist-
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"oriented, consumer-oriented, not miM-

man-oriented or middle-man-oriented.
About the imports, if we are not go-
ing to take into consideration our
local products, if we are not going to
give Incentives to local pro-
ducts, we are not going to make any
economic progress as far as the rural
sector is concerned. I would like to
know from the hon. Minister whether
he is going to insist upon a coordinat-
ed policy between his Ministry and
the Commerce Ministry and give re-
lief to the agriculturist.

18 hre,

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): I am thank-
ful to the hon. House and particu-
larly to Shri Naidu for having given
this opportunity to discuas the prob-
lems of g very important crop in our
country. We know, many matters
are discussed in this House, but I
have a feeling that many times many
of the problems of agriculture are
neglected by all of us. I am glad that,
after persisting for the last few
months, Mr. Naidu succeeded in hav-
ing this discussion.

Groundnut, like sugarcane, cotton
and jute, is one of the very important
crops in our country. Lives of mil-
lions of farmers depend on incoms
from groundnut. So, as far as my
Ministry is concerned, we realise the
importance of this erop in our natlo-
nal economy. Groundnut {s not {m-
portant only from the point of view
of producers alone, but the edible ofl
which it produces is also important
from the point of view of community
as & whole. Tt is also one of the ex-
port-oriented crops because we have
been exporting considerable quantities
of de-oiled cake during the last few
vears.

Many hon. members have express-
ed thelr views in regard to the gov-
ernment’s policies about groundnut,
stc. Some of the hon. members
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have, in the course of their speechoes,
made a number of helpful suggestions
to us, but I must say that many. of the
points are mnot relevant to the sub-
ject, and, to my mind, they are based
on incorrect appreciation of the pre-
sent position.

Now, what is happening in the fleld
of groundnut? The groundnut crop
in our counfry is mainly dependent
on rains; it is a rain-fed crop; only
three per cent of the groundnut crop
is irrigated and the balance of B7 per
cent of the crop is dependent on rains.
Unfortunately, the bchaviour of the
monsoon in our country is very pecu-
llar unlike rnany other countries, and
many times even if there are rains, if
they are {ll-distributed or if they are
not evenly dictributed, then also the
crop suffers.

The difficulties in the fleld of
groundnut started in the year 1065-686.
We had a very good crop in 1864-65;
we almost produced about 59 lakh
tonnes of groundnut in that year.
But, thereafler, there was a steep fall
in the production of groundnut. For
instance, in 1965-66, we had only
forty-two lakh tonnes as against 359
lakh tonnes in the year 1964-65. In
the year 1966-67 we had only 44 lakh
tonnes as against 59 lakh tonnes in
1964-65. The position was retrieved
or improved in the ycar 1967-88 when
we had 58 lakh tonnes. But prlor to
198788, the prices of groundnut went
to a level which was not a very rea-
sonable level, I should say. I ap-
preciate the fact that the farmers
should get a reasonable price. Unless
we gucceed In ensuring a reasonable
price to the farmers, {t will be very
difficult to have a successful produc-
tion programme. 1 concede that.
After concedig that position, we have,
at the same time, to realise that the
prices of commodities should not go
to a level where it will become im-
possible for the consumers to pur-
chase the curemodity.
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From groundnut, Jike other ollseeds,
we get edible oil. During the lmst
three years, especially after 1084-88,
the prices of edible oil had shot up
to such a level that there was dis-
content among the consumers all over
the couniry, and no Government
worth its name can fail to take notice
of this. So, during the last few years,
we did jmport some Soyabeen ofl If
we had not imported Soyabean ofl,
the prices of the edible oll would have
gone up still higher and that would
have been a very harsh thing for the
consumers. So, Government did a
right thing in importing a little quan-
tity of Soya-been ofl. . .

SHRI R. K. AMIN: What about
the wide fluctuations in the prices?

SHRI ANNASAHIB SHINDE: 1
am coming to that point. I am attach-
ing a great importance to that also.
The time at my disposal is very limj-
fed angd still I am golng to deal with
that peint.

Apart from the edible oil, in the
raw form, we also produce Vanaspati
in our couniry. Hon, members are
aware that there have been some pro-
blems in regard to the maintenance
of the level of Vanaspati prices in our
country. The Soyabean oil which is
imported into our country is not con-
sumed in the same raw form; it can-
not be sold directly. to the consumera
We only meke it available to Vanas-
pathi factories and the vanaspathi
factories are in a position to make
available the vanaspath! product at
reasonable level of prices. And it is
my own conviction that because of
the availability of soyabsan we have
succeeded in maintaining g particular
level of vanaspathi in our country.
And that has been very helpful, There
is one point which hon. Members
should appreciate. After all, what s
the gquantum of import that we de
in this country as compared with the
total requirements of the comntry?
Hardly 3 to 4 per cent has bean the
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level of our imports and 1 am prefar-
ed to corcede thig point that we
should not be dependent too much on
imports. I appreciate the sentiments
of hon. Members. 1f and when the
level of production comes up to a cer-
tain stage we should not really re-
quire soyabean oil. That should be
our effort. But sometimes if we have
difficulties, {f we have a shortfall a
deficit, if we import, there is nothing
wrong in that. Hon. Members ghould
not unnecessarily: criticise the Gov-
ernment for taking right steps for
malntenance of price level in  our
country.

AN HON. MEMBER: Import of
soyabean ghould not affect the price,
(Interruption).

SHR] ANNASAHIB SHINDE: 1
concede the point.

SHRI CHENGALRAYA NAIDU:
We can have 3 per cent in gpur coun-
try itself instead of importing. Have
you taken steps to grow that 3 per
cent in our country? (Interruption).

SHRI ANNASAHIB SHINDE: Pro-
fessor Amin and many other hon.
Members were referring to the fact
that high flutuations prevail in the
groundnut market. This is a pheno-
mena which is causing much concern
to the Government also. I took some
trouble into going into this aspect of
the problem and I found that his has
been a common feature of our eco-
nomy during the last many years. As
soon ag the harvest is done, Imme-
diately, In the post-harvest period
the price level went down, and as
soon as the harvest season is over the
prices go up. This Is not confined
only to groundnuts but this has been
a feature almost with many of the
agricultural commeodities, I also
agree that as far ag groundnut is
concerned, this is in some accentuated
form. I quite agree with that point.
We are examining the position as to
whether gpome support price for
groundnut can be fixed up from year
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to year, That point is under examina-
tion. It should be possible for Gov-
ernment to come to certain conclusion
in regard to that. Not only that, but,
I think that some stabilisation steps
will have to be taken, constitution of
buffer stocks etc. Suppose there is
more production then there is some
agency to purchase the surplus in the
market. Then the price will not be
unduly dcepressed. Suppose there is
a shortfall; then, the buffer stocks
can be released. Government |is
considering whether some price stabi-
lisation measures can be adopted so
that the price level can be maintained
both in the interest of the producer
and the consumer. A  high-level
committee under the chairmenship of
Secretary, Agriculture, has been
constituted. A number of other minis-
tries are ulso represented on this
rommittee.

In the end 1 would like to touch
upon one point only. An important
point in respect of groundnuts is this.
Unfortunately the productivity per
acre in this country as far as ground-
nut is concerned, ijs very poor. I
have gol some figures with me, In
Nigeria it is 18.6 quintals per hectare.
In USA, 18.6 in Brazil, 13.7 Senegal
10.8.  South Africa 6.3, India 5.6 and
Burma, 5.8. We are at the lowest
level, Unless this per-acre produc-
tivity. is ralsed in this country, I do
not think that jt would be possible
for us to have really reasonable eco-
nomy for the farmer, Our entire con-
centration should be how to raise
productivity. As far as raising pro-
ductivity js concerned it involves the
problem of research, making good
seeds available, having extension ser-
vices in the fields and all that, so that
our farmers are in & position to adopt
new practices, new techniques and
new technologles to ncreass produe.-
tion. Government are taking a pum-
ber of steps. I do not want to take
the time of the House to go into de-
tails, indicating what measures Gov-
ernment are taking. But this Is the
main approach to the problem. Un-
less per acre productivity goes up, it
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will not be possible for us to have a
reasonable return to the farmer.

In conclusion, I am thankful to all
hon. members who have participated
in the discussion. They have made a
number of helpful suggestions which
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will receive due consideration of my
Ministry.
18.11 hrs,
The Lok Sabha then adjourned till
Eleven of the clock on Wednesday,

November 27, 1988/Agrahayana 8,
1880 (Saka).



